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Clock.

[Mu, Speaker in the Chair] 
ORAL ANSWERS TO QUESTIONS
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THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA
SAHEB P. SHINDE) (a) to (e): A 
statement is laid on the Table of the 
House.

Statement
<a), (b), (d) and (e). The report 

on the enquiry instituted by the Gov- 
eminent ol Uttar Pradesh on the al
leged sale of paddy in the garb ot 
seedg is awaited It is, therefore, not 
possible at this stage to give the de
tails of the firms to which the paddy 
was sold, their location etc.

(c) The Government of U .P. in 
their communication to the Ministry 
of Home Affairs dated 22-6-1974 had 
made a request that this ca*e be en
trusted to the C .B .I, for investiga
tion. in view of the limited man
power with the C .B .I. and the tasks 
they already had in hand, the U .P. 
Government were informed that it 
would not be possible for the C .B .I. 
to take investigation of this case.

SHRI HEMENDRA SINGH BAN- 
ERA: I have seen the statement and 
it is, as usual, evasive. On 14th June,
1974 in the Times of India a news 
item had appeared regarding the U.P. 
seed scandal. Then, on 26.8.74 an 
Unstarred Question was put to the 
hon Minister. Then again, on 18th 
November, 1974 a Starred Question 
was asked on the floor of the House. 
Going through the statement, it 
appears that it is yet another 
scandal which has been exposed 
and it clearly shows the dishonesty 
M the ruling party who are in 
league with the UP. State Govern
ment. | want to ask whether it is 
a fact that the grant for CBI fa 1074- 
75 was Rs. 5.81 lakhs and in 1975- 
78 it is Rs. # erores? It sounds absurd 
when the Minister gays in reply to 
part (c> that in view of the limited 
nwn-power with ihe CBI and the
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tasks they had already in hand, 
the UP Government were informed 
that it would not be possible lor the 
CBi to take up the investigation erf 
this ease, j  want to know whether it 
is a fact that two senior Ministers’ 
relatives are involved in this scandal.
I do not want to name the Ministers. 
In view of the fact that a senior VIP 
is involved in the scandal, may 1 
know whether the Union Government 
will consider again requesting the 
CBI to investigate into the scandal?

SHRI ANNASAHEB P. SHINDE:
I am very sorry the hon. member is 
unnecessarily making statements 
which are totally baseless. In fact, on 
the floor of the House, I mentioned 
on the last occasion after my discus
sion with the Chief Minister of UP 
that there is not even a prima facie 
case against any Central Minister’s 
relation as for as this matter is con
cerned. The CID of UP ha# made 
further investigation and there is no 
trace o f any Prima facie evidence 
against any Central Minister’s rela
tion. Hon. members should not make 
allegations which are not at all sup
ported by even a small evidence oi 
material. I hope he would realise his 
reponsibility in such matters.

As far as the OBI’s role is concer
ned, the CBI does not necessarily ac
cept all cases sent by the State 
Governments. If the hon. member 
wants to know what ig the role of the 
CBI in State matters, he can put a 
question to the Home Minister and 
get the answer.

SHRI HAMENDRA SINGH BAN- 
ERA: I fail to understand the answer 
of the hon. minister. His senior col
league’s son ig involved in the scan
dal. The son of Shri Tripathi, who 
was UP Chief Minister, is involved in 
this. So* it is all the more essential to 
enrust this enquiry to the CBI.

SHRI ANNASAHEB P. SHINDE: 
I take strong exception to what the 
hon, member is saying* In fact, even 
after my reply, he is saying like this. 
I think he should apologise for it. 
Or, he should produce documents on

the basis of which he is making the 
allegation. It in very irresponsible on 
the part of the hon. member to have 
made this remark. Even when other 
colleagues make allegations, vhey take 
a lot of care not to bring in anybody’s 
name in this. A# I said, the invest!* 
gation has not at all disclosed that 
any relation of any Central Minister 
is even remotely involved in this.

MR. SPEAKER: If you are basing 
your information on certain docu
ments why don’t you produce them in 
the House? This ha8 become a habit 
to make allegations against people 
who do not happen to be sitting in the 
House.

SHRI HAMENDRA SINGH BAN- 
ERA: Is he prepared to place on the 
Table the report of the investigation?

MR SPEAKER: Leave aside his 
report You must have got some
thing on which you base your allega
tion. Why don’t you produce it?

SHRI HAMENDRA SINGH BAN- 
ERA: Let them institute a CBI en
quiry (and I will produce it. (Inter
ruption).

MR. SPEAKER: Next Question

Steps taken under SFDA i>| MFAL 
scheme in Wert Boagml

+
*187. SHRI M. S. PURTY;

SHRI TUNA ORAON:
Will the Minister of AGRICUL

TURE AND IRRIGATION be pleased 
to state:

(a) whether a large number of agri
cultural labourers in West Bengal ar* 
coming to the towns in search of al- 
temative employment;

(to) if so, steps taken under th« 
schemes, Small Farmers Development 
Agency and Marginal Farmer’s «n< 
Agricultural Labourers in the Stat< 
to check the outflow 4f small and 
marginal farmer* to th*
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<?) ot projects undertaken
under the  above  schemes  &  tihe 
State; and

(d) the amount  spent  by  each 
agency in the State during the last 
tfcree year*?

THE  MINISTER OF STATE  IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION  (SHRI  ANNA- 
SAHEB  P.  SHINDE): (a) Informa
tion in this regard is being collected 
from the State Government of  West 
Bengal and will be laid on the table 
of the Lok Sabha.

(b)  and (c). During  the 4th Plan 
3 small Farmers Development Agency 
Projects,  viz.  Darjeeling,  Hooghly 
and West Dinajpur  and 2  Marginal 
Farmers and Agricultural  Labourers 
projects, vxz  Puruha  and  Bankuru

were sanctioned to West Bengal  to 
extend benefits  to  small  farmers, 
marginal  farmers  and  agricultural 
labourers. These Agencies are  im
plementing programmes like cultiva
tion of high-yielding varieties, multi
ple cropping, minor  irrigation,  «oil 
conservation and  subsidiary occupa
tion* for Email j marginal fanners. The 
Agricultural labourers  are  covered 
under subsidiary occupations and are 
also provided off-season  wage  em
ployment under Rural  Works  Pro
gramme in the MFAL project areas as 
also in the complete  SFDA  project 
Darjeeling. In the 5th Plan the num
ber of projects i8 being increased tc
9, inclusive of the 5 existing projects 
sanctioned during the 4th Plan  for 
the benefit of the above category of 
rural people.

(d)- A' statement is attached.

STATEMENT

Amount spent by the S.F.D.A- IM.F.A.L. Agencies in West Bengal during the last three year5 
____ and since inception (Rs. in lakhs).

Agency Total Am t̂ spent during Tot»J

spent since 
inception 
(upto  the 
end  of 
December 
5974)

1971-72 *972-73 1973-74
•U4VU** «.
spent upto 
the  end 
of 
1973-74

1 2 3 4 5 6

S.F.D.A. Darjeehrig 72-87 19 85 12 64 24-66 ST *5

»,  Hooghly . 6540 11*89 407 12-72 2868

»  West Dirajpur . 30-99 0 35 I7‘96 438 22 69

M.F.AL. Bonkwra. 30-22 2-90 14*28 6-75 *3*93

«  PUrulta . <7-34 976 19-36 13-90 43*02

l̂fo  qpflft * tV&TO 5

V % wsm ir srttot t f% <?f

I ?

V  % % *crw |

far qfNrar annw % wrr fasrr 

vtfrr tflr fntft  t  ‘*rr

fWRT  sfo fW faTPr

ffnr vtwq ̂ rrf m 11 $ srrwr 

| fa  sfaRraf % w* ?  *v 

% ftrapt fomf  srr fom £ 
frir m w* ftrat t ?
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SHBI ANNASAHEB P. SHINDE: 
Jtegarding the bon. member’s objec
tion why information has not beeto 
made available, I may submit that I 
have to give precise figures and natu
rally State Government aie takings 
some time to collect the figures. The 
population in cities increases faster 
than the birth rate and generally we 
know that people do migrate from 
rural areas to cities, but we are try
ing to get precise figures from the 
State Government. About the number 
of farmers who have benefited as a 
result of this, about 65,000 small and 
marginal farmers were assisted to 
adopt improved agricultural practices
5,000 beneficiaries have been covered 
by minor irrigation. About 3200 have 
been given subsidiary occupations. A 
total number of about 1700 agricul
tural labourers have benefitted from 
wage employment under Rural Works 
Programme There are other details, 
but I would not take up more time 
of the House

«r #  *psft
% srFFrr ŝrr̂ crr g far ̂ rr w* fom * f o m

srftpir zffaPTTTT ^  F vsi m; r m i  ir vft
^  ’

SHRI ANNASAHEB P. SHINDE: 
Yea, Sir; this is an all-India pro
gramme. During the fourth p l a n  this 
was in operation in B7 projects It is 
proposed to be extended to 160 dis
tricts now all over the country inclu
ding backward areas.

DR. RANEN SEN: The plight of 
agricultural labourers in West Ben
gal has become very acute. They are 
migrating not only to the different 
towns and cities of West Bengal but 
they are even migrating to Delhi. 
May I know whether the Minister is 
aware of the fact that nearly 400 
agricultural labour families from one 
district of West Bengal have migrat
ed to Delhi and are living on this side 
of the Jumma for the last six months, 
eking out a miserable existence. They 
cannot go back because of the fact that 
there is no land and no job in West

Bengal. So. they started trekking and 
ultimately reached Delhi.

May I know if it is known to the 
Minister? Would the Minister do 
something in regard to their rehabi
litation nearabout Delhi so that they 
axe able to earn their livelihood? In 
regard to land and other things, a 
little help is necessary. May I know, 
whether the Government would con
sider this point favourably?

SHRI ANNASAHEB P. SHINDE: 
We arc* not aware of the specific case 
of migration which the hon. Member 
is menl'omng, but as I said earlier, 
’migiation of landless labourers from 
rural areas to cities, even to distant 
cities, is not a phenomenon not 
known to us. The problem can be 
solved really by improving agricul
ture and our whole strategy now 
even in West Bengal i« to have inten
sive agricultural production so that 
larger and larger number of rural 
population gets employment in agri
cultural occupations. In fact, in West 
Bengal itself though there has been 
sicjmje historical background o f not 
adequate development, recently the 
development m agriculture is faster 
and people m West Bengal itself are 
finding more and more employment.
I can agree with the hon. Member 
that the developmental activities 
still may not be adequate, and that 
these need to be intensified. The 
Scht'^u-s wlnKh the Government of 
India hn^e started like the i»chem"S 
for the small farmers, marginal far
mers and the landless labourers are 
with that point in view.

SHRI P. VENKATASUBBAIAH: 
Since this scheme for small and mar
ginal farmers is being implemented in- 
other States also may 1 draw the 
attention of the hon. Minister to the 
fact that these schemes have not 
achieved the desired results, the 
main reason being the reluctance of 
the scheduled banks and the natio
nalised banks and also some of the 
deoperative institutions which are 
being completely monopolised and 
dominated by big land owners, to 
give loan assistance? These scheme* 
are not giving that much of benefit.
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May I know from the hon. Minis
ter, whether he is getting any perio
dical assessment reports which re
gard to proper implementation of 
these schemes and if that is sof what 
is his experience?

SHRI ANNASAHEB P. SHINDE; 
The main thrust of the scheme is that 
the small farmers and landless lab
ourers are enabled to get loan mamly 
from cooperative structure as also 
through nationalised banks. We have 
succeeded in identifying 43 lakhs of 
farmers and have enrolled almost SO 
per cent of them as members of Co
operatives. We have succeeded m 
giving loan for dugwells, tube wells 
and pumpsets to the tune of 1.97 
lakh unts and for milch cattle and 
other subsidiary occupations of poul
try, piggery etc. to the tune of 153 
3akh units and for milch cattle and 
that as a whole, there is a gap and 
I concede the point of the hon. Mem
ber tinat the gap needs to be bridged os 
early as possible. But the ■main diffi
culty comes in for all the credit ins
titutions. They are not charity insti
tutions, they have to look to certain 
procedures and repayment capacities. 
They have to be careful, but we are
trying to take up with them so that
they are able to avoid red-tapism in 
this matter

«ft VJpm H
aNfa: *T srrr % ^  w

v% srrrm £ fa  FTT̂ T 
m  qTfcrrer *rr w  

irarctf %
fat? smr % sfr t e  sfaro *r srcii 
I , *r *rnjr f w  w

^rr % ift 
m i  f w  | iftr m x  fam  w  t
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SHRI ANNASAHEB P. SHINDE: 

The hon. Member can put a separate
question. Then I can reply to that.

VqT’TT- 
vdf̂  W Ŝ> fcFTT | SJTC SR

SHRI JAGADISH BHATTA- 
CHARYYA: May know from the hon. 
Minister what steps the Central Gov
ernment propose to take with regard 
to agricultural workers in order to 
ensure that the minimum wage under 
the Minimum Wages Act is paid to 
them and they get work all the year 
round so that they need not be mig
rating from their own places to any 
other place for earning their liveli
hood?

SHRI ANNASAHEB P. SHINDE: 
The Minimum Wages Act is in opera
tion in West Bengal. I shall taken up 
with the West Bengal Government to 
what extent it is being implemented 
m that State.

SHRI NAWAL KISHORE SINHA: 
May I know from the hon. Minister 
whether he ha^ also advised the State 
to introduce institutional changes m 
those areas which have been selected 
for the introduction of Small Farmers’ 
Development Agency and Marginal 
Farmers’ and Agricultural Labour 
Development Agency, institutional 
changes such as land reforms, intro
duction of labour laws, particularly
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agricultural labour laws, reforms of the 
existing cooperatives, introduction of 
panchayat raj and also survey Reports 
of those areas regarding their poten
tial? Unless that is done, the agencies 
will fail to achieve their objectives.

SHRI ANNASAHEB P. SHINDE: 
As the bon* Member himself is aware, 
the labour reforms are being imple
mented in West Bengal. As far as ins
titutional changes are concerned, con
certed steps are being taken in West 
Bengal to improve the cooperative 
sector there, where the present struc
ture is being further strengthened 
because a very large coverage has to 
be brought about. All the points sug
gested by the hon. Mfember are very 
much in the mind o f ”the West Ben
gal Government.

SHRI SAMAR GUHA; May I know 
whether it is a fact that due to 
causes like starvation, drought and 
lack of employment for landless agri
cultural labour, thousands of labour 
have migrated to Calcutta from the 
24 Parganas, Midnapore and other dis
tricts which have been mentioned by 
the other hon. Members?

If it is a fact, I want to know what 
are the reasons why the hon. Minis
ter has mentioned only Darjeeling, 
Hoogly, Dinajpur, Purulea and 
Bankura as having been included in 
the schemes which he has mentioned? 
Is it not a fact that Midnapore and 
a part of 24 Parganas suffered by 
successive floods and three droughts 
during the last eight years? If it is 
so, I want to know from the hon* 
Minister what steps Have been taken 
in regard to giving the benefits men
tioned in the reply to the question to 
the landless labour, particularly in 
the districts of Midnapore and also 
the southern arts of 24 Parganas.

SHRI ANNASAHEB P. SHINDE: 
24 Parganas are now included. Earlier, 
only five districts were covered 
whereas now there are nine districts. 
So, thfe districts of Nadia, Malda,

Murshidabad, Cooch-Behar, Jalpaiguri 
and 24 Parganas would be included.

SHRI SAMAR GUHA: Why not 
Midnapore? Sir, you will remember I 
raised the question of starvation 
through an adjournment motion. It is 
a pertinent question I want to know 
whether in the whole of India there 
is any area in which during the last 
eight years there have been five 
major floods and one drought, as in 
Contai division? Still, why is it that 
that sub-division and that area ha* 
been left out.

MR. SPEAKER: Whatever infor
mation is available with him, he 
given you.

SHRI SAMAR GUHA: The hon.
Minister should reply to my question.

SHRI ANNASAHEB P. SHINDE: 
These district® are elected on the 
basis of the recommendations of the 
State Government. I will draw the 
attention of the State Government to 
the comments of the hon. Member.

SHRI SAMAR GUHA: Just a few 
miutes before, I met the Chief Sec
retary and others. How oan it be so? 
You have made the recommendation 
in this scheme. But I have just toured 
the whole area. I have asked the 
Chief Secretary and also the Finance 
Minister of West Bengal Government,

MR, SPEAKER: By fchi.a type of 
question, do you think that it will be 
included? You have mentioned this 
point and he says that the State 
Government's attention will be in
vited What else do you want?

SHRI SAMAR GUHA: Sir, he has 
missed one point.

MR, SPEAKER: 1 missed you all 
in this. You please sit down.

SHRI SAMAR GUHA: At least, 
would the hon. Minister draw the 
attention of the West Bengal Govern
ment to that?
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MR. SPEAKER; Did you have 
patience to listen to what he said?

•SHRI SAMAR GUHA; Sir, patience 
is exhausted. Thousands of people 
are starving.

MR. SPEAKER: My patience is 
also getting exhausted.

SHBI SAMAR GUHA: Your kind
ness is always on our side.

MR. SPEAKER: He says it is not 
there in the list of recommendations. 
About Your suggestion, he can invite 
the attention of the State Govtern* 
raent What else ia there?

SHRI B. V. NAIK: Since the hon 
Minister has made a welcome sugges
tion that about 160 districts are going 
to be covered ia the whole country 
with reference to the query of Dr. 
Ranen Sen, may I know, before h « 
explains this programme, whether 
the whole o f SFDA and the Marginal 
Farmers Association today is headed 
by the Divisional Commissioner and 
all the officials at the District level? 
Has the Hon. Minister noticed this or 
has it been brought to his notice that 
in all these SFDA and Marginal far
mers Association there is not a single 
marginal farmer? In these bodies they 
have taken a policy decision but not 
a single small farmer is represented 
there. Under the circumstances, it is 
a very relevant and practical problem 
which we face at the district level. 
Would he care to nominate or get 
elected some of these small and 
marginal farmers who can take 
interest in these Associations and thus 
serve their own people? We find 
only bereaucrates being represented 
at the Taluk Board and District 
levels. Sir, ttiis is a very valid 
point and we have attended these 
meetings and found that there is not 
a single small and marginal farmer 
represented in the Association.

MR. SPEAKER; This is the question 
hour, not a debating hour.

SHRI ANNASAHEB P. SHIND& 
®brt them art adminstrative a&end*s 
estafolihed under the Registration of

Societies Act at the district level, and 
therefore, these agencies which are 
implementing agencies and associated 
agencies are advisory boards on which 
small and marginal farmers can be 
got included. I shall draw the atten
tion of the State Government to this 
particlular aspect,

SHRI MANORANJAN HAZRA: May 
I know from the hon. Minister whether 
he will consider the question of land 
distribution to landless labourers and 
whether he will consider the long-term 
T. R. work in conformity with the 
fifth Five Year Plan?

SHRI ANNASAHEB P. SHINDE: 
The Policy is to disribute surplus land 
to landless labour, the preference 
being given to the labour belonging 
to Scheduled Castes and Scheduled 
Tribes. That policy is being imple
mented by the West Bengal Govern
ment.
Production of Dalda and other vege

table oils

*188 SHRI S. M. BANERJEE Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state.

(a) what further steps foave been 
taken to step up production of Dalda 
and other vegetale oils in the coun
try;

(b) whether Hindustan Lever Fac
tory at Ghaziabad has been asked to 
produce more; and

(c) if so, whether tihis has been 
done by them; and if not, steps taken 
by Government in this regard?

THE MINSTER OF STATE IN THE 
MINSTRY OF AGRICULTURE AND 
IRRIGATION (SHRi ANNASAHEB 
P. SHINDE) (a) A statement is 
laid on the Table of the Sabha.

(b) and (c) This factory is curren
tly functioning at almost full capa
city.

STATEMENT
The fall in production of vanaspat! 

during 1974 had been atributed to 
inadequate availabilty of raw oils at
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econmic prices. With the decontrol ot 
vanaspati from 5th January, 1975 it 
was expected that this difficulty would 
no longer be there. In fact, the pro. 
duction has already increased substan
tially from 29,926 tonnes in Decem
ber, 1974 to 38,604 tonnes in January, 
1975. To augment availably of raw 
oils to the industry, imports are being 
continued, mainly on commercial 
basis.

As regards other vegetable oils, eff
orts are being made through imple
mentation of Centrally sponsored 
schemes, to raise the productivity pet 
hectare by adoption of Package app
roach on an area basis m respect of 
each important crop in selected 
states where production technology 
has been well developed and poten
tialities for rapid growth are good, in* 
creasing the area under irrigated oil
seeds, and development of non-tradi- 
tional oilseeds like soybean and sun
flower.

SHRI S M BANERJEE. At a time 
when there was shortage of Dalda. 
Hindustan Lever who rather enjoys 
the monopoly in the manufacture of 
Dalda stopped production of vanaspati 
at Tricy factory, since 15th October, 
1974. They laid off all the workers 1 
would like to know what has happen~ 
ed to the repeated representations 
made by me and my other colleagues 
requesting the Government to take 
over the unit for the manufacture of 
Dalda. ~

The argument advanced by the 
Hindustan Lever is that in the south 
people do not prefer Dalda and, as 
such, it is a losing concern. I would 
like to know whether a final decision 
has been taken. I was told by th<* 
Minister of Industry that action is 
being taken to take over this unit,

SHRI ANNASAHEB p. SHINDE: 
As regards the Trichy plant of Hin
dustan Lever, because t h e y  found it 
increasingly difficult to run it, they 
dtodded to dispose it of M/s Peru 
man Agency Ltd. purchased it.

The Tamil Nadu Government is at
tending to the problem. There are 
certain technical matters which are 
being settled. As soon as the mana
gement is transferee*, the factory is 
expected to go in production and, 
naturally, the workers' problem will 
also therafter be solved.

SHRI S. M. BANERJEE: On ISth 
November, 1974, in reply to a ques
tion, Shri Shahnawaz Khan who w,as 
then the Minister of State in the con
cerned Ministry said:

“ It is true that Hindustan Lever 
are not producing anywhere near 
the installed capacity —  ”

My question related to the factory 
at Ghazibat and my charge was that 
they were reverting their production 
to Margarine which is more beneficial 
than Dalda as far as the price is con
cerned He further said:

.and that they are going out 
of the vanaspati business. If and 
when they do that and their con
duct deserves taking overfi we, that 

is, the Government, will not hesitate 
to do so.”

I would like to know whether it is 
a feet that they have adopted the same 
policy of go-slow produce less, conceal 
more and, if so, whether any inquiry 
has been made into the working of the 
Ghazibad factory and whether the 
Government have made up its mind 
finally and firmly to take over this 
unit.

(SHRI ANNASAHEB P. SINDE: 
As 1 have mentioned in my main re
ply, the factory is almost operating? 
at its full capacity. It is true that last 
year a number of factories, including 
Hindustan Lever, were not in a posi
tion to operate because of a number 
of constraints and difficulties. That is 
why there wag the shortage of vanas
pati in the country. The taw material 
•prices and the oil prices had short mp
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very much.  Since at the other end, 
there was control also, many of the 
factories found it uneconomical to run 
the units. So, the utilisation of  full 
capacity was not only with respect to 
this unit hut to a number of units. 
Therefore, I do not think there is any 
need for the Government to intervene 
now when the production has come 
up as a result of the policy decision 
taken by the Government

DR. RANEN SEN: Sir, in the state
ment, it is stated that after the price 
increase the production has gone up 
I want to know whether it is a fact 
that after decontrol, the prices'  of 
Dalda have started going up and (b) 
whether it is <a fract that hey are also 
consuming large amounts of mustard 
seeds and rape-seed oil to  produce 
the Dalda So much so that there may 
be a ciisis in mustard oil all ovei the 
country If it is a fact then I want to 
know:

(a)  What steps the  Government 
have taken to restrict the price  in
crease or decrease the pric© and to 
prevent the  Hindustan Levers  and 
other companies which are producing 
Dalda not to use mustard oil or rape- 

seed oil?

SHRI  ANNASAHEB  P.  SINDE: 
The hon. Member would e happy o 
know that recently the position in re
gard to availability of venaspati has 
improved all over the country; as a 
result of Government  decision, the 
production has started coming up All 
over the country the availability  is 
no problem  The prices have not in
creased in bigger packs  but in  the 
case of smaller ones, there is  some 
marginal increase In prices. But it is 
known to the hon. Member and to the 
hon. House that the prices of edible 
oil in the country are on the decline 
in the last 6 or 8 weeks  and  this 
should not present any cause for an
xiety now. As far as use of mustard 
oil Is concerned, this vear, we expect 
the bumper crop of mustard. Normallv 
we are having production of 18, 10 or 
*14 lakh tonnes but this year we ex
pect a production of 24 lakh  tonnes

of mustard oil. Even if vanaspati fact
ories partly use  it, I do not  think, 
that should affect the general market 
availability. There are already cons
traints of how much groundnut etc. 
dnould be used, how much cottonseed 
oil should be used. There are fiscal in
centives offered for use  of  some 
minor oils.
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THE MINISTER OF STATE IN THE
ministry of agriculture and
IRRIGATION (SHRI  ANNASAHEB
P SHINDE) (i>) to (ci: A statement 
is laid on the Table of the Sabha.

Statement

(a)  Tests and trials conducted  by 
various agencies namely Indian Coun
cil of Agricultural Research,  Khadi 
and  village  Industries  Comission. 
Council of Scientific and  Industrial 
Research and Planning Research and 
Action Institute, Lucknow have estab
lished the success and utility of gobar 
gas plants. Cattle dung or in fact, any 
organic waste when processed through
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a gobar gas plant yields a combusti
ble gas, Jmown u* methane, and man
ure. The manure obtained is rich In  
plant nutrients containing 1. 5 per
cent nitrogen, 1. 0 per cent p20& and
1.0 per cent k20 and is free from off
ensive odour normally associated with 
compost pits. The gas can be used for 
cooking and lighting purposes as 
well as for running engines. The gas 
bums with smokeless flame and has 
the heat efficiency of 60 per cent 
wherease the heat efficiency of dung 
cakes (dry gobar) i* only 11 per cent 
The gas produceed in gas plant of 60 
cubic feet capacity is adequate for 
meeting the daily requirements for 
cooking purposes for family of 5-6 
members.

Futher work on a acceleration of 
fermentation in gobar gas plants, 
devising gobar gas burners for more 
than 60 per cent efficiency, develop
ment of alternative materials and de
rings of gas plants to lower the costs 
and improve working is being done 
by the Indian Council of Agricultural 
Resarch and Khadi and Village In
dustries Commision. The Ministry of 
Industrial Development has also set 
up a committee tor directions on 
gobar gas plant work in all its aspects.

The gobar gas plant has in recent 
years become popular with the far
mers. About 7000 gobar gas plants 
haw  been set up in the contry up to 
March, 1974,

(b) The UNIDO hag submitted to 
the UNIDO Committee on Voluntary 
Contribution (CVC) a project propo
sal to authorise around $ 2000 for en
gaging a consultant in India to pre
pare, as a first step, a detailed techni
cal manual on bio-gag plants develop
ed in India, with due regard to socio
economic factors, which would serve 
as a basis for development of national 
activity in India under XJNDP country 
programme.

The UNIiK> has also intimated that 
it would be render technical assis
tance for initiating a national

level integrated projected in India, 
under 1JNDSP country programme for 
development, manufacturing, promo
tion and extension o f bio-gas plants.

«<J) The Government has planned a 
comprehensive programme envisaging 
to set up 1,00,000 gobar gas plants in 
the country during the fifth five Year 
Plan period. To start with a seeding 
programme, for setting up 20,000 gobar 
gas plants during the years 1974-
75 and 1975-76 has been taken up for 
which purpose the Government will 
give 25 per cent subsidy on capital 
cost to the beneficiaries. The remain- 
ingcost will be met by the bene
ficiaries on their own or by raising
loans from the nationalised banks.

m m w  wftor,
for v r w  t  g f
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f w  f*m Tnxrt *r f w r t  vt w ft  

unfteW «rtr it fozft
thm *: fwraf hmm fw rto r  ^

m m  *r fm  ?

%*ar ire^n; wft ir % fwSr 
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| w r  |  ?

SHRI ANNASAHEB P. SHINDE: 
As far aa Gobar Gas Plant is con
cerned, about 700 have come into ope
ration upto March* 1974. The num
ber of applications received by var
ious agencies including the Khadi & 
Gramudyog is 22,460 and the number 
of proposals referred to bank* is 9354 
and the number o f approvals by the 
banks is 2896.
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*PWTW ITOJTT :  SHFT ¥T
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SHRI ANNASAHEB P. SHINDE: 
Government of India gives  25  per 
cent subsidy on capital cost of the 
plants coming into operation.

•ft WWTCW WĤC: TO W* % fip 

w m  to sfmr *ft ntspr for 

% ffcn* afiwi ?ft n£ # frmi 
r̂cvRt v$Nrft f, iftr % w 
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SHRI ANNASAHEB P.  SHINDE: 
As I have mentioned just now, as far 
as nationalised banks are concerned, 
they have sanctioned about 2,396 ap
plications. The others are being pro
cessed. Normally, plants are  sanc
tioned to those persons who own  at 
least three to five heads of  cattle. 
If in any case it has been sanctioned 
to those who do not have cattle, the 
hon. Member can bring it to my no
tice, and we shall take it up,
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SHRI ANNASAHEB  P. SHINDE: 
It is true that, during the last  20 
years, we did not make a big push, 
though about 7,000 gobar gas plants 
were established  in  the  country. 
They were also mainly in the south, 
in Gujarat  and  Maharashtra.  In 
other parts of the country, the num
ber was very negligible. T!tie reason, 
perhaps, was that its acceptability in 
practice was not very much  appre
ciated. The extension services  also 
did not make a dent Credit was not 
available to the farmers who wanted 
to set them up. Government assist
ance also in the way of subsidy, etc., 
to the extent needed, was not there. 
Now all these things are being made 
up, and large programmes are being 
taken up, in the background of en
ergy crisis, in rural areas, etc.

ift «*nfir ww wm: vtfife %
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SHRI ANNASAHEB P.  SHINDE' 
The State Governments can take init
iative in this  Even private parties, 
farmers, etc., can  take  interest 
There is no bar that they should ne
cessarily come through the Khadi and 
Gramodhyog Commission. Bui some 
institution has to supervise whether 
the particular project is coming up 
in the field or not. If  anybody  is 
having any difficulty m Orissa,  the 
hon. Member can bring it to my no
tice and we shall take it up.

SHRI JAGANNATH MISHRA- Go
bar gas plants are very popular with 
the farmers, and as many as 7,000 go
bar gas plants have been set up in 
the country. In view of this, may I



S3 Oral Ansmrs MARCH 3, 1975 Oral Answers

know whether steps are being taken 
to Bee that it assumes the same air 
of importance and popularity with the 
industrialists also and if so, what are 
the steps being taken or that  are 
likely to he taken?

SHRI ANNASAHEB  P. SHINDE: 
I could not correctly follow the hon. 
Member’s question. Now, during the 
current year and the next year, we 
are taking up programmes to  have
20,000 gobar  gas  plants. Research 
studies are being  extended;  apart 
from CSIR and ICAR, one more Res* 
earch Institute is also taking interest, 
so that it becomes more popular.
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SHRI ANNASAHEB P.  SHINDE: 
On the basis of the experience  we 
have gained in the last two  years, 
this large-scale programme has  been 
taken up,

I have also mentioned the fact that 
apart from financial subsidies,  res
earch support, etc., raw materials like 
cement, iron, etc., are also being 
made available to those who would 
like to set up this plant.
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SHRI ANNASAHEB  p. SHINDE: 
The exact amount has to be worked 
out, but I have mentioned the num
ber of plants which have been set up.

SHRI SAMAR GUHA: I find from 
the information supplied by the hon. 
Minister that atfter November 1974, 
856 gobar gas plants have been com* 
pleted in 15 States of the country and 
2400 gobar gas plants are under cons
truction.  But, strangely I find that 
there is not a single gobar gas plant 
in West Bengal. I want to know the 
reason for it.  Is the West Bengal Go
vernment completely apathetic? Or 
the Central Government is apathetic? 
If not, what is the reason for not hav
ing a single gobar gas plant in West 
Bengal as gobar gas plant is necess* 
ary both for manure purposes as also 
for the purpose of energy?

SHRI ANNASAHEB P.  SHINDE: 
It is true that West Bengal does not 
figure in the list which I have got 
with me. Obviously, it is not get
ting popular there  We shall take it 
up wiih the West Bengal Government.

SHRI SAMAR GUHA: How do you 
know that it is not  popular?  What 
happened to the West Bengal peasan
try  when it  is  popular  with  the 
peasantry in other States?  Will you 
check up with the Government over 
there?

MR SPEAKER: No  controversy, 
please.

Shri Birendra Singh RaOKabsent.

•Shri Ramavatar Shastri—absent.

Shri Bhagirath Bhanwar—also ab
sent.

Shri M, Kathamuthu also not here.

Shri Onkar Lai Berwa,

MwHitm of Instruction in Delhi 

Schools

*196. SHRI ONKAR LAL BERWA: 
Will the Minister of  EDUCATION, 
SOCIAL WELFARE AND CULTURE 

be pleased to state:

(a)  the total number of persons aim* 
the percentage thereof speaking Hindi,
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English, Punjabi and Urdu languages 
in the Union Territory ol Delhi; and

(b) how many schools in Delhi have 
Hindi, English, Punjabi and Urdu as 
medium of instruction?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE 
(SHRI D. P. YADAV) (a) and (b). 
A statement is laid on the Table of 
the House.

Statement

(a) According to the provisional 
census figuies for 1971 the number 
of persons in the Union Territory of 
Delhi, speaking Hindi, Punjabi and 
Urdu are as shown below —

Number of Percen- 
penons tage to 

total 
popula

tion

(i) Total population 
of the Union Ter
ritory of Delhi

(it) Number of per
sons speaking Hindi

(#») Number of per
sons speaking' 
Punjabi

(iv) Number of per
sons speaking Urdu

40

30 60 681 75 28

S,48,088 13 48

The number of persons, speaking 
English has not been published 

(b) The number of recognised Sc
hools in Delhi which have Hindi, Ei>» 
glJsh, Punjabi and Urdu as medium of 
instruction is as follows —

Medium of
Instructions

Number of Schools

Primary Middle
and

Higher
Secondary

Hindi
English
Punjabi
Urdu

1*518

* 
44

836
112

*5
18
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SHRI D P YADAV: As I have said 
m the statement, we have given the 
provisional census figures for 1971 re
garding the number of persons in the 
Union Territory of Delhi speaking 
Hindi. Punjabi and Urdu. The total 
population of Union Territory of 
Delhi is 40,65,698. The number of per
sons speaking Hindi is 30,60,681 and 
percentage to total population is 75.28 
The number of persons speaking Pun*, 
jabi is 5,48*088 and percentage to 
total population is 13 48 The number 
of persons speaking Urdu is 2,31,127 
and percentage to total population is 
5.68 The number of persons speaking 
English has not been published Re
garding the number of recognised 
school1' m Delhi which have Hindi 
English, Punjabi and Urdu as medium 
of instruction, legardmg Hindi num
ber of pi unary schooLs is 1518 and 
number of Middle and Higher Secon
dary is 836. Regarding English, the 
information is nil and 112 respecti
vely, regarding Punjabi the inform
ation is 6 and 15 respectively and re
garding Urdu the information is 44 
and 18 respectively.

sfanr *rr*r
^ T T  i  %  % srfam  ffrsfr
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PROF.  S.  NUBUL  HASAN:  I

would like to mention a  point  for 
the information of the hon. Member 
and the hon. House, that, in accord
ance with the rules framed under the 
Delhi School Education Act (which 
Parliament was pleased to approve), 
it had said that those linguistic min
orities here in Delhi who wanted to 
establish new schools  could  either 
establish these schools through  the 
medium of their own language or 
through the medium of Hindi.  This 
particular  rule  under  the  Delhi 
Education Act, Sir, has been challenged 
in the High Court. The matter is bet- 
fore the High Court.

SHRI PILOO MODY:  It should be 
challenged.
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PROF. H. N. MUKERJEE; What is 
the explanation if Government is ho
nest is saying that there is no partia
lity in the English as a medium of 
instruction even in schools, for the 
large number of English language 
medium schools in Delhi? This 
seems to be an artificial proposition, 
particularly, after the Report of the 
Education Commission having been 
hanging fire for so many years? 
(Interruptions)

MR, SPEAKER: Order, please.
PROF. S. NURUL HASAN: Sir, I

have already submitted to you an ap
plication that I may be permitted to 
leave the House as I have to be pres
ent in the other House. (Interrup
tions)

MR. SPEAKER: All of you kindly 
sit down. I shall read out the letter 
to you. This is what Prof. Nurul Ha
san has written to me earlier than this 
question came up.

SHRI PILOO MODY: Has it come 
before 10 ‘O’ clock?

MR. SPEAKER: Yes, it has come 
to me before 10 ‘O’ clock.

SHRI PTLOO MODY: I get up late 
in the morning!

MR. SPEAKER: What is wrong if 
you get up early in the morning?

You do not get up early in the mon. 
ning.

SHRI PILOO MODY: That is
because I am sleeping late.

MR. SPEAKER: What is the reason 
for sleeping late?

Anyway, Prof, Hasan had already 
written as follows:

“ I have to move a motion regard
ing the introduction of a Bill in 
the Rajya Sabha immediately 
after Question Hour to-day—3rd 
March. I shall be grateful if you 
kindly allow me to leave the 
House at about 11*55. I further 
request that in my absence......... *

®nce 11.55 is already over, now 
you can go.

WRITTEN ANSWERS TO 
QUESTIONS

Setting op of Coconut Development 
Corporation

*182. SHRI C. JANARDHANAN: 
SHRI VAYALAR RAVI:

Will ihe Minister of AGRICULTURE 
& IRRIGATION be pleased to state:

(a) whether the Kerala State Gov
ernment have submitted a proposal to 
set up a Coconut Development Cor
poration; and

(b) if so, the salient features and 
objectives thereof and Governments 
response thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
& IRRIGATION (SHRI ANNASA
HEB P. SHINDE) (ja> No, Sir.

(b) Does not arise.

Seminar On redevelopment of 
Shahjahanabad (Delhi)

*184. SHRI R. S. PANDEY:
SHRI HARI SINGH:

Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether a seminar on redeve
lopment of ‘Shahjahanabad’ the wall
ed city of Delhi was held in the first 
week of February, 1075; and

(b) if so, recommendations made 
and Government's reaction thereon?

THE MINISTER OF WORKS AND 
HOUSING & PARLIAMENTARY AF
FAIRS (SHRI KL RAGHU RAMA- 
IAH): (a) and (b). A statement is 
being laid on the Table of the House.

Statement
A Seminar on Redevelopment of 

Shahjahanabad was held on 31st Jan»- 
uary and 1st February', 1375. The 
conclusions and recommendations 
made in the Seminar are as follows:

1. The Seminar addressed itelf to 
four basic issues namely, the ma
jor and minor role of walled
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city, social interaction and affi
nities, ways and means to corv 
tain the problem and if deconcen
tration of people and trade, then 
where and how?

2. Shahjahanabad is vitally connec
ted with rest of Delhi and there>- 
fore, the study of its problems 
and their solutions cannot be ta
ken in isolation from resi of ur
ban Delhi. The solution to city’s 
problem are closely related to inv 
proving and providing urban sys
tems and urban supports that 
would be required.

3. In the overall approach to rede
velopment of the city, pulling it 
down would be wrong, at the 
same time to leave it when de
velopment is occuring all around 
is to give it the death sentence. 
What is needed is that the city 
has to be put rxght.

4. The present role of the city as a 
commercial centre and a whole
sale trading centre for the entire 
North-West India, should be con
tinued and planned for.

5. In the process of replanning and 
redevelopment the following 
should be done:

(a) Obnoxious and Hazardous 
trade and industry, godmvns 
and transport companies 
from the city, which are eat
ing into the vitals of the city 
should be shifted out,

(b) Creating of open spaces and 
playfields for active recreation 
and restoring cultural and 
social activities in the city 
should be undertaken.

(c) The civic centre, proposed 
in the Delhi Master Plan, in 
the Mata Sundari area should 
be built.

(d) A  progressive amelioration 
of the life of the people 
should be achieved in the 
process of renewal/regener
ation o f the dty.

(e) Existing educational comp
lexes, social institutions and 
cultural ties should be pro. 
moted and new ones fostered.

6. It was felt that complex prob
lems facing Shahjahanabad need 
a different kind of approach in 
regard to its redevelopment and 
future orientation. While detail
ed studies would require to be 
undertaken to decide the areas 
where certain activities and 
trades could be relocated or shift
ed out, such proposals as recla
mation of a part of Yamuna River 
bed and use of the air rights over 
the railway tracts connected with 
the mineral sidings and opening 
of railway stations on both sides 
should be examined in detail.

7. The Seminar was of the view 
that the problems of Shahjahana
bad arose from the fact that it 
was deficient m community facil
ities commensurate to the popul
ation in the areas. Congestion ol 
people and of different kinds of 
vehicles had created various prob- 
lems in the city. In order to 
alleviate these ills, it was neces
sary to create land. The Semi
nar suggested th«? following 
sections for the creation of land;
(i) Removal of noxious and haa. 

ardous industries,
(ii) Removal of dairies and incom

patible uses keeping in the 
mind the inter-relationship 
of milk supply etc., to the 
population,

(iii) Removal of godowns and 
warehouses,

(iv) Removal of selected identified 
wholesale trades, *nd

{(v) Removal of railway yards 
and godowns.

S. Many portions of Shahjahanabad 
could be pedestrianised and made 
completely free of vehicular tra* 
9k so as to restor« the human 
scale and convivial living.
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9. Ia order to achieve the removal 
Of above mentioned functions as 
Well as to relocate some of the 
population from Shahjahanabad, it 
wag suggested that areas on the 
periphery of Shahjahanabad, such 
as Minto Road, Cilvil Lines and 
Trans-Yamuna areas should be 
Utilised,

10. In particular, the entire areas 
not built upon between the Wai
ted City and New Delhi (namely 
south of Ramlila Ground upto 
the Railway line) should be re
served for being developed as an 
integral part of the Walled city 
with which it should be linked 
appropriately and pOLaced under 
the same agency as would under
take replanning and redevelop
ment of Shahjahanabad.

11. The Red Fort must be used as 
a cultural centre and the Army 
should be shifted out of the Wal
led City. Thereafter the Walled 
City should be opened to the 
river Yamuna and Fort Walls 
must be restored to their original 
state as far as possible.

12. Immediate attention must be 
paid by the Authorities concerned 
so that the situation is not 
allowed to drift and deteriorate 
any further. It is necessary to 
contain the problem as it is today 
and to see that unauthorised, un#. 
licensed factories and trades do 
not go on multiplying* any 
further. Short term measures are 
essential to ameliorate conditions, 
before long term measures are 
framed.

13. The Rent Control Act which is 
today inhibiting betterment of 
the properties and tending to 
cause them to deteriorate further, 
leading to worsening of the 
living conditions, should he given 
» new social orientation which 
will enable the present people to 
stay there, yet allow the area to 
>e improved to house more people 

to well ventilated and sanv.
ttoSV <vwwtiHnm

* 0 *  L S -2

14. For financing of the project, a 
separate Revolving Fund may be 
constituted, from the existing re
sources and the rescources * that 
would be created from the land 
itself.

15. A separate authority for replan
ning and redevelopment of Shah
jahanabad should be set up and 
this authority should function 
within the overall developmental 
frame for Delhi.

16. The most important thing in the 
present context is to initiate the 
much needed process of renewal 
and redevelopment. Till such 
time a decision is taken on the 
form and pattern of an authority 
to undertake such task and as a 
first step it is essential to have 
a Task Force set up to identify 
the more pressing problems and 
to advise the authorities on the 
appropriate action to be taken 
without further delay.

17. The problems of redevelopment 
and replanning of Shahjahanabad 
should be seen from human and 
sociological prospective, ultimate
ly, ail improvements are meant 
for the people and their active 
participation is absolutely essen
tial in any programme to ensure 
success for improving the living 
conditions.

18. Lastly, and most important of all. 
the Seminar stressed the impor
tance and the need for a Non- 
Political Concensus and accep
tance by all of the suggested pro
grammes for the improvement 
of Shahjahanabad

19. For the success of the program
me of replanning and redevelop
ment of Shahjahanabad, the 
Seminar stressed that the in
volvement and acceptance by the 
people of Walled City of the 
suggested programme was of 
imperative importance.

Government are examining the
various recommendations.
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Seminar on Primary Education

*185. SHRI PILOO MODY: Will the 
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be plea
sed to state:

(a) whether All India Seminar on 
Primary Education was held recently
in Delhi;

(b) if so, the various recommenda
tions and observations made therein; 
and

(c) the reaction of Government to
wards the various recommendations 
and observations made at the semi
nar?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE 
(SHRI D. P. YADAV): (a) A seminar 
on “Primary Education under Muni
cipal Corporation”  was held on 
January 8—30, 1975 under the Joint 
auspices of the Indian Institute of 
Public Administration (Centre for 
Urban Studies) and the Municipal 
Corporation of Delhi.

(b) It is understood that the report 
on the seminar with its conclusions 
and recommendations has not yet 
been finalised.

(c) Does not arise.
Corruption on distrttmtiin of Levy

sugar in Eastern India

*186. SHRI SHARAD YADAV; Will 
the Minister of AGRICULTURE & 
IRRIGATION be pleased to state;

(a) whether Government have 
heard complaints that in large parts 
of Eastern India there i* unbelievable 
dishonesty and corruption in the dis
tribution of levy sugar through the 
fair Price shops;

(b) whether it b  a fact that apart 
from the sugar received by a handful 
of Influential people, most of the levy 
sugar find# its way into the black 
market;

(e) whether it id also *  Jfcct ilia* 
the State Governments to tha% « * * »  
foave not been ahle to ourb the cor
ruption among the top bureaucrat* 
aj*d politicians operating through. the 
Supply Inspectors; and

(d) if so, the advice given by the 
Centre to the States in the matter of 
eliminating this corruption?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE ft IR
RIGATION (SHRI ANNASAHJSJ} P. 
SHINDE): (a) to (d). No such »peci~ 
flc complaints have been received. The 
Central Government allot monthly qu
ota of levy sugar to the States. Retail 
distribution thereof to domestic cons
umers through fair price shops is the 
responsibility of the respective State 
Governments. Complaints of alleged 
mal-practices, corruption etc. if rece
ived would have been enquired into by 
the State Governments. However, a 
Statement outlining the suggestions 
made by the Central Government for 
streamlining distribution arrangements 
is laid on he Table of the Sabha.

Statement
Statement showing the suggestions 

made by the Central Government for 
streamlining distribution arrangements.

1. Reducing the quantity limits for 
licensing of dealers wherever thtey are 
high.

2. Maintaining a constant vigil, both 
on the sugar factories and the dealers 
within jurisdiction to ensure that the 
limits of holding of stocks by dealers 
and on sale and despatch by factories, 
are not contravened and awarding ex
emplary punishment wherever such 
contraventions are detected.

3. Strengthening and streamlining 
the distribution machinery and more 
particularly ensuring that ration citrda 
are issued to domestic consumers, so 
that levy sugar i* diatoributed ottly to 
entitled persona and mot diverted tor 
sale in the open market,

4. Restricting thte issue of levy « p t r
principally to domestic consumers t a i  
avoiding issue of special permit* for 
occasions like marriages, etc.
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0.  Arranging for frequent and sur
prise checks of the registers and acc
ounts of the fair price shops authorised 
to MlI levy sugar.

& Ensuring that fair price shops dis
tributing levy sugar do not also deal 
3m free sale sugar.

ZxpOtdltiire on N.F.C. after decentra
lisation

*189. SHRI PHOOL CHAND VER- 
MA: Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether expenditure on Natio
nal Fitness Corps has gone up mani
fold following decentralisation;

(b) if so, the reasons therefor; and

(c) the total expenditure on Natio
nal Fitness Corps during the years 
1972, 1973 and 1974 in  respect  of 
salary of staff and other contingent 
'expenditure, separately?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION  AND 
SOCIAL WELFARE  AND IN  THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV: (a) No, Sir,

<b) Does not arise.

(c)  Total expenditure on N.F.C. by 
way of grants to the State Govern
ments, amount provided in Union Ter
ritories Budget, and directly bv the 
Central Government is of the follow
ing order:—

4971-72  .  .  Rs. 2,26,87,000

*9?*-73  .  .  Rs. 2,34,41,000
1973-74  .  ,  Rs. 2,6104-000
The break-up of expenditure  on 

«Uff salary and other contingent ex. 
penses is being obtained and will be 
laid on the table of the House,

Setting up of Gofcar Gas Plants taxing 
1974-75

, *190. SHRI ISHAQUE SAMBHALI: 
IWflt the Minister of AGRICULTURE & 
IRRIGATION be pleased to state:

<*) whethw Government have de- 
to instal *M»0 Gobar Gas Plants 

m  the  1974-75;

(b) if so, progress of construction, 
State-wise; and

(c) whether the  target  will  be 
achieved?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF AGRICULTURE 
& IRRIGATION (SHRI ANNASAHEB 
P. SHINDE);  (a) Yes, Sir. The Gov
ernment have taken up a ‘seeding pro
gramme’ to set up 20,000 Gobar Gas 
Plants during the year 1974-75 & 1975-
76
(b) A statement is attached.

(c) Yes, Sir. There is a possibility 
of attaining these targets.

Statement

States/Union  Gobar  Gobar
Territories  Gas  Ga$

Plants  Plants 
completed under
----------- construe*
(April—  tion 
Nov. 1974)

1. Andhra Pradesh 46 175

2. Assam 5

3. Bihar 50 250

4. Gujarat  . 113
(upto

30-9-74)

N.A.

5. Haryana . 200
(upto
31-12-74)

437

6. Karnataka 102 43̂

7. Kerala 45 75

8. Madhya Pradesh 40 loo

9. Maharashtra H7 205

10. Orissa 8 10

11. Punjab 9 N.A.

12. Rajasthan . 10
(upto
31-7-74)

20

13. Tamil Nadu 61 515

14. Uttar FradesJfv . 53 176

15. Delhi 2 N.A.

Total 856 24C-0
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Frol* *od Vegetable Development 
Corporation

*192. SHRI BIRENDER SINGH 
KAO: Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state;

(a) whether Government have since 
set up a Fruit and Vegetable Deve
lopment Corporation; and

(b) if not, the time by whidh it is 
likely to be established?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNAS
AHEB F. SHINDE): (a) No, Sir.

(b) The details about the proposal 
for setting up of a Fruit and Vegeta
ble Development Corporation are still 
under consideration of Government,
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Study in Asian Agricultural Develop

ment
*195. SHBI M. KATHAMUTHU: 

Will the Minister of AGRICUL'I URE 
AND IRRIGATION be pleased to
state:

(a) whether Government are aware 
of the study in Asian agricultural de
velopment undertaken by the United 
Nations Research Institute for Social 
Developments; and

(b) if so, the facts thereof and the 
impact of this study On the Indian 
agriculture?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION: (SHEl ANNA
SAHEB P. SHINDE); (a) and (b). A 
Study on “Growth with Justice in 
Asian Agriculture—An Exercise in 
Policy Formulation”  wag undertaken 
by Prof. V. K. R. V. Rao under the 
auspices of the United Nations Re
search institute for Social Develop
ment, Geneva, 1974. The Study 
stresses the need for national and 
International action on the 
following:-—

(i > continuing research on seeds, 
with emphasis on yield, fertiliser 
response, resistance to pe*t* and 
dlaeases, protein content, etc. ex
tending research to pulses, oilseeds 
and crops providing industrial raw 
materials, adaptation of research to

44
diverse agro-dimatic conditjoa* 
keeping in view what can be done 
to confer benefits to small farmer* 
and weaker sections of the com
munity.

(ii) technical and financial assis
tance to the developing countries 
in Asia to improve the utilisation o f 
their existing irrigation systems* 
under taking new irrigation works, 
and to improve drainage and water 
control.

(iii) establishment of intertka- 
tionally owned and opemted 
factories on no-proflt-no-loss basis 
for the manufacture of chemical 
fertilisers and other chemical in
puts witfi participation by th« 
natural gas and oil producing 
countries and those with advance 
technical knowhow,

(iv) setting up a wide network 
of storage depots for both agricul
tural outputs and inputs,

(v) action by developed countries 
to eliminate or substantially reduce 
their tariff and other barriers to 
imports of foodgrains and other 
agricultural goods from the deve
loping countries,

(vi) foreign exchange support lor 
credit programmes of the national 
agricultural banks in the develo- 
ing countries.

(vii) assistance for training pro- 
grammes for extension workers,

(viii) periodic reports from Hie 
developing countries on the prog
ress of new technology and It# 
effects on production, diatribtttitoo 
and savings as also m  tht paiH&i- 
pation by small and subsistence 
farmers in the new technology; j p i

Clx) assistance for reaaatali 
the social, economic, cultural # £  
political aspects and effect* of £0ft~ 
cultural development and w0w 
tedmology in the d e v e lo p s  
countries.

Much -of Hie Indian research « td  
development programmes in agrtgfil- 
ture are already based on mm' it 
these considerations. A coatfroiba#
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assessment of the changes needed in 
MtSearch  and  development prog- 
fttnmea would be made.

M.C. aid to Calcutta and after 
Unftveniifet

*197. SHRI PRIYA RANJAN DAS 
HUNSI: Will the Minister of EDUCA
TION,  SOCIAL  WELFARE  AND 
CULTURE be pleased to state:

(a) Grants given by U.G.C. to Cen
tral Universities and other Universi
ties in the year 1974-75;

(b) whether Calcutta University is 
now the biggest University in India 
SO far as  the number of students is 

concerned; and

(c) if so, what effective measures 
tlftVe been  adopted  to  financially 
atrengthen tine University?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a)
The required  information is  being 
collected  and will be laid  on the 
Table of the Sabha, in due course.

(b) According to the inormation 
furnished by the  University Grants 
Commission, Calcutta University  is 
not among the first five Universities 
so far as the number of students on 
rolls  in the teaching  Departments 
during 1972-73 is concerned.  How
ever, if the enrolment in the affiliated 
colleges is also included, the  Uni
versity had the largest enrolment,

(c) The  maintenance  grants  to 
State Universities are given by  the 
concerned State Governments.  It is, 
therefore,  for the  Government  of 
West  Bengal to provide  necessary 
funds for the efficient functioning of 
tiie Calcutta University.

IA.C. Committee % tutorial system
III SWflkMI UWJWtiMi*

*19& m m*19& m m M. RAM GOPAL 
REDDY:

SftRi K. LAKKAPPA:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 

I* pleased to state:

(a) whether the high powered com
mittee  appointed  by  U.G.C. to go 
into the tutorial system prevalent in 
Indian universities has submitted its 
report; and

(b) if so, the main recommenda
tions thereof?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a) No 
such Committee  to go into the tu
torial  system  prevalent in  Indian 
Universities has been set up by the 
University Grants Commission.

(b) Does not arise.

Food Scarcity

*199. SHRI AN ADI CHARAn 
DAS:

SHRI SHRIKISHAN MODI:

WiU the Minister of AGRICULTURE 
AND  IRRIGATION  be pleased  to 
state:

(a) whether his attention hag been
drawn to a news item in an English 
daily of 9th  January,  1975  from 
Chandigarh  captioned’  “Moymhan
predicts food scarcity in India for ten 
years more”;

(b) if so, whether his attention has 
also been drawn to Moynihan’g obser
vation that India's agriculture poten
tial is so staggering that it could al
most feed the world; and

(c) if so.  Government’s  reaction 
thereto?

THE  MINISTER OF STATE  IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION  (SHRI ANNA
SAHEB P. SHINDE):  (a) and (b).
Yes, Sir.

(c)  Due priority is given to Irriga
tion Schemes.  As a result irrigation 
potential  has increased  lrom 22.6 
million hectares in  1950-51 to 44.6 
million hectare® in 1973-74. By  the 
end of V Plan it is planned to 
achieve a potential of 57 million hec
tares out of a total potential of 10? 
million  hectares.  In view of  this 
and other  measures, the foodgrains 
production target of 140 million tones 
has been fixed for the terminal year 
of the V Plan.
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News item captioned “Drugs reappear 
on O wpwr

*200. SHRj  SHASHI  BHUSHAN: 
Will the  Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether the attention of Gov
ernment ha« been invited to tihe news 
itefn appearing m a  local  English 
daily dated the 7th  February*  1975 
under the Reading ‘Drugs reappear on 
Campus’ to the effect that drugs have 
started reappearing on the campus 
and hashish is being sold under the 
counter by "the cafe staff of a college; 

and

(b) the  reaction of  Government 
thereto and the steps taken or pro
posed to be taken in tfce matter?

THE MINISTER OF EDUCATION 
AND  SOCIAL  WELFARE  AND 
CULTURE  (PROF S NURUL 
HASAN)- (a) Yes, Sir

(b) Neither the Government  nor 
the University of Delhi are aware of

the alleged reappearance of drug* m 
the Campus or the sale of haabtifc in 
the Cafe of any College.

execution atat Crash Programme for 
Rural Employment In Punjab

1701. SHRI  B. $. BHAURA:  Will 
the Minister of AGRICULTURE A*TD 
IRRIGATION be pleased to stater

(a)  whether execution of the crash 
programme for  rural  eon̂ ymeat, 
sponsored by the Union Government 
m Punjab, were satisfactory; and

<b) if not, reasons therefor?

THE MINISTER  OF STATE  IN 
THE MINISTRY OF AGRICULTURE 
AND  IRRIGATION (SHRI ANNA
SAHEB  SHINDE):  (a) The Crash
Schem>» for Rural Employment  was 
satisfac tonly implemented in Punjab 
for a period of 3 years vist, 1971-72,
1972-73 and 1973-74.

Allocation of  Funds,  amount re
leased, expenditure incurred an<j em- 
ploym« nt  generated  are  indicated 
below —

(Rv in lakhs)

Year Allocation Amount  Expenditure Employment
of funds  released  incurred  generated

(lakh
____ manduys)

1971-72 - * *37 50 t37 15 146 01 31 39

*972-73 - * 140 jo 140 50 142 16 24 27

1973-74 . . ia3*oo 123 00 *23 *3 I# 74

(b) Dow not arise.

Publication  si  Literature for Neo- 
Literates

1702 PEOF.  NARAIN  CHAND 
PARASHAR.  Will the Minister  of 
EDUCATION,  SOCIAL  WELFARE 
AND CULTURE be pleased to state:

(a)  whether there is any proposal 
to encourage the publication of litera
ture for neo-htvmtm; and

(b) if so, the brief outlines of this
scheme?

\  ’

THE DEPUTY MINISTER IN THE 
MINISTRY  OF EDUCATION AND 
SOCIAL WELFARE  AND IN THE 
DEPARTMENT OF CULHJRE (SHU 
D. P. YADAV); (a) and (b). Gov
ernment are  already taking several 
steps to encourage the production of
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lit*rature  lor  non-literates.  The
directorate of Adult Education itself
produces proto-types of materials in 
Hindi to  guide similar  efforts  xn
regional  languages; State  govern
ments  and voluntary  agencies  are 
given financial assistance for produc
ing neo-literate literature; and  an 
all-India annual competition is  held 
tor selecting the best manuscripts 
for  neo-literates in  each  regional
language,  for  a  prize  award  of 
Es. 1000/- each.  Bulk purchase of 
1500 copies is made of each winning* 
entry for free distribution to rural 
libraries, and social education centres

1974 * torn
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Overhauling Examination System

1795. SHRI ARVIND M PATEL: 
SHRI G. Y. KRISHNAN:
SHRI RAM PRAKASH:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether  Government  are 
stressing the urgent need for an over
haul  of  the  present  examination 

system; and

(b) if so, the brief account thereof?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN); (a) and
(b).  A number of measures have 

been taken for reforming the present 
system of examination.  The Uni
versity Grants Commission has circu
lated to all the universities a report 
by an  expert  committee  entitled 
“Examination Reform—A Plan of Ac
tion” for implementation of the recom
mendations contained therein. Copies 
of the report have  also been circu
lated to the State Governments  A 
copy of the report is available in the 
Parliament library.
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The University Grants Commission 
has selected the following 12 uni
versities for implementing the "Plan 
of Action” for examination Reform:—

( 1) Aligarh Muslim University, 
Aligarh.

(2) Andhra University, Waltair.

(3) M. S. University of Baroda, 
Baroda.

(4) Punjab University, Chandi
garh.

(5) Gauhati University, Gauhati.
(6) Rajasthan University, Jaipur.
(7) Jadavpur University, Jadav- 

pur.
(8) Poona University, Poona.
(9) Saugar University, Saugar,

( 10) Mysore University, Mysore.

(11) Madras University, Madras.
( 12) Calicut University, Calicut.

These universities will serve as a 
pace setter for introducing similar 
innovations in the neighbouring uni
versities. Universities at serial Nos.
1—10 and 12 have informed the Com
mission that they have appointed their 
own Examination Reform Implemen
tation Committees to provide neces
sary guidelines. The implementation 
of the Report ‘Examination Reform— 
A Plan of Action’ ia at different 
stages in those Universities. The 
Commission has also set up an Imple
mentation Committee for expeditious 
implementation of the recommenda
tions contained in the Plan of Action.

In addition to the above Univer
sities, a number of other Universities, 
particularly Berhampur University, 

Dibrugarh University, Jawaharlal 
Nehru University, Kerala University, 
Madurai University, Meerut Uni
versity, Qsmania University, Roorkee 
University, Sambalpur University and 
Sardar Patel University and South 
Gujarat University are in the process 
of implementing the recommended re
form measures. The Agricultural

f *

Universities in India have already 
adopted the semester of trimester 
system of examinatitm.

The University Grants CommtUkm 
organise^ during 1874 four Zonal 
Workshops to consider iwter-iitta the 
subject of Examination Bdbvfflu

The Central Board of Secondary 
Education has evolved a new system 
of examination, the main feature of 
which is that the results of the 
Secondary School Courae Rxamina- 
tion will be furnished in terms of 
Grades for each subject on a five 
point scale and no overall Grade will 
be given for purpose of certification.

The National Council of Educational 
Research and Training has also in
tensified its programme of Examina
tion Reform in schools. The two 
major goals of the programme are to 
make examinations a valid and re
liable measure of pupil growth and a 
powerful instrument of improving 
teaching and learning. Efforts to 
achieve these goals are being made 
through the reform of External 
Examinations and School Evaluation. 
The following State Governments 
and Union Territory Administrations 
have implemented programmes of 
examination reform with the assis
tance of N.C.E.R.T.:—

States

I. Andhra Pradesh
Z, Assam
3. Gujarat
4. Haryana
5. Karnataka
6. Kerala
7. Madhya Pradesh
8. Maharashtra
9. Manipur
IQ.Qrtetfc
II. Punjab
12. Rajasthan
13. Tamil Nadu
14. Uttar Pradesh
15. Weft Bengal
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Union Territories

1. Delhi

2. Goa, Daman & Diu

3. Pondicherry.

Vorkbi Conditions and Pay Scales of 
Agricultural Scientists

1796. SHRI DHAMANKAR;  Will 
the  Minister  of  AGRICULTURE 
AND  IRRIGATION  be pleased  to 
state:

(a) whether the Government have 
taken special steps/measures  to im
prove the working conditions of agri
cultural scientists  and  restructured 
their pay-scales as a measure of in
centive for work;

(b) if so, facts thereof;

(c) the number of unemployed agri
cultural scientists/graduates  in  the 
country; and

(d) steps taken to  utilise them 
meaningfully in the programme  ot 
agricultural development?

THE  MINISTER OF STATE  IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION  (SHRI ANNA-. 
SAHEB P. SHINDE):  (a) and <b).
The pay-scales of agricultural scien-* 
tists and  technical  personnel  enu 
ployed  in  the  Department  of 
Agriculture, have been revised in the 
light of recommendations made by the 
Third Pay Commission, with modifU 
cations wherever necessary. Similarly, 
the pay-scale8 of agricultural scien. 
tists  employed  under  the  Indian 
Council  of  Agricultural  Research, 
have  been  revised.  In  addition 
efforts are being made to improve the 
working  conditions of  agricultural 
scientists under the I.CAJR. Aa part 
of the new personnel policies which 
•re being worked out, it is proposed 
lb constitute an Agricultural Research 
Service in the X.CA.R. which may 
include grades between Rs. 550—900 
and  ending  with  Rs.  1*00—2250. 
'There may aim be posts in higher 

upto Rs. 3500/- not included!
the Service and the scientists  in 

ICAR service may go upto the maxi

mum of Rs, 3500/- depending upon 
their  performance on the basis  of 
periodical assessment by an external 
panel  set up  by the  Agricultural 
Scientists* Recruitment Board. Grie
vance Cells have been or are  being 
constituted in the Research Institutes 
of the ICAR to provide a forum for 
ventilation of individual  grievances 
by the staff.  It is also proposed to 
constitute Joint Staff Councils in the 
Research Institutes. The above steps 
are intended to give greater oppor
tunities of career advancement  and 
functional and operational freedom to 
the scientists.

(c)  The exact  number of unem
ployed agricultural scientists] gradu
ates is not available with the Ministry 
of Agriculture & Irrigation. However, 
8,913 agricultural graduates and 959 
agricultural post-graduates were  on 
the Live Register of various Employ
ment Exchanges in the country as on 
31st December,  1973.  This includes 
figures in respect fo University  Em
ployment Information and Guidance 
Bureaux at Delhi, but does not in
clude figures for other such Bureaux.

(d)  The Department of Agriculture 
have  formulated  a  scheme  for 
setting up “Agro-Service Centres’* for 
assisting engineers’diploma  holders 
and agricultural graduates for  self- 
employment. Under thia scheme 1808 
Agro-Service Centres have been set 
up by the end of January, 1975 and 
nearly 2790 entrepreneuret have been 
trained so far, which include agricul
tural graduates also.
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Implementation of Integrated Multi- 
DiscipHned Programme under 

tUjasthus Canal

1798 SHRI LAUI BHAI:  Will the 
Minister  of  AGRICULTURE  AND 
IRRIGATION be pleased to state:

(a) whether Government have set 
up Command Area Authority for the 
implementation of Integrated Multi
disciplined programme under Rajas
than canal; and

(b) if so, the main features thereof?

THE MINISTER- OF STATE IK 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI  ANNA- 
SAHEB P. SHINDE): (a> ax̂L (b). A 
Command Area Authority for Rajas
than Canal Project has been consti
tuted by the Government of Rajasthan 
In their Order No. F.«(13) Agril-V/73, 
dated the 25th July, 1874. The Board 
of Command Area Authority  is as 
tinder:—

Chairman and Administrator

XD Area  Development  Commis
sioner (Government of  Rajas
than).

Members

(2) Secretary, Rajasthan Canal and 
Chairman  Rajasthan  Canal 
Board oar his representative.

(3) Secretary, CAJD.  (Govt,  of 
Rajasthan).

(4) Financial Commissioner or his
Representative (Government of 
Rajasthan).

(5) Revenue & Forest Commission̂ 
or his Representative (Govern
ment of Rajasthan),

(6) Special  Secretary,  Planning* 
(Government of Rajasthan).

<7) Colonisation  Commissioner 
(Government of Rajasthan).

(8) A Representative of Credit Ins
titutions,

(9) Two Nominees from Pramukhs 
and other Elected Representa
tives.

<10) Two Representatives from the 
farmers, one of which will be 
from weaker section*.

Member Secretary

(111 Deputy  Area  Development 
Commissioner (Government of 
Rajasthan).

The Command Area Authority may 
constitute  Consultative  Committees 
with wider representation on different 
development sectors.  The Heads of 
Departments will be represented in 
these.

2, The Functions and Responsibili
ties of the Command Arm Authority 
would be as follows: —

(i) Maintenance and efficient ope* 
ration of the water delivery 
system from the source to the 
farm outlet.

(II) Planning and executing pro
grammes of land development 
within a catchment (chair) in
cluding realignment and lin
ing of water  courses, 1 land
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levelling, coil reclamation, 
field channels, etc., through 
institutional finance and 
otherwise,

Ciii) Enforcement of a proper sys
tem of “Warabandi” and fair 
distribution of water to indi
vidual fields.

<iv) Development of groundwater 
to supplement surface irriga
tion.

(v) Selection and introduction of 
suitable cropping patterns.

(vi) Supply of all input* and ser
vices including credit.

<vii) Development of marketing 
and processing facilities and 
communications.

(viii) Preparing individual pro
grammes of action for small 
farmers) marginal farmers, 
and agricultural labourers

(ix) Diversification of agriculture 
through livestock develop-* 
ment, horticulture, farm for- 
estry. etc.

<x) Programmes of protective for
estry for canaiv, reads, and 
farms, pasture development 
of uncommanded lands, fuel 
wood plantations, etc.

(xi) Town Planning, rural housing 
development of existing and 
new villages and marketing 
centres.

3. The Gross Command Area of the 
Rajasthan Canal State I and State H 
would be the jurisdiction of Command 
Area Authority.

Hi|h Prices of ftioe and Paddy in 
Assam

1 m. mm noorul huda.- win
the Minister of AGRICULTURE AND 
IRRIGATION he pleased to state:

(ft) whether the Government’s at- 
*«tttiaft hut been drawn to the situa
tion arising out of high prices of rice

and paddy in the State of Assam dur
ing January—February, 1975;

(b) whether the reports appearing 
in the Press about gemi-starvation con
ditions in the district of Cachar, 
Sibsagar, Goalpara and Kamrup m 
the State of Assam due to low pur
chasing power are correct; and

(c) whether in view of last year’s 
experience in Goalpara district, the 
Union Government would direct the 
State Government to make available 
rice aud wheat at subsidized prices, 
to actually distressed people?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA
SAHEB P. SHINDE): (a) to (c). The 
State Government have been request
ed to iurmsh the requisite informa
tion which will be iaî i on the Table 
of the Sabha on receipt.

Scheme tor Award of National Pro
fessorship io Distinguished Professors

1800 SHRI VASANT SATHE- Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be 
pleased to state:

(a> whether Government have taken 
a decision to ifevive a scheme for 
award of National Professorship to dis
tinguished professors in various dis
ciplines;

(b) if so, the facts thereof; and
(c) if not, the reason for suspension 

of the scheme?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN)- <a) and
(b). Certain proposals to modify the 
scheme of Nations} Research Profes
sorship were made to the Government, 
After consideration it wt*s decided that 
the scheme be continued for the time 
being without changes Nominations/ 
suggestions have been received and 
these are under consideration.

(c) Does not arise.
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Food Situation la India

1801. SHRI VEKARIA: Will the
Minister of AGRICULTURE ANt> 
IRRIGATION be pleased to state:

(a) whether it is reported by the 
food experts of United States and 
United Nations that “A marked impro
vement in the World food situation 
is notably in India” ; and

(b) if so, the broad outlines there* 
of?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA
SAHEB P. SHINDEV. (a) The report
ed statement of the Food experts of 
United States and United Nations has 
come to the notice of the Government.

(b) The overall food situf+ion has 
«shown an improvement since the last 
quarter of 1974. The winter rains in 
several parts of North India have pro
ved beneficial to rabi crops and if 
weather conditions are favourable in 
the remaining part of the sca?cn, rabi 
production may be expected to regis
ter a substantial increase this year.
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1803. SHRI P. VENKATASUB- 
BAIAH: Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state:

(a) whether a large number of sheep 
have been imported to improve the 
local breeds for wool production;

(b) how far these sheep have help
ed in improving the local breeds; and

(c) how far it is go;ng to help
in wool production?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) Yes. Sir

(b) and (c )* The basic objective of 
introduction of hi^h-yiolding fine wool 
breed of sheep through cross-breed
ing fe to improve quality and quantity 
of wool in local sheep. The introduc
tion of 50 per cent exotic blood has 
resulted in estimated increase in body 
weight by approximately 20 per cent 
and in wool weight by {approximately 
50 per cent Quality of wool has alio 
shown improvement,

Vijayawada Drinking Water Supply

1804. DR. K. L. RAO: Will tifcn
Minister Of WORKS AND HOUSING 
be pleased to state:

w w w  wm tio fm  w 4
feo i (*r) w r # ,

(a) whether Vijayawada Is one «C 
the most favourably situated towns as 
compared to any other town In India
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for the supply oi drinking water to 
the people oi the town;

(to) whether the coat 0f supplying 
twenty million gallons per day in 
Vijayawada will be far less to the 
order of one-tenth 01 the money re
quired for the supply of an equivalent 
measure of water in any other impor
tant town in India; and

<c) if so, what are the reasons for 
the delay in supplying adequate water 
to the people living in Vijayawada?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU 
RAMAIAH): (a) to (c). The requisite 
information is being collected and will 
on receipt be laid on the la  ole of the 
Sabha.

Recommendations ol the Expert Team 
for Control of Erosion

1805. SHRI ROBIN KAK.OTI: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether an expert team visited 
Mathala erosion area (Dibrugarh) 
in the month of October, 1974.

(b) if so, what were their recom
mendations for control of erosion in 
the above area; and

(c) step taken so far to imple
ment the recommendations of the 
expert team for control of erosion in 
the above area?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KBDAR NATH 
SINGH); (a) The Board of Consul
tants of the Brahmaputra Flood Con
trol Commission visited the Mathala 
erosion area in October, 1974.

(b) and («) The Board cf Consul
tants recommended the preparation of 
a scheme consisting of two stone spurs 
and eight permeable spurs for check
ing tH» erosion. The Brahmaputra 
Flood Control Commission accordingly 
submitted a schei»e in January, 1075, 
»t an estimated cost of Rs. 75 lakhs 
Afta* scrutiny in the Central Water

Commission, the scheme was modified 
and was later approved by the Board 
of Consultants at their meeting 
held on 24th January, 1975, at an esti
mated cost of Rs 58 5 lakhs. The 
scheme has been sent by the Centra! 
Water Commission to the Planning 
Commission for aecjrding aproval to 
its implementation a? required under 
the prcedure laid down for the pro
cessing of flood control schemes It 
is reported that Brahmaputra Flood 
Control Commission has already ini
tiated action and has called tenders 
for the works.

Effect of Decontrol of Vanaspati 
Prices on Weaker Section

1806. SHRI VIRBHADRA SINGH: 
Will the Minister ol AGRICULTURE 
AND IRRIGATION be pleased to 
state the steps being taken to protect 
the interest of the weaker section of 
the society against the exploitation 
by the trade practices consequent cm 
decontrol o‘f price of vanaspati'*

THE MINISTER OF STATE IN 
THE MINISTRY CF AGRICULTURE 
AND IRRIGATION (SHRI ANNA
SAHEB P SHINDE); As the installed 
production capacity of the industry is 
more than doable tn* demand for the 
product, the factories have necessarily 
to operate under hig ily competitive 
conditions. This provider a built-in 
assurance against risk of exploitation 
of the consumers by the industry or 
trade. Even s»j. Government ar? 
maintaining a cons* mt watch on the 
price*, beig chaifeJ at all stages of 
sale
Malpractices by present Chief Manager

of Modem Bakeries (India) l  td.
Calcutta

2807. SHRI DINEN BHATTA- 
CHARYYA:

SHRI KRISHNA CHANDRA 
HALDER:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether Government are aware 
about the complaints against the deli
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berate malpractices and corruption 
practised toy the present Chief Manager 
of the Modren Bakeries (India) Ltd. 
at Calcutta;

<b) whether Government have re
ceived any memorandum in this re
gard; and

(c) whether any enquiry in the 
matter has been conducted and if not, 
the reasons for delay?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNASA
HEB P SHINDE): <a> and (b) Gov
ernment have ’‘mnveci a cooy of a 
letter dated 27th December, 1S74 mak
ing certain allegat.ons against the 
Chief Manager Calcutta Ur>it of Mod
ern Bakeries

<c) The Company is enquiring into 
the allegations

Loss due to Earthquake

1808 SHRI VARKEY GEORGE: 
SHRI SHANKER RAO 

SAVANT:
SHRI M. M. JOSEPH:

Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state

(a) whether there have been earth
quakes in various parts of the coun
try, like Badrmath, different parts of 
Garhwa] division and Motihari in 
Bihar;

(b) if so, the number of private 
houses and buildings damaged and 
loss to the Government property;

(c) the number of persons injured 
and dead due to the earthquakes; and

(d) the nature of help rendered to 
the victims by Government so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) io <d). The information 
is being collected and will be laid 
down on the TaMe of the Sabba, as
soon as It u  re ce d ’d.

Loan Facilities for House e«m*tr*tttiow 
for Reatdential Ftnttos*

1809. SHRI B. R. SHUKLA: Will
the Minister of WORKS AND HOtJS* 
INg  be pleaded to state:

(a) whether Government have 
stopped loan facilities for the purpos
es of house construction even for 
residential purposes to the public in 
general belonging to middte-clasa 
residing in urban areas; and

(b) if so, whether the middle-class 
people especially of low-income 
group are facing great hardship on 
that account?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS fSHRI K RAGHU RAM
AIAH): (a). No, Sir

(b) Does not arise

a m  irfcar fafrr fom  m f 
iwwfat*

1810. fa*? : VTT
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Measures lor timely supply of ferti
liser to fanners

J811. SHEI MOHINDER
SINGH GILL:

SHRI VIR BIIADRA 
SINGH;

Will the Minister of  AGRICUL
TURE AND IRRIGATION be pleased
to state:

(a) whether almost all the farmers 
including the 'Krishi Pandits* at  the 
award giving ceremony  complained 
ûnanimously that the required ferti
lisers are not made available to them 
when actually needed;

(b) if go, Government's reaction to 
this grievance of the farmers; and

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION <SHR1  PRABHUDAS 
PATEL): (a) No  complaint  aboiit 
non-availability of fertilisers in time 
was made by the Krishi Pandits to the 
Government :>f India  during  the 
award giving function held on the fib 
January, 1975.

(b) Does not arts*.

(c) The Government  realises the 
need for reac<rng fertilisers to  the 
farmers in tim.» and have  already 
taken the following f̂ ps to  ensure 
easy and timeiy availability of ferti
lisers to the fanner?.

(i) Imparting the maximum pos
sible quantity from  abroad 
and also improving  the do
mestic production

(ii) Chalking out the import pro. 
gramme o’.id making arrange
ments to pun/oar* the qufn- 
tity neeJod in the  interna
tional market well :n au*Tance 
so as to re&eh the feitilissrs 
to the farmers in time.

(iii) Steps have been token to ra
tionalise and improve fertili
ser dis.n’oJtiori system by re
moving bottlenecks in move
ment and by asking manufac
turers t.j sell as much quan
tity as p >svib\» thraugh  co
operatives and State Agencies.

(iv) The States hav,; also  been 
advised Id prepare a caiefnl 
invantory of the stocks avail
able in the Godgown* both of 
the Cooperative & retail dea
lers and review it frequently 
in order to ensure timely and 
equitable  distribution  of 
available fertiliser.;.

Tribal Development Agency In Orissa

1812. SHRI ARJUN SETHI:
Will the Minister  of  AGRICUL

TURE AND IRRIGATION be pleased 
to state:

(c) corrective  measures  proposed  (a) whether some special schemes
to be taken to improve the situation?  such as Tribal Development Agency

3726 LS—3.
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to t  Tribal Development have been 
sanctioned by the Central Government 
lor Orissa lor betterment ot tribal 
belt; and

(b) if so, the main features thereof 
and districts in which this scheme has 
been taken up?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION fSHRl ANNA
SAHEB P. SHINDE) (a) Yes, Sir. A 
special scheme < f Tnhai Area Deve
lopment ki\aw .\ a* Tribal Develop
ment Agency w •'s sanctioned in the 
Central agriculture sector of the 
Fourth Plan for being implemented 
on a pilot basis in certain selected 
sensitive backward tribal areas, of 
which four are located in Orissa 
State. The scheme is continuing in 
the Fifth Plan also.

(b) Under this schem e Tribal Deve
lopment Agencies have been Ret up in 
Gan jam (Par i akhe- mundi), Koraput 
(Gunupur), K ?onihA r <Bh«>anpir and 
Jhangpir), and Phulbani (Balliguads *. 
The main features of the scheme are 
indicated belo*v in brief:

(i) The Projects are being imple
mented through a Society registered 
under the Societies Registration Act, 
1860, called as the Tribal Development 
Agencyt with the District Co’,letter as 
the Chairman, anu other cornected 
district level officers, Members of Par
liament and M.l-uAs. as member- The 
grants are directly released by Gov
ernment of India to the Chairman ot 
the Project Each Project has a whole 
time Project Officer of the rank of 
A.D.M. to ensure coordinated and 
effective implementation of the vari
ous programmes

(H) Each T.D A, Project in Ganjam 
and Koraput has an outlay of Rs. 1.50 
crores for the core programme of eco
nomic develf>*wu>t of tribal# and Rs.
0.50 crore for arterial roads to open 
up the tribal belt*.

The other T.D.A. Projects m Keon- 
jhar and Phulbaui have each an out
lay of Rs- 1.50 crores for the core

programme of economic development 
of tribats, while the resource* for ar
terial roads in respect o f  these two 
Projects are expected to be met from 
the State Sector.

(iii) Each jf  these Project* is in
tended to cover about 10,000 tribal 
families or 30,000 tribal population of 
the deserving category, ordinarily 
with holdings of U'ss than 2 hectare* 
of irrigated or 4 hectares of unurigat- 
ed or dry lands each.

(iv) The core programmes of eco
nomic development re'aie to ail as
pects of agricultural development in
cluding horticulture, land develop-* 
ment and soil conservation measure?*, 
minor irrigation, development of ani
mal husbandry activities e.r.. catlle 
development, dairy, piggery, goat 
rearing, sheep rearing, poultry, duck 
rearing and fisheries, control of chitt
ing cultivitti>n, settlement of landless 
tribal families, debt redemption, iar.d 
restoration, updatm.* of land record*, 
encouragement of small seal© agio and 
forest based mdusti >ch, strengthening 
of the cooperative structure, and tho 
like.

The core programme is supplerncn- 
ted by a commuw.Jtinn pr^amm** 
for construction of arterial road/hnk
road(S so as io op<n up me a* eats.

(v) The Tribal LYveiopmem Agen
cy generally subsidises 50 per wnt to 
75 per cent of the requirements on 
each programme and the balance 25 
per cent to 50 p<*r cent is expected to 
be met by the tribal bene'lciaiit-i lr<>T* 
other resources including credit. In 
certain cases like agricultural demons, 
tration, public minor irrigation work% 
and communications etc full cost in 
met from the Agency funds subject 
to the ceilings.

(vi) The 'tppnacn to the economic 
problems of the tribals would as far 
fts possible be comprehensive and in
tegrated. Multiplicity of agencies ap
proaching the tribal* for various facet* 
of their eeoncmt? life would be avoid
ed. The programme in each Project is 
related to its specific needs. Unitor-
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mity in programmes in different areas 
is not being insisted upon in view of 
tfa* diverse socio-economic and phy
sio-geographical coditions. Conside
rable flexibility is an inbuilt feature 
o f  these project plans which are drawn 
at the local level having regard to the 
broad guidelines given by the Ministry 
o f Agriculture and Irrigation. The 
programmes envisage active involve
ment oi uie tribals in the production 
process.

(vii) The T.D.A, programme is also 
additive in nature and is not intended 
to replace the normal flow of financial 
allocation for thj ongoing schemes 
under the gen ia l Community Deve
lopment and Tribal Development pro
grammes of the State Government

ftwn mm %
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Flood Control Scheme ia Snlmmarekha

1815. SHRI S. N. SINGH DEO: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether a Technical Commit
tee constituted by his Ministry had 
prepared a Scheme for Flood Con
trol in the Subarnarekha basin;

(b) if so, the broad outlines of the 
scheme and who are the members of 
the Committee;

(c) date o f submitting the scheme 
and the action taken upto date re
garding implementation of the 
scheme; and
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(d) the relief measures undertaken 
by the Centre and the State Govern
ment for the villages affected by flood 
during the last three years, year- 
wise?

THE DEPUTY MINISTER IN 
THE MINISTRY OF AGRICUL
TURE AND IRRIGATION (SHRI 

. KEDAR NATH SINGH): (a)
to (c). The feuburnavekhn Committee 
consisting of Member (Floods) Cen
tral Water and Power Commission as 
Convener and Chief Engineers of 
Bihar, Orissa nnd West Bengal as 
members was constituted by U»e erst
while Ministry o! IrngaUn and 
Power in Au^vm. 1972 fox studying 
the proposals iw  contro* in the 
Subarnarekha br,sin formulated by the 
State GovernmeAts and finalising the 
comprehensive plan. In tht*ir report, 
submitted in August 1973, the Com
mittee recommended a scheme con
sisting of construction of entankmc*nta 
in West Bengal and Oiissa far pro
tection of area? affected by floods, pro
vision of flood storage in the dam tt 
Chandil includeJ in thti Subamarekl'a 
IMulti-purpos'' f  ojcct formulated by 
Brhar Goverimem and improvement 
of drainage of Kha'jori and Chittai 
NjJIahs in Orissa. The report was 
forwarded to the St«?te Governments 
in September, 197,} for initiating ac
tion on the reomroendatif m.

The report -if multipurpose Suber- 
nai ckha project which includes the 
dam at Chandil prepared by th« State 
Government r»f Biha* hn? been receiv
ed at the Centre It i3 to he finalised 
in the light of the decisions taken at 
the meeting of the Union Minister of 
Agriculture and Irrigation with the 
Chief Ministers of Bihar, Orissa and 
West Bengal held ©a 21Uh January,
1975 which inter alta includes the 
examination of the possibility of 
Increasing the storage capacity of the 
dam at Chandil.

The embankment and drainage 
scheme* based on th«* recommenda
tion* o f the Committee have not so 
tor been received at the Centre from

the State Government of Orissa and 
West Bengal.

(d) Relief measures in the flood 
atfected areas are primarily the * ex
pansibility of the State Governments. 
Details of relief measures- undertaken 
by the State Governments in various 
villages are not received at the Centre

Maximum Limits on total Advances b j 
Co-operative Banks

1816 SHRI NAWAL KISHORE 
SHARMA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether the Ro serve Bank of 
India hove stipulated maximum limits 
on total advances by Co-operative 
Banks in the country;

(b) if go, the reasons therefor and 
the limit of loans/advance fixed by 
the Reserve Bank of India; and

(c) the extent to which such res
trictions would create hindrance in 
smooth functioning of the Coopera
tive Banks?

THE MINISTEP. OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA
SAHEB P. SHINDE): (a) to
(c). It is ascertained that the 
Reserve Ban« of fndiu has not placed 
any restrictions on the State and Cen
tral Cooperative Banks in respect of 
their total aivanct s to their constitu
ents.

As regards primary cooperative 
banks also, no muxonum limits on 
total advance hav» been stipulated* 
However, certain restriction* have 
been placed on the advances of Pri
mary Cooperative Banks under #> 
directive tssuea b/ the R em v* Bunt 
of India on 31st January, 1978, Under 
tht*, the maximum limits on the differ. 
m t  categories of advance* that may
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b e  g ra n te d  'jn  Or a lte r  1st F e b r u a r y , d e r  a d v a n c e s  a -re a d y  tr a d e , s h a ll be
1978, in c lu s iv e  o f  th e  o u tsta n d in g  u n -  as u n d e r:

C  itegory o f  g iv a - ic s  M axim um  hmjtls in  the case o f prirnury c >op;rativ
b ark  who^e tytal u n r  <md demand liabilities 

(T D L ) is

Less than Rs. I Rs i lakh or above Rs. 200 lakhs 01 
lakh bur he low Rs 200 above

lakhs

». (a) A ll types o f a i\a .u s  n  c lu in g
ijnsccUTcd 9dvirct*s to » D irector 
or to any otlnr Mt.gle party , Rs. 5,000

(/>) Unsecured a d v an ce  inclusive of 
cl«?r» b ilb  o. nuthant llu n .’ is dis
counted t chcqucs purchased, 
t»> a D irector nr u  ai v other smgle 
party . . Rs. 5»c-°2

( t )  Advance o f 1̂1 lvpes tn clu iin g
«r^v't;n: 1 advances to , H »hc L ir -
e tors p t to«;ttbcr .

o f TDL

Rs. 5,000

(t> U i'w c m id  a-’ vi'v ^cs t< • all the D u  -
tc to js  pat u>,»uht ? R s 10,000

10 C ot TDL 10 ol TDL

Rs. io .jco

5"0 o f T D L  or 
Rs. 10 lakhs which 
ever is, lower.

Rs, 5,000

10 \> o f  T l> L

R-*. 10,00''

3 T o ra' ••ns-'CMrcd u ?h< mem -
bt r ( as «* »vh'-L 33 -1 3 o f T D L  33-1 of T D L  13 -1/ 3 '0 ot TDL

T h is  ste p  w a s  necessitated b y  the 
fact that iK'itht'r the nrovhsioria m the 
Bye isw55 of Bank-, regarding the 
grating of unvvv«Tc‘d advances to their 
Duectoi* unit'dm, nor U'c basis
for fixing the limits rational with the 
resu;t that ih* advances on some pri
mary cooperative banka have btttn 
concentrated in the hands of a lew 
P*ittii'a and nu’tnb-ors ot the Board of 
Directors Hence the stipulation m 
regard to maximum limits on the 
total advances as well as unsecured 
advances a primary (Urban) Co- 
Operative Bank may make to a 
Director or Directors as a yroup and 
to a single, party. Fixing of overall 
limits has also been considered 
necessary on the sura total of 
unsecured advances a bank may 
make to all it* members put together 
to safeguard the interest erf the 
depositors. These stipulations are 
intender to help in ensuring the 
proper working of the banka. In case 
of HMcUfc difficulties it any, experi

enced by banks, provisions have been 
made to exempt them from any or all 
the provisions of the directive by the 
Reserve Bank of Indn on an applica
tion from them.
Instructions to States to advance toane 

to drought affected people

1817. SHRI K. MALLAXNA- 
SHRI RAM PRAKASH:
SHRI GAJADHAB MAJHI:

Wilj the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state.

(a) whether Central Government 
have issued instructions to States to 
advance loana to the drought affected 
people; and

(b) if so, the quantum of loans ao 
far advanced by various States dur. 
ing 1974*75 for purchasing cows 
buffaloes, pumping sets and construc
tion of water channels?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) No, Sir.

(b) Does not arise.

Nationalisation Sugar Mills

1818. SARDAR SWARAN SINGH 
SOKHI; Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state:

(a) whether the Government are 
considering to nationalise all the 
sugar mills in the country or only 
sick sugar mills; and

(b) if so, when?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE): (a) and (b). As no 
final decision has been taken on the 
question oi nationalisation of the 
sugar industry, it is not possible to 
say at present whether all the sugar 
mills in the country will be nation
alised or only the sick sugar mills

Central aid to meet drought relief 
measures in Gujarat

1819. SHI F M. MEHTA: Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether the Centre’s New Policy 
on drought assistance based on the 
Sixth Finance Commission’s recom
mendations that the States will toave 
to meet the expenditure on drought 
a3 part of their own development plan 
has placed considerable strain on the 
Gujarat State;

(b) if so, whether the State Gov
ernment has asked the Centre to find 
some way of helping it in meeting 
the unprecedented drought;

(c) if so, whether the State Gov
ernment hag set apart Rs. 38 crores 
this year for drought relief by slash
ing down plan expenditure; and

(d) the total amount provided for 
relief works for 1975-76, and the as
sistance the Union Government pro
posed to give?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) to (d). The information 
is being collected and will be laid on 
the Table of the Sabha.

Assistance to Government of Orissa 
for drought and relief works

1820. SHRI CHINTAMANI PANI- 
GRAHI: Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state:

(a) whether the Orissa Government 
have spent any amount in Hhe yeaT 
1974-75 for meeting the drought con
ditions in the State;

( b )  i f  so, the total amount which 
was spent b y  the State G o v e r n m e n t  
and item-wise expenditure thereof; 
and

( c )  w h e t h e r  th e  Central Govern
m e n t  h a v e  g i v e n  a n y  a s s is ta n c e  t o  
Orissa G o v e r n m e n t  f o r  meeting e x 
p e n d i t u r e  o n  d r o u g h t  r e l i e f  w o r k s  i n  
t h e  State?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) Yes, Sir.

<b) The following amount has been 
spent by the State Government to 
meet the drought situation upto 
31-1-1975:—

(Rs. in lakhs)

(1) Test relief works , . 189*00

(2)  Gratuitous relief . . 8 ' **

(3) Transportation of goods . o- 64

(4) Taccavi loam . . . 34 00
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(c) The Government of India have 
sanctioned an advance Plan assistance 
of Rs. 7.91 crores to the Orissa Gov
ernment for drought relief purposes 
during 1974-75.

Central Assistance to West Bengal for 
Flood and Drought Affected Areas of 

Midnapur District

1821. SHRI SAMAR GUHA: Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

ta) the amount of the Central assis
tance given to West Bengal for 
rehabilitation and restoration works 
in the flood and drought affected 
areas of the district of Midnapur for 
1974;

<b) whether the amount has been 
withdrawn by the Government of 
West Bengal; and if so, whether the 
amount has been spent for Midnapur 
District; if not, whether diversion of 
such specified central fund is permis
sible;

(c) whether the contractors, most 
of whom are working with small 
capital drawn from banks, have not 
been paid their dues by the State 
Government for working for flood 
and drought restoration works, in 
1974; and

(d) if so, whether it has created 
serious problems of unemployment of 
about 50,000 labourers and 300 small 
contractors and if so, whether Gov
ernment propose to ask the State 
Government to pay the dues to the 
contractors of Midnapur?

THE DEPUTY MINISTER IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI PABHUDAS 
PATEL): (») to (d). The information 
is being collected and will be laid 
on tlie table of the Lok Sabha, as soon 
as It is received.

Annual increaments to Class TV 
employees of Baijnath Higher Secon

dary School, New Delhi

1822. ■ SHRI DHANSH^H PRA-
DHAN: Will the Minister cX EDUCA
TION, SOCIAL WELFARE AND CUL
TURE be pleased to state:

(a) whether the Class IV servants 
of Baijnath Higher Secondary School, 
Ishwar Nagar, New Delhi have been 
deprived of annual increments for 
years together;

(b) whether the said Class IV em
ployees are subjected to victimisation, 
harassment by the Principal;

(c) whether the Principal of the 
said school went to the extent of beat
ing Class IV Employees through 
students; and

(d) if so, whether Government pro
pose to order an immediate enquiry 
and initiate action against the Prin
cipal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D, P. YADAV): (a) and (b). Accord
ing to the information furnished by 
the De’hi Administration, there was 
some procedural delay in the payment 
of increments to certain Class IV 
Employees of the School. These cases 
have since been regularised and the 
arrears paid in August, 1974.

(c) No, Sir.
(d) Does not arise.

Export of Milch Cattle from Punjab, 
Haryana and West U P.

1823. SHRI NITIRAJ SINGH 
CHAUDHARY: Will the Minister of 
AGRICULTURE AND IRRIGATION 
be pleased to state;

(a) the number of milch cattle 
annually exported from Punjab, Har
yana and West TIP. to other places 
in India;
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(b) the average number of years 
for which those cattle give milk at 
places where they are taken and spe
cially at Bombay and Calcutta;

(c) the percentage of their calves 
that survived and reached the age 
of four years and more; and

(d) whether the Government have 
not kept trade of the above cattle and 
allowed millions of best quality of 
milch cattle and their calves to 
perish, if so, the reasons for this?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABKUDAS 
PATEL); (a) to (d), Information is 
being collected from the State Govern
ments and will be placed on the 
Table of the Sabha as soon as it is 
received.

Food Shortage

1428. SHRI INDRAJIT GUPTA: 
WiJ the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether the Food and Agricul
ture Organization has foreseen a 
serious food shortage in India; and

(b) if so, Government’s reaction 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): <a) According to the for
ward assessment done in the document 
entitled, “Assessment of the World 
Food Situation—Present and Future" 
prepared for the World Food Con
ference, *|t has been -indicated that the 
recent trends in food supply and 
demand extended up to 1985 without 
any major policy changes «ould lead to 
a serious imbalance in international 
food situation. The cereal deficit in 
the developing countries hds been pro
jected to rise by 1985 to around 89 
million tonnes compared with a defi
cit of only 16 million tonnes of net 
imports in 1969-72. The document

also points out that the developing 
countries do have the potentialities of 
producing much larger quantities of 
food than estimated on the basis Of 
past trends. This document as also 
another document, “World Food Pro
blem—Proposals for National and 
International Action” have high-light
ed some of the action programmes 
needed for the achievement of higher 
potential. There are no specific refe
rence to India as such in this regard 
in the document but India is covered 
by the Far East Region for which 
imbalances between and supply have 
been projected,

(b) The Government of India is 
already seized of the problem and a 
number of steps as indicated in the 
draft Fifth Five Year Plan are being 
taken for increasing food-grains pro
duction.

Seminar on Optimizing Agricultural 
production under Limited availabi

lity of fertilizer

1825. SHRIMATI ROZA DESH- 
PANDE: Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state:

(a) whether an International Semi
nar on Optimizing Agricultural Pro
duction under limited availability of 
fertilizers was held in New Delhi; and

(b) if so, the main recommendation 
of the seminar and Government's 
decision thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) A seminar on the sub
ject was organised by the Fertilizer 
Association of India—a private Asso
ciation of domestic manufacturer* of 
fertilizers. The Food and Agriculture 
Organisation also co-sponsored the 
Seminar.

(b) A list of conclusions and re
commendations of the Seminar ia 
laid on the Table of the House. [Plctc-
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ed in Library. See No. LT-0O59/ 75J. 
These recommendations have been 
forwarded by the Fertilizer Associa
tion oi India to the concerned Govern
mental and other agencies. These will 
have to be examined in detail by the 
various agencies concerned before any 
decisions can be taken.

Procurement ot Kharif Crops

1826. SHRI SUKHDEO PRASAD 
VERM A:

SHRI SAMAR MUKHERJEE:
Will the Minister of AGRICUL

TURE AND IRRIGATION be pleased 
to state:

(a) the quantity of Kharif products 
procured by the State Governments 
upto 31st January, 1975;

(b) whether procurement is far less 
than that during the eo ̂ responding 
period of last year; and

(c) if so, the reasons thereof?
THE MINISTER Ot STATE IN THE 

MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE) ■ <a) and (b) A statement 
is enclosed showing the quantities of 
Khar if cereals procured. State-wise, 
upto Slat January, 1975, during the 
current Kharif marketing season
1974-75, compared to the correspond
ing position last year. As will be seen, 
the procurement this year is lower by

about 3 lakh tonnes in rice and 4 
lakh tonnes in total Kharif cereals, 
than the corresponding period of last 
year.

(c) The reasons for the gap of 
about 3 10 4 iakh tonnes in the figures 
of procurement upto 31st January, 
1975 this year, compared to that of the 
conesponding position last year, are 
as fol'ows:—

U) The procurement thi3 year pick
ed up much later than in the 
previous year due to erratic 
wheather conditions and delay
ed harvesting of kharif crop all 
over the country.

(II) Serious damage to paddy crops- 
m Orissa, M P., Gujrat etc. due 
to failure of rain-fall during 
the regular monsoon season.

(III) Damage to Sambha crop in 
Tamil Nadu due to failure of 
North-easi monsoon, etc.

Statement
Statement referrred to in reply to 
parts (a) and (b) of Unstarred Ques
tion No. 1826 due for answer in the 
Lok Sabha on 3-3-1975.
Statement showing procurement of 
Kharif grains upto 31st January, 1975 
during current Kharif season 1974-75 
compared to corresponding position 
last year 1973-74,

(Position as upto ^ n t January, 1 975 
In 000 tonnes

Procurement 1974-7S Corresponding position 1973-74

Rice Course Total Rice C . G -aim  Total
(including grains K harif

Paddy in Cereals
terra,4' o f 

rice)
I a 3 4 5 6 7

1. Andhra Pradesh 384 384 333 333
2. Assam 75 75 98 . . 98
3. Bihar 318 • • 28 24 • • 24

4. Gujarat . 9 1 10 14 10 24
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1 2 3 4 5 6 7

3. Haryana . 98 Neg 198 337 337
6 . Jammu & Kashmir 24 *4 38 I 39
7 . Kernataka 61 3 64 68 Ncg. b%

8. Kerala 12 12 15 15
9. Madhya Pradesh 83 81 164 135 4 139

10. Maharashtra 29 59 88 121 101 222

11 . Orissa 2 2 22 112 «  2

12. Punjab 708 708 755 61 816

13. Rajasthan . 7 1 8 25 25
14 . Tamil N*du 215 3*5 97 97

15. Uttar Pradesh . 190 *5 205 246 57 303
16, West Bengal 102 102 75 75

17. Others 11 •* 11 8 . . 8

Total . 2158 160 2318 2476 259 1735

Multi-Purpose High Dam %  River 
Kosi

1827. SHRI BHOGENDRA JHA. 
Will the Minister of AGHICULTURE 
AND IRRIGATION be pleased to 
refer to the reply given to Unstarred 
Question No. 3776 on the 9th Decem
ber, 1974 and state:

(a) whether with regard to the 
'construction of Multi-purpose High
Dam on river Kosi near Kothar con
currence of the Government of Nepal 
has since been sought and plan-eett- 
mate time-schedule, estimated costs 
and benefits have been finalised; and

(b) if 60, particular thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
J5INGH): (a) No, Sir.

(b) Does not arise.

New varieties of Cotton

1828. SHRi PURUSHOTTAM 
KAKODKAR:

SHRI P. GANGADEB:
SHRI RAGHUNANDANLAL 

BHATIA:

Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state:

(a) whether Cotton Technological 
Research Laboratory has decided to 
release new varieties of cotton; and

(b) if so, the facts thereof and 
when they are likely to be released?

THE MINISTER OF STATE IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P, SHINDE): (a) and (b). The Cotton 
Technological Research Laboratory, 
Bombay, which takes up studies relat
ing to fibre quality of Cotton does not
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.release new varieties of Cotton. How
ever, this institution assists the All 
India Coordinated Cotton Improve
ment Project, sponged  by the Indian 
roent Project, sponsored by the Indian 
Council of Agricultural Research, in 
the relase of new varieties by pro

viding the necessary fibre quality 
data of the new varieties/hybirds 

revolved under that Project.

Five new varieties of Cotton were 
released formally during a seminar 
held in connection with the Golden 
Jubilee celebration of the Cotton 
Technological Research Laboratory in 
December, 1974. The details relating 
to the above five varieties are given 
below: —

1. Variety ‘MCU-8’ Hirsutum variety recommended for replacing MCU-4
(EL.0162) in the irrigated summer Cambodsa tract in Tamil

Nadu; combines better yield and tolerance to pink 
boll worm; possesses a staple length of 1-3/32 inch 
and suitable for spinning good 60s counts. Re
leased by State Agricultural Council in 1973.

2. Variety ‘SRT-1’ Hirsutum. variety identified as promising in the Cotton
Workshop Panel m 1973 and released by the 
Gujarat State Agresco in 1974. Recorded on an 
average, 27 per cent to 34 per cent higher yield 
than Digvijay, with earlier maturity of about 2 
months. Possesses better fibre quality and spinning 
value than Digvijay.

3. Variety ‘SUV1N’ Extra-long staple barbaden&e variety identified as
promising for areas in Tamil Nadu in the All India 
Workshop in June 1972. With a spinning value 
of 122’s H.S.C. under laboratory conditions 
and 100s to 120s under mill conditions, adjudged 
as equivalent to the best imported Egyptian cot
tons like Giza-45. Has an yield potential of 20 to 
30 q/ha. and promoted for development by the 
Textile industry during 1974. The Tamil Nadu 
Agricultural Council is expected to release this 
variety shortly.

4. Variety IAN-579U88) High-yielding better quality Hirsittutn developed at 
(Vishnu) the Cotton Research Station, Surat, and identified

in the All India Workshop held in 1972. Released 
by Cujrat State Agresco in 1973. Recorded an 

averugv yield of 1979 kg/ha as compared to variety 
Deviraj with 1672 kg/ha. In spinning quality, it 
is better than Deviraj by about 20 counts.

’45. Jyotl (CC.1-1-3) Arbcfrettm variety developed at cotton research Station,
Jalgaon and identified for release by Cotton 
Workshop in 1973 to replace variety Y-l in the 
Khandesh tract of Maharastra. Approved by the 
Mahatma Phuie Krishi Vidapeeth Agresco in 1973. 
Records on an average kapas yield of 515 kg/ha as 
compared to 459 kg/ha of Y-l. Recorded better 
performance in mills with a spinning value of 
32s H.S.C.
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Central Aid for minor integrated
Fishing Harbour in Karnataka

1829. SHRI D. B. CHANDRA
GOWDA: Will the Minister af AGRI-
CULTURE AND IRRIGATION be
leased to. state:

(a) whether Government have fina-
lised a scheme to set up minor inte-
grated fishing harbours in the State of
Ka.rnataka;

(b) whether Government recently
sent a team to. visit harbours in Kar-
nataka and have sought financial
assistance from the World Bank in
this regard; and

(c) if sa, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL):(a) to. (c). At the request of
Government of India, a team of World
Bank experts visited potential sites
for integrated fisheries development
in the States of India, including-
Karnatka on a reconnaissance mission
durtng November-December, 1974.
The report is awaited.
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Report of Committee on Land Use
Commission

1831. SHRI
SINGH: Will the
CULTURE AND
pleased to state:

HARI KISHORE.
Minister or AGRI-
IRRIGATION be:

(a) whether the Cammittee on.
Land Use Cammission has since ~ub-·
mitted its report to the Government;

(b) if so, the recommendations.
mado by the Committee and

(c) Government's reaction thereta?

THE DEPUTY MINISTER IN THE.
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS.
PATEL): Ca) Yes, Sir.

(b) The main recommendations of
the Preparatory Committee are:-

1. The Government of India should
set up a Central Land Use Commis- ...-=.
sion charged with thp responsibility
to keep a continuous watch on the:
land management problems of India.
and to ensure that they receive ade-·
quate attention at all levels. The
Commission shall serve as the highest
deliberative body in respect of al)
matters cancerning the assessment and
management of the country's land.
and soil resources;

2. From a long term point of view
it would be advisable for the Centra!
Government to acquire a statutory
standing in the field of land and soil
management either by placing this
subject in the Concurrent List by
carrying out an amendment of the
Constitution under Article 36R or by
enabling the Parliament to legislate
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.on it by obtaining the consent 01 the
,~'tates under Article 252.

3. The State Governments should
be advised to set up Land Use Boards

'., vested with the authority to assess
and manage their land and soil re-
.sources in the best possible manner.

(c) The Report of the Preparatory
Committee is under the active
<consideration of the Government.

Plot allotted to Scheduled Castes/
Tribes by -D.D.A.

1832. SHRI RAJDEO SINGH: Will
the Minister of WORKS AND HOUS-
lNG be pleased to state:

(a) the number of plots allotted to
Scheduled Castes/Tribes by the D.D.A.
in Delhi;

(b) what is the percentage of the
"ame and how the D.D.A. proposes
to bring this to the level allowed; and

Cc) the number of commercial
plots and shops allotted to this cate-
gory along with the percentage?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
,AFFAIRS (SHRI K. RAGHU
RAMAIAH) :(a) to (c). Information is
being collected and will be placed on
the table of the House.

Demand fOr Commission to enquire
into Allegation of I.H.F.

1833. SHRI NIMBALKAR: Will the
'Minister of EDUCATION, SOCIAL
'WELFARE AND CULTURE be pleased
,to state:

(a) whether the President of the
Indian Olympic Association has ap-
proached the Governnent to appoint
-one-rnan commission 0 enquire into
'the allegations agai st the Indian

:......:Hockey Federation;

(b) if so, the reaction of Govern-
:ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE: (a)
and (b) : Government have carefully
examined, in consultation with the
All India Council of Sports, the letter
received from the President, Indian
Olympic Association and have come
to the conclusion that the election of
office bearers or the Indian Hockey
Federation were held strictly accord-
ing to the agreement reached between
the two rival groups in the Federa-
tion, and that re-opening of the issue
at this stage would not be in the
Iarger interest of the game of Hockey.
It is hoped that the Federation will
be able to persuade all member Asso-
ciations to give their full cooperation
in the interest of promotion of the
game. Government will give the
Federation all assistance necessary.

Construction of Annexe to parlia-
ment House

1834. SHRI C. K. CHANDRAPPAN:
Will the Minister of WORKS' AND
HOUSING be pleased to state:

(a) the amount spent so far for
the eonstruction of the Annexe to
Parliament House and the two new
buildings for Lok Sabha and Rajya
Sabha receptions;

(b) what is the total amount to be
spent on these on completion;

(c) at what stage the constructions
stand; and

(d) when these are likely to be
completed?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU-
RAMAIAH): (a) Rs. 2,81,29,7581-·

n» Rs. 3,37,60,0001-, approximately.

Cc) The structural work of the
Parliament Secretariat Extension
building On plot No. 114 and of the
Reception and Electric Sub-station
buildings on plot No. 118 is complete.
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Certain other works, viz., electrical, 
air-conditioning and horticulture, are 
nearing completion.

(d)  Parliament Secretariat Exten
sion building is likely to be  com
pleted by end of June 1975. The Re
ception  and  Electric  Sub-station 
buildings are likely to be completed 
by end of March, 1975.
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Major Irrigation Projects in the State 
ot Haryana

1830, SHRI RAM PRAKASH: Will 
the Minuter of AGRICULTURE AND 
IRRIGATION be pleased to state Hie 
major irrigation projects in the State 
of Haryana which have been included 
In the Fifth Five Year Plant

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH); The Fifth Plan proposals of 
Haryana have not yet been finalised*.

Development of the multi-purpose 
Cattle Breed at Patiala

1837, SHRI N. E. HORO: Will the 
Minister  of AGRICULTURE  ANJ> 
IRRIGATION be pleased to state:

(a) whether a new multi-purpose 
cattle breed having 50 percent exotic 
blood has been developed in Patiala* 
under the Indo-Swiss cattle develop
ment project; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRj PRABHUDAS 
PATEL):  <a) and (b), A level of 50*
per cent exotic  inheritance-Drown- 
Svviss breed—has been achieved at the 
Patila Farm. Development of a new 
breed fixing exotic inheritance at 50 
per cent, involves inter-breeding  of 
pregnency coupled with a strict selec
tion of individuals for further breed
ing. The indigenous breed selected i* 
Haryana female for cross breeding 
with Brown-Swiss male and for  the 
pregenecy bred with half-bred, Brown 
Swiss Sahiwals, over two successive 
generations.

Problem of Cauvery Water dispute

1838. SHRI S. A.  MURUGANAN- 
THAM; Will the Minister of AGRI
CULTURE  AND IRRIGATION  be 
pleased to state:

(a) whether there is a proposal to- 
set up a Cauvery Valley Authority* 
for solving the problem of Cauvery 
water dispute;

(b) if so, whether Kamtaka State 
Government is not in favour of giving; 
statutory powers to thte  Authority* 
and

(c) if so, Government's  reaction 
thereto?
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THE DEPUTY MINISTER iN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) to (c). Consensus was 
reached at the inter-State meeting 
held on the 28th and 29th November, 
1974, for setting up of a Cauvery 
Valley Authority for regulation of 
supplies and monitoring of savings to 
be effected in the use of Cauvery 
wateis, The matter was discussed at 
another inter-State meeting held on 
the 15th and 16th February, 1975. No 
mutually acceptable solution could 
be found at this meeting. However 
in tfie light of the views expressed, it 
j8 intended to make further efforts to 
arrive at an amicable settlement of 
this complex problem.

Bice procurement target in West 
Bengal

1839. DR. RANEN SEN; Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) what is the rice procurement 
targets of West Bengal and the quan
tity procured so far;

(b) whether the F.C.I. could pur
chase only a nominal quantity of 
paddy from farmers despite a number 
of agents appointed freshly; and

(c) if so, the reasons for the fai
lure?

THE MINISTER OF -STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA- 
SAHFB P. SHINDE): (a) The Rice 
Procurement target of West Bengal 
for the current Kharif season 1974-75 
is 6 lakh tonnes against which 1.43 
lakh tonnes (including paddy in terms 
of rice) was procured upto 25th Feb
ruary, 1975.

(b) No Sir, Upto 25th February,
1975 a quantity of 1.14 lakh tonnes 
pf jjflddy ha<j been procured in West 
Bengal, This compares favourably 
with the procurement of 1.09 lakh 
tonnes paddy in the correseponding 
Period of the previous year.

(c) Does not arise.

Migration of people from rural to 
Urban Areas

1840. SHRI SAROJ MUKHERJEE, 
Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether the number of people 
living in the large cities shot up by 
nearly 50 per cent during the decade 
1961—71;

(b) if go, reasons for such huge 
migration from rural to urban areas; 
and

(c) reaction of Government there
to?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU- 
RAMA1AH): (a) The cities with a 
population of 100,000 and above re
gistered about 40 per cent increase in 
population during 1961—71.

(bj A general survey of migration 
trends indicate the following reasons:-

(i) Better job opportunities in the 
larger cities.

(ii) Under employment and un
employment in the rural areas.

(c) The Central Government had 
provided assistance to the States for 
preparing Master Plans for large 
cities so as to limit their further 
growth and to draw up development 
plans for the regions around large 
cities. The State Governments had 
also been advised to adopt measures 
to control the growth of industries and 
ether economic activities in large 
cities and to divert such activities to 
other developing areas within the 
State. In the draft Fifth Five Year 
Plan, a new scheme for integrated 
urban development has been introduc
ed in the Central Sector to assist the 
State Governments in implementing 
City-development programmes based 
the master plans for cities and towns, 
including for the region around met
ropolitan cities. The question of 
^formulating a national unbanisation 
policy is also being examined.
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Educational facilities between India 
and USA. and India and USSR

1841. SHRI R. N. BARMAN: Will 
-Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pW
êased to state:

(a) what steps have so far been 
taken or likely to be taken to improve 
the facilities between India and USA, 
and India and USSR in the field of 
education and culture;

(b) what has been its impact on the 
rural population i.e. how far the 
Scheduled Caste and Scheduled Tribes 
of rural population have been bene
fited in regard to their educational 
problem by this scheme; and

(c) amount spent by Indian Govern
ment during 1973-74 on educational 
facilities under this scheme?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
•DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV: (a) U SA .—A num
ber of approved programmes provide 
lor facilities for scholars from India 
and U.S.A. in the field of education 
,-and culture. JBome of these are: —

(i) Ameiican Institute of Indian 
Studies Programme which pro
vides for study and research for 
U.S. nationals.

(ii) Fulbright Programme which 
provides for study and research 
for both U.S. nations in India and 
Indian nationals in the U.S.A.

f(iii) Government of India Scholar
ships Programme which provides 
for study and research for Indian 
nationals in U.S.A.

iiv )  The Indo-US Text-Book Pro
gramme which provides for pub
lication of US books in cheap 
editions.

Recently a meeting of the Indo-U.S, 
Sub-Commission on Education and

Culture was held in New Delhi from 
3—5 February, 1975. Agreement was 
reached on a number of Programmes 
in the fields of Education, Art and 
CuLure, and Mass Media of informat
ion  and Education. The Sub-Com
mission also recommended a proposal 
to develop in addition to existing ar
rangement, Government to Govern*, 
ment Programme of Scholarships and 
visitors. Recommendations of the 
Sub-Commission will be considered 
by the Indo-U.S. Joint Commission.

U.S.S.R —A Cultural Agreement bet_ 
ween India and U.S.S.R, was signed 
in Feburary, i960. In pursuance of 
ihat bilateral Cultural Exchange Pro. 
grammes are drawn up every two 
years. These Cultural Exchange pro
grammes Provide for exchanges and 
cooperation in the fields of education, 
art and culture, sports, radio, T.V. 
Press, films etc. through exchange of 
professors, experts, artists, writers, 
sportsmen, journalists etc. and by 
award of scholarships to nationals of 
each other’s country. These Program
mes also provide for exchange of exhi
bitions, publications, radio and T.V. 
information material and holding of 
Film Festivals of each other's country.

(b) These Programmes have bene
fited the country as a whole. In 
far as scholarships are concerned, 
other things being equal, preference 
is given to candidates from backward 
areas and/or backward classes. This 
applies particularly to members of the 
Scheduled Castes and Tribes,

(c) According to the general pat
tern for exchanges under the Cultu
ral Exchange Programmes, the sen
ding side bears the cost of interna
tional travel of the visitors sponsored 
by them and the receiveing side pays 
for the local hospitality. As regards 
expenditure on scholarships, a sum 
of Rs. 69,000]*. approx. was spent on 
Indian students who went to the 
U.S.S.R. for higher studies during 
1978-74 and Rs. 40,000;. approx, was 
spent on Soviet students who cam* 
to India during that period.
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Concession to Government Employees 
In Allotment of Flats byby DDA

1842. SHRI JHARKHANDE  RAI; 
Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) the concessions allowed to the 
Government employees in the allot
ment of flats by D.D.A.; and

(b) whether Government have any 
proposal to extend these  concessions 
to other salaried  employees  in  the 
companies in private and public sec
tor?

THE MINISTER OF WORKS AND 
HOUSING  AND  PARLIAMENARY 
AFFAIRS  (SHRI K.  RAGHURAM- 
A1AH) (a) and (b). 50 per  cent of 
the flats  are allotted on hire  puiv 
chase and remaining 50 per cent on 
cash down basis  Consequent  upon 
the recent restrictions imposed  by 
Central Governmem on house build
ing advances to its employees, DDA 
has allowed this, category ot  emp
loyees to pay the cost of flats m ins
talments.  While this  concession  is 
admissible to ail cmpolyees of Gov_ 
ernmem undertakings and local bo
dies who are covered by  resti ictions 
.similar to those imposed by Central 
Government, it is not applicable to 
those of public or private sectors not 
I11 v by such restrictions.

Ranikhet Disease in Poultry Farm In
Bangalore

1843. PROF. MADHU  DANDA
VATE: Will the Minister of AGRI
CULTURE AND IRRIGATION  he 
pleased to state:

(a) whether the Director  of  the
I.V.R.X. failed to inform the Karna
taka Government Poultry Department 
of the University of Agricultural Sci
ence, Bangalore  regarding  Ranikhet 
disease prevailing among the poultry 
farms in Bangalore;

(to) whether Government have re
ceived any complaints in this regard; 
and

(c)  if so, action taken by Govern- 
ment|I.V.R.I, in this regard?

THE MINISTER OF STATE  IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION: (SHRI ANNAS*. 
AHEB P. SHNDE): (a) No Sir While
I.V.R.I has only a Foot and  Mouth 
vaccine production Centre at Bang- 
lore, the State Department of Aninxal 
Husbandary and the University  of 
Agricultural Sciences, Banglore, have 
good poultry research  and develop
ment Unit.

(b) No complaints in regard to (a) 
above have been received.  A tele
gram was. however, received by I.V- 
R.I. from a private farm indicating 
suspected breakdown of  potency of 
vaccine.

(c) Ranikhet disease vaccine is con- 
tinously tested for potency. The pri
vate /arm was requested to  send 
suitable material  including  sera 
from the birds for investigation.
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IMS. SHRI JAGANNATH MIS.
in!* 4̂ e Minister of WORKS
a n d  H o u s m o  be r s  
« «  J * p y given t0 Unstarred Qu»

(a) whether the ManaeW rv«*.
Sch^  " e a c W  

Cooperative House Building Society 
Limited, Delhi have submitted a re
vised lay-out plan;

(b) if so, the number of plots of 
different si2es proposed to be carved 
ou* as Per the plan; and

♦ i/C)* lhe reactl0n of Government thereto?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K RAGHURAM- 
AIAH) (a) No, Sir

(b) and (c) The question does not 
arise

Central Aid la Kerala and K srm tiiu  
for Development of Fisheries

1846. SHRI P. R SHENOY: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state;

(a) the comparative assistance given 
by the Central Government to the 
State Governments of Kerala and Kar
nataka during the years 1872*78, 78-74 
and 74-75 (up-to-date) for the deve
lopment of ftsheriefi In the respective 
Staten; and

(to) the reasons for not giving suffi
cient assistance to Karnataka Govern
ment?
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THE DEPUTY  MINISTER  IN 
THE MINISTRY  OF  AGRICUL
TURE AND  IRRIGATION  (SHRI 
PRABHUDAS PATEL): (a) A state
ment is given below: —

(a) A statement is given below: —

Scheme/ Years

Amount  of
Central assistance 
released  for
development

(Rs.  lakhs)

Kerala  Karna
taka

1. Pish Farmers  Deve
lopment Agencies

197**73

1973*74

1974*75

2. Landing &  berthing 
facilities at minor pom

Ni!

Nil

Nil

Nil

1-05

441

197̂-73  . 29-14  1 96

1973-74  . 2* &7  6'33

*974-75  . Nil Nil

(Rs. 14 lakhs proposed)

(b)  Assistance is given to States 
for Centrally sponsored schemes  in 
fisheries.

Since the expenditure incurred by 
the Karnataka State in respect  of 
items eligible for Central assistance 
was low in comparision to that Ker
ala, Karnataka received lower Central 
assistance. At present there is a bal
ance of Rs. 12.94 lakhs for Keraia 
and Rs. 47.70 lakhs for Karnataka out 
of the administrative  sanctions  iss
ued in respect of landing and berth
ing facilities at  minor  ports. Be
sides, Malpe fishing harbour  costing 
Rs. 217 lakhs is also awaiting appro
val.

Bonos to Paddy Growers

1M7. SHRI R. V. SWAMINATHAN: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased  to 
state:

(a)  whether Government are con- 
•ktertng to give bonus to the paddy- 
grower8 in the country;

(b) it so, when the final decision is 
likely to be taken;

(c) whether most of the states have 
agreed to this proposal; and

(d) whether the Punjab  Govern
ment has already given the same?

THE MINISTER OF  STATE  IN 
THE  MINISTRY OF AGRCULTURE 
AND IRRIGATION (SHRI ANNAS- 
AHEB P„ SHINDE): (a) to <c): A 
scheme for the payment of bonus to 
the State  Governments  for  being 
passed on to the paddy growers is 
under  consideration of Government.

(d)  No, Sir.

Fixation of Proportion of Levy Sugar
and Non-levy Free Market Sogar

1848. SHRI MADHU LIMA YE: Will 
the Minister  of  AGRICULTURE 
AND IRRIGATION be pleased to state: 
state:

(a) whether it is a fact that Gov
ernment have revised their policy with 
regard to the fixation of proportion of 
levy sugar and non-levy free market 
sugar;

(b) whether the proportion of free 
market sugar has been raised  by  5 
per cent under pressure from  sugar 
mill owners;

(c) whether this change in propor
tion has been suggested by sugar mill 
owners as a substitute for increase in 
prices of levy sugar which they had 
been at first vociferously demanding.; 
and

(d) if not, the main reasons for in
troducing this change?

THE MINISTER OF STATE  IN 
THE MINISTRY OF AGRICULTRUE 
AND IRRIGATION (SHRI ANNAS- 
AHEB P. SHNDE): (a). Yes, Sir.

(b) and (c). No, Sir.

(d)  It became necessary to do so. in 
order to maintain the retail issue price 
of levy sugar in the country unchang

ed.
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Retrenchement of PCI Staff
1849. SHRI P. K. DEO; Will the 

Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether Food Corporation of 
India has recently retrenched its staff 
and labour in various regions;

(b) if so, the reasons therefor and 
number of persons so retrenched 
(category-wise); and

(c) whether Government has made 
any efforts to get them absorbed some
where else?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE)' (a) to (c) Due to re
duced availability of stock and con
sequent low utilisation of godown 
capacity, a review was undertaken by 
the Corporation to assess the require
ments and to de-hire the capacity 
which was no longer required by it 
Consequent upon such dewhirmg of 
the godown capacity, a total of 887 
workers employed by the Food Corp- 
rauon of India, the Central Waj&- 
housing Corporation and West Bengal 
State Warehousing Corporation
became surpilus to the require
ments and vt ere i etrenehed
Out of the retrenched workers, 386 
belonged to the Food Corporation of 
India No member of the staff of the 
Food Corporation of India has been 
retrenched.

The management of the Food Cor
poration has offered to take back 325 
to 350 letienched workers of the Food 
Corporation of India on humanitarian 
grounds provided the Food Corpora
tion of India Workers’ Union, Cal
cutta executes an agreement for main
tenance of industrial peace and dis- 
ciplne at the depots.

Reduction in Overhead Charges of 
F.CI.

1850. SHRI M. V KRISHNAPPA- 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
stat*:

(a) whether the recommendations 
made in the report by the committee 
which has studied the question oi re
duction in the storage and handling 
charges for foodgraing by the Food 
Corporation of India have since boon 
implemented by the Government; and

(b) if so, the action taken in that 
regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P SHINDE). (a) and (b). Some of 
the recommendations of the Com
mittee have already been implemen
ted by the Food Corporation of India 
and several other recommendations 
are in different stages of implements 
tion

Quick Growing Plantation Species

1851 SHRI SAKTI KUMAR SAR- 
KAR Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to refer to the reply given to 
Unstarred Question No 903 on the 
18th November, 1974 regarding Plan
tation of quick growing species and 
state

(a) amount sanctioned under the 
scheme of plantation of quick grow
ing species during the plan periods, 
year-wise upto date, and

(b) allocation and expenditure un
der this scheme, state-wise, during the 
said period?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL)* (a) and (b) Information in 
Unstarred Question No. 903 was 
sought for the last three years This 
is shown in the enclosed statement.

Information for the entire plan 
periods now asked for is being collec
ted from the State and U.Ta. and will 
be placed on the Table of the sabha 
as soon as it becomes available.
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Name of the State/Un ior  Allocation made
Territories -----------------------------------

1971-72 1972-73  1973-74

St*t*
Andhra Pradesh 

Assam . . . .  

Bihar . . . .  

Gujarat . . . .  

Haryana

Himachal Pradesh 

Jammu & Kashmir .

Kerala . . . .  

Madhya Pradesh 

Maharashtra .

Manipur. . . .  

Meghalav?

Karnataka

Kwgaland

Orissa

Punjab

Rajasthan

Tamil Nadu .

Tnpvra 

Uttar Prad̂li . 

Wa>tJkr»»l .

Union Territory

& Nicobar Islands 

Amraclwl Pradesh .

D*dar & Nagar Hav«l»

Go*, Dam»n »rd Diu 

Maoram 

Chs*»%*rh .

16 81 16 95 16 47

11 4c 1375 14 00

21 50 20- 16 1835

12 54 IS '06 I7-59

2 66 3-oo I 50

1344 41-3* 6771

2 25 5-75 663

15 00 30-00 30-00

39 50 4.2 22 40-00

8 25 8-00  ̂73

0-33 0-33 146

600 24 65 4100

2-68 3-75 2' II

1800 20-70 21-15

10 22 14 98 11  53

10-86 13 26 2l'42

94  3* 95-00 100-00

10 85 5 01 3-83

0-30

040 040 0*40

Expenditure incurred 

1971-72  1972-73  1973-74

16 82 1732 16 47

1141 1362 13-96

20  50 20- 16 18-35

12 62 1436 17 26

2  6i 142 1-49

13-44 41-44 67-01

1*56 463 5-66

15 .08 2C-00 21-99

35’57 45 07 43 74

7 25 4'8o 1 19

0 24 0-33 M i

V 70 19*86 21 30

1-70 2-74 1  56

1645 18 32 *9 35

io-17 14 99 1152

Ift. 7g 25-45 2«-06

9« 74 92 33 103-03

10-68 463 3 49

•* ••

0’33

0-40 C*40 O'4c

297 03  373 35 4ao 15  a95'l7 361*87 4,®“33
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Residential Premises under DDA given 
on Hire for Office Use

1853.  SHRIMATI  PARVATHI 
KRISHNAN: Will the Minister  of 
WORKS AND HOUSING be pleased 
to state:

(a)  whether some of the residential 
premises under D.D.A.  have  been 
given on hire for office use;

(b) whether Government  Under
takings have  hired  the  residential 
premises for office use; and

(c) if so, the facts thereof?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS  (SHRI  K.  RAGHU 
RAMA1AH): (a) Some private resi
dential buildings have being given on 
hire for office use.

(b)  and (c). A number of  houses 
in residential areas have been hired 
by Government public  undertakings 
for office use Where this has  been 
done without obtaining the approval 
of DDA by way of special appeal, the 
owners and tenants have been prosecu
ted under section 14 read with sec
tion 29 (2) of the Delhi Development 
Act

Celebration of International Women's 
Year

1854 SHRI B. V NAIK  Will the 
Minister of EDUCATION,  SOCIAL 
WELFARE AND CULTURE be pleas
ed to state.

(a) the programmes drawn up  as 
part of the celebration of Internation
al Women’s year by the Government; 
and

(b) whether there is any program
me for the benefit of tribal women 
thereunder?

THE DEPUTY MINSTER IN THE 
MINSTRY  OF  EDUCATION  AND 
SOCIAL WELFARE AND  IN  THE 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NETAM): <a> tnd (b>. The 
Following programmes  have  been 
drawn up so far for the  celebration 
of the International Women's Ytear:-

(I) Distribution  of  educating 
material among  educational 
institutions,  SPanchayat  Raj 
institutions etc; so as to bring 
about a greather  awareness 
of women’s position in  so. 
ciety.
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(ii) Publicity measures through 
various mass communication 
media covering various as
pects Of women’s life In the 
country.

(Ill) Conduct of national and 
district level essay competi
tions to stimulate thought 
among the younger genera
tion on the special problems 
being faced by women in the 
country.

<IV) Publication of special com
memorative volumes/articles 
etc.

(V) Conduct of special .sports 
meets for women.

(VI) Sponsoring programmes of 
research on problem relating 
to the status of women and 
women’s welfare

<V1I) Observance of All India 
Women's Day on 16th of 
February. 16th February, 1975 
has been observed as ‘All 
India Women’s Day’ m the 
country to bring about an 
awareness in the community 
about the rights and respoiv 
aibilities of women in society.

2. Guidelines have been issued to 
State Governments and major volun
tary organisations in the field that 
the programme of celebrations for 
women's welfare during the year be 
made productive with minimum cost.

3. Besides, in addition to general 
programmes such as establishment 
of maternity hospitals, programmes 
for the welfare of women workers 
under the Factories Act, etc., many 
special programmes are being imple
mented for the benefit of women, 
though not as part of the programme 
for the International Women's Year. 
These include, among other thing, 
incentive schemes for promotion of 
women's education, condensed cour
ses of education for employment and 
vocational training for adult women, 
socio-economic programmes for 
women* expansion of hostel facilities 
for working women, strengthening of 
Mahila Mandals, training of associate 
women workers etc. A total provision 
of Rs.l29.M crores is envisaged for

all these schemes in the draft Fifth 
Plan. In planning further programme? 
for the benefit of women, the recom
mendations of the Committee on the 
Status of Women in India will alsc 
be kept in view.

4. No specific programmes have no 
far been drawn up exclusively for 
the benefit of tribal women as a part 
of the celebraaons of the Interna, 
tional Women’s Year. However, when 
any scheme is launched, the special 
needs of tribal women will be kept in 
view during the course of implemen
tation.
Conference of Food producing coun

tries in London
1855. SHRIMATI SAVITRI

SHYAM: Will the Minister of
AGRICULTURE AND IRRIGATION 
be pleased to state:

(a) whether a conference of major 
food producing, consuming and trad
ing nations will be held in London in 
a few days;

(b) whether the Government of 
India will seng 3 high power delega
tion to the said conference; and

(c) if so, the facts thereof?
THE DEPUTY MINISTER IN THE 

MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) to (c). The Government 
of United Kingdom is organising a 
Commonwealth Ministerial Meeting in 
London on Mobilizing Commonwealth 
resources to promote Rural Develop
ment and Increase Food production 
from 4—12 March, 1975, It is proposed 
to send a delegation to the Meeting led 
by fShri Shah Nawaz Khan, Minist* r 
of State for Agriculture and Irrigation. 
The other members of the delegation 
will be: -

1. Shri R. N. Azsad, Joint Secre
tary, Department of Rural 
Development,
New Delhi.

2. Counsellor (Commercial),
Hight Commission of India. 
London.

8. Scientist (Dr. Tandon),
Hight Commission of India 
London.
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Representation  regarding Pay-Scalea 
of Delhi School Teacher*

1856. SHRI CHANDRA SHEKHAR 
SINGH; Will the Minister of EDU
CATION* SOCIAL WELFARE  AND 
CULTURE be pleased to state:

(a) whether the Regional  Secre
tary oI the All India  Federation  of 
Teachers Associations has represented 
on 5th February, 1975 to the Prime 
Minister to give justice to the Delhi 
school teachers by removing the ano
malies in the report of the Third Pay 
Commission pertaining to school tea
chers; and

(b) the action taken in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  EDUCATION  AND 
SOCIAL WELFARE AND IN  THE 
DEPARTMENT  OF  CULTURE 
(SHRI D P. YADAV): (a) Yes, Sir.

(b) The mater is under considera
tion.

Drought in Maharashtra

1857. SHRI SHANKER RAO SAV
ANT; Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state:

(a)  names of districts  of  Maha
rashtra which are suffering from drou
ght this year;

'b) the extent of this drought; and

(c) help given by the Centre to the 
Maharashtra State to face this drought?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI  PRABHUDAS 
PATEL): (a) and (b). The following 
areas have been declared as scarcity 
affected by the State Government: -

District Villages

Bhandara 1227

Chandrapur 1208

Kotaba 472

(c)  No central assistance has been 
either sought by or  given  to  the 
Maharashtra Government for drought 
relief in 1974-78. However, a sum ot 
Rs. 417 lakhs  is available  to  the 
State Government for such a purpose 
as “margin money” provided in terms 
of the 6th Finance Commissicm’s Re
port.

Additional Allocation of Foodgrains to 
Kerala

1858.  SHRIMATI  BHARGAV1 
THANKAPPAN: Will the  Minister 
of AGRICULTURE AND IRRIGA
TION be pleased to state:

(a) whether  Kerala  Government 
have requested th« Centre for addi
tional allocation of foodgrains in view 
of acute shortage of foodgrains in the 
State;

(b) if so, the quantity of additional 
foodgrains asked for by that State; and

(c) the reaction of the Government 
in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI ANNASAHEB 
P. SHINDE): (a) to (c>. The Govern
ment of Kerala have been represen
ting for increased allotment of food
grains In a  recent  communication 
the state  Government have  made 
a request for increasing  the 'food
grains quota to  85,000  tonnes  per 
month. Despite limited  availability 
of Foodgrains in the  Central  pool, 
and the increased  demands  from 
various drought affected States,  the 
monthly allotment of Foodgrains to 
Kerala from the Central  pool  has 
been maintained at 80,000 tonne*.

Construction of Canals under Gandak 
Project

1059. SHRI BISHWANATH  ROY: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be  pleased  to 
state:

(a)  whether the construction of the 
canals under the Gandak project has 
been completed; and

Sangli 101
(b)  whether this project would be 

completed this year?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) On the Bihar tide the 
construction of main canals and bran
ches of Gandak Project  is  almost 
complete except that on Tirhut Main 
Canal. The Tirhut Main  canal has 
been completed upto RD 704 out of a 
total length upto RD 909  and  the 
balance works are in progress.  The 
work on the distribution systems is 
in progress.

On the Uttar Pradesh  side,  thf 
Main western Gandak Canal (Mile ll-6 
to 81-5-276), Power  House  Escape 
(Nepal benefit scheme), Bheri Escape 
and Man)haria  Escape  have been 
completed.  Out  of  98  masonry 
structures on main canal, 95  have 
been completed and work is in pro
gress on the remaining 3  structures. 
The work on the Naraini and Deoria 
blanches is nearing  completion.  A 
major portion of  the  distribution 
system has also been completed and 
the remaining work would be comple
ted during 1975-76.

(b)  The project is scheduled to be 
completed by 1980-81.

Ration Shops In Scarcity Areas of 
Tripura

1860.  SHRI BIREN DUTTA: Will the 
Minister of  AGRICULTURE  AND 
IRRIGATION be pleased to state:

(a) whether ration shops have not 
been opened in scarcity areas of Tri
pura; and

(b) if so, what steps the  Govern
ment propose to take to save the lives 
of starving people in Tripura?

THE MINISTER OP STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI ANNASAHEB 
P. SHINDE): (a) and  (b). Distribu
tion of Foodgrains through fair price 
shops/ration shops is the responsibili
ty of the State Government. Keeping 
in view the overall availability  of 
Foodgrains in the Central  pool, the 
need# of other deficit  States,  local 
availability and other relevant factors

maximum possible quantities of food
grains are being supplied  to  the 
Government of Tripura every month 
for meeting the requirements of the 
public distribution system in the State. 
The Government of Tripura have re
ported that though there are  deficit 
pockets within the State, these are fully- 
covered by the fair  price shops and 
more shops are opened,  wherever 
considered necessary.
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Release of Levy and Free Sale Sugar 
and Profttg earned by Sugar Mills

1862.  SHRI JYOTIRMOY  BOSIJ: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be  pleased  to 
state.

(a) month-wise release of (i) Levy 
and (ii) free sale sugar during 1974:

(b) price per kg. of (i) Levy and
(ii) free sale sugar month-wise dur
ing 1974;
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(c) whether it has been alleged 
that the sugar mill owners have earn
ed windfall profits of Rs. 17-18 crorea 
per month during 1974; and

(d) if go, what are the facts thereof 
and the reasons why retail price of 
fre© sale su&ar js on the increase?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE): (a) A statement show
ing monthwise releases of levy and 
free sale sugar during 1974 is attac
hed—Annexure I.

(b) The retail price of levy sugar 
fixed at Rs. 2.15 per kg. in December, 
3972 continues to remain unchanged. 
Another Statement showing the 
month-end (Friday) retail prices or

free s«4e sugar at selected centres 
during 1974 is laid on the Table of 
the House. {Placed in Library. See 
No. LT 9001/78.3

(c) and (d) No such allegations have 
come to the notice of the Govern
ment. However, a news item publi
shed in the *Economic Times1 of 25th 
September, 1974 stated that the sugar 
industry had earned profits to the 
tune of Rs. 18 croresi.e. Rs. 6 crores 
in August and Rs. 12 crores in Sep
tember, in addition to their normal 
profit, due to ia steep rise in the price 
of free sale sugar. The position 
in this regard was explained in 
reply to Unstarred Question No. 965 
ble Member and another. The prices 
of free sale sugar have, however, exhi
bited a declining trend since December,
1974

Statement
A n n e x u r e

Statement showing monthly releases o fle m y  and free sale sugar during 1974

(Figure* in lakh tonnes)

Month Levy quota Free sale quota Total

1974 
1. January 2 00 1 05 3 05

2. February , 2 00 1 05 3 05

3. March 2-00 1-05 3 OS

4 . April 2 OO 1 05 3 05

'5 . May 2-00 1 05 3 05

6. June I 90 0 90 2 80

7. July I 80 0 80 2 do

8. August , I -80 0 80 2.60

9. September . I ' 80 o-8o 2 "60

0. October t 80 0*804 0 25* 2 '6o fO’ 23*

j. November , I ‘ 80 0*8040-25* 2 6 0 + 0 25*

12. December . 1*80 o-8o 2-60

•Additional free sale release for festivals.
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Lack of Baste Amenities in DJDJt 
Colonies

1863. SHE! E. R. SINGH DEO: 
iVill the Minister of WQEKS AND 
HOUSING be pleased to state:

<») whether some colonies built by 
the Delhi Development Authority still 
lack several basic amenities like a 
regular market, toilets, proper street 
lighting and sanitary arrangements 
etc.;

(b) whether the material used by 
the Delhi Development Authority to 
build the flats is also of a poor quality 
and several flats have developed 
cracks; and

(c) if so, whether Government have 
made any inquiry in this behalf and if 
so, findings thereof?

THE MINSTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHURAM- 
AIAH): (a) The Delhi Development 
Authority have by and large made 
provisions in all their colonies for 
basic amenities like regular markets, 
roads, drainage, water supply, street 
lighting, sewerage etc; according to 
required planning standards.

(b) No. sir.

(c) Does not arise.

Supply of Power, Diesel and Water to 
Fanners of Haryana, Punjab and U P.

1804 SHRI S. N. MISHA: Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

Oa) whether there is short supply 
of power, water and diesel to the 
farmer# of Haryana, Punjab and U.P., 
at present;

(b) if so, the reasons therefor; and

<*) steps proposed to be taken 
by the Government to rationalise the

consumption of power, diesel and 
water to ensure their timely supply to 
fanners?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE): (a) and (b). There have 
been no reports recently of any gen
eral shortage of diesel oil except tem
porary and local shortages due to dis
location of transport etc. However, 
shortage in supply of power for irri
gation pumping is being felt in the 
States of U.P., Haryana ,and Punjab 
since the requirement are exceeding 
the availability in these States.

(c) The steps proposed to be taken 
to rationalise consumption of power, 
diesel and water to ensure their timely 
supply to farmers include:

(i) regulation and allocation of po. 
wer to the States of Punjab, Har
yana and U. P. from Central Gen
erating Station at Badarpur

(ii) imposition of restrictions on the 
use of power consumption in the 
non-agricultunal sector including 
domestic consumption in the keen 
irrigation demand.

(lii) making* realistic assessment of 
the requirement of diesel oil and 
issuing on this basis diesel
allocation cards to the con
sumers in the agriculture sector 
so that supplies to such con
sumers could be ensured on
priority.

(iv) taking measures for economising 
in the consumption of the high 
speed diesel oil in transport sector.

(v) imposing a ban on the use of 
diesel oil for power generation 
for festival purposes under the 
essential commodities act.

(vi) keeping the irrigation system it'
a fit condition for making
maximum use of existing irriga
tion facilities and laying maximum 
emphasis On the utilisation of the 
new potential created.
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Reappraisal «f fifth Plan for 

Education

3365. SHRI JAGDISH BHATTA- 
CHARYYA: Will the Minister 0f EDU
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a) whether Government ere think, 
ing in terms of a reappraisal of the 
Fifth Plan for education in four-fold 
drive;

(b) if so, the salient features there
of; and

(c) the reasons for such a reapprai
sal?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(Prof. S. NURUL HASAN): (a) to
(c). The Central Advisory Board of 
Education at its meeting held in Nov
ember 1974 considered the strategy of 
educational development m the light 
of severe constraint of available res
ources and recommended a four-fold 
strategy of U) planned expansion of 
secondary and higher education, (a) 
concentration of effort on a few major 
programmes of identified significance 
and priority such as, umversalisation 
of elementary education, programmes 
of qualitative improvement, vocalion- 
ahsation of secondary education, adop
tion of the new pattern of 10 plus two 
plus three, development of youth ser
vices; (iii) introduction of non formal 
'education at all stages of education; 
and (iv) creation of a climate of en
thusiastic and sustained work in all 
educational institutions through a 
deep involvement of teachers, students 
and the community. These recom
mendations will be kept in view, while 
finalising the draft Fifth Five-Year 
Plan. The details of the strategy ado
pted at the 37th Session of the Cent
ral Advisory Board of Education, 
are contained in resolution No. III. 
Copies of the resolutions are available 
in the Parliament Library.

Medium Irrigation project* In Tripura

1866 .SHRI DASARATHA DEB: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether any medium irrigation 
projects «re being taken up by the 
Centre in Tripura during the coming, 
financial year; and

(b) if not, whether the Government 
of India will take initiative to take up>
some medium irrigation projects jn 
the tribal belts of Tripura?

THE DEPUTY MINISTTER IN 
THE MINISTRR OF AGRICULTURE 
AND IRRIGATION (SHRI KEDAR 
NATH SINGH): (a) and (b). The 
Government of Tripura have recently 
requested the Survey of India to take 
up serial survey of the catchment 
of rivers Hoora and Khowai and pro*. 
posed a provision of Rs. 2 lakhs for 
this work in 1975-76. The tentative 
Fifth Plan provision for irrigation is 
Rs 9 lakhs and this is meant for 
surveys and investigations of irriga
tion projec s only. As it is, therefore, 
the question of taking up of any me
dium irrigation project in the State 
(including tribal belts) in the next 
financial year does not arise.

Gujarat Governor’s Relief Fund

1867. SHRI ARVIND M. PATEL- 
SHRI VEKARIA:

Will the Minister of AGRICULTURE: 
AND IRRIGATION be pleased to stater

(a) whether a fund called Gujarat 
Governor’s Relief Fund has been ope
rated to meet Hie challenge of scar
city in the State;

(b) if so, the total amount collect
ed so far; and

(c) how has it been disbursed?
THE DEPUTY MINISTER IN THE: 

MINISTRY OF AGRICULTURE AND- 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (*) to <c). The information 
is being collected from the State*
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‘Government and will be laid on the 
Table of the Sabha, as soon as it is 
■received.

Earthquake in Himachal Pradesh

1868. SHRI A JIT KUMAr  SAHA: 
SHRI B. S. BHAURA:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) number of people killed, due to 
the earthquake in Himachal Pradesh 
on 19th and 20th January, 1975; and

(b) what steps have been taken by 
Government to rehabilitate the de
pendents of those killed and who lost 
their hearths and homes?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) According to the 1 re
formation received from the State 
Government of Himachal Pradesh, 42 
persons were killed due to the earth
quake.

(b) Immediately after the earth
quake, supplies of atta, rice, dal, gur, 
te<a, salt, cooking oil, kerosene oil, 
soft coke, fire-wood etc., were rushed 
to the area by air and by road and 
distributed amongst the affected peo
ple. Besides ration commodities, tents 
tarpaulins and blankets m large 
numbers were sent to the area to 
provide immediate shelter to those 
rendered homeless and others whose 
houses had become unsafe. As regards 
permanent rehabilitation of the 
affected people, the sta.e Government 
is getting up a technical committee 
to go into the question about the de*- 
sign of houses that should be built in 
this cold earthquake belt. A survey 
is being carried out to access the 
damage to irrigation and drinking 
water channels cattle, goats, sheep, 
building*, roads, agricultural land 
etc., wit! a view to take necessary re
construction, land reclamation and soil 
conservation measures,

Anti-Sea Erosion Project in Kerala

1869. SHRI VARKEY GEORGE: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether the work on the anti
sea erosion project in Kerala has come 
to a stand-still due to lack of funds; 
and

(b) whether Government of Kerala 
have demanded an amount of Rs. 2 
crores for this project and if so, re
action of the Central Government 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) The anti-sea erosion
works in the (State of Kerala had to be 
slowed down duimg ihe current year 
due to financial constraints. The State 
Government had reported that the 
provision of Rs. 1 crore m the Sta.e 
Plan for anti-sea erosion works had 
been completely exhausted by October
1974. According to the latest report, 
the actual expenditure during* 1974-75 
to end of December, 1974, was Rs. 
158 lakhs The anticipated expendi
ture during the last quarter of 1974- 
75 1? Rs. 73 lakhs.

(b) The State Government had 
been pressing for Central assis ance 
of Rs. 2 crores for the antj^ea ero-aon 
works during 1974-75 and had reques
ted for an immediate release of Rs. 1 
crore. The Centre has recently agree 
to provide an amount of Rs 1 crore 
as loan assistance to the State Govern
ment during 1974-75.

Allotment of more funds to State 
Government of Gujarat

1870. SHRI P. M. MEHTA: Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state;

(a) whether the State Government 
of Gujarat had requested him for the 
allotment of more funds to the State 
to meet the unprecedented drought 
and famine situation in the State;
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(b) if so, what amount has bean
allotted to the State Government to 
meet the situation;

(c) what was the total demand made 
by the State Government and to what 
extent their demand for financial help 
has been met; and

(d) whether this has raised the 
funds earlier allotted to the State; and 
whether this will be given any consi
deration for current year’s allotment 
of funds?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI PRABHU- 
\>AS PATEL): (a) to (d). The State 
Governmen » m ihemr estimate pre
sented to the Central Study Team 
requested foi an assistance of Rs 
50.22 croies including non-plan assis
tance However, as from 14 1974, 
the old policy of giving ad hoc assis
tance to Si a es for relief expenditure 
has been given up Under the new 
policy only advance plan assistance, 
which is to be adjusted against cen
tral assistance due to the Spates in 
future years, can be given to enable 
them to take up an aeceleiated pro
gramme of relief works in affected 
areas. The Govt, of India has sanction
ed advance plan assistance to the ex
tent of Rs 14 14 crores to Gujarat 
State during 1974-75 under the new 
policy. They have also sanctioned 
a short-term loan of Rs, 10 crores for 
agricultural inputs.

Appointment of Scarcity Relief Com- 
miseioner for Gujarat

1871. SHRI ARV1ND M. PATEL; 
SHRI D. P. JADEJA:

Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether any Scarcity Relief 
Commissioner for Gujarat State has 
been appointed; and

(b) if so, what are his functions?

THE DEPUTY MINISTER IN THE 
MINISTRY O f  AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) Yes, Sir.'

(b) The functions of Scarcity Re
lief Commissioner are generally to-
guide, coordinate and supervise the 
various programmes for scarcity r«w* 
lief in the State .

Central aid lor Flood and ftroacht 
affected States daring 1974

1872. SHRI SAMAR GUHA: Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) Central aids given or proposed 
for the benefit of the flood and drought 
affected people of different States 
during the year 1974;

(b) break-up of such aids;
(c) salient features of the reports 

of the Fact Finding Committee sent
to different States; and

(d) steps taken on the basis of these 
reports?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI PRABHU
DAS PATEL): (a) and (b ) , Following 
Government’s acceptance of the re
commendations of the Sixth Finance 
Commission, the previous scheme of 
ad-hoc Central assistance to States 
JowaiWs expenditure necessitated 
by natural calamities has been rescin
ded with effect from 1.-4-1974. No 
Central assistance is now available 
to State Governments for drought or 
flood relief purposes as such. 
However, in cases where the margin 
money provided 10 the State is not 
adequate to meet its needs in respect 
of an accelerated programme o f plan 
works necessitated by the emergency, 
advance Plan assistance can be pro
vided by the Centre.

(c) and (d ). In accordance with the 
new policy and based on the recom
mendations of the Central Study 
Teams which visited the aftteeted 
States Government have sanctioned
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advance Plan assistance as indicated 
below, which ia adjustable in future 
years:

State
Amount
(Rs.  in 
crores)

Assam . . 4-oo

Bihar . 4-00

Gujarat . 14-14

Haryana . , 2*00

MaAbya Pradesh  . . 6- 50

Orissa „

Rajasthan . 10-24

Tamil Nadu • 7' 5°

West Bengal 2-25

Engiaoers Posted in Andaman «ad 
Nicobar Islands

1&73. SHRI  S.  D.  SOMASUN- 
DARAM:  Will  the  Minister  of
WORKS AND HOUSING be pleased 
to state;

(a) whether the CPWD Engineers 
posted to Andaman and  Nicobar Is
lands have represented to him about 
the discrimination meted out to engi
neers as compared to Administrators 
in regard to transfers to main  land, 
provision of a cabin class of accom
modation in ships, lower type of quar
ters, residential accommodation, allot
ment of scooters, invitations for the 
State functions, deputation allowance, 
sanction of leave reserve posts; and

(b) if so, the main grievances and 
demands submitted by them and ac
tion taken for redressal of their grie
vances?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS  (SHRI  K.  RAGHU- 
RAMAIAH):  (a)  and  (b).  The
C.F.W.D, Junior Engineers' Associa
tion have submitted representation on 

the following points:—

(i> Period of stay in Andamans 
and  transfer on  completion  of 
tenure.

(ii) Deputation allowance to En
gineers posted in Andamans.

(iii) Discrimination in allotment 
oi residential accommodation,

(iv) Allotment of Cabin in  the 
ships,

(v) Fixation of special quota  of 
scooters.

(vi) Medical facilities.

(vii) Sanction  of leave  reoerve
posts.

The Andaman and Nicobar Admin
istration are  examining the  points 
raised in the representation in con
sultation with the Principal Engineer, 
Andaman Public Works Department.

Production  of  Fertilisers vis-a-vis 
their Demand

1874. SHRI K. LAKKAPPA: Will
the  Minister  of  AGRICULTURE 
AND IRRIGATION  be pleased  to
state:

(a) what is the present production 
of fertilizer vis-a-vis their  demand 
in the country; and

(b) the quantity of fertilizers being1 
imported to meet the deficit?

THE DEPUTY MINISTER IN I HE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI  PABHUDA.S 
PATEL); (a) The agronomic require
ments  of  fertiliser  nutrients  for 
Kharif 75 and Rabi 75-76 and  the 
estimated domestic production for th? 
period from February, 1975 to Janu
ary, 1976 is as given below:

(in laku. to,ines>

Agronomic demand  Estimated
domestic 
Production

N 34-00 15-53

P io- 35 y6y

K 6- jo
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lb) The Government ol India has 
been able to contract so far 7,84 lakh 
tonnes of N 3.65 lakh tonnes of P 
and O .46 lakh tonnes of K. In addi
tion to this, the stocks in hand and 
the spillovers from past contracts are 
estimated at 3.36 lakh tonnes oi
1 <8 lakh tonnes of P and 2-S’7 lakh 
tonnes of K. Attempts are on, to im
port further quantities of nutrients to 
meet the deficit.

continued till the end of November, 
1874. Prices displayed a mixed trend
during December, 1874, while they
showed generally a hardening ten
dency during January, 1879, There
after, prices have either-shown a fall 
or iiav© ruled steady during Febru
ary, 3975.

Land Colonisation Scheme

Breakdown of Rationing System In 
Greater Calcutta due to strike by the

Employees of Food Corporation of 
M ia

1875. SHRI VARKEY GEORGE: 
SHRI C. M SINHA:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether the rationing system in 
Greater Calcutta may break down be
cause of the indefinite strike by the 
employees of the Food Corporation o! 
India;

(b) whether, in the open market, 
rice prices are rising almost every day 
even in the surplus districts of Mid- 
napore, Birbhum and Burdwan; and

(c) if so, the action Government 
propose to take to ease the delivery 
of ration to the people'7

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRi ANNA
SAHEB P. SHINDE): (a) to (c).
Distribution of foodgrains through ra • 
tson shops!fair price shops in a State 
is the responsibility of the State 
Government. West Bengal Govern
ment have reported that although the 
rationing system in Greater Cal
cutta had come under considerable 
strainr the situation has now im
proved, as considerable supplies of 
lationed commodities have been 
rushed to all shops.

With the arrival of rice in the 
market in October, 1974 wholesale 
pric.es of rice took an easy turn which

1876. SHRtf DHAMANKAR; WiU 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether Land Colonisation 
Scheme aimed at rehabilitation of sur
plus rural labour in selected pockets 
of the country has been considered by 
Government for implementation;

(b) if so, important features of the
scheme; and

(c) progress of its implementation 
so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRl PHABHU 
DAS PATEL); (a) No land colonisa
tion scheme foi rehabilitation of sur
plus rural labour is under considera
tion of Government of India. 
However, a scheme for Gainful Em
ployment through Land colonisation 
contemplated to be implemented m 
t'n Central sector during the Fifth 
Plan is under consideration of Gov*' 
cmmem of India. This will, to some 
extent, help in ichabilitation of land- 

agricultural labourers.
<b) The contemplated scheme en

visages establishment of colonies in 
compact units of about 500 hectares 
each capable of settling about 200 
economic pursuits to every person 
iamilies and be able to provide 
employment progressively in different 
offering himself for work in those 
art as. The units are intended to be 
sell dependent and, in the long run 
self-supporting.

(c) The scheme is under conside
ration of Government of India.
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Agrieultara* Polytechnic* daring Fifth
m m

1677. SHRI DHAMANKAR: Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether Government have de
cided to set up Agricultural Poly
technics in various parts of the coun
try during the Fifth Plan;

(b) if so, main features of the pro
posal and their break-up, State-wise;

(c) action taken {progress made so 
far m the matters; and

(d) how many Agricultural Poly
technics are to be set up in Maharash
tra and their location’

1HE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA- 
SAHEB P SHINDE); (a) The.t is a 
scheme to set up Knshi Vigyan 
Kendras to impart technical literacy 
in the broad area of farming occupa
tions.

lb) A scheme for the establish
ment of 32 Knshi Vigyan Kundras 
during the Fifth Plan on the basis of 
agro-climatic, technological and 
socio-economic considerations has 
been proposed by the Indian Council 
of Agricultural &.esearch. The main 
objectives will be to impart technical 
training m scientific methods of farm- 
inf to both serving employe*s ot 
Agxicultural and allied Departments 
&nd farmers to increase production 
and to rural youth to create self 
employment potential St ate-wise
treak of expenditure will be made 
after the proposed scheme is approved 
oy the Finance Ministry.

(c) The scheme is awaiting 
approval of the Ministry of Finance.

(d) At t h e  Central level, a small 
Committee will be set up in the 
ICAR to help implementation of the 
programme, to select the location ot 
the Centres, the quantum of assis
tance to be given, in consultation with 
the State Government*, A g r i c u l t u r a l

Universities and other State Insti
tutions. The number of Kris hi Vigyan 
Kendras to be set up in Maharashtra 
State and their location etc. will be 
decided by the aforesaid committee.
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1882.  SHEI SHASHI  BHUSHAN: 
Will the Minister of WORKS AND 
HOVSING be pleased to refer to ihe 
reply given to  Unstarred .Queeetion 
No. 847 on the 18th November, 1974 
and state.

(a) when each of the four schools 
as referred to in part (a) of the reply 
deposited the amount for the land and 
the amount deposited by each of the 
Schools;

(b) the particular reasons for  not 
handing over land to the Jain Happy 
School in Edward Square when land 
m Edward Square has been  handed 
over  to  another  School  namely 
R. M. Arya Girls Primary School; and

(c) when the land is proposed to be 
handed over to the Jam Happy School, 
the area of land proposed to be hand
ed over and the location thereof?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS  (SHRI  K.  RAGHU- 
RAMAIAH):

Amount  Date

(a) R*.
(ij R. M- Arya Girls 
Primary School  6,245;—  # 12 Wo

(u) Union  Academy
School  .  .  1,600/— 14 2 1939

(111) Jain Happy 
School  .  .  6,815/—  18 7 1967

(iv) St. Columbas 
School  .  . 14.745 —  14.11966

(b) Due to  revised alignment  of 
Peshwa Road, the plot earmarîd for 
Jain  Happy  School  was  affected 
whereas the plot lor R. M. Arya Girls 
Primary School was unaffected

(c) A new plot  of land will toe 
considered  for  allotment  to  Jain 
Happy School when detailed planning 
of the area is undertaken on the basis 
of broad plan evolved by the Design 
Group alter it is finally approved by 
the Government,
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M e n *  for Stoice-fate-cum Bridff* 
iytfMi Elmar Kblrori

1883. SHRI BHOGENDRA JHA: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
refer to the reply given to Unstarred 
Question No. 2768 on the 2nd De
cember, 1974 and state:

(a) whether the schemes for Sluice- 
gate-cum bridge across river Khirori 
between Hariharpur and Kaligaon 
villages and near Mmjaitha in Dar- 
bhanga District of Bihar have since 
been finalised or are being finalised; 
and

(b) what is the estimated expendi
ture to be incurred on each of the 
above two schemes?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH); la) and (b). In reply to 
Unstarred Question No. 3768 answered 
in the Lok Sabha on 28-8-1974 on the 
same subject, it was stated as 
toJlows:

"The State Government of Bihar 
have reported that further dis
charge data is required to be col
lected during the next two years 
for the formulation of the scheme”

Therefore the quesetion of prepata- 
tion and finalisation of the scheme 
does not arise at present.
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Cmplemen tation of Scheme Under 
Small Fanners Development Agencies 
and Marginal Farmer’s Agricultural

Labourers ia Various States

1885. SHRI TUNA ORAON:
SHRI S. N. SINGH DEO:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) how many districts in West 
Bengal, Bihar, Assam, Tripura, Naga
land, Onssa, Meghalaya, Manipur, 
Arun&chal Pradesh and Mizoram have 
been included for the implementation 
of the scheme under Small Farmer’s 
Development Agencies (SFDA) and 
Marginal Farmer’s Agricultural La
bourers (MFAL);

(b) the progress made by these 
agencies to ameliorate the lot of small 
and marginal farmers in these States; 
and

(c) the amount spent by these agen
cies state-wise and district-wise and 
project wise?
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THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA- 
t^HEB  P SHINDE). (a) A list of 
Sir all Farmers Development Agencies 
(SFDA) and Marginal Fanners and 
Agricultural Labourers Development 
agencies (MFAL) taken up during 
the 4th Five Year Plan and the 
SFDAs sanctioned for the 5th Five 
Year Plan is given m statement-I 
laid on the Table of the House 
{Placed tn Library. See No LT 9062/ 
75] Arunaohal Pradesh and Mizoram 
were not sanctioned and such projects 
m the 4th Plan During the 5th Plan 
Arunchal Pradesh has been allocated
1 S. F D A project but suitable 
proposals m that regard are still 
awaited from the U T Administra
tion

(b) Out of the total 87 Small Far
mers Development Agencies and 
Marginal Farmers and Agucultural 
Labourers Development Agencies 
taken up during the 4th Plan in the 
country, ps many as 24 were sanc
tioned to the States (except Aruna- 
chal Pradesh and Mizoiam) men
tioned m part (a) of the quesetion 
During the 5th Plan, the total number 
of projects w ill  go up to 41, including 
the one which is allocated to Aruna- 
tiial Pradesh These Agencies are 
extending benefits to identified sm all 
ard marginal faimers under various 
programmes, viz cultivation of high- 
yielding varieties, multiple cropping, 
horticulture, soil conservation, land 
development, improved agricultural 
implements, minor irrigation and 
subsidiary occupations programmes 
like dairy, poultry, piggery, etc On 
a1! these programmes a subsidy of 
25 per cent/331113 per cent is being 
made available by the Agencies on the 
capita! cost involved in the various 
schemes to small/marginal farmers 
respectvely In addition marginal 
farmers are given subsidy on inputs 
upto Rs, 100 per season and maximum 
of Rs, 200 for two seasons Agricul
tural labourers are provided off- 
season employment during slack 
«ea«OKi under Rural Works Prog
ramme, WMch forms part of M F.A.L

and composite project*. They are 
also assisted by the Agencies to take 
up dairy, poultry, piggery and *ucb 
other subsidiary occupations. The 
progress made by the projects set up 
in the 4th Plan upto the end of De
cember, 1974, since inception is indi
cated in the Statement at statement-
11 laid on the Table of the House* 
[Placed tn Library. See No LT~ 
9062/75]

(c) The expenditure incurred by 
tne various Agencies in different 
States upto the end of December, 1974, 
since inception is indicated m the 
statement at statement-III laid 
on the Table of the House \ Placed tn 
Library. See No LT 9062/75] In the 
states of Assam, Bihar, Orissa, West 
Bengal and Tripura the SFDA/MFAL 
ptojects are confined to one district 
or part thereof The project area in 
tespect of Agencies m Manipur 
Meghaln\ 3 and Nagaland covers more 
than 1 district

Allocations for Construction of hoVMt 
under Low and Middle Income Housing 

Scheme

1886 SHRT TUNA ORAON
SHRI S N SINGH DEO-

Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) the amount allocated to West 
Bengal Bihar, Orissa, Assam, Megha
laya Nagaland, Manipur and Aruna- 
chal Pradesh for construction of houses 
under low and middle income hous
ing schemes;

(b) if so, the amounts sanctioned, 
State-wise and Scheme-wise, and

<c) places where such schemes have 
been undertaken in these States’

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS SHRI K  . RAGHU 
RAMAIAH) • (a) and (b). The Low
and Middle Income Group Housing 
Schemes introduced by the Ministry 
of Works and Housing are in the 
State Sector. Since the beginning of
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the Fourth Five Year Plan, Central 
financial assistance  is given in the 
shape of 'block loans'  and  ‘block 
grants’  for  all the  State  Sector 
Schemes  taken  together,  including 
social housing schemes.  The State 
Governments are thus free to allocate 
*nd sanction funds out of the  block 
Oteistance on  various schemes  and 

s  require- 
> determin-

(c)  As the State Governments are 
themselves competent to formulate 
and sanction  projects under  these 
Schemes, the required information is 
fcot furnished by the State Govern
ments to this Ministry.

Intensive Poultry Farming Programme

1887. SHRI TUNA  ORAON: Will 
the  Minister  of  AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a> number of districts in the coun
try where intensive Poultry Farming 
Programme have  been  undertaken 
under the scheme of SFDA/MFAL; 
and

(b) the amount spent on the above 
schemes. State-wise and district-wise'*

THE MINISTER OF  STATE  IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNASA- 
HEB P. SHINDE): (a) and (b). A list 
of Small Farmers Development Agen
cies (SFDA) and Marginal Farmers 
and Agri ultural Labourers Agencies 
(MFAL) implementing poultry pro
gramme, among others, for the benefit 
of small/marginal farmers and agri
cultural labourers and the total ex
penditure incurred by these Agencies, 
State-wise, on all the programmes is 
indicated in the statement laid on the 
Table of the House.  [Placed iti Lib- 
Tary.  See No LT-9063/75],  The 87 
SFDA/MFAL projects were sanction
ed in the Fourth Flan to cover a total 
number of 93 districts in the country

flUK fv*TT 5TPH

1888.  orranft vrf: vtt ffa

ftWTf ft frrr

ff :

(v) wr  % trt wmt

fW % IT f STfK efTT %

ferr f, *rt Trcnqf̂r grc 

I sft? ̂ R-fT  if

30 vfom ft Wfe $ Wttt I ;

(g‘)  fr, wt ?ra>K <f»r

tarnr mx fernrr mr | ; %ttx

(*r) wr jRfrR: frr f̂ Tr ^ 

ft sfrmr̂T  |  ?

sfVr f%rerr#  if

(•ftwpw ^r): (3>) *r (»r) stptt

 ̂‘THi % ^  glTT

frr   ̂   ^

 ̂9(rif ̂=RT  | 1 sqKT  ^

'Wr̂r  ?

*r *1n ̂  wrcft vmto fwtx

«PT

i«8d.  r̂sft 5nf: m fmn,

ft f̂rr  fsp :

vnum  =pr̂r

*r vfa m  arm-/ wntffa

zto «pt %TR-ferR srwr rf̂ 

fredw $;

W %srr?v 3frt

fa

 ̂ t 'PF p f%?T W

*rf



139 Written Answers MARCH 3, 1975 Written A nm en
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Sub-standard Milk supplied by 
DJLS.

1892. PROF NARAIN CHAND 
PARASHAR: Will the Minister o£
AGRICULTURE *AND IRRIGATION
be pleased to state;

(a) whether there is any provision 
under which the authorities of Delhi 
Milk Scheme ensure the replacement 
of sub-standard milk supplied to its 
subscribers, on any complaint; and

(b) if so, the arrangement made by 
the authorities to redress the com
plaints m this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION iSHRI PRABHUDAS 
PATEL): (a) and (b). If any com
plaint is received regarding the qua
lity of milk in a sealed bottle "being 
sub-standard, the sample bottle is im
mediately obtained from the com
plainant and carefully tested in the 
Quality Control Laboratory of the 
Delhi Milk Scheme In cases of even 
the slightest doubt, a fresh bottle of 
milk is invariably supplied to the cus
tomer by way of replacement free of 
cost.

Rehabilitation of Handicapped 
Hartmans

1803. PROF. NAKAIN CHAND 
PARASHAR: Will the Minister o f
EDUCATION, SOCIAL WELFARE 
AND CULTURE be pleased to refer 
to the reply given to Unstarred Ques
tion No. 3592 on 9th December, 1074 
regarding scheme for rehabiltation 
of handicapped Harijara and Schedu
led Tribes and state the amount ear
marked for this purpose in the current 
financial year?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NETAM): Handicapped
Harijans are eligible for aft t&e servi
ces for the handicapped provided by 
the Department of Social Welfare. Ho
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specific amount ha* been earmarked 
lor handicapped persons belonging to 
these communities.

Slagle Food Zone tor Himachal Pra
desh and Punjab

1894. flPROF.  NARAIN  CHAND 
PAEAJSHAR: Will the  Minister  of 
AGRICULTURE AND (IRRIGATION 
be phased to state:

(a) whether any representation has 
been made by Himachal Pr&desh Gov
ernment for a single food zone for the 
States of Himachal Pradesh and Pun
jab; and

(b) if so, the action taken by Gov
ernment on this representation?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF AGRlCULTfJBE 
AND IRRIGATION (SHRI ANNASA
HEB P. SHINDE); (a) Yes, Sir.

(b). This matter will be considered 
while formulating the policy for the 
next rabi season.

Setting: up of Joint State Project for 
Irrigation

1808. PROF.  NARAIN  CHAI*D 
PARASHAR:  Will the Minister of
AGRICULTURE AND  IRRIGATION 
be pleased to state;

(a) the amount of financial assist
ance provided for the setting-up  of 
medium irrigation projects  and  lift 
irrigation schemes  for the States of 
J&K, Punjab, Himachal Pradesh and 
Haryana; and

(b) whether the Central  Govern
ment are planning to set-up by Cen
tral or joint State projects for irriga
tion in this region?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) Irrigation is m State ««b- 
ject and irrigation projects are imple
mented by State Government within 
the frame-work of their developmen
tal plana. Central assistance to States

is being provided in the form of block 
loans and grants and is not related to 
any individual scheme, group of sch
emes, or head of development.

(b) No, Sir.
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Scheme Submitted  l»y  Brahmaputra 
Flood Control Commission of Expert 

Committee

1897.  SHRI ROBIN KAKOTI: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether any scheme has been 
submitted by the Eastern Region  ot 
Brahmaputra Flood Control and Ero
sion Centre of Dibrugarh as advised 
by the Brahmaputra Flood  Control 
Commission of the Expert Committee, 
and

(b) if so, when it was submitted and 
when it was finally approved?

THE DEPUTY MINISTER IK THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) and (b). A scheme for 
the protection of the Maijan area from 
erosion prepared by the Brahmaputra 
Hood Control Commission on the re
commendation of its Board of Consul
tants wa» received at the Centre in 
January, 1975.  After scrutiny in the 
Central Water Commission the scheme 
wan modified and subsequently ap
proved by the Board of Consultants

of the Brahmaputra flood  Control 
Commission at the meeting held on 
Mth January, 1975 at ax* esQmated 
cost of Rs. 58.5 lakhs,  The scheme 
ha* been sent by the Central Water 
Commission to the Planning Commis
sion for according approval to its im
plementation as required  under the 
procedure laid down for the proces
sing of flood control schemes.

Closing of Nomry Wing la Mother's
international School, New  Delhi

1898.  SHRI S. M. BANERJEET: Will 
the Minister of EDUCATION, SOCIAL 
WELFAE AND CULTURE be pleased 
to state;.

(a) whether the Mother’s Interna* 
tional School m New Delhi has sud
denly closed down its nursery wing;

(b) whether on account of this even 
a dozen teaehers with 5 to 10 years ser
vice have been rendered jobless;

fc) whether the same school had two 
years ago, dismissed about 20 teachers;

(d) whether at that time Govern
ment had decided  to take over  the 
school but later abandoned the plan 
following assurance by the  manage
ment; and

(e) the action being taken by the 
Government now?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION  AND 
SOCIAL WELFARE AND IN  THE 
DEPARTMENT OF CULTURE {SHRI 
D. P YADAV): (a) and (b). Accord
ing to the information furnished by 
Delhi Administration, the nursery de
partment of the School, which is not 
recognised, has been closed down re
cently,  Consequent to the closure of 
nursery classes, the services of about
10 teachers have been terminated by 
the Management. The length of ser
vice of the teachers is being ascertain
ed.

(c) and (d). No, Sir.
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(c)  Since the nursery school is not 
recognised by th« Delhi Administra
tion, the question of its being taken 
over by Delhi Administration does not 
arism.

Direction to Punjab  Stale  Govern
ment to Withdraw Cases against 

Fertiliser Dealers

1899.  SHRI HARI SINGH; Will the 
Minister  of  AGRICULTURE  AND 
IRRIGATION be  pleased to  state;

(a) whether  Union  Government 
have directed the Punjab State Gov
ernment to withdraw  cases  against 
fertilizer dealers of Ludhiana district 
involved in the alleged saie of granu
lated mud as fertilizer to farmers; and

(b) if so, the reasons therfor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI  PRABHUDAS 
PATEL): (a) and (b).  During  the 
course of investigations by the Central 
Bureau of Investigations, their prelj- 
minary enquiries indicated  that the 
dealer̂ against whom complaints had 
been filed earlier By the Punjab State 
Government authorities,  had  been 
cheated by some other persons who 
had  got  spurious  fertiliser manu
factured  and  had  passed  it  on 
to these dealers as genuine imported 
D.AP.  In tact these dealers had 
made  payments  for  the  material 
on the basis  of the full  normal 
price for such fertilisers.  The C B.I, 
thereupon  requested  the  Ministry 
cl  Agriculture to  suggest  to the 
Punjab Government  authorities  to 
withdraw cases against these dealers 
and this suggestion was passed on by 
the Ministry of Agriculture  to the 
Punjab Government  The  detailed 
position in this respect was also dis
cussed by the Punjab Police officials 
with the C.B.I. officials, after which 
the Punjab Government  authorities 
withdrew the case® against these dea
lers* A case against the persons found 
guilty by the C.B.I. has already been 
filed in the court by the C.B.I.
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Misuse of Funds  Allotted to  State 
Governments for Drought and Relief 

Works

1901. SHRi ANADI CHARAN 
DAS:

SHRI D. D. DESAI- 
SHRI PURUSHOTTAM 
KAKODKAR 

SHRI RAGHUNANDAN LAL 
BHATIA:

SHRI P. GANGADEB:

Will the Minister  of  AGRICUL
TURE AND IRRIGATION be pleased 
to state:

(a)  whether there has bteen misuse 
o| funds allotted to State  Govern
ments for drought and relief works;
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(b> if so, facts thereof; and
(c) whether the Centre would moni. 

tor the use of such fund?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) to (c). It is primarily 
for the State Governments to keep a 
close and critical watch on the expen
diture incurred on natural calamities 
relief and to ensure that the funds ex
pended are properly utilised. So far 
as the Central Government is concern
ed, the final settlement of the Central 
assistance given for this purpose will 
be made only on the basis of audited 
figures of expenditure.

2. The Sixth Finance Commission, 
■which considered the various aspects 
of financing of relief expenditures, 
have observed that there has been a 
good deal of avoidable waste in the 
expenditure incurred in the name of 
drought relief and that with better 
planning and organisation, more en
during benefits could have been secu
red. T h e y  have also pointed out that 
a substantial part of the relief ex
pend! ure has been incurred on sche
mes formulated in desparate hurry, 
which therefore turned out to be lar
gely unproductive without any appre
ciable effect on the permanent impro
vement of the areas prone to drought 
and floods They have, therefore, re
commended a complete overhauling of 
the arrangements which used to be in 
force till the end of the Fourth Plan 
period, for providing assistance to the 
States for meeting expenditure on re- 
relief operations. According to their 
recommendations, detailed program
mes for the permanent improvement 
of the drought and flood prone areas 
should be drawn up and fully inte
grated with the Plan. Any assistance 
which is provided to the States for 
purposes of relief should form part of 
the Plan and should be adjusted with
in the overall ceiling of Central assis
tance to the States for the Plan as a, 
whole. The recommendations of the 
finance Commission in this regard 
Have been accepted by the Central

m

Government, and as from the current 
financial year, the previous policy of 
providing Central assistance toward* 
non-Plan expenditures has been 
cinded. In terms of the present poikSy, 
Central assistance will be provided, 
where essential, only by way of ad
vance assistance for the State Plan or 
under the drought prone areas pro
gramme, tribal development plan pro
visions, etc.

3. Since assistance from the Centre1 
will be by way of advance of Plan 
assistance only, the same kind of in
formation and monitoring system *9 
is adopted in regard to implementa
tion of normal Plan schemes should 
apply to the relief schemes and ex
penditures also. In addition, fort
nightly reports will also be obtained 
from the affected States to keep an 
overall view of the situation.

Operation of Voluntary Social Agency 
for Relief Work in Gujarat

1902. SHRI ARVIND M. PATEL: 
SHRI N R. VEKARIA;

Will tho Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state:

(a) whether any Voluntary Social 
Agencies are operating jn Gujarat 
State for relief work;

(b) whether any suggestion has 
been made by those agencies; and

(c) if so, the facts thereof and the 
action taken by the Government 
thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (»)  to (c ): The information 
is being collected from the State Go
vernment and will be laid on the 
Table of the Sabha, «s soon as it i* 
received.
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Financial Assistance to Gujarat
Government lor Belief Operations

1903. SHRI ARVIND M. PATEL;
SHRI D. P. JADEJA:

Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state:

(a) the financial assistance asked by 
the Gujarat Government for relief 
operations in scarcity areas of that 
State;

(b) the total amount paid by the 
Central Government upto 31st De
cember, 1974; and

(c) manner in whidh the amount 
has been spent, area-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PABHUDAS 
PATEL): (a) Rs. 50 22 crores.

(b) Nil.
(c) Does not arise.

Funds to States for Crash Employ
ment Programme

2904. SHRI SAMAR GUHA: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be please^ to state:

fa) break-up of the Central funds 
allocated to different States for crash 
employment programme during the 
last three years;

(b) amounts spent and the nature 
of the work undertaken by different 
States;

(c) the employment created and 
their duration;

(d) whether this scheme will be 
continued; and

(e) If so, the facts thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE): (a) to(c). A  statement 
Showing allocation of funds to Staiesf 
Union Territories, amount spent, em

ployment created and nature of works 
undertaken besides minor irrigation, 
soil conservation rural roads etc. 
during 1971-72, 1972-73 and 1973-74 is 
laid on the table of the House {Placed 
in L ib r a ry . See N o.L T  9064 /75J 
Employment was provided to the wor
kers for varying periods.

(d) No, Sir. The scheme has be^n 
discontinued w. e, f, 1st April, 1974

(e) Does not arise.

Relief Works in Scarcity Areas of 
Gujarat

1905 SHRI VEKARI: Will the Min
is te r  of AGRICULTURE AND IR
RIGATION be pleased to state:

(a) the main features of the relief 
works started in scarcity areas of 
Gujarat State;

(b) the amount earmarked antf 
amount spent during the last six 
months-wise an district-wise; and

(c) the progress made so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL); (a) to ( c ) . The information 
is being collected from the State Go
vernment and will be laid on the 
Table of the Sabha.

Report on Aralam Farm, Kerala

1906. SHRI C. JANARDHANAN- 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a> whether the official team which 
had gone into the different aspects of 
the working of the Aralam State 
Farm in Kerala has not yet submit
ted its report to the Government;

(b) if so, the reasons for this delay 
and when the report la likely to be 
submitted; and

(c) if already submitted the salient 
points thereof?
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THE DEPUTY MINISTER IN THE 

MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) to (c) The official team 
set up to examine different aspects of 
the working of the Aralam State 
farm at Kerala has not yet submitted 
its report to the Government. The 
team had to collect materials on the 
cropping programmes to be adopted 
at the fram and the development of 
infrastructural f pciiities such as land 
develop ment social conservation ex - 
pected to submit its a report shortly. 
.News Report Cautioned ’Indian His

torical Works Inadequate”
1907. SHRI R. S. PANDEY: Will the 

'Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be Pha
sed to state:

(a) whether Government’s atten
tion has been drawn to the reports 
published m local daily of 4th Febru
ary, 1975 under the caption “Indian 
historical works inadequate", and

(b) if so, the reaction of Govern
ment thereto7

THE MINISTER OF EDUCATION 
SOCIAL WELFARE AND CULTURE 
(PROF. S NUBUL HASAN): (a):
Yes Sir.

(b) The observations made m the 
press report rep”esent the views of 
an individual anr* are not based on 
facts. A large rumber of books em
bracing all aspert« of Indian History 
are available

Scrapping of Tutorial System In 
Indian TniversiUes

1908. SHRI R. S PANDEY:
SHRI H^RI SINGH:

■Will the Minuter of EDUCA*. 
TION, SOCIAL WELFARE AND 
CULTURE be pleased to state.

(a) whether there is a proposal to 
«ccrap the well establishes tutorial 
system in Indian Universities; and

(b) if so, the reasons therefor?
THE MINISTFR OF EDUCATION, 

SOCIAL WELFARE AND CULTURE 
(PROF, S. NURUL HASAN): (a)

and (b ) :  Tutorial syvtem U well e s 
tablished only in a very few univer- 
sities in the country. No proposal is 
under consideration of the Govern
ment or the University Grants Com
mission to abolish the system.
Milting Margins and prices of Wheat 

Products
1909. SHRI SHARAD YADAV: Will 

the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether the Central Govern- 
ment/State Government fixed any 
miller’s margin for the roller Mills in 
different States and Union Territories;

(b) if so, the milling margins fixed 
in 1972, 1973 and 1974 m digerent 
States and Union Teritories;,

(c) whether a n y  prices of wheat 
products were fixed by the Centre and 
the States in the year 1972, 1973 and
1974 in different States and Union 
Territories, and

(d) if so, tiie details there of?
THE MINISTER OF STATE IN 

THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI AN NASA- 
SAHEB P. SHINDE): (a) to (d ). The 
approved milling margin for he Rooler 
Flour Mills in different States and 
Union Territories varied from Rs. 90 
to 98.6 per tonne in 1972 and Rs. 92 
to 97.4 per tonne in 1973 and Rs. 98 
to Rs 117.3 per tonne in 1974 for 
fines. For wholemeal atta it varied 
from Rs. 50.2 to Rs, 51.2 per tonne in 
1972, Iis. 49.2 to Rs. 30,2 per tonne in
1973 and Rs. 54.9 per tonne in 1974.

The prices of wheat products in 
1972* 1973 and 1974 as fixed by the 
Central Government are indicated in 
statement I laid on the Table of the 
House. {Placed in Libratp. See No 
LT-9005/75]. Following the introduc
tion of the new wheat policy the 
State Governments were asked to fix 
prices of wheat products on the basis 
of the open market prices of whe*t 
and the wheat subsequently given 
from the Central, Pool at the whole
sale price fixed for the various States, 
which, in roost cases, was around Rs.
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170 per quintal. The prices of wheat 
products thus fixed by the various 
State Government with the concur
rence of the Central Government are 
In statement II laid on the Table of 
the House [Placed in Library. See 
No, LT m B  175]

Employment to the Blind
1810. SHRI S. M. BANERJEE: Will 

the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state;

(a) the further steps taken to pro
vide employment to the blind trained 
in various workshop® under the 
Ministry of Education and Social 
Welfare; and

(b) whether some relaxation has 
been given in their cases; and if so, 
what are the relaxation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHEI 
ARVIND NET AM): <a> and (b):
Department of Social Welfare’s 
scheme of scholarships for the physi
cally handicapped has been modified 
to allow physically handicapped 
ocrsons, including trainees of the 
National Centre far the Blind, Dehra- 
dun, between 14 and 40 years of age 
to be placed fts inplant trainees in 
approved industrial establishments 
with a stipend of Rs. 100 per month 
for a period not exceeding one year.

No relaxation is permissible in res
pect of persons of any particular 
Organisation. Relaxation in the upper 
age limit by five years has, however, 
been allowed to physically handicap* 
ped persons, including the blind, for 
the purpose of entry into class III and 
XV Central services.
Construction of houses for class III 

and class IV employees

1911. SHRI S. M. BANERJEE: Win 
the Minister of WORKS AND 
HOUSING be pleased to state:

<a) What further steps have been 
taken to construct Houses for Class

HI and Class IV employees in Delhi; 
and

(b) amount sanctioned during the 
Fifth Plan for this purpose?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU 
RAMAIAH): fa) In August, 1973 the 
Government imposed a ban on under
taking of new construction work or 
works which had not crossed the 
plinth level. The ban ig still m opera 
tion. Therefore, only old and conti
nuing schemes which had crossed the 
plinth level before the impostion of 
the ban are being completed. Class
III and Class IV employees are nor
mally entitled to type II and type 1 
houses. Of the continuing schemes. 
148 type II houses have been construc
ted during 1974-75 and 180 type I 
and type II houses are under con
struction, Nearly 500 type 1 and type
II houses are proposed to be taken 
up for construction during the year 
1975*76 if these are exempted from 
the purview of the ban.

(b) Since no firm allocation for cons 
truction of general pool accommoda
tion during the Fifth Five Year Plan 
period has been made, no specific 
amound has been sanctioned for 
construction of hopes for Cia^s III 
and Class T\E employees. However 
the bulk of the construction is done 
only for the employees in the lower 
income bracket.
Desmand for Inquiry against Princi
pal, Government Boys H. S. School, 

Mad<pur, Delhi

1912, SHRI S. M. BANERJEE: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether the members of the 
Staff of Government Boys Higher 
Secondary School, Madipur, New 
Delhi in a Joint representation dated 
the 2nd February, 1972 have demand
ed an enqury against the Principal of 
the said School for the latter’s alleg
ed misappropriation of funds and vari
ous other acts of omissions and com
missions;
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(b) whether some Members of th* 
Parliament have also taken up this 
issue with the Delhi Administration;

(c) whether the Principal had resor
ted to harras&ing and victimising the 
members of the Stall; and

(d) if so, how his Ministry propose 
to protect the interests of the Mem
bers of the Staff and what prevented 
the Directorate of Education from 
taking action for the last three years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 

SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a) and (b). Yes, 
■Sir.

(c) and (d): The Directorate of 
Education has taken cognizance of 
the complaint m 1972 itself and insti
tuted an enquiry which is still in 
progress^ The Directorate has not 
recived any complaint that the Prin
cipal is harrassing1 and victimising 
the staff.

Regional Centres of N.S.S.

1913. SHRI PHOOL CHAND VER- 
MA; Will the Minister of EDUCA
TION, SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a) whether the Ministry of Educa
tion had opened various Regional 
Centres of National Service Scheme 
in all the State Headquarters and the 
Staff of the Centre® is simply idling 
without any work;

(b) whether one of the Officers of 
the N*S.S. had written to this effect 
to the Ministry; and

(c) if so, whether his Ministry pro
pose to close down immediately all 
the Regional Centres of N.S.S. and 
hand over the affairs directly to the 
Universities to ensure economy during 
these days of Financial stringency?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE DE
PARTMENT OF CULTURE (SHRI 
JX P. YADAV)*, (a) to <c). For esta

blishment of liaison at the Stato and 
University level for effective imple- 
mentation of the National Service 
Scheme and for coordinating the in
creasing number and size of various 
youth programmes, 4 N.S.S. Zonal 
Centres are functioning at Ahmeda- 
bad, Calcutta, Chandigarh and Madras, 
and 11 N.S.S. Regional Centres at 
Bangalore, Bhopal, Bhubaneswar, 
Delhi Hyderabad Lucknow, Patna* 
Poona, Gauhati, Jaipur and Trivand
rum. These Offices are responsible 
not only for proper implementation of 
the National Service Scheme in the 
States and Universities and the resi
duary work of the erstwhile National 
Fiftness Corps, but are also required 
to oversee other youth programmes in 
various States and Universities. They 
assist in plannig and organisation of 
the National Service Scheme and other 
youth programmes. They have help
ed in the planning and organisation of 
special camps under the Youth 
Against Famine Campaign during
1973 and Youth against Dirt and Dis
ease during 1974-75, as part of the 
National Service Scheme. Monlhly 
reports on the activities of these offi
ces show that they have been active 
m their work

2, In view of the necessity to utilise 
these officers for activising and assist
ing in the implementation of the im
portant Youth Welfare Schemes in 
the Vth Plan the question of their 
offices being closed down, doe« not 
arise Considering the constraint on 
financial resources, the strength of 
staff at these Regional Offices is not 
being increased despite the increased 
scope and volume of student and 
non-student Youth Programmes.

Release of Grant-in-Aid to State Go* 
vernment In Reepect of N.F.C.

Personnel

i f ,4 SHRI PHOOL CBAND VE
RM A* Will the Minister of EDUCA
TION, SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a) whether his Ministry is net 
releasing Grant-in-Aid to the State 
Governments in respect of H*tirmal
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Fitness Corps personnel to meet ex
penditure on travelling allowance, 
cycle advance, vehicle advance, fes
tival advance, house building advan
ce annual refresher coarse, etc.;

(b) if so, the reasons therefore; and
(c) what is the Grant^-in-Aid relea

sed during the last year item-wise as 
specified above and State-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV); (a) Grants-irvAid 
the State Governments are sanctioned 
for meeting the expenditure on pay 
and allowances of N.F.C. personnel, 
and the administrative staff provided 
by the State Governments for N.F.C. 
work. N0 funds have been placed at 
the disposal of the State Governments 
for sanctioning advances. No prog
ramme of refresher courses is in op
eration

(b) The transfer of the administra
tive control of the Instructors to the 
State Governments is a step towards 
their eventual absorption in the State 
service. During this transitional pe
riod, funds to meet the pay and allo
wances of the Instructors an<j the 
administrative staff are being pro
vided .

(c) Does not arise.

Functions of National Seed
Corporation

1915. SHRI BIRENDER SINGH 
RAO; Wftl the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to refer to the reply given to Unstar
red Question No. 128 on the 11th 
Nov, 1974 regarding working of Na
tional Seeds Corporation and state;

<a) whether the enquiries referred 
►<* It) the reply, havq been completed;

(b) if so, the result thereof and ac
tion taken thereon; and

(c) 11 not, when the enquiries are 
ttktey to be completed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL) ; (a) to (c). The report of
the Committee appointed under the 
Chairmanship of Shri V, N. Gadgil, 
Member, Rajya Sabha, and a Director 
of the National Seeds Corporation has 
been received and is under examina
tion of the Government.

As regards the enquiries into the 
transaction involving export of pot
ato seed to Bangladesh, the Enquiry 
Officer has submitted the report to 
the Government. His findings are 
to the effect that the allegations macte 
in the newspaper reports about loss
es incurred by the N.S C in this 
deal were not established. It has also 
been huld that no irregularity has 
been committed in the matter of 
a w a r d  of transportation contract The 
Government have accepted the "find
ings of the Enquiry Officer.

Free Trade Policy in Foodgrains lor 
Rabi Crop

1916. SHRI BIRENDER SINGH 
RAO: Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state:

(a) whether Government have 
seen the Press Report in a local 
English daily dated the 24th January,
1975 wherein it has been stated that 
the Federation of All India Food 
Grain Dealers Association has 
demanded a National Policy for free 
trade in foodgrains from the next 
rabi crop;

(b) whether the Federation have 
also favoured a rise in wheat pro
curement price from the present rate 
of Rs. 105 to Rs. 130/- a quintal; and

(c) if so, whether the demand has 
since been considered by the Gov
ernment and with what results?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA
SAHEB P. SHINDE): (a) and (b). 
Yes, Sir, Government have seen such
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Press Reports,
(c) The price and procurement pol

icy for the rabi marketing season 
1975-76 will be formulated shortly in 
consultation with the State Govern
ments.
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5rf$P»T fw?TK % *T ^3T W T
fsFTT ^ 0 85 *TP9T ffraaTC ( 2 09 O T
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zrteT ?ft*Tr 'A mgr 17 33 sfrfre
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(*r) tffrnrr *r%?fr % ?mr
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$w r  fam m r  f  \ wfcnr xnm  
5Pt # 3 r t  % 5tt t̂ jfftf ^«nrr, frrft 
Ti^ff Ntf<r «rr  ̂ qrr?ft
Vt5RTVt % IT W ? ^  *JW VT8IM
IRWl menu, i & W l i m * #  vsm  i

*?T F W !TT?#r SfaFTT % fair 1267,43 
®prt¥ #  Trftr % trfk®nr
% ^  % ftn? S4 «pfte ^r?r *tfr
sm rfv r  f̂ =nrrr srsmftrcr |  1

»R *PTZT T̂T̂ft̂ r f̂ TTy
I ^  fasrr? % f?T(T 1974-

75 ept % farq i& m  *fk
.97 5-76 % f?r^ f̂ l̂V<TSjV«T
^9T 10 50 w it «ftr 12 ,45
VTT? t  | |

Amount spent os Sports

1918, SHRI PRIYA RANJAN DAS 
MUNSI Will the Minister of EDUC
ATION, SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a) the amount spent by Govern
ment on all round activities of sports 
in the year 1974-75;

(b) the actual expenses on football 
and hockey, and

fc) sp o rts  prants given by U G C. 
to various Universities?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE <SHR1 
ARVIND NETAM) (a) R.s 93 92 
lakhs

(b) Rs 1 lakh for FOOTBALL
Rs 1 83 lakhs for HOCKEY
(c) Rs 8 91 laks to 23 Universitle*.

Increase In cost of Imported 
Foodgrains

1919 SHRI AN ADI CHARAN DAS: 
SHRI SHRIKRISHAN MODI: 
SHRI P. GANGADER:

Will the Minister of AGRICUI*-t 
TURE AND IRRIGATION be pleased 
to state:

(a) whether there has been a 
substantial rise in the cost of imported 
foodgrains; and
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(b) if So, reason therefor and steps 
taken to check this rise?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNAS- 
AHEB P. SHINDE): (a) and (b). 
Due to abnormal increase in the pri
ces of foodgrains in world markets 
and otf freight rates, there has been 
a substantial rise in the cost of im
ported foodgraim in 1974 as comp
ared to 1973. However), since Jaiv 
uary 1975 there has been some soft
ening of prices of foodgrams in 
world markets. Government of In
dia has no control over international 
trends in foodgrain prices and frei
ght rates which are subject to world 
supply and demand position.

Construction of Dam on Narmada

1920. SHRI NITIRAJ SINGH CHA- 
UDHARY: Will the Minister of AG
RICULTURE AND IRRIGATION be 
pleased to state the reasons why Mad. 
hya Pradesh is not being permitted 
to take steps to utilize the surplus 
water by constructing Baagi, Punasa 
and other dams on Narmada and its 
tributaries when the assured water 
plan of Narmada river is much more 
than the quantity demanded by Guj
arat?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): The question of allocation 
of water between Madhya Pradesh 
and Gujarat has been left to be deci
ded by the Narmada Water Disputes 
Tribunal according to the agreement 
reached amongst the party States in 
July, 1974. Adjudication proceedings 
are in progress. However, efforts are 
being made by the Centre to evolve 
a consensus for taking up construct 
tioa of some schemes in the basin in 
both, the States without prejudice to 
their claims before the Tribunal,

Forest Plantation of Industrial and 
Commercial Uses

1921. SHRI TUNA ORAON:
SHRI SAKTI KUMAR 

SARKAR;
SHRI KUMAR MAJHI:
SHRI S. N. SINGH DEO:

Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to refer to the reply given to Unst
arred Question No. 904 on 18th No- 
vember, 1974 regarding the Forest 
Plantation of Industrial and Comm
ercial uses and state:

(a) State-wise programme regard
ing economic plantation for industrial 
and commercial uses scheme under 
forestry development during the cur
rent year; and.

(b) re a ctio n  o f th e  G o v e rn m e n t 
th ereo n ?

T H E  D E P U T Y  M IN IS T E R  IN  T H E  
M IN IS T R Y  O F  A G R IC U L T U R E  A N D  
IR R IG A T IO N  (S H R I P R A B H U D A S
PATEL): (a) and (b). Unstarrect

Question No. 904 sought information 
in respect of State and Union Terri
tories in the Eastern and North-East
ern region of the country. Informa*- 
tion from all State and U.Ts. in this 
region except Manipur has been re
ceived and is shown in the enclosed 
statements. Information from Mani
pur is still awaited and will be pla
ced on the Table of the Safoha as 
soon as it is received. This is a State 
Sector scheme.

Statement
(Rupees in lakhs.)

State U nion Terrm wici Allc cation
made dur
ing 1974-75

2 63 3  
n  co  

Not receivê  
6-00 
2'75 

13-30 10-6? 
9-60

5’ 60 
2 0 0

States 
Assam .
Bihar .
Manipur 
M eghalaya 
Nagaland 
Orissa .
Tripura .
W est Bengal . 
Union Territory 
Arunachal Praclciii 
M izoram

3726 LS—6.
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Fishing Harbour at Dhamara, 
Orissa

1922  SHRI AKJUN SETHI  Will 
the Minister ol AGRICULTURE AND 
IRRIGATION be pleased to state

(a) whether the required clarifica
tion of additional information  on 
fishing harboui at Dhamara m  the 
district of Balasore, Orissa have been 
received by the Centre from the State 
Government, and

(b) if so when the final decision 
likely to be take 1 far the execution 
of the haibour  pioject duung the 
Fifth Plan7

THE DEPUTY  MINISTER  IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI PRABHU 
DAS PATEL)  (a) Yes, Su

(b)  The câe  under active con 
sideration of Government

Shortage of Drinking Water in 
Orissa

1923  SHRI ARJUN SE1HI  Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleaded to t̂ate

(a) whether Government are aware 
of shortage of drinking water facilities 
in most  of  thf  Gram Panchayats 
Nagar Panchaj ats  m the State  of 
Orissa,

(b) if so, the scheme framed in this 
regard during the current financial, 
and

(c) the numbei  of water tankers 
oupp’ied for this purpose during the 
test tbiee years and the expenditure 
incurred thereon’

THE MINISTER OF  STATE  IN 
THE MINISTRY  OF  AGRICUL
TURE AND  IRRIGATION  (SHRI 
ANNASAHEB P SHINDE)  (a) to

(c).  The information is being col
lected and will be laid on the table- 
of the House

Offer from Bulgaria to set up Agro- 
Industrial Complex

1924 SARDAR  SWARAN  SINGH 

SOKHI  Will the Minister of AGRI

CULTURE  AND  IRRIGATION  be 

pleased to state,

(a) whethei Bulgaiia has offered to 

set  up Agio Industrial Complexes in 

diffeient parte o£ the country,

(b) whether  the  Centre  have 

selected sites m North and South Bihar 

fot  this purpose, and

(c) if  so,  the  places  selected in 
Bihar and  salient  features  of  the 

Agro Industnal Comp exes’

THF  MINISTER  OF  STATE IN 
THE MIMS1RY Ol  AGRICULTURE 

AND IRRIGATION  (SHRI ANNAS- 
A11EB P  SHINDFV  (a) to (c)  On© 

of the items agreed lo for Indo Bul- 

gtinon collaboration  in the lirst meet*, 

mg of the Indo Bulganan Joint Com

mission  held  between 7—11  October’
1974 at New Delhi, was the setting up 
of two Agro Industrial Complexes in 

India  one  in Karnataka  and  one m 

Bihai  For  Bihar  a  site has tenta
tive Ij  been sclectcd foi this Complex 

m \ usualy  Distnc  The salient fea- 

tme-> ol ihe tomplex are to integrate 

the  pioduction  processing  and  mar

keting of horticultural and other ag- 
licultuial commodities  in tho region, 
to impro\t the economic conditions of 
the  people and  *0  provide more  av»- 

enuts  for  gainful employmen*

Enactment ol Legislation in regard to 
Ceiling on Urban Property by States

1025  SHRI D  B  CHAN DBA 

GOWDA 

SHRI  RAM  PRAKASH

Will the Mimstei of WORKS AND 
HOUSING  b* pleased  to state

(a) the names of the States which 
have enacted legislation in regard to 
ceiling on urban pioperty,

(b) the name® of the States which 
have decided to enact legislation tor 
ceiling on urban property’
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THjS MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAM* 
AIAH): (a) The Jammu and Kashmir 
Urban Property (Ceiling) Bill,  1971 
became an Act on the 11th October, 
1971 alter receiving the absent of the 
Governor  However, the Act has not 
yet been brought into force.

The legislaturê  of the  States o* 
Assam, Bihar, Madhya Pradesh, Pun
jab and Rajasthan have pussed legis
lations imposing ceiling on uiban pro
perty. They have not so far received 
the assent of the President.

(b)  Following States have autho
rised the Parliament to enact  the 
legislations.

1. Andhra Pradesh

2. Gujarat

3- Harayana

4. Himachal Pradesh

5. Karnataka

6. Maharashtra

7. Orissa

8. Punjab

9. Tripura

10. Wevi Bengal

Financial Assistance for Major. Medi
um and Minor Irrigation Schemes to 

Karnataka

1926. SHKI K. LAKKAPPA:  Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) the financial assistance  given 
for major, medium and minor irriga
tion Schemes to Karnataka during the 
last two years; and

(b) the amount proposed to be given 
during the current year?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a> and (b), Irrigation is 
a State subect and funds for irrigation 
projects are provided by the State

Govrenments within framework  of 
their overall developmental  Plans, 
Cntral assistance is given for financing 
State Planb but it is in the form of 
block loans and grants, not related 
to any individual sector of develop
ment or project

The block Central assistance pro
vided to Karnataka during the last 
two years and the current yeai has 
been as under- —

1972—73  . R>. 35 50 croies

1973—74  . 35 46 crntes

J974—75  .  35 4̂ crores

In addition to the above, an amount 
of Rs. 529.9 lakh wa« given to Kar
nataka as a lone-term loan  during
1972-73 under Emergency Agricultu
ral Production Programme  c>nd  an 
assistance of Rs  11 00 lakhs during
1973-74 for strengthening State Gro
und water Organisations.

Supply of Fertilizers to states during
1975

1927.  SHRI K LAKKAPPA •  Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

fe) whether Government are lac
ing the problem of supply of fertili
zers according to the requirements of 
various States and if sot the reasons 
therefor;

(b) the allocation of fertilizers made 
to Karnataka during 1974 and propos
ed to be made during 1975; and

(c) how far it will meet the require
ments of tine State?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI  PRABHUDAS 
PATEL), (a) No, Sir, Government of 
India is not facing any particular pro
blem of supply of fertilisers to the 
States.
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(b) The net requirements of  the 
State for Kharif 74 and Rabi  74-7$ 
seasons were assessed as 2.84  lakh 
tonnes of nutrients, against which ** 
quantity of 2.71 lakh tonnes of nutri'- 
ents was allotted. For Kharif 1975 
season, the net requirements of the 
State have been assessed as 1.61 lakh 
tonnes of nutrients.  Against this an 
allotment of 0.8 lakh tonnes of nu»- 
trinets has already been made. Fiuv 
ther allotments for Kharif 75 will be 
made in April 1975,

(c) Since further allocations  for 
Kharif 75 are still to be made and 
since the requirements of Rabi 75-76 
are still to ibe assessed, it would not 
be possible at this stage to indicate 
the extent to which requirements of 
the State of Karnataka can be met in 
1975-76.

Foodgrrains  allotted  to Karnataka 
during 1974

1928.  SHRI K. LAKKAPPA: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state.

(a) the quantity of foodgrains, com
modity-wise allotted by Union-GoV- 
ernment to Karnataka during 1974; 
and

(b)  the quantity proposed to be 
allotted during the current year?

THE MINISTER OF STATE  IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA&- 
AHEB P. SHINDE);  (a) and <b). 
Allotments of foodgrains  from the 
Central Pool are made every month 

keeping in view the requirements of 
the State Governments, availability 
of stocks and other relevant factors. 
Karnataka was allotted 1.03 lakh ton
nes of wheat and 1.24 lakh tonnes 
coarse grains during 1974. For the 
first quarter of 1975, the State  has 
been allotted 35,000 tonnes of wheat 
and 20,000 tonnes of coarse grains.

ww  sttt inn wnHf fflnt 

% far*  nf tnfcr  ffrfur tot

1929. *to
tot Rw{ TRft iif

f*rr  for  :

{*P) W VTR̂rq- gW  f̂TR- 3>T
% % sjtttr: % srf?T 26 gxfwr

mm; 

wm i ?

fffir iftr farsn'f «Nrrsm  tw 

(«ft H*qroif|WI «fto fw$) : (̂)srrr 

(w) WRcfhr to f̂ mr * 1974-75 

*r  ng   ̂  w m  tt  fi5rcr*r

trprm 24 98  larfer ^
fotT $ ̂flf̂T  SRHT | ---

Written Answers  If*

1 ûisrrfo snfr  . 9.93

2  f«icl <yl  *sT# 15.05

.  24,98

D DA Transaction in Land Busineai

1938.  SHRI RAJDEO SINGH: Will 
the Minister of WORKS AND HOUS
ING be pleaded to state:

(a) the rate at which the land at 
Lawrence  Road was  acquired by 
X>.P.A. in Delhi;

(b) the development cost of it;

(c) the profit earned by D.D.A. out 
of auction of commercial and WgfW 
residential plots; and
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(d.) the rate at which this land has 
lateen allotted to low/middle income 
group people?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHURAM- 
AIAH): (a) to (d). The inform
ation is being collected and will be 
laid on the Table of the House.
Complaints about the Flats constructed

1931. SHRI RAJDEO SINGH- Will 
the Minister of WORKS AND HOU' 
SING he pleased to state:

(a) whether the D.D.A. have receir 
ved complaints that the flats construct 
ted by D.D.A. through N .B.C.C. are 
sub-standard in construction, plaster 
material and other masonary work, 
and complete electric points have not 
so far been provided; and

(b) if so, why the Government arc 
not taking any remedial steps?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENT
ARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH): (a) One complaint was 
received regarding poor quality of 
material used for plastering. Sortie 
complaints regarding failure to pro
vide electrical fittings were also re
ceived.

(b) As regards plastering mate
rial it was found, on examina
tion at National Test House, to be sat
isfactory, The provision of some el
ectrical fittings was delayed in soiue 
building cm account of contractual 
difficulties but has since been taken 
up by the D.D.A,
Wheat allotted and supplied to OrteS* 

from. November, 1974 to January.
1975

1033. SHRI CHINTAMANI PAJSTk 
GRAHI: Will the Minister of AGRI
CULTURE AND IRRIGATION he 
pleased to state:

(a) what is the quantity of wheat 
allotted to Orisaa in November, P*~ 
cember, 1974 and anJuary, 1975;

(b) whether the wheat quota has 
been increased;

(c) what was the quantity which 
the Orissa Government had asked for 
during these months; and

(d) whether any rice was supplied 
to Orissa in November and December, 
1974 and January, 1975; and if so, the 
quantity supplied?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL
TURE AND IRRIGATION (SHRI 
ANNASAHEB P. SHINDE): (a) to
(c). The quantity of wheat demand

ed and allotted to Orissa during Nov
ember, 74 to January, 75 was as 
follows:

(In ’ooo torres)

M onth Qty. Qfy.
dem and'd aliened

N ovem ber 74 33-5 25-0

Decem ber, 74 25 5 23 o

January, 75 . 2 0 0  23 o

(d) Against 5000 tonnes of paddy 
allotted to Orissa in October ’74 3000 
tonnes were supplied in November, 
1974 and the balance 2000 tonnes are 
being milled by the Food Corporation 
of India in the State for supply as 
rice. No other quantity of rice has 
been allotted to Orissa.
N.C.E R T Text Book Containing out 

dated information
1934. SHRI C. K. CHANDRAFPAN: 

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether Government are aware 
of the fact that some of th'e text books 
produced by the N.C.E(R,T. contain 
very outdated information about so
cio-economic and political matters;

(b) whether some of the social 
science books contain cheap anti
communist propaganda; and
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(c) steps taken by Government to 
improve the contains of the N.C.E.R.T. 
text books and to ensure better con
tents in future?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE 
(SHRI D. P. YADAV): (a> to (c), 
Governmen) have received no such 
complaints The text books pro
duced by the National Council of 
Educational Research and Training 
are revised from time to time and 
with every new edition the outdated 
information on any matter is deleted 
and up-to-date information is includ
ed. Further, objective presentation is 
aimed at and there is no place for any 
propaganda.

Assistance to Voluntary Organisation 
for Eradication of Illiteracy

1935 SHRI C. K CHANDRAP- 
PAN: Will the Minister of EDUCA
TION, SOCIAL WELFARE AND CUL
TURE be pleased to state;

(a) the schemes of Government and 
the amount provided for helpmg and 
assisting the voluntary organisations 
working to eradicate illiteracy during 
the last two years;

(b) the names of organisations who 
received an amount of Rs. 1,00,000 or 
more in 1973-74 and 1974-75 and the 
broad outlines of the work done by 
each of them; and

(c) how far these schemes to era
dicate illiteracy have been successful 
and effective?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Government 
operates a scheme for extending assis
tance to voluntary organisations work
ing in the field of adult education 
(ir'clndjnc thr eradication of illitera
cy). Rs. 10 lakhs was provided for the 
scheme during 1973-74, and an equal

amount has earmarked for the cur
rent year, 1974-75.

(b) No organisation except the West 
Bengal Committee to Eradicate Illitt* 
eracy falls under the category of 
those which received more than Rs. 
one lakh during 1973̂ 74 and 1974-75. 
This organisation conducted 1376 
adult literacy centres; made 33,176 
adults literate; brought out 2 primers 
(50,000 copies each); and 100 sets of 
charts. They are also bringing out 4 
books each in Bengali (25,000 copies 
each) and Nepali 15,000 copies each) 
for adult literacy programmes, and 
mass literacy campaign in the Hill 
districts of West Bengal.

(c) The scheme is only one of 
several measures launched to promote 
adult education. Its primary purpose 
is to encourage and help voluntary 
organisations in carrying out their 
programmes in this area. This limited 
objective has been achieved and has 
been effective During the last four 
years, over 4300 literacy centres hay* 
been conducted for about 1.4 lakh 
adults: 300 mobile libraries organised 
for nearly 50000 new and post litera
tes, and about 110 publications (in
cluding journals) have been publish
ed by organisations assisted under 
the scheme.

1936. srcm fair : WT

(v )  ir ferfSw ufarfw
*PT, TFJSRTT STSTTFr f f̂vcRT-f^FrFTT

I ;
(<ar) qT^rt M’Mqtffrr ifm T % 

x m  *r ijftr
* t  w  | sfa: m  wz fsr  f e r r  

®pt fjtorr; sftr 
(*T) srfarfaiT
t  3ft TOft Tf tsf 3T |
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faarTf ihrwr *r 
(*ft trwrrarf ^  : (^ )
1971-72 sf, (SPTFH *tT fsra% f^pr
srivs |) sronr %
1971-72 % TTOTTT f%f^T (TO*)
«fk  itM % i (t o t ) w  qz r̂ 'n:
T<f f t w r  1 ^ ferr w  % [vs«rmn 

TWr n*fi 1 *far* t o t  9066/ 
75]

(ar) <tMt zft3RT % sftTR faRTf 
^  f^rr TT̂ rf̂ cT wrar m  £?? sftr 
'R  fairr mwr mTTfsrcr «r# 

f^ t ir  2 imr <resr qr m  *rc[ n  fen  
m r  1 1 {vwr.ar* n  v s t  *t*t i *far*
H W  qcT 9066/ 75]

(»r) tpr ffa ?rfar «jf*r srfa:
1971-72 ir #t̂ T »TTT f̂ RrT ST5T >̂T 
5M«rf i  'STtf̂ F % Sfl V.TH % STrTW
?r r̂raT w  srfafw *htt q^r qr
T«r f ^ v i  3 tr forr * r t  ft 
^Tfffirnrn *faro *m rr^  n -9066 / 
75]

Shortage of Drinking Water in 
Haryana

1937. SHRI RAM PRAKASH: Witf 
the Minister of WORKS AND HOUS
ING be pleased to state:

(a) the number of Gram Fancha- 
yats and Nagar Panchayats in the 
State of Haryana which art affected 
by shortage of drinking water;

(b) the plans framed to tide over 
the drinking water shortage in the 
areas; and

(c) the number of water tankers 
supplied for this purpose during the

three years and ttie expenedVai'fc 
incurred thereon?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHURAM- 
MALAH): (a) to (c). The requisite 
information is being collected from 
the Government of Haryana and wfM

on receipt be laid on the Table of 
the Sabha.

Effect of Policy change on FCl 
Procurement

1938. SHRI P. M. MEHTA; Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether the Chairman of the 
Food Corporation of India admit
ted that the quantum of indigenous 
p̂rcftttTemtfrrt, xA iwjdgr&rrw} ’nas 6ecreas. 
ed in the wake of policy changes and 
setting up of own Food Corporations 
by several States:

(b) whether the Chairman has also 
stated that efforts were being made 
to diversify the activities of F.C.I. atid 
thereby utilise the expertise, resour
ces and surplus man power; and

(c) if so, to what extent these po
licy changes have affected the pro
curement and what steps are being ta
ken to achieve the target fixed?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE); (a) to (c) The Chair
man of the Food Corporation of India 
had made an observation relating to 
procurement done by the Food Cor
poration o* India during the 1974-75 
rabi reason and the need for diversi
fication of its activities. Procurement 
of wfaeat and rice during the current 
season has bt»en so far 18.99 lakh 
tonnes and 26 li lakh tonnes respec
tively. The shortfall in the procure
ment of wheat and rice has been 
mainly due to fall in the production 
of wheat and rice

Facilities to Farmers at Door Step
1939. SHRI P. M. MEHTA:

SKRS n. \T. S’W M I S M M ' 
SHRI K. M. MADHUKAR:

Will the Minister of AGRICULTURE
be pleased to state;

(a) whether his Ministry are plan
ning certain facilities at farmers door
steps if so, the facts thereof;
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(b) whether the T A Pai’s Com
mittee report in this regard has been 
fully implemented, and

(c) what were the Committee’s 
other recommendations?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA
SAHEB P SHINDE) (a) to (c) A 
Statement giving the required infor
mation is laid on the Table of the 
House. [Placed tn Library See 
No ITT—

National Children Board

1940 SHRI P M MEHTA-
SHRI R V SWAMINATH AN:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state*

(a) whether Union Government 
have set up a National Children Board;

(b) if so, its mam functions,
(c) when was the same set up, and
(d) the performance of the Board 

since its formation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 

SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NETAM). (a) to (d) The 
National Children’s Board was con
stituted under Government Resolu

tion No F 1-14J74-NCD dated Dec
ember 3, 1974, a copy of which was 
placed on the Table of the Sabha on 
December, 4, 1974

The functions of the Board are —
1 to create and sustain public 

awareness of the m»eds of 
chiWLen iti j,enera\,

2. to coordinate and integrate 
the efforts made by different 
governmental and private ag>~ 
enjcaes engaged in impleme
nting programmes for the 
welfare of children.

3 to review periodically the pro
gress made m the different 
programmes;

4 to locate gaps in the existing
services and suggest measu
res for eliminating sudh gaps; 
and

5 to suggest from time to time
any changes needed in the
priorities accorded to thft
different programmes

The functions of the Board will be 
advisory and coordmationai

Nominations from some of the
State Governments concerned are 
still awaited Consequently, no meet*, 
ing of the Board has been held so far.
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Ri*e in Prices of Oilseeds and Oils

1943. SHRI R. N. BARMAN-  Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether due to some pre-bud
get speculative activities  (pro-bud- 
get) the prices of oil seedg and oils 
have shown an upward trend; and

<b) jf so, steps Government pro
pose to take in tfcus direction?

THE MINISTER OF STATE IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION  (SHRI ANNASAHEB 
P SHINDE); (a) No, Sir. In fact, in 
Jecent weeks, prices of major oilseeds 
and oils at various important markets 
of the country have generally shown 
a fall.

(b) Does not arise

Chairmanship of Consultative 
Committee

1944. PROF.  MADHU  DANDA
VATE-  Will  the  Mmjrtf>r  of 
PARLIAMENTARY  AFFAIRS  be 
pleased to state:

(a) the rules regarding functioning 
of the Consultative Committees  of 
various Ministries,

(b) whether any of the Committees 
were chaired by a non-member  of 
either House of tioe Parliament; and

(c) if so, whether the action of the 
non-member has been considered pro
per?

THE MINISTER OF WORKS AND 
HOUSING  AND PARLIAMENTARY 
AFFAIRS  (SHRI  K.  RAGHU 
RAMAIAH):  (a) There are no rules
as such regarding the functioning of 
the Consultative Committees of  the 
various Ministries'Departments How
ever, in 1969 certain guidelines were 
formulated by the Government  in 
consultation with the Leaders of the 
Opposition Parties to regulate  the 
constitution and functioning of  the 
Consultative  Committees  for  the
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various Ministries/Departments. A  
copy of the Guidelines is laid on the 
Table of the House. [Placed in 
Library. See No. LT-9069/75].

(b) and (c). During the last inter- 
session i,e. from 22nd December, 19-74 
to 16th February, 1975. twenty-two 
Consultative Committees held their 
meetings. Of these, the meeting of 
the Consultative Committee for the 
Ministry of Planning held on 4th 
February, 1975 was chaired by the 
Deputy Chairman, Planning Commis
sion, who is not a Member of either 
House of Parliament. This meeting 
was to be chaired by the Prime 
Minister. She had to cancel her pro
gramme at the last minute owing to 
indisposition. The Deputy Chairman, 
conveyed to the Hon’ble Members of 
the Committee the regret of the Prime 
Minister. When one of the Members 
of the Committee raised an objection 
to the Deputy Chairman presiding 
over the meeting, the latter left the 
matter to be decided by the Members. 
All the Members present, with the 
exception of one Member, took the 
view that the Deputy Chairman, 
Planning Commission should conduct 
the meeting. In the circumstances, 
the wishes expressed by the Members 
prevailed.

Government want to assure the 
Hon’ble Member that no discourtesy 
wag meant to the Committee or to any 
Member thereof.

Foodgrains Deficit in Andaman and 
Nicobar Islands

1945. PROF. MADHU DANDAVATE: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) the deficit in foodgrains in the 
Union Territory of Andaman and Nco- 
bar Islands during the last three suc
cessive years; and

(b) the steps taken to remove the 
difficulties in attaining self-sufficiency 
in the production of foodgrains there?

THE MINISTER OF STATE IN THE. 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P SHINDE): (a) and (b). Production 
of foodgrains in Union Territory of 
Andaman and Nicobar Islads during 
the last three years was not adequate 
to meet the internal requirements. 
The production of foodgrains, mainly 
rice, in 1971-72. 72-73 and 73-74 was 
10,400, 16,500 i®nd 11,700 tonnes res
pectively. In addition to that the sup
plies from Central Pool during 1972,
1973 and 1974 were 6000, 11,000 and 
12,200 tonnes respectively.

The steps being taken to attain self- 
sufficiency m foorgrains in the Union 
Territory includes programmes for 
supply of fertilizers and manure, seed 
multiplication and distribution, plan 
protection popularisation of improved 
agricultural practices and intensive 
agricultural development programmes 
such as demonstration on cultivators’ 
fields, soil conservation, irrigation etc.

Exploitation of Forest Wealth In 
Andaman

1946. PROF. MADHU DANDAVATE: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

fa) whether any long term plans 
have been formulated for exploitation 
of the forest wealth in Andamans; and

(b) if so. the salient features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) Yes, Sir.

(b) An integrated project for set
ting up an Andaman and Nicobar 
Forest Development Corporation for 
the exploitation of remote and inacces
sible forests covering an area of 4,182 
sq. kms. in the Andaman and Nicobar 
Islands, has been formulated and Is
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under consideration of the  Govern
ment of India. The salient features 
thereof are as follows:—

(i) The total estimated investment 
on the setting up of the Cor
poration during the period of
5  years will be Rs. 26.15 crores 
and the gross revenue will be 
Rs. 29.82 crores,

(ai) 9,43,500 cu.m of timber will 
be harvested from the area of 
18,122 hectares.

(iii) 4,060 hectares will be planted 
and 5,397 hectares  will  be 
naturally regenerated  during 
the period of 5 years.

(iv) It is proposed to  set  up a 
Plywood factory, a Saw Mill 
and a knockdown  furniture 
manufacturing unit in  North 
Andaman, a Saw  mill  and 
Plywood plant in Little Anda
man. and Saw-cum-preserva
tion Plant and Veneer  units 
in Great Nicobar.

(v) The Project offers employment 
opportunity to  about  3,600 
workers  annually  excluding 
managerial staff.
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Enquiry Report on the Affairs of the 
Delhi School Teachers’ Cooperative 
House Building Society Limited, 

Delhi

1948. SHRI JAGANNATH MISHRA: 
Will the Minister of  WORKS  AND 
HOUSING be pleased to refer to the 
reply given to Unstarred Question No. 
2606 on the 2nd December,  1974 and 
state-

(a)  whether Government have aiace 
completed the  examination  of  the 
Repoit submitted by the Enquiry Offi
cer appointed to look into the affairs 
of the Delhi School Teachers’ Coopera
te e House Buildmg Society Limited, 
Delhi;

(h)  if so, the list of Members of the 

Society eligible for allotment of Plots 

as finalised on the basis of the Enquiry 

Report; and

(e)  the follow up action taken  or 

proposed to be taken  for holding the 

elections to the  Managing Committee 

of the  Society,  Development of land 

and allotment of plots  to  Members 

etc.?
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THE MINISTER OP WORKS AND 
HOUSING AND  PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAMA- 
IAH): (a) The report of the Enquiry 
-Officer is b'eing examined by the Delhi 
Administration.

(b)  iand (c). The question does not 
-arise.

Increase in Wheat Quota to 
Karnataka

1949. SHRI K. MALLANNA; Will the 
Minister  of  AGRICULTURE  AND 
IRRIGATION be pleased to state:

(a) whether Government of Karna
taka have requested the Central Gov- 
-ernment to increase the quota of wheat 
to the State; and

(b) if so, the reaction of Union Gov
ernment thereto?

THE MINISTER OF STATE IN THE 
M3NISRY OF  AGRICULTURE AND 
IRRIGATION  (SHRI  ANNASAHEB 
P. SHINDE):  (a) and (b). The Gov-
ernment of Karnataka asked for inc
reased allotment of wheat. They were 
informed that because of the difficult 
Stock position, it was not possible to 
increase the allocation.

Scope for Development of Fishery In 
Andaman and Nicobar Islands

1950. SHRI P. R. SHENOY: Will the 
Minister  of  AGRICULTURE  AND 
IRRIGATION be pleased to state

(a) whether there is a great scope 
for the development of  fisheries  in 
Andaman and Nicobar Islands; and

(b) if so. the steps taken by  the 
Government in this direction?

THE  DEPUTY  MINISTER  OF 
STATE  IN  THE MINISTRY OF 
AGRICULTURE AND IRRIGATION 
(SHRI PRABHUDAS PATEL):  (a)
Yea, Sir.

(b)  Steps have been taken to settle 
fishermen from the main land, provide 
training facilities, strengthen Fisheries 
Develop!) ent in the Islands, set up icte

184

and cold storage  plants,  introduce 
mechanised boats and induce private 
enterprise and public sector corpora
tions to undertake deep sea fishing.

Steps taken to increase production 
of Sugar

1»51.  SHRI  P.  R.  SHENOY: 
Will the Minister of AGRICULTURE 
AND  IRRIGAIQN be  pleased to 
state:

(a) whether  there is a  great 
demand for Indian sugar in interna
tional market; and

<b) if so, the steps  taken to in
crease the production  of sugar  in 
the country?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI  ANNASAHEB 
P. SHINDE): (a) Yes, Sir, judging 
by  the  good  prices  which  sugar 
exports fetch.

(b) The following steps have been 
taken to increased sugar production 
in the country:—

(i) continuing the policy 0f par
tial control;

(li) giving incentives in the shape 
of excise duty rebates;

(iii) commissioning  new facto
ries and accelerating the ex
pansion  programme of the 
existing factories; and

(iv) development of cane  both 
quantity-wise and  quality- 
wise

Recommendations of Sugar Enquiry 
Commission

1952.  SHRI R. V. SWAMINATHAN: 
Will the Minister of AGRICULTURE 
AND IRRIGATION  be  pleased  to 
state:

(a)  whether  Union  Government 
have accepted three recommendations 
of the Sugar Enquiry Commission;
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(b) if so, what are the recommen
dations accepted;

(c) what is the position of  other 
recommendations; and

(d) when the recommendations of 
the Commission will be implemented?

THE MINISTER OF STATE IN THE 
MINISRY OF  AGRICULTURE AND 
IRRIGATION  (SHRI  ANNASAHEB 
P. SHINDE): (a) Yes. Sir.

(b)  to (d) The three recommenda- 
tio»s of the Sugar Industry Enquiry 
Commission which have been accept
ed aftd implemented  relate  to  the 
following matters:—

(i) fixation of the basic recovery 
at 8.5 per cent for determin
ing the minimum cane price 
payable by factories;

(ii) allowing  premium in cane 
price for higher  recoveries 
on full proportionality basis;

(iii) sharing equally  of higher 
realisations from sale of free 
sale sugar by factories with 
cane growers.

2. The  recommendations  dealing 
with the rational an̂ efficient orga
nisation of the sugar industry, includ
ing its nationalisation, are under con
sideration of the Government

3. The remaining recommendations 
which  relate  to  research/develop
ment of sugarcane/sugar industry are

Statement

Name of Fertiliser Retail  Perice
A?> on  i  l. 74

Urea (46 . . . .

Ammonium Sulphate (21  N) 

Calcium Ammonium Nitrate (26 %N) 

Ammonium Sulphate Nitrate (26 

Di-Ammcnium Phosphte (jR-46-0)  . 

Artvtnnium Ni’rop’unp'iate (20-30-0) 

Nitrate of Potash (6o°., K20)* . 

Sulphate of Potash 50,, (so % Kao)* 

N.P.K. (15-15-15’'*

under reference to the State Govern
ments, Central Ministries/Organisa
tions concerned for their comments. 
Views of the State Government are 
awaited.

Abolition of control on Price of 
Fertilisers

1953.  SHRI MADHU LIMAYE: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether  controls  have been 
totally abolished on the  prices  of 
different types of  iertilisers m the 
country; and

(b) the increase m the prices  of 
different  types  of  fertilisers  as 
between 1st January 1974 and 1st 
January 1975?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI  PRABHUDAS 
PATEL): (a) No, Sir, The maximum 
selling  prices  of  three  fertilisers 
namely, Urea. Ammonium  Sulphate 
and Calcium Ammenium Nitrate con
tinue to be controlled under the sta
tute.

(b)  A statement indicating the inc
rease in the prices of some  of  the 
major fertilisers as between 1st Janu
ary 1974 and 1st January 1975 is 

appended.

Retail Price  Retail Pace 

As an 1-1-74  on i-t-75  Increase 

(Effective fiom 1-6-74''

1050 2000 95°

6oo 9-5 335

*M5 1145
500

7'r5 J*45 370

1335 3005 1670

1200 TSS5 655

670 1220 550

800 1565 765

1375 1700 325

•Tile fialrsi ar_* in riipsct ol' fertiliser issued from the Central Fertiliser Pool.
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Agitation of Students of Blrla Insti
tute 01 Technology

1954. SHRI MADHU LIMA YE: Will 
the Munster of EDUCATION, SOCIAL 
WELFARE AND CULTURE be
pleased to state.

(a) whethei it JS a fact that the 
students of the Birla Institute of 
Technology had started an agitation 
eaxly this year;

(b) if so, the ioim of this agitation;
t.c) what wexe then main grievan

ces, and
(d) the steps taken by the Govern

ment to ledresib thebe grievances?

MIMSTER OF EDUCATION, 
SOCIAL WELFARE A7TD CULTURE 
(PHOF S. NURUL HASAN) (a) to
(d) The students o£ Bn la Institute of 
Technology and Science started an 
agitation as a protest, inter aim, 
against high mess costs They orga
nised boycott of clashes, hunger strike 
and demonstration. The Government 
of Rajasthan have increased the allo
cation of food grams and sugar from 
the public distribution system for the 
Institute

Distribution of Land to Scheduled 
Castes/Tribes during Fourth and Fifth 

Plan
1955 SHRIMATI BHARGAVI 

THANKAPPAN Will the Minister of 
AGRICULTURE AND IRRIGATION 
be pleased to state:

(a) the extent of land acquired and 
allotted to the scheduled cartes and 
scheduled tribes landless agricultural 
labourers during the Fouith Five Year 
Plan in the countiy and the extent of 
land likely to be allotted during the 
Fifth Five Yeai Plan, and

(b) the aiea of land State-uise, 
allotted during the Fourth Plan to the 
Scheduled Castes and Scheduled Tribes 
in the country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) and (b) Figures of waste

and other categories of land available 
with the Government as well as sur
plus land obtained from the imple
mentation of the land ceilmg legisla
tions dnd distributed are not available 
bepdrately for the Fourth Five Year 
Plan ptnod only However, on the 
basis ot data covenng the past few 
years which arc available, a statement 
has been prepared (Statement A) and 
laid on the Table of the House. 
(Piftced m Library See No. LT/75].

Extent of surplus land acquired as a 
xesult of the implementation of the 
land ceiling legislations operative for 
the past several years and distributed, 
can be seen m Statement B laid on the 
Table of the House [Placed m 
Library See No LT/9071/751

Tentative estimate of the extent of 
suiplus land likely (o be available as 
a loult of the implementation of the 
recently ievised land ceiling legisla
tions is a\ailable and can be seen in 
Statement C laid on the Table of the 
House [Placed m Library See No. 
LT/9071/75]

Sharing of water from Bikaner Canal

195C SHRI B S BHAURA Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to t̂ate

(a) whethei there ib a dispute over 
the shanng of water ftom the Bikaner 
Canal between the Punjab and Rajas
than Government, and

(b) if so, the facts thereof and what 
measures aie being taken by Central 
Government to solve the problem?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH) fa) and fb) Differences have 
arisen between the Punjab and the 
Raiasthan Governments over the cons
truction by the Punjab Government of 
Kanmnwali minor with a capacity of 
22 c u s c c t  taking off from Bikaner 
Canal (designed capacity 2720 cs), to 
serve its areas.
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According to the Pun'jab Govern
ment. additional supplies whenever 
required for feeding Kanianwali minor 
are being introduced at the Bikaner 
Canal head by Punjab out of jtb own 
share of waters. This has been done, 
it is believed, under an agreement 
arrived at with Rajasthan Jong time 
back. Rajasthan Government' has, 
however, objected to the construction 
of the minor because no specific ap
proval of that Government for the 
construction of the minor had been 
taken and that Punjab is trying to 
use Bikaner Canal while it has not 
implemented the other parts of the 
said agreement, which would have 
benefitted Rajasthan. The matter is 
under discussion between the two 
State Governments.

Survey of Utilisation of Agricultural 
Wastes

1057. SHRI B. S. BHAURA: Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether a survey was conducted 
by a Committee on utilisation of agri- 
culural wastes; and

(b) if so, the findings of the Com
mittee and Government’s decision 
thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRxVBHUDAS 
PATEL): (a) and (b). In I9'i2, the
National Committee on Science and 
Technology undertook the task of 
preparation of a Science and Techno
logy Plan for the Fifth Five Year 
Plan period. Its main objective was to 
identify the lacunae in research and 
development in various sectors after 
consideration of the present status and 
to assess India’s requirements in the 
near future.

Under the Sector on ‘Utilisation & 
Recycling; of Wastes a Planning Group 
on Utilisation of Agricultural Wastes 
was constituted by the NCST to re
view the present state of utilisation

of agricultural wastes and assess the 
potential scope for their exploitation. 
The availablity position regarding the 
amount of wastes was estimated by the
Pla-timng Gioup m Lurv.uJtation with 
the user Mmibtr.es and Agencies re
search organisations and scientists 
working on this topic. It did not 
undertake any t,uivey.

The Planning Group submitted its 
report in November, 1974. The re
port contains information on the va
rious wastes/by-products which have 
hitbertofore been totally neglected or 
partially utilised and the various 
economic products which can be ob
tained therefrom. Each topic has been 
studied broadly from the following 
two aspects:

1. Potential uses and the present
status of technology, availa
bility position and the average 
chemical composition of the 
wastes/by-products

2. Main problems in the utilisa
tion of these wastes and sug
gestions for their maximum 
and better exploitation.

The Planning Group has identified 42 
viable research and development pro
jects involving a financial out-lay of 
Rs. 6.72 crores, which the NCST has 
submitted to the Planning Commission 
for consideration.

Forest Development Corporation

1958. SHRI VASANT SATHE: Will 
the Minutei of AGRICULTURE AND 
IRRIGATION l,e p’.eassd to state:

(a) whether the Government are 
considering to set up a Forest Deve
lopment Corporation for better and 
integrated development and harness
ing of forest reasources; and

<b) if so, main features of the pro
posal?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) The State Forest De
velopment Corporations are being set 
up by the State Governments and 
Union Territories.

(b) The main features of the Cor
porations are :—

(i) to utilize hither to in-accessi
ble forests in the respective 
States by proper investment 
on roads and machineries;

(ii) to plant, giow, cultivate, pro
duce and Taise plantations of 
selected sppcieg to meet the 
requirements for pulpwood, 
industrial timber and cons
tructional timber for the 
needs of the State and the 
country; and

(iii) to promote forest industries 
to utilise the wood released as 
a result of intensified felling 
programmes and the utilisa
tion of subsequent planted 
material; and

(iv) to promote companies, firms, 
establishments, concerns or 
undertakings for the purpose 
of development of industries 
based on forest produce and 
to assist and finance any in
dividual or company with 
caital and credit resources

News Item Captioned ‘Oil Sardine's 
Potental Untapped’

1059. SHRI VASANT SATHE: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether attention of Govern
ment has been drawn to the news re
port appearing in an English daily 
dated the 24th January, 1975 under

the caption ’OH Satldine’s potential, 
still untapped”

(b) if so, the reaction of the Gov
ernment to the observations made- 
therein; and

(c) steps taken in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) Yes, Sir.

(b) and (c) As the existing fishery 
of oil sardine is seasonal and for high
ly fluctuating, a project for pelagic 
fisheries investigation was establised 
in 1971 with UNDP/FAO assis
tance to study, among other things, 
problems relating to abundance and 
distribution of oil sardines The 
investigations so far conducted have 
significantly extended our knowledge 
on the potential for exploitation. 
Steps have also taken to exploit the 
additional resources located.

Central Aid for Famine-Stricken Areas, 
in Karnataka

1960. SHRI M V. KRISHNAPPA: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) the names of districts in the 
State of Karnataka which have been 
declared famine stricken areas;

(b) whether any financial assis
tance has since been provided by the 
Central Government for the relief 
purposes during the last 6 months; 
and

(c) if so, the relief work undertaken 
in these areas?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (iSHRI PRABHUDAS 
PATEL): (a) to (c). The infom a-
tion is being collected from the State 
Government and will be laid Oji the 
Table of the Sabha.



Fund! Allocated to Universittes for
Conducting Scientific Research

1981. SHRI SAKH KUMAR SAR- 
KAR: Will the Minister of EDUCA
TION, SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a) whether some funds have been 
allocated to Universities for conduct
ing scientific research;

(b) whether requests from univer
sities have been received regarding 
inadequacy of the amount; and

(c) the amount allocated to each 
University during the last three 
years?

THE MINISTER OF EDUCATION, 
SOCIAL WEDFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a) to
(c). The required information is 
boing collected and will be laid on 
he Table of Sabha in due course.
Tickets for World Table Tennis Cham

pionship
1962. SHRI NAWAL KISHORE 

SHARMA: Will the Minister of 
EDUCATION, SOCIAL WELFARE 
AND CULTURE be pleased to state:

(a) whether there had been a very 
poor response from the public to 
purchase season tickets for World 
Table Tennis Championship at Cal
cutta;

(b) if so, whether an Equiry Com
mittee has been set up for finding out 
the causes for such a poor response; 
and

(c) if so, the expected loss to be 
suffered by the organizors and who 
axe responsible for this?

THE DEPUTY MINISTER IN 
THE MINISTRY OF EDUCATION 
AND SOCIAL WELFARE AND IN 
THE DEPARTMENT OF CULTURE 
(SHRI ARVIND NET AM ): (a) to
(c). The 33rd World Table Tennis 
Championship was held under the 
auspices of the Table Tennis Federa
tion of India. According to the 
Federation, the sale of tickets for 
the Championship was most en
couraging and yielded an income
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of over Rs. 40 lakhs. Although 
the accounts are stated to be under 
preparation, the Federation hopes 
that they would not sustain any loss 
on organisation of the Championships.

Priority for Agriculture
1963. SHRI NAWAL KISHORE

SHARMA: Will the Minister of
AGRICULTURE AND IRRIGATION 
be pleased to state:

(a) whether there is a proposal un
der the consideration of the Central 
Government to fix inflexible priorities 
for agriculture in the country;

(b) if so, the facts thereof?
(c) the names of the States where 

these priorities are likely to be fixed 
on experimental basis particularly in 
Rajasthan and the time by which 
these are to be fixed; and

(d) the estimated increased food- 
grains likely to be available to the 
country as a result thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) No. Sir.

(b) to (d). Do not arise.
White Revolution Thqougrh Military 

Diary Farm

1964. SHRI NAWAL KISHORE
SHARMA:

SHRI VAYALAR RAVI:
Will the Minister of AGRICUL

TURE AND IRRIGATION be pleased 
to state:

(a) whether the attention of the 
Central Government has been drawn 
to a news item appearing in an 
English daily dated the 6th February,
1975 under the heading “Military 
Farms can pioneer white revolution” ;

(b) if so, the steps being taken by 
the Government to increase the milk 
production to meet the increasing 
demand for the same; <and

(c) the steps being taken by the 
Government to protect the milch ani
mals in the country from being 
slaughtered?
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THE DEPUTY MINISTER IN 
THE MINISTRY OF AGRICUL
TURE AND IRRIGATION (SHRI 
PRABHUDAS PATEL): (a) Yes, Sir.

(b) The Military Dairy Farms have 
been established Solely for produc
tion if milk to meet the requirements 
of the Deffence forces spread over the 
country. Their own production at 
present is not enough and to Supple
ment the need, milk is also purcha
sed from private contractors and from 
thfc Milk Scheme being irapl«EE»nt«d 
by the various State Governments/ 
Public Undertakings. Steps are be
ing taken to increase milk production 
in the Military Farms to meet the in
creasing demand of milk for the 
Defence Services.

(c) Slaughter of milch animals is 
banned in the country.

Import of Pesticides

1965. SHRI NAWAL XISHORE 
SHARMA: Will the Minister of
AGRICULTURE AND IRRIGATION 
be pleased to state:

(a) wheiher the Central Govern
ment are importing 18,000 tonnes of 
pesticides;

(b) if so, the foreign exchange like
ly to be incurred on this import and 
the names of the countries from which 
t&eae pesticides are to be imported and 
the reasons for their import;

(c) the extent to which the import' 
ed pesticides are superior to DDT and 
other mdegenous pesticides; and

(d) the names of the States particu
larly Rajasthan where these pesticides 
would be utilized?

THE DEPUTY MINISTER TN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) and (b). Agamst the 
estimated requirements of 03,000 
tonnes of technical grade material of 
various pesticides used in agriculture 
for 1975-76, the indigenous availability 
has been estimated at 47,000 tonnes.

It will, therefore, be necessary to 
import pesticide* to the extent of 
about 18,000 tonnes. The foreign 
exchange expenditure on this is esti
mated at Rs. 33 crores. The countries 
where these chemicals are available 
and from which import is usually 
made are U.S.A., Federal Republic of 
Germany, Japan, United Kingdom, 
Holland, Switzerland, Italy, USSR and 
the East European countries.

(c) Import of pesticides is being 
arranged only to the extent of the. 
overall shortage of the different types 
required, and after taking into ac
count the indigenous production and 
not on the ground that imported pes
ticides are superior to the pesticides 
produced within the country.

(d) Pesticides are used in dll the 
States in their plant protection pro
grammes. The estimated require
ments of pesticides for 1975-76 in 
respect of Rajasthan are of the order 
of 3,000 tonnes of technical grade 
material.

Differences between I O.A. and I H F

1966. SHRI V AY ALAR RAVI: Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be 
pleased to state:

(a) whether Government are aware 
that the persisting differences between 
the Indian Olympic Association and 
the Indian Hockey Federation are 
affecting the morale of the Indian 
players and affect the performances of 
the Indian teams in International 
matches; and

(b) if so, what steps Government 
have taken to find out a permanent 
solution to the problem and the
TesvkUs •thereof?

THE DEPUTY MINISTER TN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NETAM): (a) and (b>.
Government are regretfully aware of
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the difficulties that still exist in the 
normal functioning at the Indian 
Hockey Federation as duly constituted 
alter the fresh elections c£ office 
hearers were held under Government 
auspices on 27th December, 1974. On 
the advice of the All India Council of 
Sport*, Government have decided to 
assist, in all possible ways, the validly 
constituted Indian Hockey Federation 
to discharge its functions to manage 
the Indian Hockey affairs.

In the circumstances, Government 
have advised the Indian Olympic 
Association to withdraw its adherent 
membership of the International 
Hockey Federation which was granted 
to it pending elections of office bearers 
o f  the Indian Hockey Federation, and 
which cannot be indefinitely continued 
after the valid elections of office 
bearers of the Indian Hockey Federa
tion held on 27th December, 1974. 
Consistent with this position Govern
ment have, at the request of Indian 
Hockey Federation and on the recom
mendation of the All India Council of 
Sports, cleared the Indian Hockey 
Team for participation in the 3rd 
World Cup Hockey Tournament being 
held at Kuala Lumpur from 1st March, 
1075.

It is hoped that, in the interest of 
promotion of this National Game, the 
Indian Olympic Association would act 
the responsibility and impartiality 

•expected of this apex National sports 
body.

Alleged malpractices in sale of tickets 
for Cricket Test

1967. SHRI VAYALAR RAVI: Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be 
pleased to state:

(a) whether Government are aware 
o f the reports regarding the wide
spread malpractices in the selling of 
tickets for the recent Cricket tests 
between India and West Indies in all 
centres where the matches were 
fiteyed; and

(b) if so, the reaction of Govern
ment thereto; and the steps Govern
ment propose to take to prevent such 
malpractices in future?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NETAM): (a) and (b).
Government have seen Press reports 
about alleged mal-distribution of 
tickets for the India-West Indies 
Cricket Test matches played in Indi# 
during 1974-75,

Visits of foreign cricket teams to 
India are arranged by the Board of 
Control for Cricket in India, which is 
an autonomous body. However, Gov
ernment proposes to advise the Board 
to take note of all complaints regard
ing the arrangements made by various 
centres in the conduct oi these 
matches, and in future to appoint a 
Management Committee at each Test 
Centre to look into all relevant details, 
and to ensure that tickets are distri
buted to the interested public in such 
manner that there ia no scope for 
complaints. The Board will also be 
requested to associate the concerned 
State Government authorities with the 
proposed Management Committee.

Flood relief for Kerala

1968. SHRI VARKEY GEORGE: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) what was the total amount
demanded by the Kerala Government 
for flood relief during the year 1974- 
75; .

(b) now much amount was given 
by the Centre during the said period;

(c) whethei Government of Kerala 
has approached the Centre for more 
assistance; and

(d) if so, the reaction thereto?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL); (a) to (d). Soon after the 
occurrence of the floods and landslides 
in July 1974, the Government of 
Kerala had asked the Central Gov
ernment for an immediate release of 
Rs. 1 crore for flood relief, pending a 
detailed assessment of the situation. 
Following the recommendations of the 
Sixth Finance Commission, the pre
vious scheme of providing Central 
assistance towards non-plan expendi
tures necessitated by natural calami
ties had been rescinded with effect 
from 1-4-74. The State Government 
were, however, given in August, 1974 
a ways and means advance of Rs. 1 
crore in order to minimise the strain 
on their ways and means positnn in 
Undertaking the immediately needed 
relief measures. The State GoverA- 
Jftfint Were also given in August 1974 
a short term loan of Rs. 10 crores for 
aiding the recommencement of agri
cultural operations in the State and 
'this loan was made repayable in 9 
months, as a special case, instead of 
the normal period of 0 month?.

Soyabean Cultivation
1969. SHRI VARKEY GEORGE: 

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether the programme to 
introduce soyabean cultivation on a 
large scale has failed miserably;

(b) if so, the main reasons there
for; and

(c) the steps Government propose 
to take to encourage the utilisation 
of soyabeans and other non- 
traditional oil-seeds?

THE DEPUTY MINISTER TN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) to (c). The commercial 
cultivation of soyabean has been taken 
up in the country only from the yea* 
1971-72 undf«- a Centrally Sponsored 

scheme. The rate ol growth in 
acreage under soyabean has, however,

not kept pace with the targets due to 
certain constraints. One of the 
constraints ha8 been the lack of ade
quate processing facilities for soya
bean in the country* The programmes 
for the development of protein-rich 
foods initiated by the Food and Nutri
tion Board of the Government of India 
have so far been mostly based on the 
use of edible groundnut flout. To 
remove this constraint to some extent, 
a Soyabean Processing Plant of about 
100 tonnes capacity per day s being 
set Up at Faridabad by the ^ood Cor-, 
poration of India. Another prrjeot for 
setting up a pilot Soyabean Products 
Development Research Plant for deve
lopment of various soyabean products 
for human consumption and industrial 
uses is also being implemented ry the 
G. B. Pant University of Agriculture 
and Technology, Rantnagar.

Of late, a number of processing 
units are coming forward to purchase, 
soyabean at remunerative prices And 
during the past two seasQa*. there 
has been a hopeful trend in the deve
lopment of market for soyabean. The 
Government of India have, therefore, 
decided to continue the soyabean 
development scheme in selected areas 
during the Fifth Five Year Plan. 
Besides, the commercial cultivation of 
sunflower, another non-traditional oil
seed which is being used in the 
manufacture of vanaspati and was 
successfully introduced over large 
areas in the Southern States during 
the Fourth Plan, is proposed to be 
taken up on an extended basis during 
the Fifth Plan.
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Distribution of Surplus  Land

1972. SHRI B. V. NAIK: Will the 
Minister  of  AGRICULTURE  AND 

IRRIGATION be pleased to s{i:te:

(a)  the extent of land declared as 
surplus in the  various States as * 
result of enforcement of land ceiling 
legislations and its break-up, State- 
wise; and



303 Written Answers MARCH $, 1975 Wntten Answers 204,

(b) the number of 
thereunder State-wise?

beneflcieriea

THE DEPUTY MINISTER IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS

State

PATEL): (a) and tt». Before the 
ceiling laws were revised in accord
ance with the national guidelines 
issued by the Government of India i*it
1972, the extent ot surplus land taken 
over by th© States and Union Terri
tories and distributed was as follows:—

(in ’ooo acres)

Surplus 
area 

declared 
or taken 
pm«se<wion

Surplus
area

distribu
ted

No. of 
bene

ficiaries

Andhra Pradesh............................................................74
Assam .................................................... ..........

B i h a r ............................................................
G u ja r a t .................................................................... 55 4

H a ry a n a ............................................................
Himachal P r a d e s h ....................................................

Jammu & K a s h m ir ...........................................
Madhya Pradesh...................................................
M aharashtra ...................................................
P u n j a b .........................................................................

Rajasthan . . .
Tamil N a d u ...................................................
T r ip u r a .................................. ........
Uttar P r a d e s h ...............................................................

West Bengal . . . . . . .
D e l h i .........................................................................
Dadra & Nagai Haveli . . . . . .

74 0873 N.A.
89 11 N.A.
8*95 0 797 968

55 4 37 19 13,042

170 65 3I.533
6-2 0 292*1 • •

450 450 N.A.
84 25-149 3»393*S

396 189*2 12,396*4
178 64 25*979

. 125*6 27 4 4.526
66 36*943 14,554

0 201 119
2!4 202 35*5*4
94a 445 4,60,000

8-5
2 9 ••

2970-761 1550 494

Since the current series of revision 
in the land ceiling laws, the following

States have taken possession of and 
distributed surplus land as follows: —

Kerala ........................................... 2249 1930
Tamil Nadu . . . . . 7 590 4420

West Bengal.................................. 9 374 N.A.
#x. In the merged areas ot the State.
*2 . Out of this an area of 84,154 acres was allotted to U e Mahaml ha $t«’ c I wrr t g C< jjo-

raiion.
*3 . Intltdcfc 772 caret leased out to 48 persons.
*4. Including 76 sccicites. BeMdts an area of 84,134 fCK& c ( lsi.11 was gi\tn 10 the

Maharashtra State Fanning Corj?oratKn.
N.A--Not available
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Major and Minor Fishing Harbours in 
Maharashtra

1073. SHRI SHANKERKAO
SAVANT: Will the Minister of
AGRICULTURE AND IRRIGATION 
be pleased to state;

(a) whether any decision has been 
taken regarding the location of major 
and minor fishing harbours in Maha
rashtra;

(b) if so, the facts thereof and 
when it was taken; and

(c) if not, why is it delayed and 
when is it likely to be xuken?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL); (a) to (c). It has been 
recently decided to develop t*vo sites 
in Maharashtra namely Sassoon Dock 
to meet the immediate requirements 
and Agardanda as an All weather port 
as a part of an area development plan 
to meet the long term requirements, 
subject to technical and economic 
viability.

As regards Ashing harbour at 
Sassoon Dock, the design hss been 
revised by the Bombay Port Trust in 
January, 1975. The revised cost is 
indicated as Rs, 352 lakhs. The econo
mic evaluation report for this invest
ment is still awaited.

In respect of Agardanda the detailed 
plans, estimates and economic ©valua
tion report are yet to be received.

It ls also proposed to consider sanc
tion of landing and berthing facilities 
at 10 fish landing centres.
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iftr wtww w t

(4 i  t ^ I T T  J (w )
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Major Irrigation Schemes in the 
Second Tear of Fifth Plan

1970. SHRIMATI BHARGAVI 
THANKAPPAN: Will the Minister of 
AGRICULTURE AND IRRIGATION 
be pleased to state:

(a) whether the target of major 
irrigation schemes to be taken up in 
the second year of Fifth Five Year 
Plan has been finalised; and

(b) if so, the outlines of the schem
es to be taken up?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) The irrigation proposals 
for the second year of the Fifth Five 
Year Plan viz., 1975-76 have not yet 
been finalised.

(b) Does not arise

Realization of Central and Agricul
tural Loans from Cultivjrtors of 

Contai Sub Division

1978. SHRI SAMAR GUHA: Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether Contai Sub-division 
suffered five major floods and one

drought during last eight years caus. 
ing serious crisis tor the agricultural 
economy of the cultivators of the 
area;

(b) whether in view of their pro
blems, realisation of Central and other 
agricultural loans have been with*, 
held for the last 7 years;

(c) whether this year, penal measur
es are being used for collection of the 
arrears of loans; and

(d) whether in view of past suc
cessive natural calamities the Gov
ernment will make remission of Cen
tral agricultural loans taken by the 
cultivators o f Contai Sub-division 
having lands below 6 acres and whe
ther for others, remission of com
pound interest will be made and re
payment of loans be ordered by in
stalments?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) to (d). The information 
is being collected and will be laid on 
the table of the Lok Sabha, as soon as 
it is received.

Removal of Zonal Restrictions on 
Movement of Wheat and Rice

1979. SHRI DHAMANKAR; Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) w h e th e r  G o v e rn m e n t h a v e  a n y  
p ro p o sa l u n d e r co n sid e ra tio n  fo r r e 
m o v a l o f  zon al ic s 'r ie l io m  on th e  
m o v e m e n t o f  w h e a t  and fo r d o in g  
a w a v  w ith  p rice  n - J  n o tio n  non- 
le v y  w h e a t;

()j)  w h e th e r  a n y  stops W ould b e  
ta k e n  to fo r m u la te  a u m fo vm  p o lic y  
fo r  r a b i s ta te s  re g a r d in g  th e  m o v e m e n t 
and  im p o sitio n  o f  le v y  b y  th e  S ta te  
G o v e rn m e n ts  so  as to  p r o te c t  th e  in>- 
te re sts  o f co n su m ers ;.s w e ll  as p ro 
d u ce rs ; and

(c) whether the rabi policy is like
ly to be announced?
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THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNASA
HEB P. SHINDE): (a) There is no 
juch proposal under consideration of 
the Government at present.

(b) and (c). Government will for
mulate and announce its policy for 
the next rabi season 1075-76 near 
About the time of the harvesting of 
the crop.

Rice and Wheat Demanded by and 
Supplied to Kerala

I960. SHRI C. K. CHANDRAPPAN: 
SHRI VAYALAR RAVI:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) whether rationing through the 
public distribution system in Kerala 
had been b a d ly  dislocated recently 
■due to the failure of the Centre to 
supply sufficient quantity of rice and 
wheat to that State;

(b) the quantity of rice and wheat 
demanded by Kerala and supplied by 
the Centre during the last six months, 
month-wise, upto February, 1975; and

(c) the quantity of wheat and rice 
demanded and supplied during the 
same months of the last three years?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P, SHINDE^: (a) Maximum quanti
ties of wheat and rice are being sup
plied to Kerala, keeping in view the 
overall availability of foodgrains in 
the Central pool, the need of other 
deficit States, local availability and 
other rclevent factors. A total quan
tity of 9-9 lakh tonnes of foodgrains 
•was supplied to Kerala from the Cen
tral pool during 1974 and, in order 
to ensure that there is no dislocation 
in the issues through the public dis
tribution system, the stocks of these 
foodgrains are being maintained in the 
FCI depots in Kerala at a reasonable 
level.

(b) and (c). A  statement showing 
the demands for rice and wheat as 
indicated by the State Government 
from time to time and the quantities 
supplied to them during the last 6 
months upto February, 1975 and dur
ing the corresponding period of the 
previous 3 years is laid on the Table 
of the House. [Placed in Library. See 
No. LT-9072/95J.

Wages in Aralam Farm Keraia

1981. SHRI C. K. CHANDRAPPAN: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) whether the wages given to 
the workers of Aralam State Farm in 
Kerala are very low as compared with 
the wages given to the workers of the 
farm owned by the Kerala Govern
ment;

(b) whether this fact has been 
brought to the notice of the Govern
ment that the workers in Aralam 
farm are demanding  ̂ parity of wage 
with the worker in Kerala State 
farms; and

(c) if so, the reasons for denying 
them this parity and the reaction of 
the Government in this matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL); (a) to (c). Information is 
not (available with the Government of 
India as to the wages given to the 
workers of the different farms owned 
by the Kerala Government. However, 
the wagee given to the workers in 
Aralam State Farm in Kerala are 
lower than those paid to the workers 
in the Pepper Research Station, Tali- 
paramba Farm and the Central Plan
tation Crops Research Instatute. Kasar- 
£ode, where the wages are linked to 
the cost of living index number ob
taining at the nearest district head
quarters. In the case of the Aralam 
State Farm under the control of the 
State Farms Corporation of India, the 
wages are fixed after taking into
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account the minimum wages fixed toy 
the State Government of Kerala and 
the Central Government lor Canna- 
nore district. The present rates paid 
to the workers in the Aralam State 
Farm are higher than the minimum 
wage fixed by the Central/State Gov
ernment.

1982. 5TT̂ft : W

ffir mt ftt

fa :

(̂r) ^

arrsfjr ̂  <TEVTT, w, TFTFTRfT, TtfrTTST

mr vtwF: f̂fr %  *rpff apt *rer 

ioo spsrt % f*r*rrf  $ ;

(«r)  $r, ?ft w to zm «ft

tw | fa vt «f̂rf % terar %

ffPT -T  % *>KWI ̂PPTET «TT% 

cr: %  5$r̂TtfWr JT  *rm w t

srqpft fw f 5F11TT *t sit 3s ;

(*r) w  *rwtr % ̂ r% torn %

f̂TT .ptf iftSFFT &TR ̂  I ; 5pftT

(̂ )  qft ft, <=rt  a** tot f ?

fifa rite fawrf Hflfpw *f

(«ft %<JR  f%5) : («p)  3ft ff I

(̂ ) SRlWt" *fiT d̂fW-

m  ̂ s?r forr *ptt t ?rrf%

a r̂R  W   sFt fare fw  «srr

?TP sfTC  sfcff  Tt3n#|

(»t)  sAt  (*) .  ftpr ft  *r,

qpr ?rer  <r $tr  %  erwr

8 ftflfofte* staf[ *T  3RR 3PT

ftmfar *Pt%,   ̂ sr*rr*fr  fwnx

8R fwr *htt f t arrR- % f?mfar 5wt 

*tpf# ̂  % ̂ \km $r*ff % sro

•BfRrfSprai ffcRtf ww i . 243 *Tf£ %mi

SPT  JfOT: #r w  SftfW 

’PT vrv, ̂$*8% wH vm ̂  wpn 

yff cr«rr Rffaift   ̂  %  s 

grr'sf): eft :sw 

 ̂  wr  qfîfywr |, *fr T̂*r 

Sr § ftim im 11  tô t ̂ mfor s?V- 

<rwt ̂ | ¥frc  T̂r 1977 

m   *ncrrerer | i w& <r̂ Tf% 

r̂mcT 19.94 wfrz  ̂ | i tô 

1.62 htst Î er *T%f̂?r f̂»r ®rt 

 ̂  »

^197 5—7 6 % ̂ TFT ̂  rsfHH*T % 

fv̂TT vt f̂Ŝr

1983. vft TWWmr  ;  w  

fffr tftr ̂ WTf ̂  II? ̂ TT# ̂  fTT 

^T fifr :

(̂■) wr f̂ R <̂+r< # 3ft! 

1975—76% <̂<1̂

%■  ^ 5RRTR sR̂f fvsrr |  fftr

TO 45  ^prr r̂wt | ;

(̂ )  ̂ ̂t, eft ̂jwt w r̂ w 

| ; tfr

(n) TO  t

srfwfW wr | ? 

?f\r fippenrf itww?

(«ft st̂ to q r̂) :  ( )̂ to  r̂#sr

n f̂fR TO>R %  ̂ W«T 5Rm 

5TRT  ̂  |̂ 7T t »

(w) «ftr (»r) .srFr̂t 5fft̂ rn

5ît awr ft̂rr ̂  f»mf % to 

TOT-'Bfrw 

1984.  «ft  ywywir  5TTWt: 

wt ftftr  ftrorf *7?ft m, «raT̂

FTT  ̂  f¥ :

(w) wr ̂ cR 5̂ r ?m  « 

fWT % qTFT *T& «PT sp\%

% f :
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(m)  sfa $t, ?fr ̂  ft slew <?>t4
«PT  $?T  | ;

(v) m TTTW %' wfc *T

*i$iwr #*rr frraffer  *resft 

wfsr̂ m  ̂  ̂   *Frc*r

I ?

frfa sftr fararf  3 Trm *nft 

(*ft anrffrera wt):  (v) % (»r) .

5f̂T «frc fâTT *pr TOTRT # 

$w wft *\i | %ftx wr  *PTT 

ap q̂?r »n: T̂r  sntraft 1

UGC Guidelines for Post-Graduate
Studies under Fifth Plan Period

1985. SHRI JHARKHANDE RAI: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether the University Grants 
Commission has prepared some guide
lines lor the  post-graduate  studies 
under the Fifth Plan period; and

(b) if so, the broad Outlines there
of and the steps being taken in this 
regard?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
CPHOF. S. NUEUL HASAN); (a) and
(b). The University Grants Commis
sion has communicated to all the Uni
versities guidelines for preparation of 
proposals for the Fifth Five  Year 
Plan.  The guidelines  in  respect 
of  post-graduate  education  are 
given in the statement laid  on the 
Table  of  the  House.  [Placed in 
Library,  See No, LT-9073/75].  A 
copy of the guidelines is available in 
the Parliament Library also.

tftr qfwr tfnra % tfter ̂  

sm fiwT?

1986. «ft  mx 5XTFT  : 

w ffa sftr f%*nf 

f<TT  ̂  ft? :

(v) vJ’T rfzm  mr sM %

f̂TKT % fmu | <fk

wr h sffrrf xrsift %

% affa  3fTt wtk

faml <r̂r ̂

t;

(̂r) nf?r ftf, HY forer 

wr | ott ̂ Jwr wan w |;

(n) W f?RTf % SPT# % fatr 

fe?rn; ̂  swfcT ̂ n€t f̂ Fr ?r  spfr 

r̂wf: st̂t wz

§f «ft sftr *rfe %i, ?fr  ?rpr *r mi 

srfcro fwr

srm faf)  : iw.)

'fj*K 'ifjRW WnTfT %  *Pft  =̂r

'̂Rk<,  vartl3[, T̂T5Tt

ifPFfll,  ’fWT’ft wk 

*RT | I  *1*̂

?m if ̂  ̂Pw?**r ftnr

fazmr, wvkt, #enr,  ffk 

r̂̂nr«ft ̂reft 'tt frrf̂r *n<4R- 

ŝfrr  ^V ŝn «fk  f̂r

tf?RT % n̂sTftncr 1

f̂ttr fwanf î T SKT

11-8-1972 i f̂ TT

fe*F %

5R ,  ̂f%t?. »Itr

%  tTqfT ?r̂RT fT̂t

ftlJTT 5TXTT «TT I ^

fr'M  ?if̂r  % f̂%fr̂ T 

5HT fêrr t̂rt | ̂

:3TŴf % f?ftr mm 5T2.̂  W>T tTIT[

I «

fftr fftT f̂ T̂f r̂ar grrr 

29-1-1975  ^ mT 4sv §̂f-

ĝ̂'ufizr qf̂Jf.5S?TT 

% f̂ r  nf «Jt f^r f̂rc, qf̂f*r
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% ^ w rfW t % wrr
fsrar «rr i

(m) (* r ) . *r w rm  ig m .
Tnwft snrcr strv n f  <r«mr 

jrotfsrer ftrenqrere; ^ n rt %
f̂ Ttr ST<fRX '9Tft f̂ frpT r̂f̂ T, 
l*W<f,'«fll*l Hfoft % 3FT % R̂ TTST
% shpt ^  *r*cs | i f^ R -q fr^ r 
ar*nw ^  srssire ^  f m  f ^ r f ^  
fa it ttit ^rsrprr vx % t t  qrf^^ 
spmr % t o  *rfam m t  sntft f^ r r  
f%*lT 3U ^  | I

q f ^ PTf %
tfSU % 2 9 -1 -1 9 7 5  ^  f$  WPRT 
(ap) f a f e :  #s^7 ?r f^hr fcnrr 
w r  *tt %  qTSJTST, %*stta ^  nwr*r 
cft̂ ft T̂sr Fiwr, w  ^ifsci ir gan>r- 
^srr’ttfT̂ rr fw^rc grrr M'Wifad ^ n w f
TT W  5TWT % WTT̂  «Pt fW  

w*t i ?ft?fr tfs t
affirc *r it

T O  9mt % faflrfvi SJT̂ f ScTT 
^  qR ti<T»cf\ f[ I I *fW!‘<,

TT̂ T *T ̂ <T«Rt4 ^ WW  WT

fiRf®rfW1Wif IWfR

1987. «ft 5T«FT W ffl : 
W  fSTCTT, F̂TfST VFTFT
*T*fr zrf SRrr% FTT 3ft*t fa

(*p) s r  x m  15 f*m fa sn w  
% w t t  f^R^t etsr *r o t js r  

arsffV "nfsT frnr I er«rr ncr # r
errf 5t  srfcr ^  *r T t  ^r^rPT

aflr f̂ RFrt Trftr ?ft *rf ,
(<sr) w r w vru $ o t  wm m  

q?n«rnH «r fa T r*if «ptc srw ^  t

wr f̂ar'T w frn ’ fa^r srr | , *jt 
<TfT, *V-

(m) v t  % ?r«**8r %
w v r a n  w m r w r l  ?

fiffWT, VFVFT WT 
(STto t&o JĴ FT J (f>) . irtfWT
^R T 3TT | *ftT W
?r*TEr ?wr 9^r qt anr^h- i

( v )  f ir w f iwi<r*i srr gr qrfr- 

vhFrT «nc M t w r  ^  cnrr
^rt5t «rpt ^  y r̂ Wrtfffl 
^ f t  5m% f W  % wrenrc »r

f%tr qrr̂  | i Piv^rwwv vt, 
tsnrfoiT m n  r f t m  % w  «rnrw ^  
^ r ^ id i  smrir-q^ srm te ^xvtvt 
%  sRt̂ FT % f%q itr^pr ^ r W  
t a r  <̂ t, 'S^ snfrspr t  fNtj 
f w  w  sr^cT frmr I  i

(»r) firwtf w m >
r̂ĵ T'T wh: r^srir z w  

r m  frofw rapfr ^t f^TPT t o
5T2TR TOT t  1 M «a«! ^I%5ft 
f r o lr m  qr ? r ^ h  manrwRT 
*dfer fw m  sf^PFfr % f̂ nr zft^rr 
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*$r, m  H  ^
W m  % ^ n r T ( ^ r fr  ?mrmr 
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Policy Eepardinj? Interna! 
Procurement

]988 SHRI NOORUL HUDA WJ1 
th e  Minister o f  A G R IC U L T U R E  A N P  
I R R I G A T IO N  be p leaded  to sta te .

(a )  th e  b asis  o f th e  M in is te r s  state
m en t th a t o v e r a ll lootf p o sitio n  in 
th e  c o u n try  is b e tte r  ^nd th a t  th e r e  
i s p o s n b ili ty  o f b u m p e r  ra b i cro p ;

(b) the policy resid ing  internal 
procurement of foodgrams;
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(c) the target fixed for procurement 
and achievement made so far. and

(d) whether the prices of food- 
grains in the open market are much 
higher than those fixed by the Gov
ernment?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANN AS A- 
HEB P. SHINDE): (a) The statement 
made by the Minister regarding over
all food position in the country and 
better prospects for rabi crop is based 
on the latest reports available with 
Government,

(b) Under the existing policy food- 
grains are procured by the State Gov
ernments, Food Corporation of India 
and other public agencies including 
cooperatives at fixed procurement pri
ces. Apart from purchasing food- 
grains directly from the producers, 
procurement is also made through 
lev^ on producers, traders and millers.

(c) For the rabi season 1974-75 no 
target for procurement was fixed. The 
actual procurement of wheat on Cen
tral account was, however 18.98 lakh 
tonnes. As regards kharif cereals 
Government have fixed a procurement 
target of 41 lakh tonnes of rice for the 
kharif marketing season 1974-75. 
Against this, the quantity procured 
upto 28th February, 1975 is approxi
mately 26.10 lakh tonnes.

(d) the open market prices of food- 
grains are generally higher than the 
procurement prices fixed by Govern
ment.

Enquiry *»to Working of Modern 
Bakeries

1989. SHRI BIRENDER SINGH 
RAO;

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) whether Government of India 
have since inquired into the working 
of the Modern Bakeries (I) Ltd. dur
ing the last 3 years;

(b) if so, whether a number of irre
gularities have been found by the 
Government;

(c) whether this undertaking has 
been producing high percentage of 
defective and stale breads; and

(d) whether Government propose 
to remove the draw-backs of this 
undertaking?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNASA- 
HEB P. SHINDE): (a) No specific en
quiry into the working of Modern- 
Bakeries has been made by Govern
ment. The Committee on Public Un
dertakings (5th Lok Sabha) has, how
ever, gone into the working of the 
Modern Bakeries (India) Ltd., for the 
period upto 31st March, 1973.

(b) and (c). The findings of the 
Committee are contained in its 47th 
Report presented to Parliament in 
March, 1974.

(d) Modern Bakeries (India) Ltd., 
are taking action 0n the suggestions/ 
recommendations made by the Com
mittee in its 47th Report

Disputes regarding Control of Distri
butary of Western Jamuna Canal
1990. SHRI BIRENDER SINGH RAO: 

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) the progress so far made to re
solve the dispute regarding the con-, 
trol of the distributary of the Western 
Jamuna Canal and Agra Canal among 
Uttar Pradesh, Haryana and Delhi; 
and

(b) whether the matter has been 
referred to the Minister of Agricul
ture and Irrigation and the time by 
which this long dispute is likely to 
be renolved?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) and (b). These issues 

were discussed by the Union Minister
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of Agriculture and Irrigation with the 
Chief Ministers of U.P. aad Haryana 
and the Chief Executive Councillor, 
Delhi on the 23rd January, 1975. The 
Chief Ministers and Chief Executive 
Councillor agreed that these may be 
decided by the Union Minister of 
Agriculture and Irrigation and they 
would abide by his decision.

A critical review of the various as
pects involved in the transfer of con
trol of distributees of these two canal 
systems after eliciting the views of the 
States/Administration has been ini
tiated. Final decision would be pos
sible after the completion of such a 
review.

12 hrs
RE: QUESTION OF PRIVILEGE
PBOF. MADHU DANDAVATE 

{Rajapur): Kindly allow me to make 
a submission. That is regarding the 
privilege issue against the Prime 
Minister. I have received a letter 
from the Prime Minister.

MR. SPEAKER: Why do you bring 
It everyday?

PROF. MADHU DANDAVATE: I 
should be permitted to make my sub
mission on a procedural matter.

MR. SPEAKER: I had not accepted 
it as a privilege motion. If the Minis
ter wants to make a statement inde
pendent of the motion, I do not mind. 
The Prime Minister has a prerogative 
to see and so far as this is concerned, 
it is clearly mentioned ‘as in the past.’ 
Every time do not go to the extent 
o f hair-splitting.

(Interruption)
SHRI PILOO MODY (Godhra): Mr. 

Speaker, the privilege arises out of 
the explanation.

You have not given it your consi
dered thought at all.

MR. SPEAKER: No privilege is in
volved.

SHRI PILOO MODY: Without 
thinking about it, you have said ‘No.’

because the Prime Minister is involv
ed. (Interruptions) .

MR. SPEAKER: It was said 'as in 
the past’. Privilege does not arise. X 
do not allow it.

The Prime Minister has got the pre
rogative to see the statements. She 
has to coordinate and she is to have 
general supervision. What is wrong 
about it? It has been said ‘as in the 
past’. The Prime Minister can ex
plain it.

For your satisfaction, I have per
mitted her to explain. This is not a 
privilege at all. I do not treat it as 
a privilege.

I have said it clearly. The Prime 
Minister has got the prerogative and 
she said ’as in the past*. That circular 
itself says. Please do not prut any
thing m the circular which is not 
there. I not prepared to listen 
to this.

The Prime Minister can explain.
The Prime Minister, Minister of 

Atomic Energy, Minister of Electro
nics, Minister of Space, Minister of 
Planning and Minister of Science and 
Technology. (Shrimati Indira Gan
dhi): Sir, the question that was rais
ed in the House was this. If you per
mit me, I would read out the sentence. 
This was the quotation of Mr. Madhu 
Dandavate.

“It is our information that a cir
cular has gone that henceforth all 
the replies sent by the Ministers 
must be first sent to the Prime 
Minister”.

It is to this that I gave a reply that 
no such circular has gone. The cir
cular which was sent, as I have told 
the hon. Speaker and I think that Mr. 
Madhu Dandavate is also in the know, 
was to the effect that when statements 
are made by Ministers in the House, 
copies of those plus any notes which 
they may have for supplementaries on 
those statements should be sent to the 
Prime Minister’s secretariat (Inter* 
ruptions).
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AN m m ,  MEMBER: After ia
statement, there are no supple- 
mentaries. ,

(Interruptions)

SHRIMATI INDIRA GANDHI: May 
not be. But this Is our system. If 
queries arise, the Minister must be 
prepared with further facts (Inter
ruptions) The hon. member is quite 
right in saying that the earlier circu
lar also was sent by my Secretariat 
because I think it is the Prime Minis
ter’s business to know what important 
matters are going on jn the House.

SHRI MADHU LlMAYE (Banka): 
Why did you deny it?

SHRIMATI INDIRA GANDHI: I 
denied that I had asked all replies to 
questions which are put during ques
tion hour should be submitted. I have 
not asked for this. What I had asked 
for was----  (Interruptions).

SHRI PILOO MODY: Why did you 
not admit on the last occasion that it 
was not for this, but it was for this, 
instead of splitting hairs?

SHRIMATI INDIRA GANDHI: 
When a specific question was asked 
whether I had asked for advance co
pies of questions and their replies, 
I said *No' (Interruptions). But I 
certainly think that matters that come 
up in connection with call attention 
motions and so on are important, and 
here also I said that the final version 
should be sent to me, so that I know 
what Ministers are saying in the 
House. It may be necessary, to have 
followed up action. I think it is the 
Prime Minister’® business to keep ab
reast of what is going on in the House.

PROF. MADHU DANDAVATE: She 
has contradicted what she has said 
in writing.

MR. SPEAKER: The Prime Minis
ter’s position is very clear, (Inter
ruptions),

SHRI PILOO MODY: Why are you 
«o afraid of submissions from this 
side?

MR. SPEAKER: I have not allowed 
the privilege motion. When I have 
not allowed anything, what is there 
to submit?

PROF. MADHU DANDAVATE: Let 
me put the record straight.

MR. SPEAKER: I am sorry. I am 
not going to allow anything.

PROF. MADHU DANDAVATE:
When you have allowed the Prime 
Minister to make a statement, I must 
also be allowed to make my submis
sion. She has contradicted what she 
has said in writing.

MR. SPEAKER: Shri Vajpayee rais
ed the question. I had disallowed it. 
He said that he could explain it. But 
I had expressly said that he could do 
it, but I do not treat it as a privilege.

PROF. MADHU DANDAVATE:
Since you have allowed the Prime 
Minister to make a statement, as a 
member of the House I have a right 
to put the record straight.

MR. SPEAKER: No, no There is 
nothing to put the record straight.

PROF. MADHU DANDAVATE: I 
have the right to put the record 
straight.

MR. SPEAKER: As a privilege, I 
cannot allow it. There is no question 
of putting the record straight.

I am not allowing anything. I am 
not calling any member.

«ft wnfrft ( renfrrer)
srwer sfr, % hum ®R=ft 1
srrq ?r*T ^  cftfsrif 1
if- aptf s t jt  irC'-prr s-far shjtt 
m t  sfr ^ art 3?? % arr*
St f w f r  $ 1

MR. SPEAKER: I am not prepar
ed to have any debate. I am not go
ing to allow any debate on that. There 
is no question of privilege The sair.e 
thing, the identical, every day jou 
want to bring the same matter.
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Alter the Prime Minister’s etate- 
merit, nothing is going on record. 
There is no business before the House. 
This item is over. The second item
is to be taken up. There cannot be 
«ny point of order now.

m  ^  f t  %, sffc
fa r  stft ^  far* % vm , at it? 
?RFir ^ r ^ r «n  i

We will go on like that. I have 
made it very clear. I have disallowed 
that. When Mr, Vajypayce raised it 
again, the Prime Minister made a 
statement. That disposes o* it. There 
is now no question before the House. 
$T ^  Vt 3TST 5T?T apt 
T O  | I TT3J flTTcT, VfoT I

No points of order now. No que- 
tion on that.

Why do you ask thi3 question? I 
will ask you not to do it. There is 
no question of any discussion on the 
Prime Minister’s statement; nor can 
there be any points of order now. It 
is all over. I am not allowing any
body. The Prime Minister has got 
the right to co-ordinate the business. 
What is wrong about it? She has that 
prerogative, I am not going to take 
it up again; I am not allowing any 
discussion P a p e rs  to be laid.

(Interruptions)

223 Papers laid

G.S.R . 3(E) in Gazette of 
India dated the 10th Janu
ary, 1975, under subsection
(3) of section S3 of the Water 
(Prevention and Control of 
Pollution) Act, 1974.

[Placed in Library. See No. LT-9551/ 
75.]

(2) A coy of the Bombay Land 
Requisition (Gujarat Amend
ment) Act, 1974 (Hindi and 
English versions) (President’s 
Act No. 16 of 1974) published 
in Gazette of India dated the 
31st December, 1974, under 
sub-section (3) of section 3 
of the Gujarat State Legis
lature (Delegation of Powers) 
Act, 1974 [Placed in Library, 
See No. LT-9052J75.]

Notification under Gujarat Pancha- 
yats Act and statements, Annual Re
port and Audited Accounts of Indian 
Dairy Corporation, Baroda (Nô iUca*. 
tions under Essential Commodities 
Act and Food Corporations Act.

THE MINISTER OF STATE IN 
THE the MINISTRY OF AGRICUL
TURE AND IRRIGATION (SHRI 
ANNASAHEB P. SHINDE): I beg to 
lay on the Table—

1218 hrs.

PAPERS LAID ON THE TABLE

Notification under Water (Preven
tion and Control of Pollution) Act 
and copy of Bombay Land Requisi
tion (Gujarat Amendment) Act,

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RA
MI AH): I beg to lay on the Table—

(1) A copy of the Central Board 
for the Prevention and Con
trol of Water Pollution

(1) A copy of the Fanchmahals 
District Local Board Pension 
Fund (Amendment) Rules,
1974, published in Notification 
No. K P /190/PRR/1067/6340/  
74/TH in Gujarat Govern
ment Gazette dated the 19th 
August, 1974, under sub-sec- 
tion (4) of section 323 of the 
Gujarat Panchayats Act, 1961, 
read with clause (c) (iii) of 
the Proclamation dated the 
9th February, 1974 issued by 
the President in velation to 
the State of Gujarat, toge
ther with an explanatory 
note.
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(2) A  statement (Hindi and Eng
lish vertnons) showing rea
sons for delay in laying toe 

above Notification*
(ft$ A . statement* {Hindi and Eng

lish versions) explaining tJie 
reasons; t e  not laying the 
Hindfversioh of the Notifica
tion. [Placed in Library. 
See. No. LT-9053/75.J

(4) A copy of the Annual Report 
(Hindi and English versions) 
o f  the Indian Dairy Corpora
tion, fearodk, for thi year
1973-74 along with the Audi
ted Accounts and the com
ments of the Comptroller and 
Auditor General thereon, 
tinder subjection (1) 0i sec
tion 619A of the Companies 
Act, 1956. [Placed in Lib
rary. See. No. LT-9054/75.]

(5) A Copy each of the following 
Notifications (Hindi and 
English versions) under sub
section (6) of section 3 of the 
Essential Commodities Act, 
1955:—

(i) The Inter-Zonal Wheat
& Wheat Products (Move

ment Control) Amendment 
Order. 1975, published in 
Notification No. G.S.R 9 
(E) in Gazette of India 
dated the 14th January,
1975.

(ii) The Rice (Southern Zone) 
Movement Control (Am
endment) Order. 1975 
published in Notification 
No. G.S.R. 22(E) in Gaz
ette of India dated Uhe 30th 
February, 1975.

(Hi) 'the ‘SoutKern States (Re
gulation of Export of 
Rice) Amendment Order,
1975, published in Notifica
tion No. G.S.R. 23(E) m 
Gazette of India dated the 
30th January, 1975. [Placed 
in Library. See No. LT- 
9055/75.1

(6) A copy of the Food Corpora
tions (Amendment) Rules,

m  L S -4 1

1975 (Hindi and English ver- 
^published Jh ;#totifica- 

N̂ -.* * G.S.R. *160E) 111
Gazette of India dated the 
22nd January, 1975, under 
sub-section of : section 44 
jSf the Fctyd'^pprpofations Act
1964, as co rre ct^ ; by corri
gendum published in Notifi- 
tkm No. GT. S': 541(E) in
Gazeft& of India ‘ dated the 
20ih February, 1975.

[Placed in Library See- No. LT-
‘ ' 9 d .

B o m b a y  P r o h ib it io n - (MA&tTFACTURfe 
o f  S p i r i t ) ( G u j a r a t )  ( A M i ^ M E t f T )  
R u l e s , B o m b a y  - N e e r a  ( G u j a r a t )  
( F i r s t  A m e w d m e j v t )  R u l e s  a n d  a

STATEMENT.
THE DEPUTY MINISTER IN THE 

MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVTND NETAM): I beg:

( 1) to re-lay on the Table a copy 
of the Bombay Prohibition 
(Manufacture of Spirit) (Guja
rat) (Amendment) Rules, 
1974, published m Notification 
No. GH [SH|822(BPA-1973- 
6080-P in Gujarat Govern
ment Gazette dated tfa% 27th 
June, 1974, under sub-section
(4) of section 143 of the Bom
bay Prohibition Act, 1940 
read with clause (c) (iii) of 
the Proclamation dated the 
9th February, 1974 issued by 
the President in relation to 
the State of Gujarjat.• * <4

(2) to lay on the Table—
(a) A co p y  o f  the Bombay Nee

ra (Gujarat* (First Amend
ment) Rules, 1974, -publish
ed in Notification No. OH/ 

SHjl492)N R A -197212490^ 
m Gujarat Government 
Gazette dated the 2nd De

cember, 1974, under sub-sec
tion (4) of section 143 of 
the Bombay Prohibition Act.
1949, read wiflh clause (c)
(iii) 0f the Proclamation 
dated the 9th February,
1974 issued by the Presi
dent in relation to the State 
of Gujarat.
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(b) A  statement (Hindi attd 
Englissh versions) explain
ing the reasons lor not lay
ing the Hindi version of 
the Notification [Placed in 
Library. See No. LT-9057/ 
75.3

N o t i f i c a t i o n  u n d e r  E s s e n t i a l  C o m 
m o d i t i e s  A c t .

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): I beg to lay on the Table
a copy of (Notification No. G.SR. 44 
(E) (Hindi and English versions) pub

lished in Gazette of India dated the 
5th February, 1975, under sub-sectioA
(6) of section 3 of the Essential Com- 
modies Act, 1955 [Placed m Lib
rary. See No. LT-9058/75 1

12.20 hrs.
RE QUESTION OF PRIVILEGE— 

contd.
(Interruptions)

MR SPEAKER: Kindly do not in
terrupt. I have not allowed anybody; 
you do not force me to do it We are 
already on the other business T h is  
was disallowed the other day. The 
Prime Minister has made a statement 
and after that I am parsing on to the 
next business. I h a v e  gone to the 
next item.

SHRI H. N. MUKERJEE (Calcutta- 
North-East): May I make a sub
mission?

MR. SPEAKER: Yes.
SHRI H. N. MUKERJEE: I am

only submitting for your consideration 
one thing. Nobody is questioning ei
ther your ruling or what the Prime 
Minister has stated. My friend Prof, 
Dandavate appears to have something 
in writing which causes some confus- 
sion in his mind I submit that you 
call him to your Chamber—and also 
whoever else you think is interested 
in this matter—and you settle the 
matter there. It cannot go on like this 

(Interruptions)

MR. SPEAKER: He can write to
me; he can see me.

SHRI H. N. MUKERJEE: You can 
make an offer m the House to call 
him,

(Interruptions)

JfUT SfcPtr Ijrft ^  if*  W r

i

fcsf m  % m  sfft «rt
<ftr *rn 3*? *!% i faro
S*T «TTt % it\X  % sn?f 3%  *f^T 

I do not treat it as privilege.
sftr -3*t vw  % ap̂ rr fa  fa fr o r
k f w  iV ft  stem  
^  r r  | ? m  ?r itr

fa^n «rr
SFT % 3-R % % f̂ TTT̂ IT? f w  I Tt̂ T 

5firr, ^  (  ?

sft far̂ TTt
| fa; wnr  ̂ fsrfaSR *fri?R qur 

ffjt I sfa  iTTcr | s

:?nT3fi%wt^rf«pn

vft ftgrfi v w&tft :
wro ms 0m  fv  -sra for Trfswpfe ^

fa fa n i ?r «r t̂ m  fa ^  
gt* sptf | zftr $ i

T̂f̂ T f  {

MR. SPEAKER: I have made it
clear.

aft fafrfl m A *  wrist
WR T̂T %% dtfvITr |

amr ir? $ «rrsr
TT̂ rsr *rh3t ^ f^ r  % Jr
*p^tt | sr«T«r ^  |$
| I ^  w w  iti: tro
Vft \



229  He Qn. of Privilege PHALGUNA 12, 1890 (SAKA) Re Qn. of Privilege 230

nmrn mn

vforctffa ?

«df<m mfoit  :  s*?r 

i

MB. SPEAKER: I am not  concer
ned.  It was not there in the privi- 
lige motion.  I had disallowed that 
a few days ago and he cannot bring 
an identical motion.

wm f«r$T$  anWt:  Ffarfr 

st?t ̂  | fa snro * sreTO *h?V 

SfXTPT  ̂ *Ft T̂T'sm I

woror  w  ? p? ^

wx fSwrr «rr ?ft  fa? £Sr 

1

It is outside that. I had not accepted 
t.

W PT Ir  ̂  *T̂t ?TT 

SPtfcft I $  *TT*H %■ fwi &TP; 'Tff 

f 1 *rtf 5TRf  I, ?ft 3 *rr*

%crr g 1 srre w w\ w $*t *r ̂it% aft 

Jtrrfam ̂  jtk fr̂f ft ttwt i

sft srrer | srr̂r  TTRmT 

smrr,  *rt srnrr «rr tfk f̂sr tftar*- 

fsfn  êr  ?rnt 1 sr* ̂ ?r £*r *trt 

fŝrqwra srr fsur | eft  3^

*ff| WTTJirr I

*rro r̂r̂rr urrr v<$r f, *rT*r ^ srrar 

^ *ftr jft  ff̂ r % it̂t- 

fir* ̂  » $*nr *r$r  sror 1

PROF.  MADHU  DANDAVATE: 
(Rajapur):  if the  issue was closed,
why was the Prime Minister allowed 
to make a statement and not I? I am 
on a point of order..

MR. SPEAKER: No point of order 
can be raised when we are not on 
any business. I have moved on to the 
next item. I cannot allow any ques
tion ot any debate on the Prime Mi
nister’s statement.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): Because of her satement 
,our doubt is confirmed.

MR. SPEAKER: Prof. Dandavate, 
if you have any thing, you can write 
to me or see me. You cannot raise in 
in this manner. I tell you once for 
all, I am not prepared for it.

SHRI PILOO MODY (Godhra): First 
of all, you do not read anything. The 
only right we enjoy in tinis House is 
the right of speech.  If you take that 
right away, we do not need a House 
and we do not need a Speaker.

MR SPEAKER:  Next item. Shri 
Kulkarni.

12.30 hrs.

PLANTATIONS LABOUR (AMEND
MENT) BILL

(i) Report of Joint Com mittee

SHRI RAJA KULKARNI (Bombay- 
North-East): I beg to lay on the 
Table a copy of the Report of  the 
Joint Committee on the Bill  further 
to  amend the  Plantations Labour 
Act. 1951.

(ii> Evidence

SHRx RAJA KULKARNI: I beg to 
lay on the Table the  record of  the 
Evidence tendered before  the  Joint 
Committee on the Bill further to am
end the Plantations Labour Act, 1951.

12.31 hrs.

RE. QUESTION OF PRIVILEGE— 
contd.

SHRI SAMAR GUHA (Contai): On 
a point of order, under Rule 376.

MR. SPEAKER: I have passed  on 
to the next item. I am sorry I cannot 
allow it.

PROF.  MADHU  DANDAVATE: 
Have you nationalised all  points of 
order?
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MR  SPEAKER: A point of order 
can be raised on the item on which 
we are at present and that is item 
No 8  I know  rule 376  If  the 
point of order is regarding the pri
vilege ‘fttotftfti-or the "Prime Minister̂ 
to'erittfnt t iMt  d|i8&<5w%d it ari# 
passed oA tb the Aekt ten.  *

i i
SHRI SHYAMNANDAN
t̂lSHkA*  You have to hear  the 
points of order,

MR SPEAKER;  That item is al
ready over arid we have gone to fUik 
next item  -

SHRI SAMAr' GTTHA  I want to 
raise a point of order on the state
ment made by the Prime Minister

MR SPEAKER  I am not  pre
pared for that, no, please

fT 3TcT  Tt̂-T̂r £ I

wrar sft ̂rsrtr, 'Twt

^ ̂  ̂  mm 11

«ft  f̂ rft  : w  apt

%% \

*ffr 5*n*nfwiw far«r: r=fY*r w »̂r 

ssfT<T% sth* ir srn? % wr sfl wk ?rrT% 

snft tftwr |? 

»f̂rqr:

fsra % cf̂r  % wr? «rt«r wrrr 

mrt  ^ % fo fuffr̂r £ ̂ 7-

 ̂st-t m*r   ̂ <p- ̂  £ i

SHRI SAMAR GUHA  The rules 
of procedure are  not your personal 
property  It is the property of  the 
House  You have to be guided by 
the rules of this House

MR SPEAKER  I cannot allow it

PftdF  Mkb&U  DANDAVATE: 
When the Prime Minister makes  a 
ot&tement, it becomeg the property of 
Hie House and wq can raise a psizit 
01 order.

MR  SPEAKER: If you  see the
rules, after the statement,  no ques
tions can be put. <

SHRI SHYAMNANDAN MISHRA; 
Is that a statement of that kind?

SHRI SAMAR GUHA:  According
to -rule- 37% we hav% $he. right 
(interruption?̂

SHRI vaSANT âtbce 
Under rule 372, when a statement w 
made by the Minister, no questions 
can asked on that  (intê îpna)*

WfT smVvsW 7h*( :  W Tf XFfv

t(wi t̂rr » prrtr jftwwr | i  j

MR SPEAKER No, I am not pre
pared for that

PROF  MADHU  DANDAVATE: 
We must have the same right as thfc 
Prime  Minister (Interruptions)

MR  SPEAKER-  I am very clear 
m my mind  I will not allow any 
questions  If you want to obstruct, 
that is a  different  matter A&  a 
matter of fact, when the same ques
tion was raised  by  Shn  Vajpayee 
last week, when he wanted to ask 
questions, I disallowed it  So, there 
is no question of allowing one mem
ber, when i have disallowed in the 
case of another member  It cannot 
be done  When I have disallowed ia 
another case earlier, how can I allow 
it m this case’  I cannot accept that 
position  No I cannot do jt

w % stt wgf | \

s*r it -’srr am* i srt arTcr̂te

* 4 N   W r ?

The Prime Minister  has  got thf 
prerogative and  she has used  $ha|L 
prerogative

PROF  MADHU  DANDAVATE; 
Sir, I am se«kmg your xuling on  § 
procedural  point. IR&en  Shri Vaj
payee raised the question you m  
that the matter is closed  Y«&  tb*
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Prime Minister was allowed to make 
V statement. 1 should  enjoy the 
sttnie rights as the Prime Minister.

«r«w «t$*r: spit mq ̂  <frj*r 

f*p  «t tft'rerr $nsrcr | *r
w%£ 1,

1
f  V

«WWf : %R

f̂T I 5€fmr ̂  w?r  ?ft a$

# to ft 1;

«ft WWWW  fa«T  :  *T*T5T  ^

wowf *îw: art wsr qfos t 
 ̂̂rr <rr ̂pet ftpr ̂ Tm\ m 1
P̂?  f̂ t̂ TT? f̂ TT ̂ I  ̂|5JTTr

$*Wf*ng

*ft WHRSR f»w :  *ft*T
*ff 11 flsm 'vr'  r&ft it

« s « r  ̂ :  ** itpt  TO

 ̂̂ % *rrwr
3̂r*%sr*̂r $ ̂  trr?ft % sprerr

*

No point of .cyder except on the item 
on which we are.  We have finished

*mt s. T

 ̂3*t f«R *m*rr ̂rsr vftx TO*fa
*r$w wWli  to ̂  m  *t 1 far

T̂% f  ̂ ffc

f? qftfcflrfr ̂  $̂ 1

$ *mt «nTr * fa 3rr to  f̂r 

ft *rt, #tt».t 
«rf w*rr wi w f 11 wm %

* # vfaimtm'ftB & imim 

m ik tnpB***wlT  *w

Under the rules, I cannot allow it. 
It cannot be done like that. I do not 
accept it. Please sit down.

Orclei; please. Kindly  do not dis
turb the House All of you 
.please ait dowij. I want to proceed 
»with  the * business.  The  mepibês 
.should  not  shout  at each  other. 
Kindly sit down,. I havef been allow
ing you, t “have been listening to you, 
.but I have made it very clear that 
’the subject which was disposed of on 
that day,  cannot  come up  again. 
Therefore, I cannot allow that. By this 
attitude I cannot be cowed down.

,  The matter was disposê of. That 
.is not before the House now. I am 
npt allowing any gentleman to speak 
anything.

PROF.  MADHU  DANDAVATE: 
fWhat is the ruling - about the point of 
order I have raised?

r .MR, SPEAK̂: I have repeatedly 
*3fid that thii matter was raised the 
other day hy Mr-  Vajpayee and I 
listened to him and after that, I had 
disallowed it.  He  was  given  full 
chance to say. I am sorry I cannot 
allow the subject to be re-introduced 
again.  1

SHRI FILOO MOW: In the last 
two weeks legislation has proceeded 
quite smoothly.' In the last two weeks 
the Opposition gave you no troubl*.,-

’  », i  it;  ‘  ' i ,
MR; SPEAKER: I have not allow- 

tM 'guy :MWiD«C>„\  .  » -*••

I tell you the  Opposition ĵthis 
country gets t|i© maximum ojjgpw*&> 
nity for expression  of its views  in 
•Spjiter Ql%its  sip* Nowhere in the 
world you get so much time. It is a 
•wrong  propaganda  that  you  are 
making that you ar«- being stifled. It 
is an absolutely wrong propaganda. 
-Nobody is mm  to Iwiteve it. You 

-imdflet vs
have their verdict as to what chances 
cf4 .«Mm--«̂in this
.Paî WjTOt;#̂ y6M .>e  not at all 
appreciating as to how manv chanSes
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LMr. Speaker] 

you are given  and how  much lati
tude you get. But the more you get 
the more unreasonable you are. You 
are simply exploiting that latitude. I 
will ask anybody to judge. Compa
red to any country in the world, the 
Opposition gets the  maximum ac
commodation in this country.

Please sit down, I am not prepared 
to listen to you. There is  a limit to 
it. You try to exploit this latitude.

(Interruptions)

SHRI PILOO MODY:  On whose
training and bidding are these peo
ple shouting? Will you  please ans
wer that question?

MR. SPEAKER:  Please sit down
all of you.

SHRI  PILOO  MODY; Did  you 
ever think of that? What conspiracy 
is going on over here? Do you know
of that?

PROF. MADHU DANDAVATE: 1 
am asking for yonr ruling.

MR. SPEAKER:  My ruling is that
I have not admitted  it. I have  not 
given my consent  to the  privilege 
motion. I cannot admit a motion on 
an identical matter everyday.

SHRI SHYAMNANDAN MISHRA:
There is a definite point of order on 
account of tihe statement of the hon. 
Prime Minister.  What is this?

MR. SPEAKER: No. please. I can
not admit it. You can make a submis
sion, if you want, on the last  item 
of Shri Raja Kulkarni.

SHRI  SHYAMNANDAN  MISH
RA: We do not pass on to that item.

MR SPEAKER;  We will now go 
to the next Item.  Shrimati  Indira 
Gandhi.

I am sorry, I am not allowing any
body, I don't  allow  matters  over 
which I have given my ruling.

I had clearly told you in the very 
beginning that this .’matter was raised 
by Mr Vajpayee last week  and he 
was given a chance to speak.  After 
all, on the day it was raised, what
ever be the position, he  wanted to 
say something about it and I allow
ed him to say something on it. And I 
ruled that I cannot give my consent 
to this Privilege issue. After this was 
disposed of, then the Minister vol
untarily said that he would...

SHRI  ATAL  BIHARl  VAJPA
YEE:  Immediately  when I raised
the question of privilege  involving 
Prime Minister he got up and said he 
would like to have time.

MR. SPEAKER: I told you that this 
is not a privilege matter.  But inde
pendently of that, you said,  he can 
do that; this is what you said:

*r̂ r,  £ Sri?  srrr 5? srsnRirsffr

wfta'oir ^ i fatr «n?rm r 

stot JTWr f̂ ?r  ̂ ft mi «TT,

WfW *1$*$ : scft n «pr 

%  FTtjPOT $ 1  fV̂ Hrsrra 

w.x fc*rr «rr 1 n* ̂  farr w fo n 

srTJfr <ftrr £ 1  TO#

swteTur jtfin sfhc  *rc<T j&r 

snr̂r̂gr %x afhr *r

srr »nrr ?

WW fflT̂TTt  .*  mj

*5 1 f %

*PT ̂   SFTT? ̂8TT VT tftt  ŴTT

fo sniRircft%  Ml 3*% TO 

err  11
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IZM  hr*

ME SPEAKER: You can show it to 
ttie. I have not got it.

SHRI SHYAMNANDAN MISH- 
RA: Would you not kindly consider 
that I have given a notice yesterday 
evening and this notice contains 
fresh facts and materials? Now, if 
fresh facta and materials are brou
ght to your notice, would you not 
kindly consider whether a breach 
of privilege arises or not? The hon. 
Prime Minister has been pleased to 
make a statement. Whether it was in 
response to a request from an hon. 
Member on this side or no* that is 
immaterial. But, a statement had 
been made by the Prime Minister 
which disclosed certain things which 
go in variance against whatever she 
said and therefore..

MR SPEAKER; I have already 
asked Prof. Dandavate to send it on 
to me. How can 1 know what is in his 
hands now? I say that it was identi
cal. But, if you think that there is a 
difference, then send it on to me, I 
can examine it. But, don’t cite this 
without any notice to me.

naw fafrnrV t ^
f a * 3 f t f r r r r  

t  *TT fw r r  *F^r( STST fsRTC 
HIM ^ fift <<fN'

I

WWWI .* f̂cT cT̂FT
CTTtr ^  ^ ^  l ^ 7̂T

| eft

You send that on to me. I can ex- 
Mmine i t  You can produce th&t and 
say that this is your correspondence. 
How can I now know that?

PROP. MADHU DANDAVATE: I 
can send it on to you. Unfortunately, 
you do not find time to go through 
it.

MR. SPEAKER: If there is any
thing which is entirely fresh and not 
connected with that I am prepared 
to examine it—but not on this al
ready disposed of.

SHRI SHYAMNANDAN MISH- 
RA; The motion is against the Prime 
Minister—not against any other per
son, If you think that a fresh motion 
cannot be brought against the Prime 
Minister, then we do not go by that 
kind of your ruling.

MR SPEAKER: Not on identical 
matter.

PROF. MADHU DANDAVATE; I 
can place that before you.

MR SPEAKER- Please send that 
on to me.

PROF. MADHU DANDY ATE: If
I place the material before you very 
briefly you will agree that—even the 
Prime Minister will realise there is a 
contradiction between that and her 
statement now.

MR SPEAKER; You give it to me 
and I shall see to that.

PROF. MADHU DANDAVATE: 
Sir, what is your ruling?

MR. SPEAKER: My ruling is this. 
I have already seen it. I cannot al
low an identical motion. If you have 
some fresh facts yo» can send them 
on to me. I shall whether there is 
any difference from the previous 
one.

PROF. MADHU DANDAVATE: I 
shall send you a fresh notice. I sent 
my notice; there are four reminders 
to it,

MR. SPEAKER: At 10-30 when I 
flaw the notices that were received 
they were all identical.

SHRI SAMAR GUHA: Sir, I rise 
on a point of order.
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13.05 hrs.

RE. RESIGNATION BY SHRI
MOHAN DHARIA

lSfTm:~ f~T ~T «qIR111<):
f~T ~ ~ ~T li"i:fr ~ ~

"t ~~ Of,r ~~ ~ ~ if ~
ci' ~ ~ I if ~T ~ ~ fOf, CfllT
m lfm:; 'tfTfn,rr i't ~ ~ q~ ~
:'fit ~~ l1T<rT ~ ? 'f1:JT ~ Gf'fCfOlf

~~~~?

~tlf~ liQ'rof: ~;;rGf ~ ~

~~I

!SIT~ f~T ~T : ~f;;lfeT

~~199~1

I shall read Rule 199. It says:

"A member who has resigned the
office of Minister may, with the
consent of the Speaker, make a
personal· statement in explanation
of his resignation."

~ ~ ~ ~ ~ fOf, CfllT ~R
mq 'fiT ~~ lft<lr ~ ? ~ ~ TRT

~ ~ CftTT fl; ~ ~ 'f.T Tfl+!"ffi" ~

W:TR" tl-i;fT :q-n: so;rT lfT~ a-rfurr ~ ar'Rr
'<fiT Tfl+!"ffi" ~T ~ I ~ if "lgCf ~Tll"

~~~¥.~~I
(Interruptions)

MR. :SPEAKER: Order, please.
Please try to listen to this. What are
you doing?

SHRI SHYAMNANDAN MISHRA:
(Begusar ai) : Sir, I have made a re-
quest to you ....

SHRI SA-MAR GUHA (Contai):
What kind of partiality is it! It is 'my
rigot to raise a point of order.

MR. SPEAKER: You can raise a
point of order on the subject before
the House. I will allow you after
Mr. Mishra ,
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SHRI SHYAMNANDAN MISHRA:
Sir, under Rule 377 I had made a re-
quest that since a great deal of con-
fusion has been created with regard
to the mode of exit from the Council
of Ministers of the hon'ble Member,
Sbri Mohan Dharia, a statement is
required to be made both by the
Government and the hon'ble Mem-
ber, Shri Dharia. Certain constitu-
tional issues also arise. The news-
paper reports and the statement that
he 'made after his return from Alhme-
dabad indicate that he had received
a letter from the Prime Minister at
1.15 P. M. to say she was informing
the President that he should ceasj, to
be a Member of the Council of Min-
isters. I ask the hon. Members
On the other side to consider it coolly
whether the Prime Minister has only
to inform the President or the Prime
Minister has to advise the President.
The Prime Minister cannot take an
action because a Minister, according
to Us now, holds an offiCe during the
pleasure of the President and the
Minister can cease to be a Minister
only when the pleasure of the Presi-
dent ends and the pleasure of the
President ends on tr1e advice of the
Prime Minister. But the Prime Min-
ister cannot drop a Minister and in-
form the President. That is the
point.
Another point is that since the hOT

Member Was introduced to the House
as a Minister, so the House has every
right to know in what way ~,e has
been disposed of. Then further
doubts have been created because of
conflicting reports fron'i the AIR and
the newspapers. The An India Radio
said that the hon. Member was being
dropped frOm the Council of Ministers
and the communique from tr,e Rash-
trapati Bhava-, says that the President
was pleased to accept the resignation
of the hon, Member Mr. Dharia. Now
Sir, please 'mark the difference. All
India Radio says that he was being
dropped. 'Il1at is also the headlines
in many of the newspapers which say
that he is being dismissed. But, the
communique which is the authorita-
tive statement from the Rashtrapati
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.Bhavan saYjS that the
resignation of the non. Minister was
accepted by the President. Now, we
would like to know what exactly is
the position, whether he has resigned
or he has been dropped or dismissed
because these are different concepts
They are not the same thing. We
would like to know about both the
issues which arise out of this, whe.-
ther the Prime Minister has written
in her letter to the bon. Minister
Mr. Dharia that she would only in-
form the President that he was being
dropped and secondly, whether he
had resigned or he has been dropped
from the Cabinet. These issues arise
.and we demand that statements should
be made in the House, both by the
Prime Minister and by Mr. Dharia,
what is the position in this regard.

MR. SPEAKER: I will treat it as
.3 submission only and not as a point
·of order.
SHRI MOHAN DHARIA (Poona) :

Sir, witn your permission, may I
inform this House that I have already
.informed the hon. Speaker that under
Rule 199 I should be allowed to make
a statement. (Interruptions) Under
the rules, I am supposed to give a
copy of the statement or the gist of
the points to be made in my state-
men 24 bours before making the
statement.

MR. SPEAKER: They will be
full statements, not gist.

SHRI MOHAN DHARIA: I have
written to the Speawer that I should
be allow to make a statement on
Wednesday and I shall submit to him
my statement or the points or the gist
-of my statement, before 12 Noon to
morrow because it should be before
24 hours. I Shall have to make a
statement immediately after the
Question Hour. You can be rest
assured that whatever 'may be the
circumstances, the statement wi1l be
made before this House.

MR. SPEAKER: That statements
have alway~ come in full. We have
not allowed any gentleman to say

anything out of t~;e statement, in this
House.

SHRI SHYAMNANDAN MISHRA:
Not necessarily.

SHRI ATAL BIHARI VAJPA YEE
Sir, kindly see the proviso to sub-
rule (2) of Rule 199.

"Provided that in the absence of
a written statement, the points or
he gist of such statement shall be
conveyed to the Speaker .... ".

SHRI SAMAR GUHA; Sir, today's
business is before you and :before the
House. The most important point
which bas appeared in the Press today
is the resignation of Shri Mohan
Dharia. (Interruptions) Sir, this
resignation has been made in an intri-
guing situation. It has already been
explained by my friend Shri Shyarn-
nandan Mishra that the President was
only informed. A Minister has been
dropped. If it was a case of resigna-
tion of the whole Cabinet or it was
a major reshuffle, one would have
understood. But, when a Minister is
dropped and the President is informed
about it, a duty is cast on the Govern-
ment and on the Prime Minister to
inform the House about the reasons
for dropping a Minister in whose name
the second item in today's List of
Business stands. Therefore, Sir, you
should ask the Prime Minister to ex-
plain firs t why he has been dismissed.

MR. SPEAKER: I have no right
to ask her. It is her prerogative. I do
no enter into that. It is the Prime
Minister's prerogative to exclude or
include.

SHRI SAMAR GUHA: A Minister
has been dropped in whose name the
second item in today's List of Business
stands. The Hous.e has got to know.
The Government should inform the
House about the reasons. They must
make a statement. The House must
know what are the reasons, whether
he has actually !been dismised or it is
just a version of the Press.

(Interruptions)
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[Shri Samar Guha]

Will you ask the Prime Minister 
to confirm whether he has been dis
missed, and if so, the reasons for the 
dismissal? The Prime Minister owes 
this to the House. Otherwise, since 
this business stands in tihe name of the 
Minister,  we are not  supposed to 
know whether he has ceased to be a 
Minister before an official statement 
on the floor of the House by the Prime- 
Minister herself.

MR. SPEAKER: I do not think the 
Speaker can give a direction.  It is 
the Prime Minister’s prerogative. It 
is for her to tell or not. I cannot give 
any directions.

SHRI SHYAMNANDAN MISHRA: 
Is not the Prime Minister obliged to 
tell the House why she has acted in
9 manner ultra vires of the Consti
tution?

SHRI SAMAR GUHA:  You have
Hot said whether it is a point of order 
or not. What has happened to you?

MR. SPEAKER: I do not come in.
I cannot  give any  direction to the 
Prime Minister. It is her prerogative,

(Interruptions)

MR. SPEAKER: If she  makes a 
statement, that is welcome.

SHRI SAMAR GUHA- We are here 
by the will of the people. Have you 
got any  communication  about  the 
resignation and dismissal?

MR. SPEAKER: Kindly sit down. 
You have said what you wanted to 

say.

SHRI SAMAR GUHA:  Have you
got any communication? If not, you 
must inform the House.

vft (*T*T) : vm

............

SHRI SAMAR GUHA: Have you got 
any commi miration?

MR. SPEAKER: What can I do?

SHRI SAMAR GUHA:  Otherwise,,
how does this business stand in the 
name of the Minister?

MR. SPEAKER:  It is purely the-
Prime Minister's prerogative.

SHRI SAMAR GUHA: It is her pre
rogative no doubt. But there is item
2 standing in his name. The Speaker 
should be informed, the House should1 
be informed whether he has ceased* 
to be a Minister.  But in his name a 
business is before he House and the* 
House does not know.

MR.  SPEAKER:  You have said,
what you wanted to say.

SHRI SAMAR GUHA:  That is not
the point.

MR. SPEAKER: Please sit down.

SHRI SAMAR GUHA: Let us know 
whether you have got any communi
cation . A business stands in the name 
of the Minister, But we are not in
formed about it.  How do we know? 
Are we to be cheated in this way?

MR. SPEAKER: I have received a 
communication.

“Under item 2 of the Order Paper, 
Shri Mohan Dharia is to lay on the 
Table of the House the document. 
Since Shri Mohan Dharia has ceased 
to be a Minister, I may kindly be 
allowed to lay It on the Table".

He has informed me this morning

SOME HON. MEMBERS: Who?

MR.  SPEAKER:  Shri  Raghu
Ramaiah.

SHRI SAMAR GUHA; Has this be
come a playground  of the  Prime 
Minister or anybody  êe? With all 
respect to her is  this the  why
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treat the House and the Members? Is
it a farce that we are playing here? 
We are not informed that a Minister 
bag ceaaed to hold office or that he has 
been dismised.

SHRI SHYAMNANDAN MISHRA:
I rise on a point of order. Earlier, 
when any Minister is appointed by 
the Hon Prime Minister, he is intro
duced to the House. The House comes 
to know that a particular Member is 
now a Minister and therefore, the 
Home deals with that Member as a 
Minister accordingly The House has 
again the right to know when a par
ticular Member has been withdrawn 
from the Council of Ministers. Other
wise the House cannot reckon with 
that. The whole point is whether the 
House deserves a communication 
from the Government or not. This is 
a communication to the Chair for the 
purposes of tihe business on the 
agenda, but the main thmg is that 
the House deserves a communication 
from the Government.

MR, SPEAKER: I admire your 
fertile brain.

5R & 5ft snrft % *ft%
TT ^  I  I 3TT% ft*
«WT <PT?TT |  »

wsm fifTTt
snswsfr, i

•ft ?srrir^T fas* . infers 
vft szttt % i

«fr far^Tff
'Xt, STFT % f*r>f f*P T̂T̂ T 7̂T
tTtnfbr | i ?rr wm srW ew |
f*P twpRTX f*rfa^TT wrt fa w r  t  ?fk  
t e  % <. % yTTTT ^

^mrr ?

13 22 hrs.
MESSAGE FROM THE PRESIDENT

MR. SPEAKER: I have to inform
the House that I have received the

Motion re St. 246 
onJ& K

following message dated the 2Btb 
February, 1975 from the President-

“I have received with great satis
faction the expression of thanks by 
the Members of the Lok Sabha for 
the Address which I delivered to 
both Houses of Parliament assem
bled together on the 17th February* 
1975/"

WRTST *T̂ t3fzr, spr ^ VR3TT %  Q lfW
ferr

frfeg fofgR | I

: art t  fasrr §srr

13.23 hrs.
MOTION RE. PRIME MINISTER’S: 
STATEMENT ON JAMMU AND- 

KASHMIR

MR. SPEAKER: We will now take 
up the discussion on the Prime Minis

ter's statement on Jammu and Kash
mir Four hours have been allotted for 
this. We can have some marginal 
adjustment.

SHRI SHYAMNANDAN MISHRA. 
(Begusarai): It can flow over to the 
next day.

MR. PEAKER* It haa to be finished 
today.

THE PRIME MINISTER, MINIS
TER OF ATOMIC ENERGY, MINIS
TER OF ELECTRONICS, MINISTER 
OF SPACE, MINISTER OF PLAN
NING AND MINISTER OF SCIENCE 
AND TECHNCXLOGY (SHRIMATI
INDIRA GANDHI): Mr. Speftker, I  
beg to move:

“That this House do consider tfe* 
statement made by the Prime 
nister in the House on the 

February, 1975 in relation tuf •'♦tha* 
State of Jammu and Kashmir.*
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[Shrimati Indira Gandhi.]
My task has been made easier be-

cause of the warm and widespread
welcome which the understanding
with Sheikh Abdullah and my state-
ment of February 24 have received
in the House and in the country at
large. In the week that has gone
by, the Statement has been analys-
ed and commented upon by the Press
;<>p.d t\'1e public. And, with the
(~xeception of groups whicj, have had
3. closed mind on Kashmir (or which
do not like the Government to do
anything right) the reaction has been
·~ne of relief and rejoining.

Why have the people welcome this
.accord? Because they feel that a
·controversy, which had been with
them for two decades and which had
·caused much misunderstanding and
defied solution, had now ended through
an act of reconciliation. Any act of
vision and statemenship appeals to
:_people, especially tl1e people of India.

So, something which was becoming
chronic has been settled through dis-
·cussion, through dialogue, through an
exercise of political courage and
·personal accommodation on both
."s'des. It is articularly praiseworthy
.tnat Sheikh Abdullah, overcoming
whatever bitterness he might have
.had, iholJ.ld have clasped the hand
·of friendship extended to him. He
has done this in the larger interest of
Kashmir and of the country as a
whole and of the cause which is dear
·to him, namely the strengthening of
democracy and secularism.

This new political understanding
ds worthy of a person of Sheikh
.Abdullah's long record of service to
.the people and our cherished values.
About forty years ago Seikh Abdul-
·.lah became the foremost leader of the
'';''C{ashmir people's fight against feuda-
lism and he made his struggle a part
of the larger national struggle for free.-
.dom and secularism. In the forties he
stood out against the divisive policies
.of th Muslim League. In 1947 when
-the State was invaded by Pakisthan,
I,he rallied the people in the defence of

the State and promoted the accession
of Jammu and Kashmir to India.
How right this accord is can be

Judged if We see what elements are
opposed to it and why Pakistan is not
happy, because the accord has streng-
thened India and deprived Pakistan
of a pretext to mislead war Id opinion.
Mr. Bhutto gave almost ill-advised
call for hartal on Friday. But the
people of Jammu and Kashmir ignor-
ed this call, and rebuffed thi'3 blatant
interference in our internal affairs.
This shows their good sense and
patriotism. The small group of prc-
Pakistan elements which has not
taken kindly to the agreement, will,
I hope, draw the appropriate lesson .
Pakistan should realise that it cannot
exploit persons in the State and con-
tinue to mislead world upinion.
Another group which has been

unhappy with the agreement is ti1e
Jan Sangh . When I made my state-
rnent On February 24 the Jan Sangh
spokesman was quick to call it a
"surrender" . I hope that in the in-
tervening week the party would have
tried to find out the value of the
understanding and why the people
have waleorned it.
Hon. Members might have read

of the two explosions in Srinagar,
one On the 24th and another on Satur-
day nigot . These are pitiful demon-
strations of the frustration of anti-
national elements, a confessiojj of
their failure. Fortunately, they did
not cause much damage. Such acts
will not affect the morale of the
people of Kashmir and of India. On
the contrary they will arouse indig-
nation. I warn the wrong doers that
they will be sternly dealt with .

I do not propose to go into the de-
tails of the understanding. Some of
my colleagues will deal with these
in the course of the debate. As I
said in the House the other day, it is
not so much the legal niceties in-
volved in the accord wt1ich matter as
much as the substance of the achieve-
ment which Sheikh Abdullah has
described as the re-establis'rment of
trust and confidence . We believe we



h a v e ,established a solid foundation  
ffor m utual cooperation. I ura sure 
tisE-Hduse w ill also view  it as a great 
essny in harm ony.

H R , S P E A K E R ; M otion m oved:

“That this House do consider the  
statement m ade by th e Prim e M in
ister in the House on the 24th F e b ', 
ruary, 1975 in relation to the State* 
j f  Jam m u and Kashm ir;

2aq Motion re St.
cm J&K

M o tio n  r e  S t .  25$*. 
on J & K

the Indian Union should be
accorded the sam e am ount o£
autonom y granted to tihe State  
of Jam mu and Kashm ir fio that 
the State Governm ents in the 
m atters of the C o n cu rren t^  L«fl| 
such as -spciai w elfare vneasurei^  
cultural matters, social security,^ 
procedural law s and the lik ^  m ajj" 
get larger freedom  of action 
that there should be uniformity, 
in Centre-State relationship.” ^

PHALGUNA 12, 1896 (SAKA)

SH R I D IN E SH  C H A N D R A  GO- 
S W A M I (G a u h a ti): I beg to m ove:

That for the original motion, the 
follow ing be substituted, nam ely:—

13.30 hrs.

The Lok Sabha adjourned for Luncft 
till thirty minutes past Fouitcen o f  
the C lo ck .

“This House, having considered 
the Statem ent made by the Prime  
M inister in the House on the 24th 

'ebruary, 1S75 in relation to the 
State of Jam mu and Kashm ir, 
approves of i t . "  ( 1 )

SH R I A T A L  B IH A R I V A J P A Y E E  
(G w a lio r): I beg to m ove:

That for the original m otion, the 
follow ing be substituted, nam ely: —

“Tlhis House, having considered 
the Statem ent made by the Prim e  
M inister in the House on the 24th 
February, 1975 in relation to the  
State of Jam mu and K ashm ir, re 
solves that the process of integ
ration of Jam mu and K ashm ir  
w ith the rest of India going on 
during last more than two decades 
be carried further and the State 
b^ brought at par with the other 
States of In d ia .” ( 2) .

SHRI SURENDBA MOHANTY 
(Kendrapura): I beg to move:

That for the original m otion, the  
follow ing be substituted, nam ely : —

“Thijj House, having considered  
the Statem ent m ade by UMe Prim e  
M inister in the H ouse on the 24th  
February, 1975 in relation to the 
State o f  Jam m u and K ashm ir, re
a v e s  that the other States of

The Lok Sabha re -a ss e m b le d  a fte r  
Lunch at thirty-three minutes past 
fourteen of the Clock

[M r. Deputy-S peaker in the Chair]

SH R I S . M  BAN ER JEE (K a n p u r): 
Sir with your permission. I have to 
m ake a submission A s you ai 
aware, thousands of teachers in the 
higher secondary schools and colleges 
in Delhi are on stay-in strike. They  
have also threatened to boycott the  
foithcom m g higher secondary exam i
nations, which m eans that 80,000 stu
dents, who are prepaiing for this exa
m ination are going to find them selves 
in a chaotic situation at a time when  
the examination ic fast approaching. 
So, Sir, I would request you, and 
through you the Education M inister, 
to intervene effectively and im m e
diately so that the -situation m ay b<3 
avoided .

14 35 hrs.

M O T IO N  RE. P R IM E  M IN IST E R ’S  
S T A T E M E N T  O N  J A M M U  A N D  

K A S H M IR — Cot? td.

SH R I S A M A R  M UKHERJEfe
(H ow ra h ): M r Deputy Speaker, Sir,
our £*&rty hag already welcomed th i  
accord arrived at between the leaders
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{Siiri Samar  Mukherjee]

-of the Kashmiri people and the Gov

ernment  of  India.  It  is  good  that, 

.since  the  emergence  of  Bangaladesh 

-and Hie failure of all the manoeuvres 

find  machinations  of  American  im

perialism in South East Asia, to defeat 

all  the  reactionary  anti-Indian  poli

cies  of  the  Pakistan  Government, 

some new  thinking  started  on  both 

sides.  In  1972,  after the emergence 

of  Bangladesh,  the  Leaders  of  the 

Plebiscite  Front  came  out  with  the 

statement  tViat  hey  are  prepared  to 

come  to  some  understanding through 

negotiations and to re-foige the rela

tions between the  people of Kashmir 

and the people  of  the rest  of  India. 

Government  of India also  responded 

to it and the negotiations were going 

on  since  that  time  But,  from  the 

outcome of  the  negotiations and  the 

period  it  took,  it  is  quite  clear  that 

there  was  some  hard  bargaining— 

because it took nearly three years to 

come to this accepted accord or settle

ment.

I will not go into the details of the 

actual  agreement  or  settlement  but 

will deal with the political part of it. 

This  is  a  political  understanding  ar

rived at between the leadership of the 

Kairmire people and the Government 

of India.  But, what was the bone of 

contention? The question was that of 

autonomy.  According  to  Sheikh 

A'bdullah  and  hi.'  associates,  they 

wanted  that  Kazimir  should 

enjoy  a  special  status  as  accepted 

under the Constitution of India under 

art. 370.  So,  their  point  was  that 

conditions  should  revert  to  the 

position of pre-1953.  And what was 

the position in pre-1953?  The position 

was that the State of Kashmir enjoyed 

all the residuary powers accepting the- 

powers  of  Defence,  Communications 

and  Foreign  Affairs.  That  is  the 

character  of  a  true  federation  or  a 

confederation.  The  position  in  pre- 

1953 was that Kashmir had a separate 

Constitution,  there  was  a  separate 

flag, the Kashmir Prime Minister was 

called  the  Prime  Minister  and  the

Governor was ia Governor elected by 

the State Assembly and in all internal 

matters  they  had  the  fullest 

autonomy.

I am not going into the details about 

the reasons  as to why this  previous 

relationship  was  distorted  because, 

when both sides have  come to  some 

political understanding, we want that 

relationship should fuither strengthen 

and become more closer and that the 

peoples  of  both  Kashmir  and  India 

should  come  more  and  more  united 

through  common  movements  and 

common  aims  for  building  up  th« 

future  of India  including Kashmir,

One thing is quite  clear  that  the 

forces  of  secularism  have  triumphed 

over  the  forces  of  colonialism  and 

disruption. It has passed through long 

trials.  In  the  past  Kashmir  was 

attacked  by  Pakistan.  There  was 

aggression and infiltrators were allow

ed to penetrate to create trouble inside 

Kashmir ot 1 ak,e communal fanaticism.

It  has  been  admitted  by  the 

Government  of  India  now  through 

various statements that the people of 

Kashmir  did  not  surrender  to  com- 

munalism  and that they stood firmly 

against  communalism  with  their 

ideology of secularism. So, this accord 

is a victory of secularism.  Still, there 

are forces of communalism both inside 

Kashmir and Jammu  Now, they are 

on the defensive.  It is true they are 

trying  to  create disruptions.  I have 

no hesitation in  mentioning here the 

stand taken by Jana Sangh as well as 

the  stand taken by the Action Com

mittee  of Maulana  Farookhi.  Their 

stands are not at all helpful  for the 

integration  and  closer  relations 

between the two peoples.  These are 

disruptive  This will  give handle to 

Bhutto  and  others  to  create  further 

disruption inside Kashmir.

Secondly,  it  has  also  been  quite 

clearly established beyond doubt that 

the  policy  of  repression  has  been 

completely defeated. The Government 

of India must have that much honesty
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to accept th,at they pursued absolutely 
a wrong policy in  relation  to  the 

movement erf Kashmir  people  by 

putting  Sheikh  Abdullah  and  his 

associates inside jail and by resorting 

to  suppression  there.  It  has  been 

established  that  the  demand  o| 

Kashmir people for  autonomy  is  a 

genuine demand of the masses.  Aftci 

22 years’  effort by  the  Government 

of India  to  isolate  Sheikh  Abdullah 

and the Plebiscite Front leadfrs. they 

have completely  failed.  The reality 

Yiaj> oil Vn%  Cto'!? eminent  ol

India.  That is why they have changed 

the  tactics  and  have  come  to  some 

understanding  That is a good thing. 

We support this stand.  But thov must 

admit  failure  of  thetir  policy  of 

repression. It has been proved beyond 

doubt that by resorting to repression, 

the  people’s  genuine  urge-  and 

aspirations  cannot  be  suppressed.

253 Motion re St.
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The question is, whether the demand 

lor autonomy is justified or not. Here, 

our Party holds a clear and positive 

view  that  to  call  tha  demand  a 

disruptive  demand  with  a  view  to 

weaken  the  CSntre  is  absolutely  a 

wrong  approach.  The  demand  for 

autonomy  on  the  part  of  vaiious 

linguistic  nationalities  is  a  just  and 

democratic demand.  The  population 

of  India  is  composed  of  not  one 

homogenous  unilingual  nation  But 

the population  of India  is  composed 

of various multi-lingual nationalities 

This  very  concept  is  absent  ir  the 

mind of the leadership.  That is wfiv 

the  contradiction  comes.  Wherever 

any demand is raised from any State 

that there should be more powers in 

the hands of the St7te, that the State 

should  be  given  more  autonomy,  it 

should not be immediately taken as a 

disruptive demand.

tn India, the question of unity and 
national integration must be thought 
of keeping in view the diversity o' 
various linguistic people’s social and 
cultural life.  So, here the inherent 
unitv is based on the acceptance ot 
diversities. That is why, in India, the

Centre  will  be  firmly  strong  if the 

Centre  accepts the  democratic  urges 

of  various  linguistic  nationalities. 

That  is  why,  we.  lrom  our  party, 

have been repeatedly  supporting the 

demand of this autonomy, for the for

mation oi new states lor various lingu

istic nationalities  Now, you have ac

cepted the States like Nagaland, Mizo

ram  and Meghalaya,  etc.  But  the 

demands for these new  States have 

grown  out  of  their  genuine  desire- 

They have the right to administer their 

own afiairs  according  to their own 

choice  Thus is a first domocratic de

mand, and in that lespect, the demand 

of the Kashmiri  people  is just and 

democratic.  Kashmir  has  some  his

tory also, and it is a point to be kept 

in mind, that article 370 was incorpo

rated in the Constitution in the Con

stituent  Assembly  wife  the  tacit 

understanding of the leadership of the 

Nationa] Conference and it was unani

mously accepted  This separate special 

Status for  Kashmir  ,  which was 

accepted  in  the  Constitution,  was  a 

part  and  parcel  of  the  Constitution 

of India  That is why the  genuine 

urge of the Kashmir people to go back 

to  that  position ‘must be  considered 

sympathetically.  Here it. a point re
garding the agreement, the statement 

for which has been placed before tihis 

House  itself  It  states  that  the 

agreed conclusions have been formu

lated  within  the framework  of the 

Constitution of India  I  am  reading 

from the  text of PM’s statement on 

.7  and K  It jays ‘A proposal made 

by Mr Mirza Afzal Beg that the juris*, 

diction of the Supreme Court in rela

tion to the State should be curtailed.” 

This  v as not  acc* pted,  but  a  flight 

concession had been given under Sec

tion  132(2).  Then  +he  question  was 

raised  that  the Government of India 

had  not  accepted  Y’ne  question  oi 

abrogation of 356 and the light to 

imposition  of  President’s  rule.  This 

is a very vital question,  and in the 

Prime  Minister’s  statement,  xt  has 

been  accepted  that  still  both  Sheikh 

Sahib and the leaders of the plebiscite 

front hold very strong views regard-
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mg UhlB. If the people have doubts 
oypr- the G overnm ent o f India regard
ing. the im position of President's rule  
which w as not extended in the case 
Of ,fCashmir before 1963; subse
quently , it had been extended then a  
vital aspect of the autonom y is lost. 
People have got som e experience how  
-this A rtic le  356 *ias been m isused to 
topple the Governm ents form ed by  
various Opposition . Parties in the 
cou n try-selected  Governm ents top
pled. It is our etfpetiente that the  
Governor acted as the tool of the C en
tra} Governm ent. That is w hy there  
is a genuine apprehension in their 
m inds that the autonom y w ill not be 
a real one, if  these exceptional pow ers  
are m aintained in the hands oi the 
Centre. There is no guarantee that 
it w ill not b e used or m isused against 
the elected representatives of the State  
of K ashm ir. That is w hy they have  
got that strong feeling in their m inds, 
and m y point is that the G overnm ent 
of India m ust keep that m  nund  
Sim p ly  form at agreem ent and under
standing w il} not satisfy the people 
of K ashm ir. A fter all, Sheikh A b 
dullah and the leaders have to carry  
the people along w ith them . That is 
a very im portant and vital factor that 
should be kept in mind.

The second point is about tlhe scope 
of the Election Com m ission. W e  
know  to w hat role the Election C om 
mission lias now been reduced The  
Election Com m ission now becom e  
a tool in the hands of the ruling party. 
That is the experience everyw here. 
W e  have the recent experience in T ri
vandrum . W h ile  the bv-elction date 
had been announced, all o f a sudden  
a circular w as issued saying that 
there w ould be no election The  
election was postponed for an indefi
nite period without giving anv e x 
planation. W hat does it m ean? It 
in because in K erala General E lec
tions are com ing in the m onth of S ep 
tem ber. and the Trivandru?m b y -  
election result w ill influence the  
G eneral Election. This is just to suit 
th e  M terests of the ruling Party.

A fter issu in g  ^ .d e d fts a lip n - m a t.  
there, avauid be i^ l«atic%  af  ̂ t h e .  4 a te  
had also bee**-. ‘ am 5oiti*ed, tttt.btf.4 t. 
sudden it W as stopped. Haig M  h o v  
the Election Com m ission ifi being, 
used as the tool of the Central G o v 
ernm ent. Therefore, the fears, the 
apprehension^ and the doubts o f  the  
people of K ashftiii , slct  genuine that 
this Electi<3n aC&mjaiiifria&a Wfaich w ill 
be entrusted w R h ; thig** ‘ wtJrk of c o i>  
ducting elections in K ashm ir is a tool 
in the hands of the Central G overn
ment. Then w»here is *hd question of  
autonom y? It  uttil renrtiA iifriply on  
paper. A n d  that ■will ^estrange the re
lation!, wnich you a g o i n g  to e sta b 
lish by this Accord. >

Sinnlary, on some other points also,
they have expressed very strong re 
sentm ent. Despite this, they have  
accepted this understanding and 
agreem ent as a political Understand
ing. The Prim e M inister also hag e x 
plained here tuat that is m ore im 
portant. I am also em phasizing that. 
But keeping in view the tendency o f
the Central G overnm ent w hich is
more and more going tow ards totali
tarianism and erosion of Parliam en
tary dem ocracy, w ill it not influence  
the judgm ent of the G overnm ent of  
India in relation to the people of  
Kashm ir? W h e n totalitarianism  ra
ises its head, it becom es a ll-p erva sive . 
The general tendency is to curb even  
the elem entary rjight^ of the State*  
and to u&e the entire-State m achinery  
to keep the ruling * P ^ V  *r'
Thg:-^ lie® the real problem  But w e  
will haye to pass, through all these  
stagas. becaus^*, only , |he A greem ent 
has been a r r i v e d ,a f t e r  three years’ 
long „ negotiations - t

Shri Slheikh Abdullah has expressed' 
his desire, as a reason behind accept
ing this Agreem ent, that he wants to 
build K ashm ir in a new  w ay, and in  
the National Conference, before 1953, 
they declared that they w ould build  
K ashm ir as a new  Kadbmlr. h&s 
Said th a t he w ants to bring about 
changes fa th e  Gcorifcmic condition* 
tot the $«op!e wftb are now suffering 
under pdverty, eacttatttittJon, corrup*



tion, lack of employment etc., which 

we see outside Kaslhnur in the rest of 

India.  So, if you really want to bring 

about  changes  in  tine  economic  and 

social life of the people, you will have 

to attack the vested interests, you will 

have to provide food for the people, 

you will have to attack the landlords. 

But there  lies the mam  obstacle on 

the part of the  Central  Government 

because their very policy is to main

tain  feudalism  m  agriculture.  Till 

now, aftei more than 28 years ot Cen

tral rule by the Congress Party, even 

the  land  reform*,  which  tne  Slate 

Legislature*,  have  passed  have  not 

been implemented, and the ioie oi the 

hoarders is very dominant m the vil

lages.  Some  progressive  agutuiturai 

legislations  Viave  not  been  given 

assent to by  the  Pitsirtent  ll.is 

shows the class ihaructw  oJ the Cen

tral  Government.  Here  hes  another 

round of difficulties winch the Kash

mir people will havcl to face, and Uity 

will have to comend with the Govern

ment at the Centre.  That is why you 

are retaining the  power in  regard 

to  Fundamental  Rights  in  your 

Constitution  You  have  nut  allowed 

the  State  Constitution  o  m< orporate 

the  Fundamental  Rights  And  the 

Fundamental Rî ht given m the Indian 

Constitution is the right for the land* 

lords,  for the capitalist-,-  and  for the 

vested  interests.  No  land  can  be 

taken over, and landlordism cannot be 

abloished,  without  sufficient  compen

sation.  So, you have provided f°r all 

the  compensations  for  the  capitalists 

and  the landlords;  but  not  for  the 

elementary  needs  of  food,  jobs  and 

living conditions of the people. There 

is no guarantee In  the Constitution. 

That ig why  if radical land reforms 

are  proposed  m  Kashmir,  we  have 

the  fear  that  Central  Government 

will  come as an obstacle.  1  ex

pressing these fears  We will keep a 

watch  on  the  developments  and  we 

hope that the people of Kashmir will 

join the  figjht,  with  the people of 

india, against all these vested interests 

and exploitation; and that in building 

a new Kashmir, the democratic peo

ple of India will stand by their side.
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With  these  expectations,  I  support 

this agreement.

SHRI  DLNESH  CHANDHRA 

GOSWAMI  (Gauhati);  Mr.  Deputy 

Speaker,  Sir,  from  the  comments 

appearing  m  various  platforms  of 

press  and  public  the last few  days 

and  the  trend  of  discussions  here, 

it  has become apparent that but for 

a  solitary  discordant  note,  this 

understandings  has  received Wide

spread  aupport  from  all  sections of 

the people  ot  this  country  I  find 

that  in  some  quauerg  an  attempt 

has  been  made  to  interpret  this 

agreement in terms of gains or losses; 

but  I  leel  that "surii  an  interpreta

tion is completely untenable  Tins i8 

not a treaty or an agreement between 

two  belligerent  nations  so  that  one 

may interpret it m tcrms of gajnb- or 

losses  I  is  pin f]v  u  domestic 

understanding,  v.hi'-h  has  been 

brought about With the sole objective 

ot gieitej  partiivpdtian of all sections 

of tiie people of Jammu and Kashmir 

m the national mainstream j,o tnat tney 

may make thrrn eliectne contribution 

for  the  prosperity  of  our  country. 

Such  an  understand ng  has  to  be 

viewed  from  two  standpoints:  one, 

whether this agreement is going to be 

beneficial to the people of Jammu and 

Kashmir m particular, and to the rest 

of  India  m  genera!  and  secondly, 

whether  any  compromise  hdv,  been 

made,  while  arnvmp  at  this  agree

ment,  with  tne  baiic  commitments 

of this countiy,  like  those of demo

cracy,  secularism  and socialism  The 

entire  approach  to  this  agreement 

should  be  viewed  from  these  stand

points, if it is beneficial to the people 

of Jammu *yni Kashmir, Sir obvious

ly it <-mv.ld  ho welcomed, and if no 

violatior  ox  no compromise has been 

made -a îh tht  brsir commitments. 1 

ha1 e n> rk>ul"‘  thTit  the entire House 

will approve of it  Beioro 1 approach 

this agreement from these basic stand

points,  I  want  to  keep  before  the 

House certain basic facts  well; and 

tht> *acis  first that m any system 

of go' 'rnvnent, no sizable section of the 

government,  hesizable  section ol the
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ŵ numty should  remain alienated 
*TOm the «; otherwise, that isola-

25 vr *»
..  '  ‘f81-  The second assump

tion ia that the constitutional Govern

ment is for the welfare of the people- 

«nd as such, any process of reconcilia-

Z°nJ £ T e\ secti01'* 0f any Pe°Ple
aiUsectl°n of people cannot be

oolitilL  * fr°m the conatitutiotial, 
Political or from the ethical point of

view. And the third assumption if
ttat m a democracy, the spirit of give-

“ j; *  an  d̂ispensable  part  of

lik  XInd  ’  more  30  in  a  country 
?2,,Infla  W ere  assimilation  and

hawK  5   different  viewpoints 
^ve been the distinguishing features 

of our civilization and history.  Keep-

W  w  Slc  facts  in the iore- 
■tan*  f   examine  this  under
standing.  I do not think it necessary

to go back to the history of all these

ihe  P°st-independence  years 
of Ka*mir; hut suffice it to

Savy  Part  °f  that Peri°d,
Sheikh Saheb played a very  notable 

roie in the  accossicm  of Jammu  and 

Kashmir to India and also in guiding 

the  State  in  the  path  of  progress. 

msi role has been adequately referred 

to by the Prune Minister in tier state

ment itself.  It is, to a great extent, 

his  secular outlook and  commitment 

TO the national  objectives and  ideals 

that frustrated the efforts of Pakistan 

to woo if e support of certain section* 

of the o mmunity,  on  the  basis  of 

sentiment H  or  religious  appeal  We 

also  know  how  much  the State has 

suffered due to his non-effective parti

cipation  in  the  national  -mainstream. 

And I have no hesitation in  saying 

that even his worst critics will admit 

that  his  non-association  made?  the 

State and the country poorer.  It can

not also be denied that this aspect of 

non-association,  non-association  of 

Sheikh Mohd. AbduOah in the main

stream of the political ]ife of Kashmir 

wag taken advantage of by Maulana 

Farooq and his handful of followers, 

to create an anti-national faction. The 

Sheikh’s re-entry into the politics of 

the State on an effective basis  will 

undoubtedly hit hard those persons who

J y f to create an anti-national

If * St8te °f Jammu *ndKashmir  iself  and  it  is,  therefore, 

no wonder that we hear the agony of 
r. Bhutto and his call for a hartal 

in Kashmir.  I  feel that the Sheikh 

Saheb will play a very important role 

not alone in Jammu and Kashmir, but 
in the national life also, in stabilising 

and  strengthening  the  national  life 

in the role of a mentor leader of the 

minority community, a role which ia 

eminently  suited to his wide secular 

outlook.  Therefore, probably, we hear 

to-day from the Jana Sangh of very 

adverse reaction over his re-entry into 

the political  life.  It is probably the 

greatest  irony of fate to-day and  I 

repeat it that it is probably the great

est irony 0f fate that Mr. Bhutto and 

Shn  Bajpayee,  who  uptilj  now  had 

nothing in common except that their 

surname  started  with  the initial  ‘B’, 

have found a common platform for a 

hartal call  Reports also have appear

ed that in the recent unfortunate inci

dents in Kashmir Jana Sangh played a 

certain  part.  It  shows  the  kind  of 

patriotism to which this Party is wed
ded to.

15 hrs.

When we view the understanding in 

the above light coupled with the fact 

that the Sheikh Saheb hâ reaffirmed 

arid reiterated that the accession of the 

State of Jammu and Kashmir is final 

and  irrevocable  and  further  coupled 

with the fact that even the people of 

the Plebiscite Front  have  admitted 

to-day that plebiscite has become irre

levant, I think one conclusion only is 

possible  that  this  agreement  should 

get our whole-hearted support.

L'et us also at this stage have a look 
at the criticisms that have been level

led against this agreement.  One criti

cism is that Article 370 has been made 

permanent  by  this  agreement.  Se

condly, Supreme Courts’  jurisdiction 

under  Article 132 has been taken 
away.  Thirdly, more autonomy  has 
been granted to the State of Jammu 
and Kashmir and  there has been a 
second Hne of agreement.  Why not 
grant the same kind of autonomy to 
other States also? Then there are also



some discordant  notes  about  the 
nomenclature of Wazir-e-Azam.

Coming to the first criticism, I feel 
that the Jana Sangh has tried to make 
much out of it without any substance. 
Looking to the debate of the Consti
tuent Assembly, we find that the fra
mers of the Constitution thought that 
such a provision was desirable because 
the State was faced with certain uni
que features to which I will make a 
reference later in my  speech.  The 
framers decided that as regards  the 
application of constitutional provisions 
and powers of the Parliament to ex
tend the laws framed by it,  certain 
safeguards should be provided by way 
of concurrence by or in consultation 
with the  State  Government  under 
Article 370.  The framers also made 
the further provision in the Constitu
tion of Article 370 or Article 306A as 
tion, of Article 370 or Article 306A as 
it then, stood, or its retention in the 
Constitution or if it should be retain
ed, whether it  should  be  retained 
with certain indications or exemptions, 
the initiative should come from  the 
Constituent Assembly of Jammu and 
Kashmir. This is clear from the con
tents of Article 370. which has provid
ed that the recommendation  of  the 
Constituent Assembly  of  the  State 
referred to in clause (2) is necessary 
befoie the President issue*, a notifi
cation making any change in the arti
cle. The moment the Constituent As
sembly of Jammu & Kashmir accepted 
the present Article 370 and the cor
responding Article 306A as it then was 
with only one modification it became 
a permanent feature of the Constitu
tion in the sense that it has Income a 
regular feature  of the Constitution. 
The word ‘peimancnt’ does not mean 
that it is irrevocable because such type 
of permanency we have given a good- 
by while we did not accept the judg
ment of the Golak Nath case. While 
framing the  constitution  this  was 
treated as a transitory provision be
cause, at the time of the adoption of 
our Constitution, the framers of  the 
Constitution left it to the Constituent 
Assembly of  Jammu & Kashmir to 
decide whether  this provision will
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remain in the Constitution or not and 
this very position has to a great ex«< 
tent been confirmed by the latest judi* 
cial pronouncement of the  Supreme 
Court m AIR Supreme  Court  1970* 
1118—I will not go into the details of 
the judgment because time will  noft 
permit me to do so.  Therefore,  Sir* 
it is my respectful submission that the 
argument advanced by Jan Sangh that 
by this agreement Article 370 has been 
made permanent is absolutely mislead-* 
ing, because this agreement has only; 
reiterated the existing position which 
was confirmed by the pronouncement 
of the Supreme Court long before this 
agreement came into being  i.e.  aa 
early as 1970  Also from the political 
angle, a viuw advanced 25 years ago. 
that Article 370 had come In the way; 
of emotional integration of Jammu 5c 
Kashmir with the rest  of India has
proved to be false by the lapse of time. 
Up till now we have found that Article* 
370 has done no damage so far as re
lationship of Jammu & Kashmir with 
the rest of India is concerned father, 
this Article has acted as a bridge bet
ween Jammu & Kashmir and the rest 
of India because it is  through this
bridge that the Acts passed by Parlia
ment have passed  to  Jammu and
Kashmir. Therefore, I feel, the argu
ment advanced to make capital out ofi 
Article 370 is meaningless.

Now I come to the second point a3 
to why mure  autonomy  has  been 
granted  Obviously, we must keep 
note of the fact that this State has 
certain unique or special conditions 
existing ij, the St;ite. This was Wakens 
note of while the Constituent Assem
bly formed rur own Constitution. The 
special conditions are:

1. It is the only State which has
a Constitution of its own.

2. Substantial  portions  of  this
State are in the occupation of
more than one hostile nation.

3. U.N. forces ate  still  roaming!
about in the State.

Because of the  prevalence of these 
special conditions, Jammu & Kashmir* 
is treated in a certain way in the Con-.
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stitution while framing laws for that 
State. I do not know why one should 
raise objections to it.

It is not that Jammu & Kashmir has 
been treated specially like this  but 
cither States too have  been  treated 
.n different ways according  to  the 
.special conditions of the State.  Take 
ior instance, Article 371 which deals 
with Nagaland making special provi
sions for the State of Nagaland. Under 
the provision Nagaland is treated sepa
rately in matter of transfer of land or 
its resources. You yourself know that 
in your own State, a certain section of 
'■the people are not to pay income tax. 
Should we argue that because people 
*<of Meghalaya or Nagaland are not to 
pay income-tax, make the same pro
vision throughout the whole country. 
1 feel that in a big federal  country 
like ours, it is not possible nor desir
able to have uniformity of law throu
ghout the country. Laws should take 
note of special conditions prevailing 
in different States.  This  has  been 
îone while framing the  Constitution 
and even the  subsequent  amend
ments have taken note of tins, There
fore, the question has been put as to 
■why greater autonomy has been grants 
cd is misleading and equally the argu
ment which haa been advanced that 
that such autonomy should be granted 
to other States is equally  fallacious, 
because you know that the conditions 
prevailing in Jammu & Kashmir  do 
riot prevail in the rest oT tBe country. 
I do not feel that these two objections 
have any sound basis.

Arguments regarding  Article  132 
has no force in view of other Articles 
including—Article 136 and Article 32. 
Thus, if we look to the entire* agree
ment from the positive- point of view 
and also the criticisms that have been 
levelled against this agreement,  one 
and only one conclusion is possible— 
that this agreement which is for the 
benefit of the entire Jammu & Kashmir 
and also for the rest of India deserves 
wholehearted support.

Before concluding. I will submit 
that this understanding has once more 
confirmed that our Prime Minister is 
not merely a politician but a states
man.  You may well ask what is the 
difference between a politician and a 
statesman.  I will say a  politician 
looks to the next election but a states
man looks to the future of the coun
try—25 or 30 years ahead. It is only 
her determination and courage  that 
enables such a sensitive matter to be 
taken in hand arid a favourable con
clusion  arrived at.  Congratulations 
are also due in unbounded measure to 
Sheikh Abdullah for acting with such 
foresight and mutual trust not  per
mitting the experiences of the past few 
years to cloud the issues. 1 feel we 
should also make special mention of 
Mr. Parthasarathy and Mr. Afzal Beg. 
But for their jmmenst< patience wo P10- 
babJy would not have any occasion to 
debate this issue today. I pay tribute 
to Mr. Mir Qasim and other legislators 
who have ;;hown a remarkable spirit 
of sacrifice rarely seen in a politician 
today  I hope and I have no doubt in 
saying that this agreement will pave 
the way for a bettor Kashmir, this will 
pave way also for permanent solution 
of tho problem of Kashmir.  Before 
concluding I wish to draw the atten
tion of the House to the last para of 
Sheikh Saheb’s letter to Prime Minis
ter.  It gays:

‘The country is passing through _ 
critical period and it is all the more 
necessary for all of us who cherish 
the ideals of democracy, secularism 
and socialism to strengthen  your 
hands as the leader of the nation 
and it is in this spirit that I am 
offering my whole-hearted coopera
tion/

I hope that those who really believe 
in the ideate of democracy, secularism 
and socialism and all those who swear 
by it wilt obviously take note of this 
spirit which has been shown by Sheikh 
Abdullah.  With these observations, I 
hope the House will accept the Substi
tute Motion which I have submitted 
and approve the statement made by
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Prime Minister regarding Jammu and 
Kashmir on 24th February, 1975. 
Thank you.

SHRI H. N. MUKERJEE (Calcutta 
North-East): Mr. Deputy-Speaker,
Sir, on behalf of my party, the Com
munist Party of India, I welcome the 
Prime Minister’s Statement and the 
new agreement on Kashmir.

I hope that this will be a blow to the 
conspiracies of imperialism and other 
hostile groups against our Sub-conti
nent. This opens up a new chapter 
of progress for the people of Jammu 
and Kashmir and also the rest of 
India,

It is a happy thing that the issue had 
been resolved after a fairly long en
deavour on the basis oi secular and 
democratic principles. And I am sure 
the House will not grudge to our 
Piiine Minister and also Sheikh Ab
dullah genuine congratulations for 
their achievement.

Sir, the fundamental framework of 
the agreement is. to my mind, the re
affirmation by Sheikh Abdullah of the 
finality of the accession of Jammu and 
Kashmir State to India, and the re-ite- 
ration by the Prime Minister (without 
any equivocaion) that Jammu and 
Kashmir enjoys a special status by vir
tue of Art. 370 which will not be erod
ed. Undisputed leader of Jammu and 
Kashmir as Sheikh Abdullah is,—he 
has reaffirmde the fact of accession 
after long but mutually understanding 
dialogue with the Government of 
India. For reasons—good, bad or in
different—a somewhat rigid stand was 
taken for years by both sides and 
since the dark days of August, 1953, 
many things have happened which we 
would like to forget. Sheikh Ab
dullah at any rate has refused to be 
permanently soured by long years of 
detention and he has taken the 
genuinely statesman like view which 
was expected of him. And, the Prime 
Minister—I don’t mind repeating— has 
shown imaginative understanding by 
reassuring Kashmir of its special 
status.

A Muslim-majority State, further 
even to the north of India than Tibet 
is,—which is in the mainstream of our 
national life and culture,—out of its 
own 'free-will, acceded to the Union 
and in fact and in law this matter is 
now without question. This is a tre
mendous thing and we are happy that 
this agreement has come about.

Sir, I cannot help recalling a Debate 
in this House som e^  ycar3 ago.

I see to my right my good friend, 
Shri Shyamnandan Mishra who spoke 
on that occasion and my friend Com.
A. K Gopalan also spoke. I had also 
an opportunity in participating in that 
debate. It was on some date in August
1952. Jawaharlal Nehru had placed 
the agreement 'before Pailiament and 
we ratified it. I remember very dis
tinctly how Mr. Mishra had given a 
fine reply to the late Shri Shyama 
Prasad Mukerjee who as you know, 
wap a highly distinguished Member, but 
on Kashmir and related issues, he took 
a certain communal and chauvinistic 
attitude. I hope, when Shri Mishra 
speaks today—I know that he would 
?ay many things—will apply the 
same attitude to the hon. Member 
sitting on his right.

I looked up the record to refresh my 
memory. On that occasion, Jawahar- 
lal Nehru had said:

“In law and in fact, accession of 
Kashmir is complete. We had 
agreed to some slightly greater mea
sure of internal autonomy and in 
the full freedom of friendly discus
sion, we had arrived at certain 
agreements.”

He had also said that Kashmir and 
the Sheikh Abdullah administration 
had done a good job of work. He 
said in the course of his speech:

"I look with some envy on the 
speed and celerity of land reforms 
already implemented” .

It was rather go-ahead compared to 
the India of 1952, He had referred to 
the matter of no land acquisition by
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Outsiders, a genuine step in the inte
rest of the people. He had said:

**I hope, this great Republic of 
India  is a free, voluntary, and 
affectionate union of the States of 
India.”

Bepeatedly, he reiterated that Jammu 
®nd Kashmir in most difficult circum
stances  had  shown in action their 
friendship and their intimate links of 
Comradeship with this country.

Sir, it is, therefore, rather melan
choly to remember that the agreement 
which we ratified in August, 1952, had 
led to certain communal and chauvi
nistic elements setting up disorderly 
activities in Jammu and Kashmir in 
L* e 1952 and early 1953.  And I arn 
afraid, Sir, that the agreement  just 
concluded has already been followed 
by certain activities which are parti
cularly pernicious and it is a disgrace 
—nothing to be short of it—that when 
Prime Minister, Bhutto of Pakistan, 
poking his nose into our garden de
clares a hartal against the agreement 
tUt we have entered into between 
ourselves,  certain  elements in this 
country, in Jammu and elsewhere— 
they can operate with certain degree 
of freedom—have joined  hands  in 
order to register their objectionable 
temper and in order to distort the 
atmosphere of friendship which this 
agreement is trying to create  Over 

the years, the progressive forces in 
'this country, particularly my Parly, 
have striven to bring closcr the secu
lar and democratic forces.

The friendly atmosphere was lace- 
rated in the Kashmir  valley  when 
Sheikh Abdulla hod to be unseated 
from power some 22 years ago

It was an unhappy chapter which 
lol lowed since then and Shri Jawfl- 
Jiarlal Nehru himself wanted, in the 
last days of his life, to put a final stop 
to this Chapter and to re-construct 
the process of friendshio which had 
been distorted and disclosed for  a 
certain period. It is a good thing that

after, the confidence generated by the 
statesmanlike handling of the Bangla
desh  liberation  crisis,  New  Delhi 
rightly turned its attention towards 
mending  its fences in Kashmir and 
Jawaharlal Nehru’s unfinished task 
was taken up with  patriotism  and 
with a sense of realism on either side 
and the settlement  before us is the 
result.

I want to make a special mention 
of Sheikh Abdullah. I came to know 
of him since 1951 and I continued to 
count him as one of the more remark- 
aVie men oi out times. It is a good 
thing that he has been restored as 
one of the senior leaders of the entire 
nation.

As far as Kashmir  is  concerned, 
whether he is called ‘Wazir-e-Azam* 
or whatever else, wherever he sits, 
he ia the head of the  table. If he 
comes here, he might sit anywhere 
but he is a head of the State.  The 
irony of Sheikh Abdullah, having been 
in the fight for freedom and having 
dreamt the visions of India which was 
never going to be distorted and having 
dreamt such dreams and having seen 
such visions had the blow of partition 
which was something which was al
most impossible to get over.  Living 
m a Muslim majority area, leading 
the people of whom 85 per cent or 
more were Muslims and who were 
giving the most  crucial  and  cruel 
dilemma had no chiee between joining 
India and Pakistan made up his mind 
to be with India and not with Pakistan 
because  secularism,  democracy and 
socialism can be comparatively safe 
in India but never in Pakistan. This 
sort of decision has been ptlloried in 
some quarters in Pakistan  Imagine 
the agony of partition felt by Sheikh 
Abdullah more than many  others, 
more than many of the younger gene
ration today can rmag nr- I saw some 
foYiurte wW'Te 1  Vive-  {vom
thp poet Meer Taqi Meer which got 
stuck in my memory  I quote-

*r t srt  w*t ?f( *tttt fV :r \
Even if the House of God is built on 
the ruins of a heart, what good is it? 
In this country ever since that free



dom came, so many of us died. So 
how do we react to what has happen
ed? It was a problem for the sensitive 
people in Kashmir. Look at the 
dilemma with which Sheikh was con
fronted. But, Sheikh Abdullah, as 
Jawaharlal Nehru said, in the 1952 
debate, is no God. He commits many 
errors: he will commit many more. 
But, he is a brave man and a great 
leader of his people. Bigness is big
ness in spite of a hundred mistakes. 
Kashmir quiestion was a big question 
which could be solved by a big man 
and a big leadership and big people 
of whom Kashmir is a part in spite 
of whatever differences we have where 
there is a multi-national configura
tion. There is no doubt about it. 
There is unity and diversity—not 
merely diversity and unity but bet
ween all of us.—I hope we shall make 
a very good job of it regarding Kash
mir. We have yet to do something 
else. What I look forward to in 
Jammu and Kashmir is an advance of 
democratic life. How far that would 
happen I do not know. I share some 
of the misgivings in the mind of my 
hon. friend, Shri Samar Mukherjee in 
regard to certain things that may 
develop. But, still, I would like to 
be an optimist in this regard at least 
now that the settlement is before us 
the advance of the democratic life in 
Jammu and Kashmir will take place 
and this will have its repercussions 
not only on the socalled Azad Kash
mir held by Pakistan but in Pakistan 
itself. Progressive forces in Kashmir 
has now the task of bringing about 
cohesion and advance. A now dyna
mism must appear in the stagnant 
society of the valley A certain de
privation of democratic rights of 
which Sheikh Abdullah has been com
plaining: for years will now go, 1 feel, 
and with popular support the Centre 
will not find it a self-defeating and 
onerous job to bear the mantle and 
administrative burden it has done in 
regard to Kashmir npto today. A 
great deni of subsidisation had taken 
place but along with corruption, it has 
appeared as if water went out of the 
jug and nothing yet genuine happen
ed as far as the people were concern
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ed. But now that the people are 
likely to be happy, now that political 
tensions are removed, the Government 
would not have the argue of having 
to perform the self-defeating task of 
pumping money into Kashmir and not 
either get benefit to the people nor 
any kind of recognition of India's 
Constitution in Kashmiri life.

Sir, I do not share the fear that 
there would be similar autonomy de
mand from other parts of the country. 
The position of Jammu and Kashmir 
is agam something very special, very 
unlike compared to what it is else- 
wnere. I am not afraid of principled 
discussion of Centre-State relationship, 
That should never be unwelcome. 
But as far as we are concerned, in a 
country like ours, we need a plan, and 
the importance of Central direction is 
also extremely important, is extremely 
valuable I am not here to barter 
away the centralised direction of our 
planned economy, because, howsoever 
Government does its muddled job 
with the plan, we have to depend 
upon planning for the progress of our 
people. Since Sheikh Abdullah has 
given assurances regarding Jammu and 
Ladakh which are regions which have 
to be better looked after in the pre
sent context of things and since the 
mam irritants in the way of adminis
tration of Jammu and Kashmir are 
being lemoved, I am looking forward 
to smoother sailing than in the past

Prime Minister Bhutto of Pakistan 
is very unhappy and has poked his 
nose into our alYaitx I shall be happy 
today if Mr Vajpayee says that he 
has nothing whatever to do with any 
kind of collaboration with this game. 
I sa\ this because this is happening 
at a point ol time when the United 
Slates us bnJsU-rinq bellicose1 hard
liners in Pakistan in order to destabi
lise condition in other parts of the 
world. The United States has always 
helped Pakistan with irredentist 
talents on Kashmir, on purely com
munal grounds. Behind imbroglio of 
1953-54 there was the United States- 
Pak Pact—the idea of Asians to fight

1896 (SAKA) Motion re St. 270
on J&K
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Asians, Asian hordes to do the fighting 
for Americans who were too costly 
to transport to other parts of the 
world; and Pakistan after 1953-54 
according to CENTO and SEATO, de
stroyed even the formalities of an old 
democratic Government. But the 
20th Century bourgeoise in Washing
ton and Islamabad learn nothing and 
So they did nothing.

The State Government, the Pentagon 
and the C.I.A. cannot adjust them
selves to new winds blowing, the 
winds of thought, the winds of dia
logue lor settlement, the winds of 
development, of people wishing to find 
fulfilment of their freedom. This is 
seen in the fact that the clients and 
beneficiaries of the United States, from 
Saigon to Tel Aviv via Islamabad and 
Tehran are now having pumped into 
their systems billions of dollars worth 
of arms. But these billions of dollars 
worth of arm cannot put back the 
wheels of history.

MR. DEPUTY-SPEAKER: The hon. 
Member should now conclude.

SHRI H. N. MUKERJEE; I am con
cluding in a moment. But I wos going 
to say that the lawr of artillery can
not defeat the laws of history m other 
parts of the world. Things are hap
pening which not all the confabula
tions and conspiracies of the reaction
aries at home and abroad can stop. 
This is right, the idea of a new Kash
mir which is a pillar as I have said, 
a new Kashmir which will be a part 
of a new India, The idea that will 
enthuse these people, of an India that 
extends from Kanyakumari to Kash
mir, a unity cemented by blood and 
friendship, unity cemented by under- 
stnding that comes of a dialogue. If 
on the basis of that new India we can
not build our future, to hell with all 
hopes. These gentlemen specialise in 
pessimism and that is why they ped
dle the ware supplied by the Penta
gon and other agencies. My point is 
that we have to say good-bye to that 
kind of activity on the basis of things

like the Kashmir agreement and re
build our country nearer our heart's- 
desire.

DR. V. K. R. VARADARAJA* RAO 
(Bellary): Mr. Deputy-Speaker, Sir, 
I normally do not take part in poli
tical debates in this House. The 
only time I had done that was near
ly four years ago on the sub'ject of 
Bangladesh and, I believe, I was the 
first Member from my party to stand 
up in this Home and demand the 
kind of policy that ultimately came 
to be adopted and helped in the lib
eration of Bangladesh.

AN: HON MEMBER: You should 
take more interest in the House.

DR. V.KR VARADARAJA RAO: 
But not in politics Again I felt this 
was an occasion when mspity of my 
inhibitons about political matters I 
should raise my voice in this House 
because I do think this agreement 
which has been concluded is a great 
gesture of friendship based on mut
ual understanding, mutual forgive
ness and generosity. It is not just a 
matter of the Congress Party or any
one political party. It is my feeling 
that this is a mater that concerng the 
nation as a whole irrespective of the 
political parties in which we rightly 
or wrongly divide ourselves. I 
would, therefore, tike to appeal to 
those of my fi lends in the House who 
might be tempted to take a somewhat 
political view of this matter to regard 
this not as a party matter but as a 
naional matter, something that affects 
the entire future of this country.

Sir, this House in the recent past 
adopted a national outlook on the 
question of Bangladesh. I found that 
the whole House combined without a 
single exception when it came to the 
question of Bangladesh—liberation ol 
Bangladesh and establishment of sec
ularism in that part of our contin
ent. I found recently a similar kind 
of unanimity appearing in this House 
and outside when it came to the ques
tion of resumption of arms sale by
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United States to Pakistan. I would 
like to suggest that the indentical sit
uation exists today and the indentical 
etand-point also be brought in  the 
picture. By all means we can fight 
on party elections but on this parti
cular subject, I suggest, that we have 
a national view, I do not want to 
dwell too much on the past of Sheikh 
Abdullah,  1 was a very  youngman 
when I used to hear the name  of 
Sheikh Abdullah.

SHRI PILOO MODY (Godhra): You 
still are.

DE, V.K.R. VARADARAJA RAO: 
I do not want to provoke my friend. 
Mr. Mody, to go into bouts of  his 
humourus sallies, but I would  like 
just to read from the statement that 
Sheikh Abdullah made when he talk
ed about his own past.  He  taid: 
The history of my life has been an 
opcn-book eversince 1931.  I was in
volved, in fact, had the honour of lea*, 
ding the struggle of bringing the de
mocratic  rights  to the  people of 
Jammu and Kashmir and also parti
cipated in the national movement for 
the country’s freedom.

“I had the privilege to be comrade- 
in-arms  of  Mahatma  Gandhi, 
Mulana Azad, Pandit Jawaharlal 
Nehru, Badshah Khan and host 
of other freedom fighters, in the 
freedom struggle of  India  in 
those freedom struggle years.’’

I think, Shaikh Abdullah  constit
utes a Hnk with a glorious past, with 
that past which was there when we 
fought for independence. The glori
ous past of India today is represented 
in the main national stream of the 
country by the presence of the lion 
of Kashmir. Shaikh Abdullah. I do 
not want to dwell on the tragic ev
ents that took place between 1953 and 
1974.  I cannot say that.  I as an 
Indian citizen, feel too proud of what 
happens to individuals. Of  course, 
everyone of us knows that he is a 
man who is genuinely dedicated to 
secularism, genuinely dedicated to so>-
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cialism and to democracy and yet for 
reasons which are very difficult to ex
plain and understand, he was in the 
wilderness. I think, a great tribute 
must go out from this House to the 
magnanimity of the Shaikh who has 
shown a true Gandhian outlook, even 
Shri Jawaharlal Nehru did in and the 
context. Here was a man who was 
imprisoned time after time, abused 
and pilloried and yet as soon as he 
found a way out, he walked into the 
open gate even without  being bid 
to do so, stretched out his hand and 
took the hand that was stretched out 
to him. Let us not forget that the dia
logue with the Sheikh was initiated 
by Jawaharlal Nehru,and the dialogue 

has more sucessfully brought to the 
conclusion by his  daughter,  Indira 
Gandhi.  I think, Sir, we must look 
at the agreement, therefore, not in 
terms of of legal constitutional nice
ties, article 370, Supreme Court, this 
or that and so on, but in terms of a 
new and broad political understand
ing which we are beginning to  have 
m this country, of reproachmrnt and 
integration of the entire country.

Sir, Kashmir, as we all know, is an 
issue that always has confronted us 
when we go abroad. It has been an 
issue which has been raised by imp
erialistic powers in the United Nat
ions and the absence of Sheikh Ab
dullah from Kashmir political scene 
made the problem much more diffi
cult for some of us when we went to 
stand up in defence of what we were 
doing  He was hailed  and  trotted 
by our imperialist friends who said: 
“The lion of Kashmir, the hero  of 
Kashmir—Sheikh  Abdullah—is  not 
there, how can we  have  elections; 
what kind of government you have ” 
All these things were thrown at us 
rightly or wrongly. Now that Sheikh 
Abdullah has come back  into  the 
mainstream, now that issue has been 
finally settled and international mis
understanding will now cease inspite 
of any attempts that may be made by 
our friend across the border to try 
and revive it. I do not bother  too 
much about the international  reaĉ
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1947 they were offered a choice about 
which way to go, in that P r o m i
nently Muslim part of the country, he 
stood by secularism. When there was 
holocaust and communal killing, when 
people were being killed on either of 
the border between us and Pakistan, 
it was in Kashmir, a predominantly 
Muslim State with the leadership of 
Sheikh Abdullah that they maintain
ed tranquility and secularism.

SHRI S. A. SHAMIM (Srinagar): In 
spite oi Balraj Madhok.

SHRI SEZHIYAN: M ah atm a  Gan
dhi h ad  p a id  th e  r ic h e st tr ib u te  th a t  
co u ld  b e  p a id  to a n y  p erso n  liv in g  in 
th o se  d ay s. He said “ K a sh m ir  is a 
r a y  o f lig h t  in th e  d a rk n e ss  of d eath  
an d  s tr ife  and  Sheikh A b d u lla h  may 
s t i l l  p r o v e  to b e  a ray o f h g h t, n ot 
o n ly  fo r  K a s h m ir  b u t  fcT th e  e n tire  
c o u n try  in th e  d a y s  to co m e.” T h is  
was what Mahatma Gandm said about 
K a s h m ir  and  S h e ik h  Abdullah m  
1947. It is  n ot as if S e ik h  A b d u lla h  
h a s  s w e r v e d  fr o m  the p a th  of se c u 
larism, it is not as if h e has swerved 
fr o m  th e  path of democracy. It is the 
o th e r  side, th o se  who w e r e  resp o n 

s ib le  . . . .

SHRI PILOO MODY: Which side?

SHRI SEZHIYAN: The other side 
that opposed to him. It was that side 
which in 1953 on the 9th A ugust- 
August 8 is a national day of celebra
tion of the Quit India Movement- 
asked the person who stood shoulder 
to shoulder with others in India in the 
quit India Movement, the person who 
was the leader of the Quit Kashmir 
Movement in this country, t0 quit 
office, and in a very unceremonious 
way at dead of night.

SHRI PILOO MODY: Like Dharia.

SHRI SEZHIYAN: Dharia was
thrown out but he is still here, Seikh 
Abdullah was thrown out and was 
sent to the prison on the same day.

SHRI PILOO MODY: You do not 
know where Dharia is going to sleep 
tonight.

SHRI SEZHIYAN: On August 9, 
1953 at the dead of night orders of 
dismissal were issued and Sheikh 
Abdullah was put behind the bars. 
All canons of fundamental liberties 
and parliamentary democracy were 
thrown overboard; he was removed 
not by a vote of no-confldence in the 
Assembly: he was not removed from 
Prime Ministership by the Assembly 
but by the Governor, “Sardar-i-riya- 
sat” ; I do not know on whose advice 
he did so. Shaikh Sahib pleaded for 
an opportunity to explain his position? 
he said that he owed a duty to the 
Assembly as the Prime Minister but 
he was denied that opportunity. For 
22 years he was put in darkness. Ac
cording to Mahatma Gandhi he was a 
ray nt light but that ray of light was 
put in darkness. After 4| ytsars on a 
cold January morning he was let out, 
literally stianded on the rood, he was 
let out to stand on the «nQw capped 
rocks of a place culled Kud, 140 miles 
awav irom Srinagar without any 
transport facilities. They say he has 
come to the main-^tream again. Of 
the 22 years that have passed since 
then, 13 years were spent in prison 
by Sheikh Abdullah. The ray of light 
was put in dangeons of dorknes? just 
because he pleaded for what he consi
dered to be his right. You may differ 
from him, but he has a right. He 
pleaded for that. Why was he put in 
prison?

SHRI ATAL RIHARI VAJPAYEE: 
He wanted independent Kashmir.

SHRI SEZHIYAN: He wanted self- 
determination. Whatever it is, is that 
the way to resolve differences? Has 
he come to the reverse side now? 
They could not be ̂ solved by extern- 
ment orders and prison bars and dan
geons of darkness or by repression or 
charges of conspiracy. When he wa»- 
dismissed from Prime Ministership, it 
wa<? said that he had become an agent 
of the United States imperialism..
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against the interests of  India  and 
Pakistan, Later on he was dubbed as 
an agent of comtnunalism and separa
tism under the aegis of Pakistan. Then, 
when he met Chou En-Lai  he was 
called an agent of China.

SHRI PILOO MODY: Now that Mrs 
Gandhi had reached an understanding 
with him you can call him an agent 
of Indira Gandhi.

SHRI SEZHI'V AN: I am glad Dr. 
Rao referred to this point. Inspite of 
all the  repression  and the  agony 
through which he was made to pass, 
he was not bitter when he came out. 
He was. not angry with tho'se people 
because he still beljves in secularism 
democracy and socialism.  When the 
opportunity came, he availed of that 
opportunity. The lesson to be drawn
is  that August  1933  should  not be

again tried, not only on him but on 
others also not only m Kashmir but 
in other places also  I appreciate, not 
’what you did for Sheikh  Abdullah, 
but whdt yuu did for solving problem 
"which defied solution for all  thesp 
years.  The npproat h it the  main 
thing  The appioaeh towards  the 
solution of any problem  should be 
through the table, through a dialogue, 
not through dungeon-, of darkness

There is no use of these dungeons 
and other things.  My appeal to you 
is tins,  You may not approve of my 
attitude, but on that score do not call 
me a communalist Opposition should 
not be taken as being equivalent to 
treason. If an unpalatable demand is 
made by Shri Jaya Prakash Narayan 
or anybodyelse, you should not imme
diately Sdy that no h an enemy of the 
countiy, an agent of foieign imperia
lism. Often times you have been found 
to be wrong.  a hose wh0 were at the 
helm of ailams in 1953 have  been 
proved to be wrong m  respect  of 
Kashmir.  All the prosecution  cases 
dragged on for  yeara.  I think Mr, 
G. S. Pathak went all the way  to 
argue the case. What happened? After 
.years of prosecution, after years of 
producing so much evidence it had to

be withdrawn, the charges could not 
stand the test of a court, not to speak 
of ordinary human imagination.

The Prime Minister is very right in 
saying that  nothing  significant has 
been conceded to weaken the present 
constitutional position.  Seme people 
who were against the agreement have 
pointed out that the title of ‘Wazir-e- 
Aram’ has been  conceded. Wazir-e- 
Azam is a mouthful for me, but the 
people of Kashmir like it and accept 
it  Under the 1935 Act m those days 
the Chief Ministers ol the respective 
provinces wtic called Premiers and 
Rajaji Wet.-, the Hi it Picmiet  m the 
then composite Stâe o: Madras.  In. 
Aut-tialid the State Grvtrnrnents have 
Rot Prime Minister even though there 
is a Prime Minister of the  Federal 
Government.  We have got Ministers 
both at tne centre and in the States. 
Thereto!e, just by -c> change in name 
nothing hap happened, nothing is con
cede*!  Then, fore, if we ask for simi
lar things, jou hhoald not feel that we 
aie asking for something more.

THE MINISTER  OF  DEFENCE 
(SHRI SWARAN SINGH):  What is
the Tamil equivalent?

SHRI SEZHIYAN; Mudal  Ama 1-
char.

As has been rightly pointed  out 
even if article 132(2) is amended, arti
cle 136 will take care of those cases 
where an appeal lies to the Supreme 
Court  Mr. Goswami has pointed out 
that in respect ot income tax not be
ing paid in Nagaland and Maghalya, 
they have been given permission un
der article 254(2).

For Jammu and Kashmir they have 
a separate Constitution.  Under that 
Constitution certain rights have been 
coneeded to them.  Therefore,  it is 
nothing strange, noth’-ng u.'.usual. You 
should not call it anti national if one 
State can have * Constitution of its 
own as against the Federal Constitu
tion, In the United States each State 
has got a Constitution, has got a State 
Anthem and a State flag also.  In
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[Shri Sctzhiyan]
1947 they were offered a choice about 
which way to go, in that P r o m i 
nently Muslim part of the country, he 
stood by secularism. "When there was 
holocaust and communal killing, when 
people were being killed on either of 
the border between us and Pakistan, 
it was in Kashmir, a predominently 
Muslim State with the leadership of 
Sheikh Abdullah that they maintain
ed tranquility and secularism.

SHRI S. A. SHAMIM (Srinagar): In 
spite of Balraj Madhok.

SHRI SEZHIYAN: Mahatma Gan
dhi had paid the richest tribute that 
could be paid to any person living in 
those days. He said -‘Kashmir is a 
ray of light in the darkness of death 
and strife and Sheikh Abdullah may 
still prove to be a ray of light, not 
only for Kashmir but for the entire 
country in the days to come. This 
was what Mahatma Gandhi said about 
Kashmir and Sheika Abdullah in 
1947. It is not as if Seikh Abdullah 
has swerved from the path of secu
larism, it is not as if he hat. swerved 
from the path of democracy. It is the 
other side, those who were respon
sible. .. •

SHBI PILOO MODY: Which side?

SIIRI SEZHIYAN; The other side 
that opposed to him, It was that side 
which in 1953 on the 6th A ugust- 
August 8 is a national day of celebra
tion of the Quit India Movement- 
asked the person who stood shoulder 
to -shoulder with others in India in the 
quit India Movement, the person who 
was the leader of the Quit Kashmir 
Movement in this country, t0 quit 
office, and in a very unceremonious 
way at dead of night.

SHBI PILOO MODY: Like Dharia.

SHRI SEZHIYAN: Dharia was
thrown out but he is still here. Seikh 
Abdullah was thrown out and was 
sent to the prkon on the same day.

SHRI PILOO MODY: You do not 
know where Dharia is going to sleep 
tonight.

SHRI SEZHIYAN: On August 9, 
1953 at the dead of night orders of 
dismissal were issued and Sheikh 
Abdullah was put behind the bars. 
All canons of fundamental liberties 
and parliamentary democracy were 
thrown overboard; he was removed 
not by a vote of no-confidence in the 
Assembly; he was not removed from 
Prime Ministership by the Assembly 
but by the Governor, “Saxdar-i-riya- 
sat” ; I do not know on whose advice 
he did so. Shaikh Sahib pleaded for 
an opportunity to explain hie position; 
he said that he owed a duty to the 
Assembly as the Prime Minister but 
he was denied that opportunity. For 
22 years he was put m darkness. Ac
cording to Mahatma Gandhi he was ai 
ray of light but that ray of light was 
put in darkness. After 4J yqars on a 
cô d January morning he was let out, 
liteially stianded on the road, he was 
let out to stand on the snow capped 
rocks of a place called Kud, 140 miles 
away from Srinagar without any 
tran^nort facilities. They say he has 
come to the main-stream again. Of 
the 22 years that have passed since 
then, 13 years were spent m prison 
by Sheikh Abdullah The ray of light 
was put in dangeons of darkness just 
because he pleaded for what he consi
dered to be his right. You may differ 
from him, but he has a right. He 
pleaded for that. Why w,as he put in 
prison?

SHRI ATAL BIHARI VAJPAYEE: 
He wanted independent Kashmir.

SHRI SEZHIYAN: He wanted self- 
determination. Whatever it is, is that 
the way to resolve differences? Has 
he come to the reveix-e side now? 
They could not be^solved by extern- 
ment orders and prison bars and dan
geons of darkness or by repression or 
charges of conspiracy. When he wa»- 
dismissed from Prime Ministership, it 
was said that he had become an agent 
of the United State* imperialism.
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against the interests of India and
Pakistan. Later on he was dubbed as
an a;gent of communalism and separa-
tism under the aegis of Pakistan. Then,
when he met Chou En.Lai he was
called an agent of China.

SHRI PILOO MODY: Now that Mrs.
Gandhi had reached an understanding
with him you can call him an agent
of Indira Gandhi.

SHRI SEZHIYAN: I am glad Dr.
Rao referred to this point. Inspite of
all the repression and the agony
through which he was made to pass,
he was not bitter when he came out.
He was not angry with those people
because he still belives in secularism
democracy and socialism. When the
opportunity came, he availed of that
opportunity. The lesson tu be drawn
is that August 1953 should not be
again tried, not only on him but on
others also not only in Kashmir but
in other places also. I appreciate, not
what you did for Sheikh Abdullah,
but what you did for solving problem
which defied solution for all these
years. The approach is the main
thing. The approach towards the
solution of any problem should be
through the table, through a dialogue,
not through dungeons of darkness.

There is no use of these dungeons
and other things. My appeal to you
is this. You may not approve of my
attitude, but on that score do not call
me a communalist, Opposition should
not be taken as being equivalent to
treason. If an ·unpalatable demand is
made by Shri Jaya Prakash Narayan
Or anybodyelse, you should not imme-
diately say that he is an enemy of the
country, an agent of foreign imperia-
lism. Often times you have been found
to be wrong. Those who were at the
helm of affairs in 1953 have been
proved to be wrong in respect of
Kashmir. All the prosecution cases
dragged on for yean. I think Mr.
G. S. Pathak went all the way to
argue the case. What happened? After
years of prosecution, after years of
producing so much evidence it had to
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be withdrawn, the charges could not
stand thc_test of a court, not to speak
of ordinary human imagination.

The Prime Minister is VE.IY right in
saying that nothing significant has
been conceded to weaken the present
constitutional position. Scme people
who were against the agreement have
pointed out that the title of 'Wazir-e_
Azam' has been conceded. Wazir-e-
Azam is a mouthful for me, but the
people of Kashmir like it and accept
it. Under the 1935Act in those days
the Chief Ministers of the respective
provinces were called. Premiers and
Rajaii was the fir-st Premier in the
then composite State of Madras. In
Australia the State Governments have
got Prime Ministers even though there
is a Prime Minister of the Federal
Government. We have got Ministers
both at the centre and in the States,
Therefore, just by <! change in name
nothing has happened, nothing is con,
ceded. Therefore, if We ask for simi-
lar things, you should not feel that we
are asking for something more.

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): What is
the Tarni] equivalent?

SHRI SEZHIYAN: Mu:dal
char.

Amai-

As has been rightly pointed out
even if article 132(2) is amended, arti-
cle 136 will take care of those cases
where an appeal lies to the Supreme
Court. Mr. Goswami has pointed out
that in respect of income tax not be-
ing paid in Nagaland and Maghalya,
they have been given permission un;
der article 254(2).

For Jammu and Kashmir they have
a separate Constitution. Under that
Constitution certain rights have been
conceded to them. Therefore, it is
nothing strange, nothing unusual. You
should not call it anti national if one
State CII.B have a Cooltitutioo of it.
own as against the Federal Constitu-
tion. In the United States e:ach State
has got a Constitution, has got a State
Anthem and a State flag also. In
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[Shri Seashiyan.]
Jammu and Kashmir under article 144 
of the Constitution, a separate flag 
has been provided for that State.

1 also concede that there is a pecu
liarity, a special case for Jammu and 
Kashmir, but on that score if some
body else^has asked for sun lar things 
do not call them names. Jammu and 
Kashmir has been a very sensitive 
border 'ferea Apart from that half of 
the State has been occupied by Pakis
tan. In such a State, you have given 
some special powers, State autonomy, 
a separate Constitution for the Slate 
and a separate flag for the State. You 
gave a separate name for the Chief 
Minister there In spite of that, the 
unity and &olidanty of the country has 
not been disiupted Then, why are 
you afraid if other States demand the 
same autonomy and powers7 Here 
is a sensitive area which has with
stood this Sheikh Abdullah said m 
Madras that special problems require 
special remedies. He l̂s<j .said, “Don't 
bracket Kashmir with other States” . 
He was aware of the demand for State 
autonomy m Tamil Nadu. He gave 
the advice that we should not equate 
other States with Kashmir But he 
said, he buppnrled the demand for 
greater autonomy He Mid, "it will 
also strengthen national integration If 
the people ot a State want to have 
autonomy, they should have it You 
cannot keep peoole by force ” Thw 
ts the statement mad̂ » by ,1 itatesman 
who has been subjected to much per
secution Our worlhy friend Prof 
Htren Mukerjee, said that this con
cept of self -deter mmat’on should not 
be taken as an example by ethers and 
demanded If the pimupul of State 
autonomy ha«t been exp*. rimentc\l and 
found to draw the people of Jammu 
and Kashmir into the mainstream of 
India, I do not know how ii 13 going 
to affect the other parti of the coun
try if they also demand State auto
nomy I have not brought here the 
relevant literature, but when the first 
election jvas fought in 1948, in their 
election manifesto, the then undivid
ed Communist Party 0f India demand
ed 17 Constituent Assemblies for the

country. They did not accept the idea 
of one nation. They said, this la a 
country consisting of so many nationa
lities and each should have a Consti
tuent Assembly. Each Constituent 
Assembly should have the right 
self-determination and send their re
presentatives to the Federal Consti
tuent Assembly They supported that 
idea. Probably they might have 
changed their views now and I do not 
blame them for that, AU 1 say is, 
when I demand more autonomy and 
powers for the States, when I say 
there may be a separate flag for each 
State, a separate State Anthem and a 
separate Constitution for each State, 
you may agree or disagree with me, 
but come and discuss it round the 
table Don’t call us names Don’t 
call our demand as anti-national

This is not something fresh that we 
have developed a soft corner or res
pect or admiration for Sheikh Abdul
lah I remember m 19W2 and 1963, 
when others were afrmd, whenever 
any petitions tame, we were one in 
asking for the release of Sheikh 
Abdullah and having a dialogue with 
him round the table I am very hope
ful that with the new opportunity 
given under the able leadership of 
Sheikh Abdullah, a really new Kash
mir will come into being, worthy of 
being tollowed by other pans of India.

SHRI K HANUMANTHAIYA 
(Bangalore)* Sir, I am happy to see 
that the DMK leaders are appreciat
ing the efforts made for a settlement.
I am particularly happy to see their 
npjTMival of the bter>s Government has 
taken

Sir, my impret^ion 2s that we have 
be^n r ver-plnymg the nsuc of Kash
mir for a very long time It may be 
that tU location determine!, this sort 
of controversy. Kashmir has been 
placed on the map of India in the 
Nothern-most position and its height 
aUo i*! more than five to six thousand 
feet This top position, in a way, is 
contributing to fhis controversy as 
Well as to the importance it has gain
ed. There is a Shakespearean drama
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bp ̂he name of Much Ado about Noth
ing; I might transform it and  say 
that there is much ado about a little 
thing. The whole population of Kash
mir put together is not equal even to 
a constituency of some of us.  It ia 
not even as big as Bangalore in the 
matter of population.  But that does 
not determine its importance; ite im
portance is determined by the contro
versy and not by its conti ibution to 
the national progress nor even by the 
example some of its leaders have set 
in the matter of integration and unity.

There was what is called Marshall 
Aid’ after the second world war in 
order to help the economic recovery 
of European countries.  Ultimately it 
ended in a joke that if any European 
country wanted fresh money  from 
USA they had to say that there were 
a lot of communists tĥre. They used 
the Communist  bogey to gain more 
and more aid. Somewhat in the same 
way, the bogey of plebisite, referen*. 
dum or separatism has been played up 
advisedly, I think, so that they may 
get more aid and they may get more 
importance. If you scan the set-up of 
the Government of India you will see 
that even the personnel of Kashmir 
who hail from Kashmir occupy a dis
proportionately important place in the 
administrative set-up from the Cabi
net downwaTds.  All the lime, they 
have been framing  and  managing 
Plans and they have been assisting the 
Prime Minister.   Unwittingly.  the 
Opposition people are adding to this 
bargaining power of Kashmir.  I do 
not envy this disproportionate impor
tance and bargaining power; for. all 
of us are Indians, and it does not mat
ter whoever get places whether he 
corner from  Kashmir,  Karnataka, 
Tamilnadu or U.P.  We do not make 
a distinction between an Indian and 
an Indian. We have developed a sense 
of tolerance so far as this undue im
portance is concerned.  All the time 
we have been requesting the Oppo
sition Members not to unwittingly and 
unintentionally play up this issue so 
that this question of imbalance in the 
matter of treatment which you allege 
continues, and continues to grow. The

Kashmir problem has been there be
cause of the unfortunate development 
that took place in India after or sim
ultaneously with the granting of in
dependence.

Then the two-nation theory enter
ed into this controversy and  for  a 
time Sheik Abdullah behaved  in  a 
very correct manner, I would not say 
in a magnanimous manner. For most 
of us who have fought for the free
dom of the country, have played an 
equal part m the matter of Integra 
tion, unity and framing of the Cons
titution. But the situation  was  so 
exploited by some leaders of the area 
just to keep themselves in the front 
position in the front  page  of  the 
national and  international   news
papers.  Therefore, I  want to warn 
you, rather I want to request you. the 
opposition leaders, to see  that  this 
undue importance is not further en
couraged or developed. If  you  had 
kept everyone of us. I mean the States, 
in their proper places, this  kind  of 
controversy would not have  arisen.

At the time Sheik  Abdullan  was, 
what is called, the Prime Minister in 
Kashmir, I was a poor Chief Minis
ter in Karnataka. Then, many of you 
do not know, the  controversy  was 
whether there must be two flags in 
the State. In order to set an example 
to these people, including the Kash
mir Government which wanted  two 
lla.i’3. I removed what is called the 
State flap and made the national flag 
to fly high with all  solemnity  and 
supremacy In those days, the  then 
Prime. Minister  Jawaharlal  Nehru 
verv much appreciated this move and 
congratulated me on having given a 
hint to Sheik Abdullah But  Sheik 
Abdullah did not take the hint.  As 
you know*, he went to the r-.tont  of 
claiming a separate status for Kash
mir. Also. I am told, he got the hr3i> 
of come foreign countries, who wore 
interested in keening this fire  alive

SHRI  S.   A.   SHAMIM
(Srinagar): You did  well  in  dis
missing him. The language he is talk
ing is wrose than that of Shrj Dharia. 
The Government is  criticised.  He
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[Shri S. A. Shamim]
:says that Sheik Abdullah took advan-
tage of assistance from foreign
-countries. Shame on you.

SHRI K. HANUMANTHAIYA: I
do not take Shri Shamim seriously ....

SHRI S. A. SHAMIM: Your party
is not taking you seriously; they are
Iaughing at you.

SHRI K. HANUMANTHAIYA:
...... because, when he says 'shame',
it rhymes with his name!

SHRI S. A. ISHAMIM: The samj. to
you.

SHRI K. HANUMANTHAIYA: We
have discussed this question of Sheik
Abdullah several times in the AICC
_Y'eeting. The last time when I spoke
on this subject, some of my friends
may remember, I did not approve the
attitude of my friend Sheikh Abdullah
Here I may tell you for your infor-
mation that I have got very good
relationship, friendly relationship
with him in spite of these differences.
'In the days when he was considered
a hostile person by our Government-
al leaders, he once came to my lr..use
and discussed this problem. I advised
-him correctly.

I advised him correctly.
SHRI S. A. SHAMIM: How foolish

-of him! To come to you of all per-
sons!

SHRI K. HANUMANTHAIYA: He
had such a set fools around him that
. he was misguided.

It took 20 years for him to get
properly educated. Without personal
anticipation of anything, disinteres-
tedly, I say that I have found in our
leader, Shrimati Indira Gandhi, a
person who is capable of taking cor-
. rect political steps at the right time.
She can weighs things and takes the
right decision, and that is what has
Exactly happened in this case.

All that he has now accepted in
this agreement if he had done at
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that time, there would have been no
occasion for him to be arrested and
there would have been no time for all
this controversy 'either. In fact, I told
him personally that he would have
been in the Central Cabinet or in any:
good positions h~ would have liked to
take.

Sir, the Central Government--one
has to understand-is the Central
Government and every other State
Government is only a State Govern-
ment. So, to place them and argue on
terms of equality with the Centre--
whoever may be the Chief Minister-
is like an ant arguing with an elephant
I told him so.

I was speaking, having had experi-
ence of freedom fighting and having
had experience of forging unity, in
my own small way. In a country like
India we cannot afford to have lal1
states and Governments equal-not
in the legal sense but in the political
sense. Even in the DMK, If every-
body claims equality with Karunani-
dhi, there will be no Karunanidhi.

So, let us accept this hard fact that
Indian unity is the basis and the for-
most important factor in all adminis-
trative set-ups or political set-ups or
Constitutional set,..ups. It may ,be. I -
envisage, that the very people who
argue for State autonomy will argue
the other way if they happen to come
to the Centre--for, it is only human
nature to be subjective. It is only
people like Mahatma Gandhi who
have risen above all politica 1 and
personal temptations that could afford
to be impersonal and objectve. Most
of us are subjective. Therefore, wher-
ever we are, in our view, that place
becomes the most important place. 1
see the same development in the
evolution of political ideas of the
DMK. I know them ·personally. The
former Chief Minister Mr. Annadurai
was a great friend of mine and he
spoke kindly of me even when I was
not in office.

SHRI SEZHIYAN: That is a great
thing.
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SHRI K. HANUMANTHAIYA; Sir, 
this DMK stood for a separate State 
after the independence of India, But 
when their representatives came to 
Parliament they mixed in the main
stream of national politics. I know this 
through my personal frendship with 
the MPs and they modified their stand 
I thank them and their patriotic 
spirit. They did not etand on forma
lities or on a question of prestige in 
modifying their political Btand to be 
willingly one of the States of India. 
Now they want State autonomy.

A s  you  know , I h appended to be 
Chairm an of the Adm inisterative R e
form s Com m ission w hich has given  
its report on C entral-State relations. 
It w as assisted by eminent jurists in
cluding the late Advocate Genera] 
Setalvad, C. D . Deshm ukh and such 
other eminent persons from  all over 
India.

A t  that tim e, the G overnm ent of 
fndia w rote to m e an urgent letter that 
a report m ust im m ediately bo sub
mitted on this subject os ‘ h cv wanted  
to consider the problem . It w as in  
the then existing context.

A fter  exam ining all the s>ui'£'cstions 
proposals ^nd claim  for autonom y, 
we come to this conclusion:

"W e , therefore, do not think it 
necessary to suggest any am end
m ent to the Constitution. W e have, 
how ever, m ade recom m -ivU tian s to 
delegate m ore financial an.; adm ini
strative functions and pow er* to 
the States with the twin objectives 
o f m aking relations between the 
Centre and the States nmrotl ot and 
introducing effirency and econom y  
In 1he adm inistration of tV - Union  
and the State G o v er n m en t I ‘ i? 
not in the am endm ent o f the Con
stitution that the solution t> the  
problem of C entral-St'it * relation
ship is to be sought but in th f w or
king of the provisions; o f the Con
stitution by all concerned in the  
balanced spirit in which the found
in g fathers intended th e n  to be  
w orked,”

E ven  the Congress Chief Ministers 
have been advocating som e devolution  
of financial pow ers and functions 
M ahatm a G ndhi m ade a famous state
m ent depicting the kind of adm ini
strative set-u p  that is to serve India. 
He said that it should be like a p yra - 
m idical structure w ith the base on  
the ground, not topsy-turvy making 
the apex stand on the ground and the 
base on the top. That would look  
ridiculous. In a big country like India 
w here 60 crores of people have to be 
20 headed persons to m anage the a f
fairs of the w hole of India, having  
personal know ledge of persons and 
problem s of the country. It has been  
one of m y dictums that nobody can 
be effiecicnt in a Governm ent unless 
he knows persons he is dealing w ith  
and the problem s he is handling. 
Progressively. the adm inistrative 
set up in India has become somewhat 
impersonal Therefore, w here1 er efflU 
ciency and economy are needed w e  
have to introduce certain m easures 
which are m the nature of devolution  
of adm inistrative and financial powers. 
This can bo examine*d im personally  
on all-India basis wilhuuf any parti
cular Stale claim ing a particular p r l-  
v iIUh’d or a particular w ay Of dealing 
with this problem.

It is not m erely the D M K . If you  
know  the correspondence and other 
things, even the Congress Chief 
M inisters have been urging for such 
devo’ ution. This w ill com e 'This 
has nothinc to do w ith K ashm ir. If  
you m ix up Kashm ir with State auto
nom y, you ai‘o likely to lose the case 
and you are likelv to be m isunder
stood. Sheikh A bdullah w as m is
understood and, ultim ately, he had to  
clear the m isunderstanding by m aking  
thi<? agreem ent. N obody can question 
his c-.tatementa which are printed and 
published. A t one tim e, he w anted  
K ashm ir State to be an independent 
State. A t another tim e, he wanted 
plebiscite and, at another lim e, he 
wanted som e special status. Once 
w hen the controversy was going o n --I  
w ill disclose to you— T asked P^odit 
Nehru “ W h at h  that he want*;**1’ .

37t6 L S— 10.
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[Shri K. Hanumanthaiya.]

Some talks were going on in those
days .. Pandit Ji told me, "He wants a
kind of condominion, something like
that." But let it be said to the credit
of our great leader, though he had
personal «ffcction for Sheikh Abdullah,
and he wanted to do his very best to
see that this problem is settled, he did
not concede, because he considered
Indian unity much more important
than any personal friendship. Sir, the
documents placed by the Prime Minis-
ter before the House concerning the
statement and the conditions in the
agreement are quite satisfactory.

MR. DEPUTY-SPEAKER: Now, you
have started speaking On the state-
ment You have taken 20 minutes,

SHRI K HANUMANTHAIYA: I
obey your orders, He has agreed
ultimately and I hope finally. I
appreciate that the main purpose of the
dialogue was to remove misapprchen-
sio-, on either side to ensure the bond
between the! Union Government and
the State. He has accepted the ques-
tion of accession and integration as
irrevocable These are the two com-
mitments he has made after a ccnsi-
derab'e period of thinki!1~ and suffer-
ing also. Ultimately, sllffering makes
us wise and he has become wise. It is
all the work 0'[ the Prime Minister.
She has brought about this change of
attitude in the minds of the erstwhile
Kashmiri leaders who wanted some
special status and the like. Let us
accept this agreement unanimously,
and a150 let Us not again build up this
controversy so that the rest of India
is not exploited.

~T m:~ f<f~T <I'T~T ("QIfi.1'H):
ZilTI~'lP.1+n?:~, 9f\1:rcft ~~ mUr ~

>f<=cITc'f if if ;r ~n:aT1T ~'a 'f'T 'lit?:
~ ~'f' unrT'Q";:r >fH-[a f'f'1TT ~ I ,.~
~u;:r >rRr->rn q ~ If!l if 1f;;;:r =f.
IDTr;r ~ I if ~ '1,?"cp: ~ '<WJUf~'l1

Cfi"0lr "fTQID ~ :

"This HOUse haviny considered the
statement made by the Prime

Minister in the HOUse on the 24th
Febru<tl'Y, 1975, in relation to the
State . of Jam-mu and Kashmir,
resolves that the process of integra-
tion of the Jammu and Kashmir -;..
State with the rest of India going on
during .the last more than two
decades will be carried further and
the State be brought at par with the
other States of India."

~ ~ ~ 5ffiITGf 'f'T ~Gfl<!;n: ~ ~ ..

P..lT ~~ ~lf 'tti (U~~) :
~ 'f,'I-f'r ~'tlW I

'-'1'T \iff[~N ~T<I' \if)~T (~):
~T aT .,-~~ ~ I ~Pl ~ 'f'T ~
~T~ "m:~~ I

P..lr ~ f~f{T CfTiiltflf): ~Tvrn
+n?:~,;;Jl ~iffTm p;rT ~ ';j~~ m if
m.Tr;:r +i"iifT;;J'T ;r Cf'Rf~ ~ g-r:; Qif crnT1TT

~T f'f' >iT~ ~c~~ 1 9 5 3 'f'T f~~fa 'f'T
CfT1:ffi '-1FfT "m:~:q- I ~fCfi'l \R ~ CliQT

~ fCfi 'Cl~T CfiT ~ Cfi) qm ~T ~
;jjT ~m I WT?: ~ 'ffif ~ ~ffiT er)
~T;;r ~if f~)u Cfi) m'l1ollfCfa ~ ~ f'-1"it

s:u UG:" if ~g ~T QAT ~ I ~
l1i<r ~T ~·Ri 1953 ~ erR ~ ~

CfiT!llf"n: ~T\ !/tq- ~rof ~ *fur ~ .fT'f
if ;;J'T~T>r.,-fa gilT ~ ~ " ~ Gf~\
Wi ;;JTl:fGffRi ;nrm~ Cfi) ~ ~pn
;jj1<l' I ;JfTIT" 'fiWl"n: ~ 'fiT m.,:m

~FT ~ I "fPl 'fiWl"n: ~ f'-1D; "fR· 'i'ff{ om:
~ ~i;r ;;J'r;:r-'f'T ~T ~ ~ I

~ 'fiTll-jh~ 'I1rof +rraT 'fiT f'f'm ~ I
\3'J ~ CfiT!/11"n:~R !/tq- ~ ~ GfR-

if 'f"r{ ~TGf, 'f'T{ ~er or.)t' ~T{ ~ wit
'i'fTfQQ: I

~.:rT .,-'r~p:rT ;r ~T fCfi urn 3 7 o
r:;'f'T1 ~ I ~<1\R 'f'RrT ~ GfR- if q;:rpn'
\jfT(fT ~ ;;J'T r:;'f'-~ ~ ~ ~ffiT~ I ;;r+:l=[
'fiT'I-fn: ;;J'q 'I1T7Sf 'fiT \!;Cfi ~FT ~ <IT !l'1
r.n:: ~ cp: ~ "fiT!il:r"J<: <:fCfi ;;rf.f CfiTCllIT.

~7Sf~



srnta :  WT ̂ p: ir  %, fafaw *r  st $ Tm; zmr

ygf ̂   ( qr  for  *FFT TT ^ fa*TT fa

srpi 370  ? 1 mmw fffjw
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«Hf> ar̂cT HTS : (?faT’TT): •T̂t TT 

<ĴT ft *Pf7cTT | t

*ft fprsr far̂t msrtift r̂fr qr 

<̂r 5> tott £ **r W fa ?rft % stm 

fâ K 5*  £ I  Î V f$ ̂  *

ztft wm 1

*ft  T̂T5 : %fa* V* * ̂

 ̂  5T# I

*ft %rsm fsr̂rO srsrfcft : %*t

%tf ̂  tft ST̂r **T 1 *? ̂ T 3Fft 

hwt %tf  *r ̂  '4T ?rfr wft 1

m «r  # f3R arrr  tftT

?r%?r *rr T?rr g <pt ?rm̂ fj?̂r
1 *rg ̂  *ftt £ fa 

sir   ̂*n̂RT n »rn: stjr-  ̂ ŝrt

| %fâ aw ̂ T W  3TT ?TTO jfHT £

«ff <t*t ĥtzt  : stft ̂tt to 

r̂  f̂r 1

«ft  farfrrft  srofaft 1

3?t for m, srm p 

tfbr wrd ̂  sru,  *t̂t wt *rrfo i 

aw ̂pt ipt sw  ^̂n"3TcT *Tfr ̂rr 1 jr 

vrsnfh: 'RTCT *r t̂tÎpt fwr ?ft srt

TRift ̂T d ■'.?> *? rfhT fWIT % f<-TT£ g?fT I 

H'f+HI TFZf TF?*T 414*fl  T̂rfT *T*TP<T

WT %, WFTT WW WTf 'd̂l I < TT, ̂ TRff ̂

?̂r ir f̂r̂r  ŵ, r̂.̂.̂r n̂wfx 

i«fcnr w  w i   ̂̂rft, fr cr4t $ 

pHr  fa wiH ̂  ̂ rc sfK % 

?n£r ̂ ft ̂rffq- 1

srm 370 ̂t   ̂ str 

r̂ ̂  t̂t | ?iYt If ̂  *r

j£ fa srarpr   ̂ fw w 4̂%frf

 ̂ ?rNnarpr w ti: vpr   ̂  f- 

rr’TT ffTR qfSTŴT % W*T r̂i%  ̂?

r̂?n q̂ TT  | fa ?rfaarpr

T-\ zx TTW, JFT TA ̂ rr jIT ̂ TT |j

% g-pr  r̂r ?Tf̂rr t t o  

âfŷTFr r̂ tt ^̂ttt |

5T3WT -JTT *r̂ir ̂ %far w rjh | fa 

yp;r 3 7 0  ̂ 'JT% jit JT'T-fr ....

»fr  T̂5T̂ (̂rnraj 1: fâr 

vzj t ?

sft  fâ RT  : ̂T'JH JTfr 

ff ?r ^r t — $ r̂rTr p. 1  $
t̂tt  - irT-T ̂  «rr 

'M'r̂r T| ̂ t ̂ —

‘That CouctiUiiMit As-̂ ŝi’ibly eora- 

pieU-d  .t1'  aoik m 1!)56.”

^̂frarrvz  ̂W'T'T ̂ -T,̂ Pr

T4 ̂ er̂ rr̂ •TT̂T̂'TT —

“But  it  aid not  suggest  deletion 

01 modifkation ol aiUcle 370 which, 

therefore, became a permanent part 

of uur Constitution since 1950.”

SHKIMATI INDIIIA GANDHI:  It

cannot  !>e nioit- pcimanent  than  the 

olhei articles.

«ft mzx far̂rrt grr̂tfr : rr ^

 ̂ m Tzr 1 1 w zffwr?  ̂ wnsTi 
JRFr | I T;TR ̂  :-fft ̂ ̂ n T̂T'ITi 

# t—jtvt f̂r%̂r t fa  ̂ ŝre;i 

’rf̂ HjT'T %  | 1 snrr 3707: -̂r̂j

it *:»?  it ?tit  5Tf?r % ̂ rrTT r̂rsf 

ct̂t 3rt swrr  | jt|  je 

% t»f!Tra> # t m  ;*fr <r&

q̂rrr  ̂t

5TH>tf ;  qr̂ri;̂ srr

WTT 5fa ̂ T’TT ̂



295  Motion re St. cm J&K MARCH 3, 1975 Motion re St, on J&K 296

mem fingrct  :  tfnft

*r mfcOT 370 

TT SffcT 3T̂T Jf *fr I t 3*T # ̂rpfwift

^ r$j «rr— Wtptt 

TfT̂fr  TTap srm §̂tt— 

fwms  «ff fa STRT 370 WTWtT

% *rr*r  terrr  t vrwtt  %

?rnrf̂f *Pt t srferfrrr ̂  

sfr irrcfhT  % n̂rfr̂ v ^

I'TSFt fw  ̂:snf̂  ̂ctht %*rm   ̂

sp̂r *ttf*F ̂  niiff‘w M̂ vt̂ F̂Txrr 

| 1  cr «fr mwrRsrrrft  %-

pjf?r  % 555̂ w i

<re  for wft *rat *t 

spfrToCr fsrzTT— %  3TT *Ff 3T?T 

r̂r f̂rr ?ftT 3̂  ̂ ?ft% ftrar  sftfa'TT 

<rc qT?ft srcfeiT 1

3TTWT VF̂ m, T̂o

wwnT ̂ w ^ t «rr —

“This discrimination is duo to the 
special conditions in Kashmir.”

m*r  gr?r -4\ ^ fŝfr- 

frrfoR «tt 5sft Ax  tft «ft ̂  «^k

ĝT WT t  ̂ r̂TT*TR fH[ STTHK 5£TT,

^ ttw ̂rr ̂ pttt hr tot 11 «fir *rw *rc 

 ̂f̂r *rr :

"This dis'-rimination is d̂e to the 
special conditions in Kashmir. That 
particular State is not yet ripe for 
this kmd of integration. It is the 
hope of everybody here that in due 
course even Jammu & Kashmir will 
become ripe for the same sort  of 
integration as has taken place in the 
case of other States”

Jf̂pTT ̂ H-JKlPl+dl HWFTCT % ? WT

to r̂r MPdfqwrere r̂r

| ? %3p=r  % $■ *fff, mv %

SSH  ̂ *r ift

27 *R*3T, 1963   ̂ WT #

«F$T «TT—

Article 370 is a part of certain 
transitional and provisional arrange
ment. It is not a permanent part of 
this Constitution.  This process of 
gradual erosion of Article 370  is 
going on; it should allow to go on. 
that process is continuing/’

sr»n; srcrPT  *rt %% ;m % grrc ft 

W  S?flf. . . .

Jt fk*a ws nt̂rmt 

n̂r̂ft ift,  «ft <?> ?rr̂ f

*** wzw r̂iO  : if wrwt 

cnŝfr  «fr i

SIIRI  DINESH  CHANDRA 
GOSWAMI: Why dre you avoiding it?

wft WJH f«fTR> VT3mt : £(■ ̂ |nj

^ r̂T  «  qrm ̂?RT ̂  | I

I yield.  You  read out those  lines. 

T̂TWJT ?T̂t?7T, *PK WR  f̂f

fer ̂  ̂fr % mfzwr 370 

 ̂ ?rfwnT % ?rk 

fr ^  . . .

*f<**rfr Sf̂RT n'WV  :  ̂ *??TSfg

«rr»

 ̂ fŵTTt TOM :

«rr ?rt *rrr 53% 5t̂ «rm %

TO* 1

STRT 370  T̂PTWT »RfJf WPT 

% ?rm vfy tptt «rn 

*n̂: grfta   ̂ 3rf?OT % i

^  Ftrnft m '?rtm,

wt w  to  vifhH sn| * 

wrr, 3ft ̂  «Pt «ft 11 ̂spT  qf 

f̂F*TT  WTT WT̂fT  ̂;—

“The title of the Article 370 itseli 
is like this: Temporary and Transi



tional Provisions with respect to the 
State oi' Jammu & Kashmir.”
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r̂rf ?r*re ?r% 370

spr irrsr mm wr̂r m

frstrrr ftrrwrft %  $t h ot f,

$*r <srsr ?F*r fa swt jfFir  t 

f̂»r fa wft *m *nfir *mrr %, fwnmr

?TT7 W  I f̂T cfr

^ iR iR  — R̂Tt faTto ^

qwr r̂rnir $1 

r̂rr  ?̂r £1%

% STITT t̂fW RTfr T'RPT 3TTIT~̂ TŴ 

fa V® TT3T it
npp $•—rff̂ETR  sq̂ rr wtttt &1

fwt TT̂T HFt   ̂̂ m wrt TT̂ T sfat 

sft f, cTf -̂̂ rprrfrr *t ?6r spt w  

3TK77T t, sprer wr wtfVr t ?

?ftarft «rFr— r̂- % >t̂ R wrr ferr 

&  irfTT fTV *J5ftTT TT-T ?pt

srr m m  £,

ST3T yftlT—VTPft7" tH; ypfriT nfWFT p̂t 

mrr 132 % ^w?r if ?r?ft

tsrT s%m i nfâ far sp̂nr strt I f*>
1 3 2 % ŷPT̂T <Tt  T̂T *T*F*T,  ̂ffT’T 

136 y *w*h 3tt  11 m w  sra1

n^=rr  *f?t f*r#n fan *rt t ?

T̂T W0T HTW5T IT'FT sTTtT  HITt

? wfeT ̂  ?ft otrt <tt ?rt  ̂ ? 

«m  r % ?iFifrv wfaar ̂ mrm 3 

136  ̂SRFT<T 3TT  t ?ft ftp

132 *Pj*d* % w*m «prt st 3rw i 

*fTfar *tft£  fRlt  Hf̂fETR M
r̂ stt  m ̂  vfrm 11

mt tm g$ra«ifs  : ^

?rt?%  11

 ̂ 5TT7

 ̂^   ̂| \

*T*PJ  ̂ f̂k 3ft gpaj-anwfft TT

TTFr ftsr % &% Tg-  3TT 3%*TT 1

?rqT ttht vfT'TR  ^r  ̂ r̂t

 ̂sfr̂r % 7T?T ?nwr eft TTt̂rfo tT̂<q 

TT?T SR W #  7T#Tr TT srit %

FT-q  f̂ T̂T  ?PT% I  f̂t  f̂t  TÎ T  vTFT

ff  ̂  ̂  % fvr 11   ̂  % 

Trnr-spTwtT  %  srM r̂  *tfV  ts  11 

(̂tt  ̂ wi\ fw f r̂rr ?̂r % srferfafer 
ti | Unr-̂ mftT % %rff  T̂TT 5T̂ 

*p  ̂?TTcft ?  qrrr wr  feFT f̂t 

f̂r̂FP'  WTT  »̂T  (ft  T̂T  ĉPT  3ftvT

-r̂r i

m  WTT %  W  | !

Simi K HANUMANTHAIYA: The
Parliament's sovereignty is maintained 

intact in tins agreement.  It is not dis

turbed in any way.

>sft ISTÊ fsr̂ t ̂ T̂ rfr :  T̂T̂ «T 

ŵr, % «pt ”̂t «rr fa wns wwtkt 
WT ̂  t I rn% % Sfrm TO

?T T% § | TTT̂ ?̂T ¥ *TTt WFR

?̂r-̂ Fr 7ft 11  *RTr?r *r 

T̂ft ̂v?.R m TFT  % TFZTfw

7T'J?T  °F>  ̂I * M  TrfWJT? % WTTW %

*ik % sft 5  ̂f̂ rr  ̂ ^ m r

r̂ff  r̂r ̂   t̂ ̂ftrft ?̂t f ? 

*r*rr w   t̂t ̂fr ̂ ft *01 ? 

arsiR w t ?r 7̂ Ntttt t̂% ^

?T?R t̂ W F̂rT x̂ RTT SFT vfV, TFR 

W3 ̂ FTT % Wi ̂ -WftT  f̂t 

W   ̂ TO % T̂T f̂t TTt̂ET

r̂  ̂^ ?rrfn % i,j;  f̂rr 

■3̂  r̂nr-ipTwtT  f̂ rr  «ft,

r̂̂TT f̂jft t̂ fsRfT I •srnr-̂ nwtT *$t 

?rt *N“  t̂ 11 ̂ ft, mftr,

Vt fiRft WTT #  f̂FTT Hfr «ft I

w«w *̂ m, f̂t r̂rrffT ?w 

tt | 1953 % ̂rr?r 3ft «fr

«it t»!To tcro 5T?ft̂ : JTTT ̂  ?frff %

tero  I
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«f, vem fwirrtt  : tt,

% % ajf cf̂fr 370 *t 

wrr  «t 1

srtr  | s'ttwst *r̂ r,

# t̂rht 1  r̂wtr  Hf̂rnr

ww % f̂rbrRrrr vm «n 1 w  ^

wt sfw  eft w  *rwt

ft*T% 1 STTT|

sn*ft ̂ ihIh r̂r̂r  Tt «r f*F ̂ Rftttn r̂

sftr r̂htrRi  %  *ftt wr  f1 eft far?-
ĵftwraT  *rr w t  | ?Ni sp̂ tt

f̂t 1 wr  ̂t arr̂tT 1
W R   Heft  aRft̂ W'im  fl  ?R   ̂

t[3p  srYr sfnr 1  r̂%  frpt

fa>T sfaHR «J<{̂ 1 3fTWT 1 5T o SF̂T fw 

f̂ TTW  §*TT  T̂TTT  «T I  ftp"   ̂ 

Tiwrnr  I ̂  far qT̂T *TTt 

1

w »rr̂r ̂ ?r I 

fa  % an̂ ir sfr trrfŴ B *r

T|?T w r,  ? W Rt *r ftw , sft

rfw t *r srraT |  >ĤrsFfV% ̂ t gxT-̂rr

*Tfr  wr 1 r̂ ^mi

| ?fh:   ̂  | ̂ft ̂ nft *rm

?rft wrw ? ? *t% % ?rwfr

% 3R1  jtw tft  spt | f®F

?PT5fV̂ 3FT “W$FF£ fW < ” 7W ?fift fVTT 
W | I  2Tf  W

T̂$?t  Sf I

W *TT?̂  ^ *ft fWTW f fa*

$ ̂ FR-̂ftr n 4̂n->in̂ w 'rfpn tfk

STfijJT  ift  Mtft l[t ^WIT  ^

% ?T̂t ̂TRT | » eft faiT ̂TT ̂TT STHT 

| ? ÊT̂T TlrFR ^ |  5̂5 f̂t

!® r̂ | f̂t  % T̂R%  ̂  ?TRt | I

iru f^r | fo xm Ot wrf % f̂r 

fr 1 m fw m 

ft «fk  w ?tt̂ ̂   t̂ 1

wrrar̂r  ?pTTt W «rrcr ̂ t 

t̂cTT srhr ?7wrr ̂  f̂rnsr ̂rr fwr 11 

mwx vs wmt 

11 rtftm  mmn %?r *m tz m 

| f%  ̂  fKr r̂f̂ 1 

*tk?t m ̂rf̂rnr ̂  wr ̂  |,

snfsw?r (1) *t ̂  | fsp :

India is XJmon of States

^ F̂T ’TrTcT t 1 

India is Union of Stales

T̂ IT| ifPR | f% Tm T̂f % T̂?t 

fVT̂TT f̂?m  I 3̂ »TT?r | |

T̂RcT Tf$) m sftT, 1?T% 37> ̂TZ spT % 

TTHTT r̂r f̂nrW %qj I W% sRT̂r 

f*T  ̂  ̂T| f I T̂RT *£fa*FT

I, '%*%m ?tfr f 1 ymfm  at 

ferf̂r ̂  It 1 wtf̂ r 3̂ft̂sr& ̂  

r̂ # ̂ft irft- sw ̂  ̂  wmt 1

qf̂FT 3ft ̂T?r  wft ̂  ̂  *pTtR 

% »w ̂ Ttft | f̂r w m?& 5tfK ̂ r% 

*rpft wr  f?  ̂?rf  «r 

gr«T-̂ wt7- «rt ̂rftrr ̂  % ̂ fdT^R 

?T sn̂r  ferr tsfPT 1 ^ ̂  ̂

*r f̂7 frĵsft stpt̂t

r̂Rf-wftT % frf̂jpr f'r

3TW 1

«rt  fiw  (JTtcf̂r̂)

ir̂ ?ft »T̂t |?rr 1

«ft waw  vrsr̂ft: # trr̂rrr 

I f*p *Tfr gUT I P̂R 2T̂   ̂I

’fJTR smm % «rftr«rrt  % ift 

ŵ-Jfnrffrr  ̂*wk wrr n 1 

?r?r «ft  «n f̂p mrr 356 

f̂ r% w r te fsRft f̂t 5j%?r ?r 

w  % n̂rtr ’̂I'̂fct trRnr 

??tt |,   ̂  ft 1 TRzr hwr #

TFT ̂r ̂ PPT %JTT 3TR I  f HFTrTT Jf %

5̂r#r |*rr |, vtf̂r *nr<



fSTT | W «n€f % fW  tffWTC' 

% fWfamf % *fftf R̂=Trft t̂, %*2T 

®fft 3W srfcpppr ffaT ̂ Tff!T» fa WFZ 

% OT fatft tft 3T%¥T ®FT W  WT

sffa- ir f̂rorft «rr i ̂ rttt wt *r

TR̂cT t, TOT ?m if *rtot % ̂FTTUT ̂r

%5sr *rt  r̂r i *tt̂

«m & wf ft*r i wr ŵr *tt?r sftr 
m$\ ̂   wi *rtro % ?

dMIEggT *Tf1TO, m  ijw f® wm 

% <T?fi qft cRZ»TT sfcTT I  ̂  %

fa wtt sn̂-̂ mtr tt qrrfaFTR r̂ 

P̂TT 5T ̂tcTT ?ft *Ni ̂ ftt ?rfc 

?TT«fV arcfl~«fwftT *Ft FFTcr  T̂Ft

 ̂ t̂fsnr T̂fr i  r̂t wsttt it 

7̂  TOFT ̂ TT % %ft? fsTFPT TTfa- 

■̂r  p̂tt  |tt % *r% ̂ Tcfrr 

% *rnr% it ̂ ?r ̂ T£T t, w ?rr̂ k

UT, 5TTFT  t fapfat TfTT T̂%TT fa

srnr 'rrfaRR  wr  =t 
m jtt 'et̂ttf srfr wnre  ^ fw 

ifraT i 3rnT-̂7Tfrr % vtftt ir f*m ̂t 
fwr *r jr̂rrr ?rt tot i tm f̂FFf 

%■ T̂fsf 3FT 3F3TTO 3T7'̂ f, t fjRT far 

% vzvrvm % î rc stte

ĤT̂FT TT fck 3T̂ —«FJrjffr

'̂r?TT *FT ̂SHT TO TOT I Ĥl + (-41 % fâTO 

rTT sfri h ?rrot *ftgr TOPTt

*ft ITHo CTo 3T*ft«T :  F̂PTT  3RT

trt «R̂ rr i

fRT̂r fiffRt grrsr̂ift: w»f srŝFrr 

%ttt «t,   ̂trRm i

 ̂f¥T% fâ T̂T wfTPRT W «ft ?W, ̂ TOT 

11 ̂fa?r 195a irm  ^  frpwr 

# 3r«̂d fjff 'rfr? fr® m?.? sfn 

?*r  ̂f»R«kiK r̂ fam i totr k 

f’TTwr fam i #»? «i»jĉrr ̂ r % to i

. . ,  («<rŵr«r) . . . kzw f̂t r̂
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v r̂tt «rr 1 srntf t̂tt ?t*r  rr̂ r-

f̂at  ̂T  eft  ̂  ?̂ft T̂R  ̂ft  Tf̂ft 

f̂Ffat # lf¥T  it cTRT ̂ t ̂ TfifTT I 

Ŵr ̂ f̂ FTT % WTT it  ift ̂ T snftpis 

fa»T 5T  ̂  ̂^TT, *T|[ T̂f̂ P 

farTRT  # %,  f f̂at  ̂ f̂ ft  ̂ fft  5fT 

F̂ft I

sft ̂FTo lio 5nfhr : ^ ?rto wdo 

¥t® frr W (  srr 1 ̂  ̂ rfen w r  «tt i

srt W2H f̂ ^TTf  WT'3f•T̂Tt :  ?rrTT   ̂

 ̂ r̂forr  ft tot i

“Pandit Nehru said that ah trouble 
in Kashmir was due to the Sheikh’s 
communal outloô and it was he 
who was not allowing the State to 
settle down in peace and stability.

The Sheikh alwuys talked about 
the rights of the Muslims forget
ting that the Hindus also formed 
nearly 35 per cent of the population 
of the State and he never showed 
any consideration for them.

Pandit Nehru  mentioned  that 
finally he and other Indian leaders 
had to go along with the  Sheikh 
for a considerable period and had 
also helped him and played  him 
up hoping... that the Sheikh would 
be able to get rid of this commu- 
nalism.  But eommunalism was a 
disease with him and he can never 
get rid of it; and his entire outlook 
on life was based on the fact that 
Kashmir  Valley  had a  Muslim 
majority.”

TT£ *?TT fa*3T ÎTT ̂ T % I

sft tT̂To tr<v 5T*Tt*r  : m r̂fêT

srrfasn;  fcrarr fm I ?

vft m u  fsr̂ nft vrsr r̂t: # frr^R 

% TTR f 1 Mft  0 rr̂[o  *ft

«T  'RVttt flrfiflRft   ̂?T\v  f̂i

yprqtr  aFT  qi^T   ̂  ̂

fw i? %   ̂WTT  ̂TOT ̂

fat f̂'Tf fa  ̂ t̂   ̂1
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[sfr fafTTi srtwr]

<a*nwrer *nfwr, t  *rm vt

tin % t̂ht ̂ < n  g ^mfa 

sttt 3FTT-3TT sret srsrr  11  ̂  ^

*rtr  ̂ ft  %  ̂ n  sftr

*r r̂rft ?rmT  ̂ % 1
w4It  fajj<$r f̂rf?r ? 

fwcr fâ fa  ̂ T̂TJft T̂T   ̂  %

*ftr r̂nft *f  cn?  *TPT 5̂, 3Tf%

farr ?m sttot srt*r t| 11

# ^ r̂r ̂ t̂tt  ̂fa sr fisr 

wnwrr *t to  *r % <rr  % 

ttt̂t snT ̂r̂Rrrar fsrc «tt sftr   ̂

^̂rr ??r *rf *ft 1 H’ffaT rr?r r*rr fa 

3PRT *t wr *j3t fa ̂rnr  im tt 

fan jtpt 37 r̂r '4 rw w   ir

g£ #t *pr ^  fa jfpj  îrt r̂F 

T̂fT  t X̂T  rimr  3TT  spTTTfp-  it  ̂ T̂Tt 
?T̂t fain  ̂ *PFTT I  JF»T  tt-w  

tt̂- JTPf '’■fir, $n fa HTq--TmVv TT 

9PT *TTT?T % *n4 T̂ TT t I *PTT 37 TUTr 
graft *fr 1  fptp' fcra 4r ̂ ifa grfĵTT

WT ̂TnT T7 I? ?rf  t ̂ FT ̂   ̂f 

fa  TJ ip.-g- «pr ?PT% WR n

*r %rt ̂ Tfar 1 W  *r*rf ? fa

3ft  t̂r P ?t?w t *mr

JTft gt T̂r t. sftr STfrfarr *r̂j *TfT

4 tfrgre vzt mi m wifrm iff

W*ft tffr STPT ̂  TT *lf & I

5ni *mt  ? 1  % fair wrv *1

ŷ '«W*rg  5FFTT  r̂far  qr,  SIOT

%  fart  JT̂PT  n 'il'i  T̂̂TT

r̂rfar «TT 1 fr̂ T̂z  f̂a ĝ fr 

r̂fai,  ’ft 1
wwzm wiw, q??r m  «rV 

trmr *4r jtrt mr  ir ?r<TiT-?m 

cfr mm fa «Ft7nrr ir w  rrfm; srapft 
| ?ftT  *T ’ZRPli'̂T jPT W*% «ft

gfWt t I ^ W  ’ JT̂ rr $ fa

«r<ar  % wrq-  *r m % ?n«r ft

®F| ̂ftr  ■# trra*̂ appflr

?m TT'fZ T̂T Kfa »

TT3F ̂ T?r ?fm 5T9TfT wr ?* STTSfT

wprt   ̂   ̂ tftr Tr̂ r  ̂ rnr  if w r  

*rm 5®  T̂5Tr fwr «n, n̂%

f̂r & fa m  *r̂r  11 wr 

snfpT wot ?fr ̂  ?ftr  jsp̂tt 

®rr tf^  w   mrr % ?r̂r if  ̂ 

sFTwfr fi7%, Tfr # snft w?Rn 

r̂fâT §ffnV  3ft Ĥ9TfaV SPT̂T

7̂ f̂rvf 11  r̂-̂ T Wtr  ̂ f̂ar̂r

itlWt |, PTfarr  TTsp- faOT

f̂ n m̂r, ®r?r n̂-̂?Tf?̂ r 

f̂tt ?fa ̂ 1 t̂t fâ r t fa ̂ r to

5T̂ TPT  I

•sftTmwrra mi : m to[ %

wt ^  ?rrir f, 1

«ft STTvT fâ Kt  : ?ntiw

M̂l̂qr, 7TF TFFT ̂  cfm f ̂ T fft?T 

5TF17 ¥ W TCI TT  ̂ wriT I %fâr 

w r̂r f fa w m?5r wfht % wft % 

Tpr wft fan wrm- r̂  fsm% ?wft 

yrip fft 'T st 1 «r«fy OT-Tnnfh: 

ir nit i#  m̂r f ̂rt Nfa?̂ n % fat̂ 

cfcr % w   m r fsrerm mrr % farr 

f̂r 1  wr  ̂ % ?pr% ? t «rr̂ % 

m̂rfafr f qr ̂ ?r7 twr  % 

farr ̂ TFT % fR'̂T % W    ̂ ̂ rfk 

*far 11 ttfttt f fa 3$n arft #ctt %

ZfYT rfT TfftT zrxffr Jgfft' TX?, sfa

ft  Tmr nfwFT  vr w f  wtw ?rft

ĝ rx --̂rf?Tr I ?n Wf TT   ̂ £ fa

#»!■ -fn?isr -ifTw 3T <n fefr ̂   wtr 

!fit m€t  ̂?tpt   ̂ far ̂7

fa -jTR- Ŵ T'TRT % %  Mtewnft

?t i »r̂ 5 tt   ̂   ̂  ^

fsRn ?r?:t T3t 11 t *fr ̂ T̂t ?r̂ im 

t! ntfarcT xmr #  «̂  sph: t̂t 

F̂TT, Ht 3T7 9̂T % fa°; 5TW

f̂t I
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mfm wm  ift wr. «*Wr

t «ftT W r̂r  «nTfft smfarcn

vt vm ̂  11 ̂  ̂to Tjapsff %

fT fardsi  faTT «TT ?TW T̂o iT̂frsff

<r$% «r,  «rre *r sto ŝff ^

wfarcr |xt sftr ̂far invft'̂wr 

wrt yrrfaRT grr i fa??£ srrsr t  ̂ 

tnfsRT  R̂t ̂ tt i  ̂+ihtu «fr̂n 

f fa qfrfwf̂ T  ff̂Rf «Tf3RT m s,

t fmr wxm g fa irtr snror*

$ srtf I . . .  (ŝ T*) . .  <T ft 

$pft, m sfa ?T̂r ̂r»n srft ̂rf?nT $ ^

V̂TT fa *m 3ft fftftSFT   ̂STt

S|IPHT sfft ST3P2T  r̂aT I ?rtT

tfmx *ft fw -%m i ^̂ppt 

f̂ivn: ̂  ̂ptt wr  writer ̂ nrt 

fa  f*r *rft  gt ̂>/ «rnir sjttt 

=stt̂t $,  JT̂t I

THE MINISTER OF HEALTH AND 
FAMILY PLANNING (DR. KARAN 
SINGH): Mr. Deputy-Speaker, Sir, I 
rise not essentially as a representative 
of Jammu and  Kashmir but as an 
Indian from whom every inch of our 
beautiful land from Kashmir to Kanya 
Kumari and Jaisalmer to Arunachal 
Pradesh is equally sacred.  It ia true 
that State and regional loyalties have 
a place in our political thinking, but 
atleast in the Lok Sabha, which is 
the focus of national aspirations and 
the guardian of national interests, it 
should be the national view when we 
talk of such problems.

16.57 hrs.

[Shri  Naval Kishore  Shakma  in the 
Chair]

Having  said  that̂ I am proud to 
associate myself  in a very  special 
way with this State. In fact my asso
ciation goes back five generations— 
the founding of the State, the conso
lidation of the State was largely the 
result of my family. In 1M7 it wa* 
my father who signed the instrument 
of accession of Jammu and Kashmir 
which made the State  legally *nd
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constitutionally a part of India, and 
he was strongly  supported in  that 
move by Sheikh Abdullah.  Let me 
remind you, Sir, he signed the instru
ment of accession for the entire State 
of Jammu and Kashmir  including 
those areas that are at present under 
illegal foreign occupation. I myself 
thereafter for 18 years, from the age 
of 18, had the privilege of being Head 
of the State, first as a Regent, then 
for three terms as elected Sadar-e- 
Riyasat, then Governor; and for the 
last eight years I have  represented 
the State in Parliament.  Therefore,
I feel that I can perhaps speak with 
some special knowledge, if not autho
rity with regard to the problems of 
the State.

The re-entry of Sheikh Abdullah 
mto main stream of national life after 
22 years is an important event.  A 
great deal has been said about 1853. I 
do not at this stage consider it neces
sary or useful to go into the details 
of that particular happening,  but 1 
think it is important to remember that 
in 22 years that  have  lapsed since
1953, a great deal has happened Time 
has not stood still. Three years have 
been fought  on Indian tern.ory  in 
Jammu and Kashmir, and precious 
blood from all over the nation has 
been shed in the defence of mother
land.  The old Pakistan has ceased 
to exist. Bangla-Desh has been libera
ted and Jammu and Kashmir itself 
has been integrated with the rest of 
the country in numerous ways and, if 
I may venture to  express my own 
opinion, in the interests of the people 
of the State and with the agreement 
and concurrence of the State Goveror 
ment. There has been constitutional 
and iegal  integration.  92 out of 97 
entries in the Union List have been 
extended to Jammu & Kashmir and 
20  out  of  47  entries  in  the 
Concurrent  List  have  ^cn 
extended to Jammu and Kashmir. Eco
nomically, special attention has been 
paid to the development of Jammu 
Ld Kashmir. The Five Year H«», tf 
the State have beer  dovstaUed into 
the national Plan. The Finance Com-
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missions have taken cognisance of tne 
national Plan  The Finance Commis
sions have taken cognisance oi the 
special requirements and problems of 
the State and a great deal of develop
ment has taken place in  these last 
two decades. Administratively  there 
has been a great deal of mtegiation 
in the administrative services and go 
on and politically Jammu and Kash
mir has come into the main-stream of 
national life. I think thjs ls mcontro- 
vertib’e  This is important And per
haps Hanumanthaiya ]i was suggest
ing, the veiy fact that  three M Ps 
from Jammu and Kashmir are part 
of the Council of  Ministers  itself 
bespeaks of the political integration 
that has taken place  between that 
State and the rest ot the country.

17.00 hrs.

SHRI PILOO MODY  On Jhc con- 
traiy this indicates special treatment

DR. KAEAN  SINGH  Sir, it is 
very important for us to remember 
that a whole  new  generation has 
come of age for whom the old prc- 
partition  situation is only j part of 
history For this  post-independent 
generation, the whole outlook is some
thing different They aie  fagei for 
change They are impatient of incom
petence They are angry it corrup
tion. They have the same hopes and 
aspirations as the younger generations 
do in the rest of the world The river 
of time can never be forced to flow 
backwards And what I wish to sub
mit is that in these 22 years a great 
deal of water has  flown djwn the 
Indus in Ladakh, the Jhelum in Kash
mir and the Tawi m Jammu I do 
not think it is possible for time fo be 
turned hack, and I think it ia impor
tant therefore for us to understand 
that this agreement that has taken 
place takes into  congmsance  the 
events and the  developments that 
have occurred in the last 22 years

Sir, I do not want to go into the 
legal problems  Perhaps *ny senior 
colleague may intervene later on, if 
there i« any necessity, with regard to

the legal and constitutional problems. 
Therefoie I do not want tp say much 
except this, that as far as Article 370 
is concerned it is as much a part of 
the Indian Constitution as any other 
Article and it is therefoie subject to 
amendments, subject, of course, to the 
concurrence of the State  because 
Article 36# also applies to the State. 
This is a simple problem but  Atal 
Bihati ji has been making  heavy 
weather of it. I do not think that any 
new situation has developed. What 
the Pume Minister was saying was 
that Article 370, which today governs 
the lelationship of that State  with 
the rest of the country, will continue 
to govern the  relationship  of  that 
State That is veiy clear m her state
ment

So, Sn, without going into the con- 
situational and legal points, there are 
thicc or four salient aspects which I 
would like to submit before you, Sir, 
and before the House, with regard to 
tins uholp pioblem

As far as national unity, integrity 
and securitv of the nation are con
cerned the> are paramount and they 
aie  non-negotiable,  especially in 
Jammu and Kashmu, with its unique 
geographical  lotation and with the 
fact that large portions of the State 
are still under illegal foreign occu
pation. of which I will have  some
thing to say a litte later Therefore 
Sir, no risk or compromise with regard 
to national unity and security can be 
made and none has been made Sheikh 
Abdullah has only re-affirmed what is 
an incontrovertible fact, that Jammu 
and Kashmir is, and will always re
main, a part of  India I think this 
must be very clear. I do not  think 
there need bo any fear or trepidation 
or doubt-? about this particular posi
tion

Then, the second problem to which 
1 would like to refer is one to which 
Shri Atal Bihari Vajpayee has brief
ly referred, that is, with regard to 
the Regions of the State Evety State 
has got its Regions  whether it is 
Maharashtra or  Andhra and so on. 
But it is  true that  in Jammu and



Kashmir the Regions are very clear
ly demarcated and defined, because It 
is a composite State that was built up 
due to historical reasons over the last 
century. I think it is a unique thing 
that Jammu and Kashmir State has 
three Regions where religions differ, 
customs, food, dress, language, all are 
different to a very large extent, but, 
nevertheless, it has  remained, and 

continues to be, a single family.  I 
think, Sir, this is a glowing example 
of secularism and  of the composite 
nature of our whole  philisophy of 
life.

Now, as far as the question of a 
fair-deal to the Regions is concerned, 
cetainly, due to historical  reasons, 
certain imbalances had crept in. And 
it is a result of this that the Jammu 
and Kashmir Government set up the 
Gajendragadkar  Commission, which, 
I may add, was boycottcd by the Jan 
Sangh and its party in Jammu, They 
boycotted and opposed it, I can prove 
it by quotations at  that time. As a 
result of this Commission which was 
set up, a large number of steps were 
taken to  remedy  these  regional 
imbalances.

I can go into the details.  With 
regard to Jammu itself, there were a 
number of requirements which have 
been made up  subsequent to  this 
report. There was the necessity of a 
University, a Law College, a Medical 
College, a Sainik School. And a vast 
Hydro-electric project woi*th Rs. 140 
crores, the Salal project has  been 
started there. The rail Ijjie has been 
extended to Jammu after a quarter 
of a century. Crores of rupees worth 
of traffic, tourism, various other handi
crafts and fruits are there in Jammu 
now. A large number of other things 
have corae about. The bridge on the 
Tawi, a Jammu bypass is under cons
truction which will provide the second 
bridge.

As  as this point is concerned. 
We have been aware of it and we have 
taken, the Prime Minister has taken, 
particualr interest to  ensure  that

309 Motion re St.
on J&K

Jammu gets a fair deal, that  the 
development in the Kashmir  valley 
also proceeds rapidly and that  the 
problems of Ladakh are also looked 
into. It is true that Ladakh has very 
special problems which require special 
solutions. A Development Board was 
also set up in Ladakh. It is possible 
that the development there could have 
been more rapid than it has been, I 
will  admit  that. But nevertheless, 
attention  has  also  been  paid  to 
Ladakh.

The point 1 wish to make, is not 
what we have done so far, but Sheikh 
Abdullah before he took over office 
and after that has on several occasions 
reiterated his determination to ensure 
a fair deal for  Jammu and Ladakh. 
Therefore, we hope and expect  not 
only that there will be no backsliding, 
but that he wili take further measures 
to ensure a fairer deal, a fuller parti
cipation politically, economically and 
administratively to these regions.  I 
think he will be very well advised to 
do this. After what he has said, we 
are now  looking forward  to  some 
concrete steps in that direction.

Apart from ensuring a fair deal to 
the regions, Sheikh Sahib has spoken 
a groat deal ahout his determination 
to eradicate corruption and to make 
Jammu and Kashmir a model State, I 
must say, I welcome this. Jammu and 
Kashmir, along with other States, can 
do with a good deal of leaning up. 
I only hope that Sheikh Sahib will 
succeed in his efforts to give as clean 
an administration as possible and not 
be side-tracked by corrupt elements 
who specialise in hovering around the 
corridors of power an<3 who are parti
cularly  efficient when it comes  to 
Jammu, and Kashmir. Therefore the 
problems of national unity, the pro
blems of a fair deal for the regions 
and the question of improving  the 
administration—all of these, we hope 
sincerely, will not be weakened but 
in fact, there should be progress on 
all these fronts

Even more important than this ia 
the  political  aspect. Jammu  and 
Kashmir has been the arena not only
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of military battles but of ideological 
battles with  secular and democratic 
forces ranged against communal and 
obscurantist forces, whether they are 
Hindus or whether they are Muslims. 
This ideological conflict has been at 
the heart of Jammu and Kashmir for 
a long time in history. I would like 
the House to realise and  appreciate 
that in this ideological battle, to have 
the active participation on our side of 
Sheikh Abdullah is a valuable and a 
very definite asset. There can be no 
two opinions about it; Sheikh Abdul
lah Is definitely the tallest of all the 
Kashmiris, both figuratively and lite
rally. He is a mass leader of a consi
derable stature. We are sure that his 
coming actively into the main stream 
will strengthen the forces of demo
cracy and  secularism, and  thereby, 
apart from the developmental aspects, 
it will also help in the political and 
ideological  battles  that are  being 
fought. I would, therefore, urge that 
we should not take a narrow  party 
view of this matter. If we had to take 
a Party vieŵ our own Party was in 
power there. "There was no threat to 
it. We voluntarily and happily relin
quished power because we felt  that 
ideology  was more  imortant  than 
political power  We believe not only 
in remaining in power, but particularly 
in strengthening the ideological roots 
for which  our  party  has  stood

Sir, I am aware of the fact  that 
there are fears and apprehensions.  I 
do not want to oversimplify the whole 
matter. I do not want to brush aside 
all fear or apprehension as  being 
motivated, because it is a delicate and 
difficult situation. But, 1 would like 
to submit that to exaggerate the fears 
like the Jansangh is trying to do, day- 
1n and  day-out, betrays  a lack of 
confidence in the resilience of our own 
democracy. Our democracy is a strong 
and vibrant one, and T wouM submit 
that only a strong and confident gov
ernment and leadership can take »n 
Imaginative  and  bold sten of  this 
nature. No  weak government could 
have taken this step; the step that the

Prime Minister has taken, I think, we 
must be very clear, doe» not flow from 
weakness but flows from the confidence 
in our own strength and our ideology 
and the fact that India, after all, is a 
great  nation. I do not think  we 
should tremble and be over-apprehen
sive  As the poem goes:

"Quiver and quake and shiver and 
shake like curd on a camel’s back.”

That is not what we should do. We 
are after all a great nation, and  I 
would submit that the  Jansangh’s 
position  betrays the  lack of self- 
confidence  That lack of self-confi
dence is justified as far as your party 
is concerned  But it is not justified 
as far as the nation  is concerned, 
because I feel that our nation is great 
enough, unaguanimous enough, power., 
ful enough to take this agreement m 
it will also help in the political and 
success

It is unfortunate that two  of the 
most unhappy people after this agree
ment were Shri Atal Bihan Vajpayee 
and Shri Bhutto. It is a strange coin
cidence that these are the two un
happy people after this agreement,

wrsfoft :  fonmr

IT  *TTpr k vf?

5T <PT*frTT  fe*rr, T̂T ft*

*TT 7

DR KARAN SINGH: I would like 
to say this.  It is sad to  say that 
Pakistan is taking thte attitude on the 
one hand, while on the other hand it 
is m occupation of two-flfth  of the 
State and it continues to interfere in 
our domestic affairs  It is whipping 
up hys*eria; a hartal is  forced  on 
Pakistan.  If you ever listen to the 
Pakistan radio,  particularly,  from 
Pakistan occupied Kashmir, it is quite 
hair raising (Interruptions).

Because this is a free country, you 
can listen to any radio you like. This 
is a very serious thing and t would 
like this hon. House to note that after 
our unparalleled generosity at Simls
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and after the trauma of Bangladesh 
and all that happened subsequently, 
Pakistan should realine that it is only 
by grasping the hand of friendship 
that we have extended that it can 
develop. We did expect Prime Minis
ter Bhutto t0 rise to the occasion. It 
is very disappointing that he has not 
done so. I do not want to go into 
details. There are domestic problem* 
in Pakistan. The re-arming of Pakis
tan is ominous; Jammu and Kashmir 
has been the battle ground repeatedly. 
JFour times there hav» been wars and 
it was Indian territory in Jammu and 
Kashmir that was attacked. Even on 
the la»t occasion, the magnificent vic
tory thie nation won, it was 20,000 
people from Jammu and Ka&hmir in 
Chhamb who gave sacrifices and had 
to leave their hearths. We must rea
lise that the people of Jammu and 
Kashmir have been living on the 
mouth of the volcano for twenty five 
or thirty years. Therefore we must 
be cautious and vig’lant, and, be pre
pared But we need not be nervous. 
I am confident that if Pakistan is 
foolish enough to embark upon ano
ther adventure, the Prime Minister— 
it is somewhat embarrassing for me 
to gay this in her presence—will be 
able to face them boldly. The world 
remembers in the moment of crisis the 
bold lead that she s»ave to this nation, 
and how sho got through the very 
difficult situation during the Bangla
desh crisis.

If Pakistan, I repeat, again comes to 
attack us, I am sure that it will end 
in disaster of what remains in Pakis
tan. I sincerely hope that even now. 
after his first intemperate outbrust, Mr. 
Bhutte will re-think and reconsider 
the position and not once again em
bark upon the policy of confrontation 
which will plunge his long suffering 
people into renewed disaster.

These are the few points that I
would like to put forward. Sir, I
would submit that it is in this whole 
background, that the understanding 
with Sheik Abdullah must be seen. 1 
would urge this because I happen to

know the affairs and the situation in 
the State very intimately. I feel that 
we should not take, should we say, a 
constricted or constipated view of the 
situation. We must realise that this 
agreement is a political agreement. 
Sheikh Abdullah belongs to a vanish
ing generation and genre who were 
associated with Gandhiji; Panditji, 
Maulana Azad, Badshah Khan. Sir, I 
heard his acceptance speech in Jammu 
on the 24th of February. It was in
deed a moving experience. He spoke 
with great evident sincerity of the 
ideals of secularism, socialism and de
mocracy, of the importance of cleans- 
ing public life, of the necessity of re
introducing spiritual values so that 
not only material progress takes place 
but the soul of tho nation is alao 
strengthenedr He said all these 
things. I would urge, Sir, that we 
give him trust, trust begets trust and 
}et us see how the situation develops. 
He has now come forward in a total* 
ly changed situation, he has come for
ward to strengthen the ideals for 
which we all etard So we should 
wish him well, and I would submit 
that this entire House should extend 
to Sheikh Saheb confidence and good 
wishes in the very difficult task that 
he is undertaking And that task is 
to build a new Jammu and Kashmir 
as part of our nation that we all ao 
deeply love and cherish.

SHRI SURENDRA MOHANTY 
(Kendrapara) Mr Chairman, Sir, 
while congratulating Sheikh Abdullah 
on his return to power after two de
cades of incarceration, I would have 
welcomed this accord without any re
servation had \\ drawn the final cur

tain, put an end to the estrangement 
between India and Sheikh Abdullah 
and his followers. Sir, though the 
Prime Minister’s statement claims 
that “ finality has been reached” in 
India and Kashmir relations, accord
ing to a recorded statement, Sheikh 
Abdullah would not concede it  la 
this context, I would invite the atten
tion of the House to Sheikh Abdul
lah’s press statement published in the 
Times of India with dateline of 
Jammu, February 26th. Sir, the House
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will recall that a new portfolio haa 
been created under the leadership of 
Sheikh Abdullah, under the nomen
clature of Centre-Sheikh  Accord' in 
charge of Mira Afal Beig  When 
the newsmen asked Sheikh Abdullah 
why this new portfolio ha« been creat
ed Centre  Sheikh  Accord' what 
was it rationable, Sheikh Abdullah 
replied that it (the Accord) is a con
tinuous process  Sir, he fact re
mains that even though the  Prime 
Minister would claim that this accord 
has lent a seal of fnality to the rela
tionship between India and Kashmir, 
between the Centie and Sheikh Ab- 
dullah?  Sheikh  Abdullah  himself 
would say it is a continuous process 
and it behoves the  Government to 
enlighten the IIouso where this conti
nuing proeesf. was going to lead.

Sir, there is another acpeet of the 
matter to which I would invite thf 
attention of the House  Who are tne 
signatories to this  âieement?  On 
the one side is Mr. Parthasarthy and 
on the other side is Msra Afal Beg 
Let us look at the history  of Mira 
Afal Beg

THE MINISTER  OF  DEFENCE 
(SHRI SWARAN SINGH) If you are 
supporting the agreement then why 
go into that.

SHRI  SURENDRA  MOHANT: 
Why not? I am iurt laying the facts 
obectively.  I would quote from the 
speech of the late Prime Minister, Shri 
Jawahar Lai Nehru, in the I ok Sabhp 
>n 8th August, 193:

It was  still  more unfortunate 
that wrong advice is given to Sheikh 
Abdullah who had been the acknow
ledged leader of the national move
ment in the State.  Certain utter
ances of Sheikh Abdullah reflected 
this advice and created confusion in 
the minds of the people of the State, 
Disruptive elements who  had not 
accoptdS the principles on which the 
democratic movement of the Stat***

has been built up took advantage of 
the position and attempted to dis
rupt the State.

It was Mira Afal Beg according to 
that speech of Jawahar La  Nehru 
who had master-minded this disrup
tive attempt to which Sheikh Abdul
lah fell a willing prey  Therefore, it 
behoves the Government to convince 
the House how the same Mira Afal 
Beg could turn round and  be the 
mediator between the Centre and the 
State  I was enquiring  from  my 
friend, Mr Shamim as to how old is 
M11a Afal Beg  He replied  that 
he is past sixty-eight and, I presume 
Sheikh Abdullah is p̂st seventy.  In 
their advanced old age when they had 
been frustrated in their repeated at
tempts to drive a wedge between India 
and Jammu and Kashmir they have 
now come round with this  kind of 
agreement to which unfortunately th 
Piime Minister ot India has fallen t 
prey

Sheikh Abdullah, if I refresh the 
memory of the House was invited on 
8th August, 193 by the Sadre-Rayast
1o his residency to resolve the differ
ence that had arisen among t,*ie mem
bers ot the Cabinet to which Sheikh 
Abdullah clearly declined to  attend 
that conference.  Thereafter he was 
dismissed and arrested in  Gulmarg 
along with Mira Afal Beg. I would 
like to know what has happened in 
the meantime to again biing the same 
Sheikh Abdullah to the picture and 
the same Miral Afal Beg to the pic
ture after two decades of normalcy to 
hatch out this, kind of accord ot doubt
ful merits.

Sir, much has been said about Arti
cle 3  Article 3 was  originally 
Article No. 36A in the Draft Consti
tution Late Gopalswami  Aiyyangar 
who had piloted this Article 36A in 
the Constituent Assembly had said:

When it has come to a decision 
on the different matters,  it will 
mala? a recommendation to the Pre
sident who will  either  abrogate
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Article 306A 0r direct that it shall 
apply in such modifications and ex
ceptions as the Constituent Assemb
ly may recommend."

This was also repeated by Jawahar 
Lai Nehru time and again. I would 
like to ask the Government os to why 
inspite o£'these utterances Article 370 
was going to be made a permanent 
feature of our Constitution. Sir, 
it has been said that article 132 
which is not going to apply to Jammu 
and Kashmir and thu» curtail the 
jurisdiction of the Supreme Court 
can be taken care of by article 136 of 
the Constitution. If you look to arti
cle 132 of the Constitution, you will 
find that it is mandatory. Article 132
(2) says that whereas the State High 
Court has refused to give a certificate, 
Uie Supreme Court may, ii it is satis
fied that the case involves a substan
tial question of law as to the inter
pretation of this Constitution, grant 
special leave to appeal from such jud
gment, decree or final order. Thu& 
article 132 is mandatory whereas ai ti
de 136 is discriminatory. As I have 
no time at my disposal, I cannot read 
out article 136, The Hon. Members 
ran find this for themselves.

Then another thing, somebody has 
interrupted, the then hon. Defence 
Minister has asked: why are we del
ving into the past. Sir, past has its 
bearings on the present which will 
again be born in the womb of the 
future. Sir, we are concerned about 
the past because it has got its direct 
impact on the present.

I have moved a substitute motion 
that if you are going to give the resi
duary power to the State of Jammu 
and Kashmir, then that Fame privi
lege should also be extended to other 
States. It is being said that this will 
give rise to disruptive tendency and ii 
will disrupt our Nation. Sir, Nation 
is not a menagerie or an animal farm 
where the Prime Minister has the 
whip in hand. A Nation always con
sists of free individuals and free units. 
And, therefore, in the name of disrup
tion of Indian Union you cannot stop

other States from seeking the samp 
rights and same privileges which arc 
being conceded to the State of Jam
mu and Kashmir. 1 am strongly of 
the view that if more power is given 
to the States, they will develop their 
own individuality and personality and 
such States will strengthen *md make 
India strong instead of remaining like 
bloated Panchayats or district boards.

A peculiar feature of this accord if 
that Sheikh Abdullah should be calL 
ed, should be styled as Wazir-e- 
Azam. It it satisfies lii=> ego, then I 
have no objection. But, if Sadar-e- 
Riyast could be changed to Governor, 
then, what is the reason, what is the 
raison d'etre for the Chief Minister of 
Kashmir to claim for himself the title 
of Wazir-e-Azam. Apart from that 
it will have two Prime Ministers in 
our country. It is the thin end of the 
wedge. He still claims special sta
tus; but special status for what if the 
integration is conclusive and irrevo
cable. It will be for the Government 
spokesmen to explain. Sir, I am con
cluding with the zematks that the 
dramatic suddenness v»ith which the 
accord has been presented in the 
House, I take very strong exception to 
it. The Parliament has, at no stage, 
been taken into confidence. Mirza 
Afzal Beg and Parthasarthy were 
acting a« if they were two plenipo
tentiaries of two independent nations. 
1 would like to know, where was our 
Home Minister then?

Why was the Home Minister not 
consulted at any stage? Sir, accord
ing to me the Prime Minister wants 
to make the accord an election 
stunt. She would claim that she 
had solved the Bangladesh problem, 
even though today, it is a thorn 
on the flesh of India, Let me say 
this—I never mince words. In regard 
to Kashmir, she would claim that 
what her father could not achieve, has 
been achieved by her. But what has 
been achieved? It is 0 continuing 
process which in furture will lead to 
further dis-integration and whioh 
will never attain the objective which
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it aims at Howevei, £>ir, since it is 
hoped that the accord is going to 
ring the final ciutam on this tragic 
drama, I welcome this, accord with 
this proviso that the kind of auto
nomy which has been conferred on 
the State of Jammu and Kashmir 
should also be extended to other 
States If it can be conferred on 
Jammu and Kashmir why not on 
Tamil Nadu why not on Orissa and 
why not on West Bengal’  Therefore, 
Sir, I welcome it only from that point 
of view with the hope that it will 
lead to the emergence of the State" 
as distinct political entities and units 
not as some animals in the menagerie 
called the Indian Nation

17.32 hrs

[Mr Speaker m the Chair!

MR SPEAKER There are many 
Members on this side We have one 
hour left How much time Govern
ment would like to take0

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K RAGHU
RAMAIAH) Half-un-hour

MR SPEAKER I do not think the 
remaining half-an-houi will b"
enough for that

(tjprm r)
1

« vrrx mq  ^fsnr 1 

frro itfr  t o w  ftnrT *jt fr  s w t  

m** wr  w  t

SHRI ATAL BIHARI VAJPAYEE 
We are holding our all India Session 
find the next meeting will begin at 
6 f.m  We have arranged the pro
gramme in that manner If the time is 
extended, I will have to be in the 
House

SHRI K RAGHU RAMAIAH, I 
would like to submit this for your 
consideration and for the considera
tion of the House Eveiy day, we are 
cutting into the Demands for Grants 
This is a very irapoitant thing NOW, 
what I suggest is that, Members from 
the Opposition will get a chance and 
some of oui Members will also get a 
chance Let us complete this today. If 
it is to be continued again tomorrow, 
then, it means, we will be cutting into 
everything else

SHRI SHYAMNANDAN MISHRA 
We have said that if the Government 
wanted it the debate could be dispen
sed with 01 postponed to the last day 
of the Session Government has fixed 
tlue debate We want it to be a 
meannmgful debate This can go 
over to the next day How can we 
accommodate all "hv» speakers within 
15—20 minutes?

SHRI SYED AHMED AG A (Bara- 
mulla) We can postpone it because 
no Kashmni ha1? spoken

MR SPEAKER Mi Vajpayee, if you 
want I can give >ou time After 
Mr Aga 1 can call you

SHRJ ATAL BIHARI VAJPAYEE
I have already spok^T

SHRI SHYAMNANDAN MISHKA 
None of the Ka&hrmri has spoken on 
thu> We would like to hear Shri 
Kushok Bakula also I can go over 
to the next day

SHRI K RAGHU RAMAIAH. We
will hit om hour more and complete 

it

SHRI SHYAMNANDAN MISHRA; 
Not today One hour tomorrow

SHRI K RAGHU RAMAIAH At 
this rate, it will go on for many 
hours It is better to sit And finish it.
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SHRI ATAL BlHARI iAJPAYEE:
If it cannot be finished In one hour
tomorrow, how can it be finished ill
one hour today?
SHRI K. RAGHU HA.MAl'\H: He

is of Cl different view because ht- has
ulread , spoken.

snxr ATAL BIHARI TV A.TPAYEE:
1 have given notice of d substitute
motion. I would like to press it. 1
would very much like ~o be in the
House when the Prime Minister
replies to the debate, I hav- to be
in the party session at 6 P.M. Let
this either be finished by 6 P.M. or
let the d'chate he extended till to,
morrow.

MR. SPEAKER: Your party
session is going the whole night.
SHRI ATAL BIHARI VAJPAYEE:

:Wo, the President is to deliver his
address at 6 P.M.

SHHI K. RAGHU RAlVIAIAH: Shri
Vajpayee's position in th,~ party' is
such that they will wait for him.

SHRI SHYAMNANDAN MISHRA:
If the usual time of adjournment is
6 P.M. we should stick to it.
}larticularly when an important
organisation is having it~ annual
session.
SHRI SYED AHMED AGA:

~i-;qfl::r ~ ;QPT i frrTr~ irT~rl
"::r'tt'.jfll" ~ ~,r ');{p- ~. ~r~ ~7rll

1..5,'\"lJ*lIl~ U'-!-~ .•.~r~ r~ ,.1b.l.", 1
0~~ "r u,,60'" ~ Jp.", ,,,/
L.sH:;' L.,'-Il'"
This is how the Prime Minister of

. IlIdia, the leader of India has acted.
She has acted with foresight. She
has looked far into th~ future and
she has brought us to this stagp
I havs heard what people have

been talking about. Kashmir, ~1' if
Kashmir i!! just Cl piece of Iand
with its mountains. with it" trees.
its wlater. its greenery. 'That is
certainly not Kashmir: Kashmir
means the people of Kashmir. The
Tnsttument of Accession W:J<; thr re

3'1'26 L.S.-12
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becaus., the people ot Kashmir forced
the Maharaja to sign it because
Kashmir is wanted to become a pan
of India

It was as far back as 1938 that
we started a change in OUr thinking.
The credit for that ioes to Sheikh
Abdullah Sheikh Abdullah trained
Kashmiris into thinking that the
two-nation theory was wrong. He
trained Kashmiris to understand that
the partition of India would lead to
further trouble. He trained them
to understand that it they are op-
pressed by Muslim ja{,'.irdars and
landlords they are also oppressed by
Hindu jagirdars and landlords. Both
the Kashmiri Hindu ,and the Kashmiri
Muslim are oppressed. The quarrel is
not between the Muslim and the
Hindu; the quarrel or the difterences
are between the l'ich and poor. It is
the poor who have to be enabled to
catch up and go ahead. This is how
Sheikh Abdullah trained thf: people
and that was precisely why when
Mr. .Iinnah came to Kashmir when he
had almost succeeded throughout
India, he had to go back. When this
trouble was going on between Hindus
and Muslims. the Hindu.'; in other
States "lid: 'All right; let it be partr-
tioned we can get ri.cl of them'. It was
at that time, when he had succeeded
in projecting that way of thinking
that he came to Kashmir, but he had
to go back because every Kashmir!
was trained in thinking that it was
not ;) Hindu-Muslim problem but a
nroblem of the rich <'g. the poor. The
forei~n rulers had op'O:res~ed us:
foreign rule had not enabled us to
catch up and progress, It was there-
fore that WE' got rid of ~oreigCl rule .
With the foreign rule S'olle. WI" in
Kashmir could only progress in 'I

secular India and not in Pakistan.
Therefore. the people f)f Kashmir
forced th, Maharaja, who was still
undecided whether lle should .go to
Pakistan or to India or remaln jnde-
pendent. to accedo to Iridin. In that
indecision Kasbmiris rose as a peo-
ple and asked Sheikh Abdul lah to see
that thf'\' ~('C'ed('d to Iridin. I wanted
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Atal Bihari Vajpayee to be corrected
on his point. He thought that it was
not the Kashmiri people who had ac-
ceded but it was the instrument of
accession signed by the Maharaja
that had given the territory which
must be protected. It is certainly not
that. It is not the territory that you
protect that matters. It is the people
of Kashmir who want to be here with
you for ever. This accord has enabl-
ed everybody to be clear about cer-
tain things. Because of tl1C coming
in of Sheikh Abdullah th(~ doubts
that had been created about acces-
sion had been cleared. There is no
mOre any case for Pakistan at inter-
national forums. Thev could not to
about it again. It has been reduced
to the status of a domestic matter.
Plebescite Front has become irrele-
vant. It has bee-t established beyond
any dout that Kashmir continues to
be an integeal part of India.

There is a storm in a tea CUD

about article 370. 92 out of!!7 entries
in the Union List had been extended
to Jammu and Kashmir. A time may...... ~
come when that article will be irre-
levant. To talk of article 370 is only to
divert attention. There is nothing in
that article. Article 370 and Sheikh
Abdullah are not like giants
in the Arabian Knights who could lift
Himalayas on the one hanct and
Karakoram on the other hand.
While talking about autonomy, t;iev

must be clear of one thing. ·Why do
Kashmir-is want accession to India?
Because they wanted to implement
the Naya Kashmir doctrine socialist
ideals. It was not possible in' Pakistan.
Jagirdars and landlords were ccn,
.trolling things. If local uutonom-, is
used for making labour law- more
liberal, for giving some advantage to
the people of Kashmir. I do not think
you must grudge it becaus» from tho
base of· our heart we wan~:'i a so-
cialist economy The first thing that
Sheikh Abdullati did when 'le came
to -power in 1947 WA" to implement
land reforms 4.50.000 acres of land
went to the ti'llers. He. took this Iand
from Javlrdal'S and landlords. TIlt'

Muslim landlords in Kashmir and the
Hindu landlords in Jammu combined
and started an agitation. In Jammu
it took the name of Praja Parishad
agitation. It was actually the agita-
tion of landlords against land re~
forms. This was given a different
colour by the Intellegenct; officer
Mallik and he misreported which
Atal Bihari Baipayee has quoted; it
was g-iven a wrong basis. Sheikh
Abdullah was provoked by unsymp-
athetic attitude of some people to,
wards the measures he was taking in
order to curb those elements, the
landlords.

It was only the agitation against
land reforms that he was trying to
curb and he was mis-quoted here.
When :111 that happened. he naturally
put it down. I can understand that
things went wrong and misunderstand
ing followed. Now we are bringing
back Sheikh Abdullah and those peo-
ple who went away from us are com,
ing into the main stream and they are
helping us to go ahead.

It was said that there was a news
item according to which Sheikh Ab-
dullah did not agree with thl~news-
man's view that Mr. Bhutto's C'aH am-
ounted to an interfereno- in India's
internal affairs. Much was said ab-
out it, but that is not correct. The
correct things is what he has said to-
day. namely that Bhutto should mind
is own business, t.hat he has no busi-
re~s here, that he should leave m;
alone. Our attention should not eo
to what a newspaperman or some-
bod o else says becauss he might have
been quoted out of context.

There was another news about Pak
troop movement across fhe· borders.
Why did this not engage the atten-
tion ot Mr. V'ajpayee? He should
have been perturbed by tlris rather
than anything else. There was
movement in Kot1i arid on the Mir-
pur side. Our attention should go to
that. The U.S.A. has given arms aid
to 'Pakistan and the object is to see
that OUr normalisation-process is de-
l:ayeQ and p!ll''iles· are- placed=on it.
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These troop movements are furtnsr
proof of the attitude which Pakistan
is developing with regard to the nor-
malisation process. We want the nor-
malisation process in this sub-contin-
ent but the United States does not
want it. Therefore, they are glving
arms to Pakistan and Pakistan now
shows that she also does not want
normalisation.

I think the main concern of Atal
Bihariji should have been the estab-
lishment of the base at Masera and at
Gowder in the Arabian Sea, through
which oil comes to us. In an erner-
gency there can be a hur dl., to the
coming of oil to this country These
are matters which should draw our
attention and not article 370 or a
little more relief given under the
labour laws.

Shyam Babu was very eloquent
with regard to the ending of the em-
ergency. I am a small person but
I am of course against the ending of
the emergency more particularly
when troop movement is there, when
the CradLe of Erotica is in Calcutta.
These are the things he should have
pointed out not article :-170. 1 think
when they talk about other things it
is only to divert our attention.

On the 6th March, there is going
to be march on Parliament. Is that
not a matter of concern? The army
is being asked to disobey, the entire
police is being asked to disobey and
rebel, the entire civil service is be-
ing asked to disobey orders. Shyarn
Babu was saying ;hat half a million
would much. How much money
does it need. Where does that mo-
ney come from? Who is going to pay
for half a million people to come and
stay in Delhi and march On ParIi a-
ment? The money is coming from
the United States, the proof of which
is that only a few days ago a cheque
was received".".

SHRI ATAL BIHARI VAJPAYEE:
His own party had been organising
rallies in Delhi. Does he mean to
say that the money for it came from
the Soviet Union'!

Motion re St.
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SHRI SYED AHMED AGA: What
about that cheque which came for
Mr. J. P.'? It was a foreign cheque.
Where has it come from';

SHRI ATAL BIHARI VAJPAYEE:
Let him prove the charea that mo-
ney is coming from America. I chaL
Ienge him. This cannot be allowed
to go unchallenged. (Jnterruptions)

~T~~~
l:fg 'T'f.Ti i:r f~Of,RT m<r I

(",r.<rr) ;

~T ~ ~l <m{ih:(T: ;:r~,
9;1~~f ~r,mer, ~.:rr~~ ~ ~llT ~ ?
~ "f0: ~ ~ ff; f;; ~riT :jj)~!if.:r ~T
'GlT ~ 6 ~ <ir '3"11~; f"1!r ~~m~
ihn m cl' "iT'1T ~ I

P..1t <::llf ~ qii
;r,$<fr tTiir t I

~-r.~'{ ~~r

SloTTm(:f f",~PT: ~ : +J:clm
;r,) ~ ;:r "f.-:r 1 l:fii 'li~~T ff, '!1111:m

11 otm" ml:fT g l:fl fir,' mf' CJ:.' ~ m
f-=nrr ?'. 'rg ~1!T ,<;-fm 'r.r ~T'1r 'trrr t I. , .

~:~T~, ~T h. G 1TT"T.f "f.'r ;;fr '51m ~

ryrr l ,£11~ fql' w!"il'f.T it (hIT m ~
~ I ,['1q~~:r;(HT iTi ;;;PYT crrfi:m ~.:rr
~Tm I ~l" 9;1lF s:;:riT 0";0 T ~ f'li 9;1l1if'l1T

11 (\m m ';IT ~ ~ r "."f.l7: .)q;ff'r C1~T

~r? '.l.;priT'lii i:r s:fR.~::: ',<if .,~r
~r ~? if W~· -:~ ~ Ri"J
Cfl;1'i ~T 'ff.~rfr ~? 9;1l,;iT~T ;:;err, ~ ~~
~;:r't'T CfTCj<;1 ~ir iT~', >,[1-: 9;11T7. CfT1l11

rri:t ~i(f ~ ?iT ;;j'!'T(~p:1i~ 'lif'!r I

MR. SPEAKER: A numosr of
times I have requested all the parties
not to throw such accusations and
counter-accusations at each other.

'. . r -~-l!o'fi ~lfTi.'f.<[;:r I'l!o'f n:'1t ~
omiT 'f.T 0 ;;j'''W-f ~ ~ ? ~T m-q-
frr~~, '3'rfif,T~ ff; PRjI ifi=t I
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*ft wm fwinr  r̂wft.  «m

f̂»9% $R   WT  ^

jv»i v% wwpm: % w   w.

r$t g ft? ? I

n̂ w :  «tfant *r?  ̂ffr

ĵft*n?r ̂    if*r fv   ?̂ft

1

new :  *r$ «nw

* 1

SHRI S A SHAMIM  Sir, 1 want 
these allegations  to be  expunged 
Every tune the an Sangh people want 
to accuse the Muslim members Mywg 
that they are doing this or that .
 Interruptions)

bHRI ATAL BIHARI APA EE 
lie is accusing  P of berng undei 
American  influence  (Interruptions)

SHH1 S ED AHUhD AGA 1 am 
an elected repies>«*nutivt and I have 
i nght to spedk   (Interruptions) 
Su  they should no be  allowed to 
make bo much noise, you should allow 
me to speak   (Inrerniptions)

SHRI SUREM3RA MOHANT Su,
1 a isc on a point oi oidei  1 aubmit 
that you in >oui wisdom **ad said 
’hat this gentleman should withdraw 
ihe allegation that Shu  Ag*  is  a 
Pakistani agent *nd Shri Aga should 
withdraw his iemark*s about .P.. 
(Interruptions)  ou, in your wisdom 
.idvised both sides to withdraw their 
calumniating i emarks  But the Prune 
Minister and the Minister ot Parlia
mentary Affairs waved their hands at 
Mi Aga directing do not withdraw

MR SPEAKER  Members  should 
void remarks against each other

SHRI SURENDRA MOHANT. Sir,
I nsc on » point of order

and not a point »f ordei

MR SPEAKER  Members  should 
SHRI  SURENDRA  MOHA T 

Sir, you are the Speaker and you are 
controlling the proceedings  of the 
House

MR SPEAKER Please sit down.
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SHRI  SURENDRA  MOHANT
This ia no ruling.

MR. SPEAKER. There is no sugges
tion of a point of order kindly sit 
down.

SHRI  SURENDRA  MOHANT  
Who is presiding and conducting the 
proceedings of the House?  Dont be 
brow-beaten by the Prime Minister. I 
have been chosen bv the people; I did 
not come here like  a   chancha.

«ft     fcro :  (  )

stft snrr?r *rat vt

MR SPEAKER  Ordei please

«ft     fr« : Sf S*TF W Tfi

*ft fa faar T *     i w wfrv

% W    f, I

MR. SPEAKEB  Mi  Agha please 
conclude.

«ft mkmi frm  w  g*rr &
iw    fair Tcrrq- wfppr    

«ft     f«w:   n;?f

arrwt vt     Ŵr w, y, ^

W«W 

wr  f     *r |̂r  * t| err   i

v̂wr fw | fa     r̂t 

t    ̂ srm ift fa

Mr 

 ̂WWFW*f f*W :  T̂Vf

vt wk *ra *pt ̂  y t 

(«q«W) l

MR. SPEAKER: 1 have advised both 
sides not to exchange worth

«rt wm fâ TTt l*K« W t: V t Im*

tsnr *r k % vtmnr  sft   w*r

*r̂T     3TT *T«FTT It, r̂*PT

niHl f̂PTT   rrsprr f I

ftw :     d*TT gTFTT,

<TT ̂TPf 3fTT 3F«iR «TT ITT̂Tl I

wrer tyftro :  srrs;  r̂fa, snr-r

rnr    n rr sft% | i

%ft hctt f̂nrV wrWt:

FTT iTPT      (*affm) I

*ft *p fanr 

TTT *r«r*? f̂hFT afT̂TTT fa     fel

stpt   ?r *: w

*JT    *P- V     Tt «ft I

It is not that I don t want unparhit- 
mentaxy words to be withdrawn; but 
he has not used any unparliamentary 
words   ou cannot sav that I have 
failed to give a i-uling

w w w fav : m  T  ?rpT

r̂n ? i

nftw : r̂rr  wr

ft VPRWT ftw :  m*T f̂ RT

^pt t̂fsrtr    ?rr gft vwwtt  ̂

f-fwm t     ̂ vi ^

 ̂     ̂i ir f̂twr w i

OtTWWfST)

w«wprf̂ wr:

ŝt Srwr Vpt ̂ i

No question of tuling on it.

Mr. Aga, may I advui you, whec 
you speak, not to create unnecessary 
irritation1 (Interruptions).
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"'TT ~'ql~~;q.{ fl:I~ : ::;iT..-{1
~~'rr{ ~ ~t<: "3"'T~ ;;fr s:.,.~:f~.
OfId fi:{"f.~T ~, "3"'" m-tr <m\'i 'foT ~
<I~ ~l(; <f.~ir . . . \ 1i~C{q, if) . . .
s<l~:q~ B :ill ~13om: f~ ~, "3"ifl{

~ij'T .mr fi1Cfl{1G1 Id r. m<: fin<: ~t Cfl1(;

Cfi~~ ~ I

SHRI K. RAGHU RAMAIAH: The
Opposition leaders, some of them, have
objected to what my colleague has
read from the newspaper. He has
quoted the newspaper. Every day,
even the privilege motions are based
on what is alleged to have been pub-
lished in the newspaper. If it is the
wisdom of the House that we should
not quote from newspaper's let us
follow it from tomorrow. B~th sec-
tions of the House will cooperate.

SHRI SHYAMNANDAN MISHRA:
There are categories of things which
can be quoted from the newspapers.
If these things are to be quoted from
the newspapers, we 'will be at perfect
liberty to quote such things from the
newspapers. (Interruptions).

SHRI SYED AHMIm AGA: The
matter is very simple if they only Care
to listen to me. What T said was that
this accord with Sheikh Abdul lah is
prO'mising and something very b-right.
Therefore, I quoted three instances ..
(Interruptions) .

~T ~~~~ f~"'T: Q;'fi ~ ~ ij'll'-

.ri~T ~1;;!Tar fCfim ~<m1 ;f 'JIff ~;r~:
~ m,l'T ~m ~ Ai it qrfCfi~1JR)

~ ~, ~ ~ <n1:ffi ~of <r.T
~ ~ lRt<:s:m a-"\~ ~ it '1) ~.,~ ~.
ifTt(ij' ~ ~ ~ w :qT;;r .r, ~ {1"Tlr
~ ~ ~, fer. sr~R -s:tr.rT .r ~ fCfi7IT
!l;fR "3""~Ti, !lFG "l'rfq"ij' ifi!T fu7t, C'fr
!R'~lf~ ~T~lf, 'ilfT 5WR fiaT it. ~ 'n:
~ij' ~ ;f.t ~ :qr~ ~ :q~ ~-
smr q~ ~ ~ ~·it?

MR. SPEAKER: If you want my
ruling on it, it will be too sweepU1l
if I say, nothing can be quoted from
the newspapers. It will Rot be in the
interest of both the sides of the House.

SHRI SHYAMNA1\lDAN MISHRA:
Such things should riot be quoted from
the newspapers.

MR. SPEAKER: I advised him not
to irritate others and, in such matters,
to avoid making such remarks. I told
him a number of times. I said, you
should not hurl such charges at each
other. But if you want me to give a
ruling that nothing can be quoted
from the newspapers, that will not be
in the interest of the House. That is
to be decided on merits. If he says
something unpar liarnentary, then only
I can ask him to withdraw it. He ha«
only made an observation. All that
I can do is, in case of eounter-aceu,
sations, to ask the hon. Member to
avoid it.

SHRI SHYAMNANDAN MISHRA:
No question of avoidtng it. Whatever
he has said has to be expunged.

MR. SPEAKER: I cannot do it. It
is not unpar liamentary ....

DR. KAILAS (Bombay South):
What does he want Shri Aga to with-
draw? Mr. Mishr., does not know as
he was not in the House when Shrl
Aga was speaking. Let Mr. Mishra
tell Us what he waonts him to with-
draw. (Interruptions).

-

~m ~qq ,",,1: ~fif; W~

l1'i tTtIT~ ~;f ~ lR"h ~ it~
cmr~; ~ f;pfif~,~ f.:rCfiI~iiTT ~ m;f
<r@ ~T I ~~ \IT it WR ~ ~ ~. I
ilof 'fiW fer. emBT"\ ~. ~ ~ ~ ~
:qr.: ~T CflTli'lfTq- ~ ~, ~

~ <r.) ~m ~r ~ I ~1fiOf it;f C'fA'
flrnffi ~~ a:r ~. I ~ lfiW Ai m
~ ~:, ~ if ~ 'tiT ~o ~o

m{ 0 ~ 0 if 'irnT lR"h mIf it\{ ~

'1<:, ~ 'tiT. ~ rorr ~ mri·~

•..
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~r~n ~~q'{ ~r&l'r : if 'q':Sf:

~ lfQf 'fiFI '<fIQ:f,'~ ~ r r. fir J.ff er
'fi\t ~ ~ Ill' 1t~'t ~U'~r <Fr er~if

~'ff,'r ff,' fl1:ff ~Q:"\~ lf~ .~ ~~f
rir "l'{f I

"lr ~Q'Pt.;~••.fl{»I': ~.,~ f;;r~~T
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~~(l if){~.f. I J;f, ~fff,'1i'H'lfrj'fr

f.rct;~<T'liOT 'IT ~~T ~r<T ~r'l ~'fi~ * I

~ ~;:f~ 'fi~ ~ ~ilm ~.~q; foQT
if f~c,~rn::f'fillT ~ ff; ~'fi ~ ~rlfr

q:;rt'l q ;ij-" efr o 'fir f~~.:r!Jf'l ~ f1.1it I

~ if ~ 'f0 <;IT ~, '3'~r~ 'fiilT ~ I

~ wr<:m tr, tit" m~o t~., iT ~rJ;H

~~. J.f6. ~ f'fi it~ft~'f.~ >.Tt[': tit" ~rr~o
tt o ~.- ~ "fit efT ~ 'fi'UlIT 'fipr

~ ~ «'t.iTT ~ I 'q'lJ<: ~;if'fir tITo
~o U;0 tr or~ SfI1 ~ m ~i{ ~ "I1>T
if,WIT ~ ~ ~u lfiif ~ ciT wa~r~ ~,
~~ ~ rffl; ~T q~ g- 1 if ~T 'f~

.Q • •..•• -

~,~ I

~ mmft 0ITrf '-f)g 'P: iT lij,P-

~ r 1 <:TT, 2Fn ~ f'fi ~'i 'ff;i1
~ <it ~i,IDS- ~(lf<t~ orrmIT, <;riS7

~ffilffi GAT1IT~f'fi'l ~ i~: ~?l '!~'lit
~ ... (ol{lN'1) .

~ ![,lUQ.,·4., ~ : i:r ftf,.- 'J-w,u
~ ~, htiT-:: rr.:lf ':iff ~i{r ~

(&q~01I" )

~ ~ f~T ~:~" qro 'I:
f~lt ID' 0 m'f o n:.' ir «. mllT 1 ir J.f~

~ ~ g I mf.iT Tor fit> mllT . .

MR. SPEAKER: Ma~ I request that
both sides should avoid such observa-
tion-s. They shoul<j not irritate each
osher,

SHRI K. RAGHU RAMAIAH: I had
a. talk with Mr. Vajpayee and others,
The suggestion has been 'made that
we adjourn IlOW and the time we shall
spend on this tomorrnw will be added
after 6 O'clock and the House will sit
late to that extent. so that we corn,
pensate for the loss of time. I hope
it will be acceptable to all others.
Otberwise, we have to sit late today
an4l finish.

'334

'P'('1[ ~ffoTi I 'Tg: "f,'f ;;r~1>H I

"mRI PILOO MODY: The matter is
unuer our considerution That is what
the Governmel1t ~'wa!ly says. Se, we
will think about it tomorrow.

SHRI K. HAGHO RAMAIAH: You
are not the Government,

""' ~ ~ cmmn: iT~' mtrn
!Jrir'lT <f.'r >.fr Pr. I; :.:r~ l':qflT'1 ':Tr.''l <iT
;qr<T 'll{ :: 'lliifcr. ~q ~T ~ ~fU'~rrr.:r l:f
~.". ~ I iru Q'f. ;qe~iT?:lI'?: lfTrrrOf. "
~R '3'ff<fi) if tr!1f 'fi<::.:rr "fT}(f1 ~. I ~ff

'l<: "fqT 'fl<'1 '<f;;r ~ii(fT ~ I 'q'lf"{ ':if~PT

gm <:ITif !iTr i "t;r >;fh ,qril ~o ~r.qiT .1

MR. SPEAKER: Now it is firtecn
minutes past Six O'Clock. There is
no USe continuing. Wn will have the
ramaindej- of the time tomorrow, and
if more time is taken than that, to
that extent the House will be extend-
ed a.t the end.

SHRI SHYAMNANDAN MISHHA:
We do not agree. \Ve will also con-
sider the business before the HOl1~e

tomorrow.

SHRI ATAL BlHAHI VAJPAYEE:
There Can be no qU2~;1!CIl of dictation.
It is a question of accommodation.

SHRI K. RAGl-lU RAMAIAH: We
are already running against time. This
is the Budget Session Certain fiscal
things have to be passed. Therefore,
1 want the cooperation of all of yGu.
Tomorrow we havo to sit beyond 6.00
p.m., such tirn-: as is taken by this will
be added. at 111e «nd. On that condi-
tion ...;.re agree to adjourn IlOW. Other-
wise. we have to srt now and complete
our work. I am sorry there is no
other way.



335 Motion re St  on J4kK  MARCH 3, 1075  Motton re St. on J&K  jjag

SHRI ATAL BIHARI VAJPAYSE* 
The hon Minister ha* made a very 
reasonable proposal  We are always 
agreeable to reasonableness

MR SPEAKER I hope we agree to 
reasonableness

SHRI PILOO MOPY  The matter 
is still under consideration  You may 
adjourn the House  If you do not ad
journ the House I am leaving in any 
rase

MR SPEAKER* We have to decide 
today  We are short by one hour 
That will be completed tomorrow and
then we resume our other bvutoea#

W<» adjourn to reassemble tomorrow
ai 11 00 a.tn

1S.19 hrs

The Lok Sabha then adjourned hll 
Eleven  of the Clock  on  Tuesday 
March  4  197VPha2fftiwi  13 1W»
(Sakn)

PMR̂ D— ls—i-w*—•-*




